Fourth Series, Vol.XXII, No.31  Friday, December 20, 1968
Agrahayana 29, 1890 (Saka)

LOK SABHA
"DEBATES

(Sixth Session)

]
£ 4
T

( Vol. XX1I contains Nos. 21-to 31)

LOK SABHA SECRETARIAT

NEW DELHI
Price - Rs. 1. 00



CONTENTS

No. 31- Friday, December 20, 1968/Agrahayana 29, 1890 (Saka)

Oral Answers to Questions—
*Starred Questions Nos. 871 to 877
Short Notice Question No. 16

Written Answers to Questions—
Starred Questions Nos, 878 to 900
Unstarred Questions Nos. 5197 to 5264 and 5266 to 5396..
Statement Correcting the reply to USQ 906 dated !5-[[-—1968

Calling Attention to Matter of Urgent Public Importance—

Display of posters derogatory to Mahatma Gandhi on
the walls in Delhi

Question of Privilege Re. Arrest of Shri Madhu Limaye
in Bihar

Papers Laid on the Table .

Committee on Private Members Bills and Resolutions Mmulcs

Demands for Excess Grants (General), 1966-67
Statements Presented

Messages from Rajya Sabha
Public Accounts Committee—
Thirty-fifth and Thirty—eighth Reports

Petitions Re. Development of Kutch, and Bunlagnrh-
Talcher rail link

Monopolies and Restrictive Trade Pmcuoes Bill
Appointment of Member to Joint Committee

Business of the House
Motion Under Rule 388—

Suspension of Proviso to Rule 74 in relation to Constitu-
tion ( [wenty-second Amendment) Bill

Constitution (Twenty-second Amendment) Bill
Motion to refer to Joint Committee—

Shri Surendranath Dwivedy

Shri P, Venkatasubbaiah

Shri Nanja Gowder

COLUMNS

1-33
33-42

42-60
60-216
217

" 217-19

219-20
220-25
226

226
226-227

227

227-28

228-32

232-3)
233-88
233-88
234-39
240-44
244-45

® The sign + marked above the name of a Member indicates that the
question was actually asked on the floor ol‘ the House by that Member.



Shri Bhagavati

Shri Bal Raj Madhok
Shri Swell

Shri Basumatari

Shri 8. Kandappan

Shri Prem Chand Verma
Shri Vasudevan Nair
Shri S. M. Joshi

Shri Y. B. Chavan

Commitiee on Private Members’ Bills and Resolutions—
Forty-second report

Resolution Re. Foreign Trade Policy —Negatived.
Shrimati Tarkeshwari Sinha
Shri Kanwar Lal Gupta
Shrimati Sucheta Kripalani
Dr, Ranen Sen
Shri Jyotrimoy Basu
Shri 8. Kundu
Shri Bakar Ali ‘Mirza
Shri Rajaram
Shri Yashpal Singh
Shri Maharaj Singh Bharati
Shri Bedabrata Barua
Shri Bal Raj Madhok
Shri Mohd. Shafi Qureshi
Resolution Re. functioning of Central Services--
Shri Nambiar

Discussion Re. non-inplementation of Assurances givien
during debate on Delhi Premises [Requisition and
Eviction) Amendment Bill

Shri Ishag Sambhali
Shri Jaganath Rao
Messages from Rajya Sabha—
Half-an-Hour Discussion—
Closed Textile Mills
Shri S. R, Damani
Shri Mohd. Shafi Qureshi

(i)

COLUMNS

245-49
249-54
254-57
258-60
260-65
265-68
268-72
272-75
275-82

288-89
289-337
290-96
296-301
301-06
306-09
309-11
311-14
314-15
316-17
317-20
320-24
324-23
325-27
328-38
337-41
338-41

341-53
341-53
353-54
354-55

355-67
355-67
363-67



COLUMNS

Matters Under Rule 377 367-88
Shri S. M. Benerjee 368-69
Shri Vidya Charan Shukla 369, 386-88
Shri Baagwat Jha Azad 369, 70-384
Shri Shivaji Rao S. Deshmukh 370-712
Shri Atal Bihari Vajpayee n
Shri Chengalraya Naidu in
Shri Annasahib Shinde 373-74
Shri Raghunath Reddi 375
Shri Samar Guha 375-17
Shri B, K, Daschowhury m
Shri B. R, Bhagat 378
Shri D. R. Chavan 378-81
Shri Jyotirmoy Basu 381-82
Shri 8. Kandappan 3824%
Shri Kanwar Lal Gupta 384

Shri Ramavatar Shastri 384-88

(iii)



LOK SABHA DEBATES

1
LOK SABHA

December 200, 1968) Agrahavana
2, 1890 (Saka)

Thursday,

The Lok Sabha mer ai  Eleven of the
Clock.

[MR. SPEAKER inthe Chair]

ORAL ANSWERS TO QUESTIONS

wedt ( Iwe wdwm) ¥ qey T WA arfea

* 871, =it gww wx wEww : FaT
g-wrd Jft 7y AT A FO w0 R

(%) #a1 =g ax & f& gfem 3
faamT, 1968 ¥ o saw & aed! fosr
¥ dfvat gEROTAY 9T gIT AT 97
o 39 qrued ¥ A wrn 6 S
arfgea a1 w=r wmifasT® arfger v
™ q1;

(=) afz g, &Y agF & qw 77 A
aq1 o wafewaw a@ifgem w1 =T
;A

(n) 9% gram=m & wrfawt qur
seewwl & fatg goere T W AT
frakg?

THE MINISTER OF HOME AFFAIRS:
(SHRI Y. B. CHAVAN) (a) to (c). On
September 21, 1968, the police recovered
one printed leaflet, without the name of the
Press, along with its block from Someshwar
Press at Basti. The leaflet contained some

2

slogans including one praising Chairman
Mao Ts¢ Tung. The police have registered
a case under section 3/12 of the Press Act
as the leaflet had no press line.

it gwn w3 w3 : fow gramey &
a7 Arfeed gt a1 v gfes ¥ 9w grar-
A4 9T GINT AT KT TG 17 AW 0 A
amdt st # W fe w ¥ @
ey At g, o A= % gra W af
4, afg gt @Y ag w17 KT N aved @47

SHRI Y. B. CHAVAN : It is true, as T
have said in my reply. that the Police did
recover some printed lcaflets and some other
literature from the Press, and those printed
leaflets had no press line. Therefore the
investigation is taking place.

oft gen w wwra - § T g
f & gz @ aro sy arox qwer §
Taw) Awv o ooX g9 AW & wArfes
a1 W a9 & wwwrw@l g oagt
fararcaTar & s oft sy Kaeft ¥ o
A § g7 farars A £k wriart i
afy gt A frawi #1 g e § Wik
firm st WY wTiATE A e faere
ny?
SHR1 Y. B. CHAVAN : In this matter, the
case is registered and  investigation is going
on.

st gwn Wy s Y qur o fie
farriy wivit & ferorrss fiway § 7

SHRI Y. B. CHAVAN: When I say lnveati-
gation is going on, unless the Investigation is
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completed, how can T say how many people
are involved and who are the persons invo-
lved 7

SHRI BISHWANATH ROY : May I
know whether any connection has been
revealed among the pro-Mao leaflets  distri-
buted at several places in the country ?

SHRI Y. B. CHAVAN : That is true.
Now a days, I see a rather disturbing trend
of this subversive propaganda increasing in
different parts of the country. These pro-
Mao slogans are appearing in different parts
of the couatry inzluding Delhi, and this is
certainly a matter of concern.

SHRI N. K. SOMANI: Noticing the trends
that have been occurring rather frequently
these days starting from Dalhousie Square
al Calcutta to Flora Fountain in Bombay
and the large scale smuggling of goods of
Chinese origin in the areas of U. P., Bihar
etc., and the activities absolutely unchecked
apparently of the various Naxalites in this
country, one is led to believe that there is
no Government in this country because it
seems tobe a free for all. May I know
what specific steps are being taken by the
Government of India to put a check to all
these subversive and anti-national activitics
cither in the shapa of literature or in the
shape of passage of money from th: Chinese
Embassy to some Naxalites in Kerala on
all these activities grouped together ?

SHRI Y. B. CHAVAN : This type of &
very cxaggeraled reaction also sometimes
gives further encouragement to the Naxalite
elements. The hon. Member is saying that
as these things are happening there is no
Government here; I think the hon. Member
should make a little more responsible
statement. But | am prepared 1o accept
this position, and I express my concern
about it, thatthese disturbing trends are
asscrting thems:lves in the country and we
shall have to think about it My difTiculty
is that at present there is no law whereby 1
can take action against such organisations
except that there is provision for taking
action mgainst individual actions or individual
violent acts. Ooe can certainly do that. One
can cortanly proceed against some objectiona-
ble posters also.But when it is a question of
taking some orgainsed uction against a
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certain orgainsed parly, it is 8 very szrious
matter.

SHRI KRISHNA KUMAR CHATTER-
JI : Is the hon. Minister aware that even in
the rural areas of Wes__Bengal, and not
merely in the urban areas, these ideas are
preached and Mao's thoughts are circulated
among them. . .

SHRI JYOTIRMOY BASU : Fhat is
done by the hon. M:nbzr's party. We are
not doing that. It isa threc-year-old story.

SHRI KRISHNA KUMAR CHATTER-
JI: And the propaganda is conducted throu-
gh students ia the urban areas in Calcutta.
In the rural areas also, quite a good deal
of surrcptitious litcrature preaching Mao's
thoughts is being circulated, 1+ the hon.
Home Minister prepared to  admit that this
i~ due to some kind of a failure on the part
ol the Intelligence Department ? Ls he going
to take some effective sieps to prevent  the
circulation of these ideas among the rural
population which encourage them even to
think of peasent revolt, which is  having a
demonstrabl: effect in the Maxalites, attem-
pts to raid the ficlds and loot paddy from
the fields 7 What effective sleps is the hon.
Minister proposing to take so that these
things can be checked effectively.

SHRI Y. B. CHAVAN : This question
of a large number of posters appearing in
Calcutta has been brought to our notice.
We examined the legal possibilities of taking
action against the people responsible for
some of the posters. My legal advice is
that they arc actionable under section 124
of the IPC, We have advised the Bengal
Government about it. That is the action
that we can take. But generally 1 must share
my own thought with the House that this
trend of thinking of having a revolution in
the country with armed insurrection is trying
to raise its ugly head in this country, and
we shall have to think about whether we
can take some action about it. I shall cert-
ainly discuss these matters with the Leaders
of the Opposition parties.

SHRI HEM BARUA :In view of the
fact that Chinese literature including Mao's
portraits are distributed on a large scale in
this country and also in view of the fact
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that the Chinesc Embassy in Delhi is distr-
ibuting not only arms, ammunition and
money but also books containing Mao's
thoughts to the so-called revolutionaries of
India; may 1 know whether Government
are prepared to take or have already taken
certain steps against the Chinesec Embassy in
Delhi that is virlating all international ethics
and law ?

SHRI Y. B. CHAVAN : At lcast the
Home Ministry has not taken any action
about it.

SHR1 HEM BARUA : 11 is a very szri-
ous matter, 1 think he is aware of it. The
yuestion is whether the Home Minister is
aware of it or not. If he is aware of it, what
stzps does he propose to take against the
Chines: Embassy, because it is encouraging
all sorts of trouble in the country ? I think
he knows much better about it. . .

SHRI Y. B. CHAVAN : 1
better. So, let ask me any
questions.

know much

him not

SHR1 P. VENKATASUBBAIAH : We
are grateful to the Home Minister for he
has posed a very important problem nam-
¢ly that he has no law at present to tackle
the subversive activitics of such of these
political partizs as are indulging in such
activties. May 1 know from the Home
Minister whether indulging in subsersive
activities thal are going against our parlia-
mentary democracy and also our national
int:rests is not a crime enough for him to
take action against such of these organisa-
tions as are indulging in such anti-national
activities 7 If he is not empowered by the
present legislation, is he thinking of bring-
ing forward before this House a suitable
legislation so as to see that these subversive
and anti-national activities are put down ?

SHRIY, B. CAAVAN : [ think the hon.
M:unber had not lii::ax1 t» m: probably.
I said that [ did want to shir: my thoughts
with th: Hous:. [ do nat want to confront
th: Hyus: with a I=gislation  hzre and then
face criiizism ahoat it. But certainly, as
1 bave said, this is a serious matter and 1
would like to discuss it with tha leaders of

the political parties.
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ot wrwst 9 : 20 wREE, 1962
®T gATC RW 9T ST H GTHRQ AT |
IAY IEH A ARG A R g
M H AT AR 7 W aga & @
gifga WY gay W F wran 41, faww
AT gy ¥ Ia% T W weAw gk,
IR FIO g G ST arfged #Y
a7 £ A1 &, I fe it aw=h F R
T qagrwar & 1 & gz S g g .
H AT arfgen A w7 @ oat amw §,
forger wreA TR wrafeas Tt §
AR EE & AT wiffm e A &
14 arfged # w1 9T f69 g 9T &%
¢ fagwl @ 9g9 wfdums Tl
THwAT 4t 91 wa wrafeass quwdt &

SHRI Y. B. CHAVAN : I think the hon.
Member has not read the history of India

of the last six hundred ycars. That is
really speaking the main thing. . .

SHRI JYOTIRMOY BASU : We are
nol going to learn history from the hon.

Minister.

SHRI Y. B. CHAVAN : Certainly he
will have to learn history from me on this
matter.

SARI JYOTIRMOY BASU : You treat
thyself, Mr. Chavan. Keep your knowlcdge
1o yourself.

SHR1 SHEO NARAIN : 1 represent
Bas.i here gT og qwr et & wafa
g

SHRI1 NAMBI'.AR : Then he is respon=

sible for all these photograph and other
things.

SHRI SHEO NARAIN : [ am respon-
sible for all these wrong clements here.

MR. SPEAKER : Let him put the ques
tion pow.

oft fremrome @ &% v aal ¥ smew
faffecd Moy Wt v wivaf &
AN g fogmt Ivd, ot fs o
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AR GT E, ORFUA Al ¥ zFifaeey,
FER e g A Ama g1 d A
T aRar § & |@r e g
TR TN ® 7@ Maa=F
R ¥ pifeew €9 w7 99 J7 ¥ faag-
Fedt #Y aorg TN weEr Sfww w00
oI WY AEHTR FY TG FA

SHRI J, M. BISWAS: Shri Sheo Narain
has a Chinese pen in his pocket.

SHRI SHEQ MNARAIN : But the fact
is that | have no pen with me here.

SHRI Y. B. CHAVAN : I cannot promisc
or assurc him about the transfer of officers
straightway, but certainly | shall consider
some of the suggestions that he has made.

SHRI NAMBIAR : May 1 know whe-
ther Government have scrlously considered
whether these Chinese literature and Mao's
portraits are also being publicised and utili-
sed by Agent provocateurs and those who
are in the pay-roll of some forcign agency,
apart from certain other elements ? Did
Government consider it seriously, or have
Government any information about it.

SHRI Y. B. CHAVAN: Agent provocatc-
wrs’ in what sense, [ really do not know.
But mostly they are agents.

SHRI NAMBIAR Who
Agents 7 We want to know.

are the

ofteeflt st R T T g AT
o W O T @ fE Star o &
o & faw fw earl ®Y 9 g =
Wy o7 T & W W wEW F A A
&3 ®Y oF fear “wmeY gEgY
W feewma @1 w ¢ afx @, @
ORI A v T ¥ Wy s Y 7

SHRI Y. B. CHAVAN : Certainly my

attention has been invited to thesc things
also.

ot v fant Wl - e e
ffr-aeeat € oY Tree-FaOret afafafaat
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w9 W §, 3% g § FHI qul a9
F1§ qRrFATAY FEH A FoT G®H' |
z@% gqfromweasy o@ar & oF stafwa
G=T Y WY & 1 welt o) ad ¥ A
ATA-A-F A FT GANT AAET T@T AT
o ata A wrwE & fE nae amn-
g & fax femrn 9, ITE ST
fear @, At w377 39 wRIAwA &
fru2, 37% @1 §9d ¥ mT SrA4 0 A4AT
aTEr Fré AT wEw germn, faEd
wTHl-a-g T & faAt &1 waw, ar wm-
A-g @ fararare” & avv smaT ar T
qEET GUAT IvIHE HIOT FUT @A
AT WX O wraaTfEar % aTAl &Y
IFTT AT ! WAL FE WIEaTT FECE K
g7 faar s, O S99 & |79 g0
qaa A FY gearaAr 1 vgr gfdfeafa
FI 199 & faq gg =47 w@gew 441 %3
w e

Y gmIMTE W . W FrE
Y mearEAT A 1Ay 3, A e
qEIT HT AEATIAT HT FAIC AT & 1

LA.C, Of.icers Serving In Nigeria

*872. SHRI GEORGE FERNANDES :
Will the Minister of TOURISM AND CIVIL
AVIATION be pleased to siate :

(a) the names and designation of the
officers and men of the Indian Airlines Cor-
poration who have served in Nigeria during
the last threc years and are serving at
present :

(b) the tems and conditions under which
their services have been loaned

(c) whether Government are aware that
the I.A.C. pilots were ordered to fly troops
to forward fighting areas by the Nigerian
authorities in the fighting between Nigeria
and Biafra ;

(d) whether the troop carrying planes
were fired upon by the Biafrans endangering
the lives of the Indian crew ; and



9 Oral Answers

(e) whether Government would ask the
Nigerian Governmemt not to use Indian
crew on troop carrying plines ?

THE MINISTER OF TOURISM AND
CIVIL AVIATION : (DR. KARAN SINGH)
(a) and (b). Statements giving the required
information are placed on the Table of the
House.[Placed in library. See No.LT-2809/68]
(¢) to (e). According to the information
available with Government, Indian personnel
were used only to fly civil aircraft either on
scheduled service or on chartered flighis
for the Nigerian Airways. One or two inci-
dents endangering the safety of the Indian
crew and of the planes flown by them were
reported, though no Indian personnel was
actually hurt. The matter was taken up with
the Nigerian Government who gave assura-
nces of parsonal s2curity and safety of the
Indian personnel in Nigeria.

st W GEEIA . mAy "ERy,
wAT HEgIET 7 9@ & wmr (&), ()5
(%) =1 & 397 femr 2, @ faega w=d
W [ACg 4 a7 & | § qg =T A
g FEAr § 5 ;ar o9 ST A
TLHTX #1, 9991 § feqq watATs ™ *Fql-
[ & dawiz w1, gy o A femr g
fF 378 Frgafoar Y oo Y famrer &
A7 & fou &'z argey 9T & w17 & faw
¥, I FE G e R ¥
IET M, W& faam o famww
&Y ¥ ifirat o W 3T A wr
At g T o
At ® ¥ S T AT W
o7 S Ay e Foagi & v wmam g ?

To ook fgg T TRET w1 6
AT oW T g A e Ay
afew, dur e aar—gew 9 @ T fag-
o ¥ wawr mar g, 1962 ¥ ametaT
AT 1T T fea waETe Wi
& gar gar, fow & agm g d
qETAw agt T ¥ | 9w w90 fearew w1
dof wr I o A ar av ar f

AGRAHAYANA 29, 1890 (SAKA)
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I & T X F9Y 910w gwn, ¥
gark € feaw cacarew & wHard
RN ¥ 73 gU ¥, ¢ fag o Y w
A & fqq #gr mar a1, ag T FEOT
9T 1 & T 7 gz g€, foe & gur
FHYTY 99 737 9C fauqm AwT W@ F, @
IF 9T AT T4 |

ot W AW AT A WA A
19 gur a1 T8t 7

wowmfag : Avg wgfra®
Z < &1 T 14T 04T, qfew oA Y
gl 1| 9w ¥ weATd gt a“r:ﬁﬁmw
fFaammisaddgrd, § | wmw
FEATIET 1 IT AW A FH wEr AR
sYexe faar @ gud AresifaT g s
¥ 19 §W 74T FT IIAT | IHF AR
IR dgrfrgrag e A ¢ fe
WTT & hr qefEe oW o

sl A ST Wge WgIed,
Tra evez A7) g€ & 1 9 favimrd faegw
AT I A TE ASE S A A
aTaT ATaT 8, Y wrf A 39 € goar ®
forerar<t €Y & "war § 1

A ¥ oW oag & A faeat &
orr A A FIR fear & arefafar -
aq ¥ A Ag 1962 %1 ¢ | IW W6
T EY 7T | ¥A 6 ATHT F ATSOfAT W
werk %t afcfeafa & oo agt 0 &
TER FT A A AfET T 6
ol F a ¥ ew TR W oy wA
ST W RE T[T X T, G
w0 ¥ fawre §f 7 fer &Y |0 oWw
%z %z §) qurex & feg o o
w0 W

(2) o f agh ox wrr st
afcfeafn §, amgehfoa e & Wy ay
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fafea s arimras 7 f gand famma aresl
w1 frdt «t g  srerd & Ry oy v
¥ e 7Y fear stram, Wi

(3) 7ar =v & 7w § f5 fadft
w12 42 9T A5 N qrgazg 0y § foec d
MR g ar fgrgemdY g, 97 Y ey
a1 gfay mig 7 A Fu fEar d 9w
ywmEr g ?

o wW fHg : Weaet HIZT AT 1
% |79 FAANGT 4T &g W aN "2TH
Hgara @1 W@ 21949 % g gwIT
1§ tar gy AU faacAdi 2 5 aw
€ 74T R AYAT FT | I FATT AWRIAT
ard § warey 2y wnqan ) fee afs #:r
uf &7 y wgAT A1 AY 9 SI AT
g3qT &7 Taar arsfafar & #@rg
sufeaq g g M A ITFTIFE 39
¥ &Y JrAHTa 7Y qra A8  AfEw § ag
fraara frarar srgm g 5 gart It #4-
& Ard 1969 aF T3 § IT AT AT

gt |

SHRI SRADHAKAR SUPAKAR : The
contract that is givzn in the statement does
not speak of any participation in any military
operation.In that context, may [ know wh:-
ther the Government will at least from nov
onwards tell the Nigerian Government that
our pzople should not be usel in flying these
military personnel to the theatres of war or
to places where there is certain risk ?

DR. KARAN SINGH : On page 3 of
the contract, for exa nple,it is written, **They
shall proceed to aay place required by the
company in the performance of their duties™.
This is an internal affair of Nigeria. It is not
as if it was fighting with some other country.
The Biafran trouble is within the country
itsslf. Howaver, as I have submitted, we took
it up with the Nigerian Govsrament, and
there is no trouble at the moment.

Y W14 Wl  WEAE AERA,
wre azeq AW § | I fedt & wr=afos
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g § A wor wrafeal w7 wovr @
41 wifge fow & aay & fasg =gl
Fromar Faq & qTEAT FWA TG
HICAGs &1 qo+1 Tqray Afq w1 o7
F gu foslt At 20 § @19 3w g w7
FERAT A §U TH AT FT LA @A
& ft & mreafor wast &, gg & =
H guTY. Igrw a1 gars fel g w7
IUEET A g1 ¢

T1o v fog : 7 777 w=gT gHE &

=T WYW RN @ WTq HTE A
T &1 7

sl gFR AT FHATT: ATAT TH F TA!
TS M |

DR. RANEN SEN : A little while ago
the hon. Minister stated that the terms of
the agreement with the Nigerian Government
or Airlines will end in next March and afier
that if any Indian personnel want to stay
there and work under the Nigerian Govern-
ment, the Government of India has nothing
to say with regard to that. [ want to know
whether it is knawn to the hon. Minister that
there is a serious conflict going on inside
Nigeria, a sort of civil war. Supposing an
Indian personnel wants to stay there after
March and he is somehow or other involved
in this civil war, what happens to the status
of India. In view of this, why does not
the Minister make a statement that in view
of what is happening there,no Indian perso-
noel will be allowed to stay theie 7

DR. KARAN SINGH : The question of
individual personnel staying there is some-
thing which will be governed by the relative
rules, whether they are of the Reserve Bank
or the Ministry, and 1 am merely saying that
as a Government we are not entering into
a contract.

SHRI MANUBHAI PATEL: Was this inci-
dent in which Capt.Joglekar was involved the
sole incident or have other incidents also
happened in Nigeria or in any other country,
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and what steps have been taken to avoid
these things while cntering into future
contracts ?

DR. KARAN SINGH : As [ said there
were 2 or 3 incidents which took place. Once
there was a cross firing. Once when they
were passing a field, they were fired upon
by the Biafrans. [ am not sure whether that
was Capt Joglekar or not. The names 1 have
here are Capt. Jeddy, Kunkar, Oberoi and
Guletia. The other points the hon. Membar
has raised about the future, we will certain-
Iy take into consideration.

Celebration of Pak. Foundation Day by
Students of Aligarh Muslim University

*873, SHRI ATAL BIHARI
VAIPAYEE:
SHRI JAGANNATH RAO
JOSHI :
SHRI NARAIN SWARUP
SHARMA :

Will the Minister of EDUCATION be
pleased to state :

(a) whether it is & fact that a section
of students celebrated Pakistan Foundation
Day on the 14th August, 1968 along with
India’s Independence Day on the 15th
August, 1968, in Aligarh Muslim Universi-
ty; and

(b) if so, the details of such elements
and the action taken by Goveroment so
far against them ?

feve worrer ¥ oo W (ot e
W W) (%) Tar $1E aw goere
AET F A wrar & o

(=) e 7 33971

ot wew fagrdt arodd: weaw wgea,
Tg 9T FRTATCYAY 9T qrerfed § 1 IR
R & ¥A% FHIIRAT F G feesh
& At o F 55wt ¥ awTn wefoe
WA F wwAT I g fe v faar
WANNT A TH A9 F 0g A9 ¥ qar

AGRAHAYANA 29, 1890 (S4KA)
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Fm g femg fe @ oawe W
ga< # wif gvar€ & av ;@ oA AgEw
FT IAT IATMRA TFR W WET
EFTL ¥ 919 X wrenia § 7

5t wmaw W W gW Y W
I T IAL G ATHT ¥ qHAT ¥ |
IAT 93T FIFTT A TH F ATA FQ W
Tz FgT o oet e gac A R AG &
g7 A werg favafgarem & A qar
IEH A w7 fw e wrc Ay g,
feerge qeaglq g a9 3

it wew fagrdt arodet: g A,
wdtg foaframa § gy faofeal &
afifgfea #1 %t sy W  qT
FATTT FHI0E 213 @ § N AT ®
a7 ¥ e qIr &< &) ¥WT Ww A
farafaarsg & wfawfal 97 g7 @
& forq o fear @ e q@ ag & s
97T g9 A1 37 §1 qE¥T w¢ 7

@ gmag feaw @ ag
wa7 oy A7 W1 FE G
mEaMrFiaw s ? 3
% fau s @ N gy H
gafea gt Wk oiffea & a= A
se gt @ T owm oo &
f& weivmg favafaa=g & vy fraorfus)
F 35 T 9T GUT 7Y W gATE 9"
9T G JATET | T AE T ;AL W@
# gueft § Y w41 gg AW W AT A
qT HOET K aTH & S wiepA g
o g Eat wwd A ww Wi
sy fwar ?

ot WTTEW W WTETY: WETW WEEA,
% g1 a8 @ WA § wrk o,
T wmk mH w oTw
WG 97| WA IuTNRW AR &
qur fexg N g aiw st F e )

?éi&

il
ag
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I wgr fr o F A geArE Y 2
@ A werE faEfauEy 7 oY 39 gay
H qur I A wgr fw tmr e
FATAE Fgt AE) WATAT TAT | gH AR
frmmme s wiifFm
& wré aard 7 &

SHR1 CHENGALRAYA NAIDU : Is
it a fact that the students in  that Universi-
ty celebrated the foundation day of Pakis-
tan. Everybody knows. It has come in
the papers But when the Minister asked
the authorities of the University, they are
afraid that they have allowed such a thing.
They do not want to inform the Minister,
They wanted to shield it. We ure only educa-
ting Pakistani agents in that University,
Why cannot the Government at least now
think of distributing these Muslim students
to other Universities and put more other
community students in  that  University so
that troubles of this sort may not arise in
in that university ?

SHRI BHAGWAT JHA AZAD: [ am not
replying only on the reply of the Aligarh
University. We have asked the State Gover-
nment of U. P. and they have said that
they have inquired into the matter and
there is no truth in it

Apart from that 1 can say that there
are not only the Muslim boys but there
are a large number of Hindu boys also
reading in that University. We do not agree
that there were only Pakistani agents.
Tt is not fair to the University to say
that.

SHRI PILOO MODY: You must strong-
1y refute it.

st swmwe wvedht: ot g R
Y o ATt ww AW F  fawwm
A ¥, 3% qwy wdrg favafaaren
ww & fod on wtw s A& &
Iw wiw FAA Fugx froest § ow
frowt ag 6 w1 5w Frefrorea &
wrrT & 0.9 faig vy & oo g E—
T Arma Wi FEY. ewRarmand
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#fsq o7 & 7 o grfiee w1 ToaeE
gor & ¥ @mi owm iy A% o 3
feimg e At g & e 4t f& =@
fafroma & gewem d g8 g
TEEY W §FAX ¥ GHG K G, T )
g1 T A #1 ww fear mam, sifs
gAY HIH194T Q1 & 759 § 78T qgA
=T T |

77 AT A A1 gueyfa § & g ara
Srgar g 5 2w tavafaurmag & w@ew A
T fg%y 93 F9 ¥ foq aqr 89
favafaurea #1 arafis gegasar & g
F1 & fau-aar ag 7w ¢ f& w47 ofwg 3
ferg favafaama arquad 1 wift ag
favag faar ar fe weivg 7 & qa wifaa
geara favafagrsa 7 gwafea &
afga g eng afgaz &1 Afzr 7 &
w4 wEven gufeag &Y 9, s A |
oy gmfa #1 9 ag g §
T fear mar | = FRg T o w9
A% @ ® g g fear smewrg ?
T AT H FE AF gL S 7 o &
grofas 78 8, fosar et §, sefed
TOE qTE TS | A9T GEY B 7

THE MINISTER OF EDUCATION
(DR. TRIGUNA SEN) : Sir, the Ministry
of Education drafted the Aligarh Muslim
University Act as it should be amended
more or less in line with that of the Bana-
ras Hindu University. It has been referred
by the Cabinet to a sub-committee of the
Cabinet who are considering this amd we

hope we will be able to come to a decision
very soon.

=Y TEHTTE wTeN): were "Ry, A
SW T JeC AT WA | AU N 91—
7 wgeg A o) faw v feqr 91 9w
7% gz frarm & foar ar 1 Afew o At
N g ww gufeem A ¥, IR A
# a1 & 39 9C wfy ¥ Wik wifad
ag faw wift % o F Wt wrawr &
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o I Twtfa & gz #2, oy wedt &
€Y § a9, MFAT AIEA I°¢ AT TORA
TRE S AT A A

DR. TRIGUNA SEN : The report of
the Cabinet Sub-Committee will be placed
before th: Cabinet. Wnat has bzen discuss-
ed in the Cabinet. | am not supposed to
divulge.

SHRIMATI SUSHILA ROHATGI
The affairs of the Aligarh Muslim Univer-
sity have come in lor strong criticism from
time 10 time. On that basis, may I know
(2) what is the proportion of the Hindu

tudents and the Muslim  students in the
University; (b) whether the Government is
prepared to  delete the word “*Mushim™
from the **Aligarh Muslim University'" and
give it a truly universal character: and (c)
whether the Government is perpared to
appoint a committee of all parties to go
into the matters and investigate the rcal
state of affairs there 7

DR. TRIGUNA SEN : As 1o the first
question, about the percentage of non-Muse
lim students in thz University, I have not
got the exact figure with me,but I am definite
it is half and half--about 50 per cent: may-
be there are more Hindus, 1 do not know.
I had been there, but | did not enquire
into the actual numbers. Regarding the
second point. | was told that when this
House tried to remove the name *“*Hindu™
from the *Binaras Hindu University”,
there was a lot of trouble inside and oul-
side the House. Government do not propose
any change now. Regarding the third
point, it is not necessary to enquire into
the activities of the Aligarh Muslim Univer-
sity, because there is nothing wrong in the
University's activities now, which requires
any enquiry.

SHRI J. M. BISWAS : Are you consis
dering the deletion of both the names,
*Hindu" and “*Muslim" ?

MR. SPEAKER : Order, order. That is
a bigger question.

ot TR AT T 9 aY 8
fs wefmy i favafaareg ¥ efivar
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wifafar sPor & & @
gffem s E? T g A aw ¢
fe witmg gferm  favafeorem &
wfrews rftrafor s & S famr
et w1 gfaw fF arfemm 9% o O
geeiT Tl wyet wasy fafe & wf s
FCT FT a7 w< fogr ar ?

St TR T AT qg g Aw g
f& @ feardf wetvg fawaframa &
TH FXIGE TR A gg qfewE
™ Afew A gw we e oWk
e A IS0

gee wim & favafaarmal oar e
# wanrergiar

*874. ot s et
sit fragmt medt -

a1 fown #54Y ag w9 €Y @
F %

(%) mrag e ¢ fe oo W &
35 favafrareal s s & squrae-
fam frmc gt @ g

(@) = ag st @ & i ot s@n
# &7 wgwrEg faanfagi oy afafafea
& s frafaa = & woaT wegaw o
Ay arer faarfad) & fed i oy whem-
man @it g ;

(n) ;a1 ag @t @w § f§ fwn
deqmol & mEAEr A ¥ 3y qwtfaw
zA1 a1 syfeaat w1 € g &; WK

(w) afz g, a1 & sgferal ®) Jwa
¥ A g T w1 I FE W
faac d ?

fowr siwwa ¥ cww W (W
W w1 ww) ¢ (%) iy dafew
T qwviv ¥ g9 o favafraradl
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g sren § famfed gro wead &
wzary gE £

(&) sfrai

() =afs 3g faadt o f& we-
fifa # @i g% gr & =@ A ¥ fav
JaETd § qarfy a7 Fgr Ffe7 & fE
g TaAfa® &= a1 =fdm @ TEwsEl B
IO F & fAT ge@er w9 ¥ Sa@E
g

(w) Tog wTwTC HEATHI 9T qUET
qa%ar & =W § Wr § W E A oA
FU arel & faeg faa sgaE s @
g

ot e wEn o gy A2,
favafaareml sk st # faq grr g4t
1 fmfa fear 9171 2, 7= g 2w 2fiz
& grar ¢ 5 gry afaa & fad o aifges
®T graraeaT § €Y AT FTAT WA F
g1 afeT 3y fedi 7 ST mRw o @i
gl ¥ faad swT w@wm # wfus—az
smafe gt E ¢ fr oAt grrEd @
Y g AR §, T A AT F Toefaw
T fafeoas w3 § 1 a@T & g9+ Gav
fear smar & sk gt F AR 92 gAY
w3 aT &, & ST =rgar g e Sme-
TAUF AN FY I9EA g W E, T Ag
ae1 wrew A% & f5 ooifas arfeqt =
gAY # fafaga =7 &4 & ? afz &,
ar fomy wME A T oA § oW
sfafear & ? ¥ g@ar 1§ swafeqa W)
gfvafor w1 2% Ffad  fawr v
frarc st wEr g ?

st WA st W e gAey
%Y ag fafema T & fe Torifas ofeat
%Y tavafaaraa A wsrafafaa) & arr a@
#aT wrfey Wi ofx ag & ¢ fw fafa=
wwfifaw qifent fawafaaem & @
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gATEl & W 7Y §, aY qg qdr Hw &
o ¥ TraAfas qifeat eag faue ¢ fE
Ffamfama s ama A &1

ot AFWAT MEET  FAT T qA &
fg ot waw & fawafaamwal # foge
Fg a61 ¥ 9t A-AAT WX I9ET U E,
FHFT UF qga q3T HAW 9 W @r g
za favafaaqreat & sugaafaa v fate
FTr gag foer mfesal £ qyar aoET-
fostt 1 fairg &9 & wgmar &
T qgi aa & w9d FnNF A
AT FT qAT17 &1 596 @ § 7 qfg
g, Y wfng & 441 7w & fag o (et
A=t £ qoqa fraifa 50 wr@
{7 gark faqn fawafeman &, 3% 99-
geafa femr wredt g ¢ wwAfast wr
1 FT 57 favafgaragi & gz w@ramg |

FHU T —FAT 37 GIA AFRIAT FT
FWA AT qGRW I A1 ¢ (& ITLHRT &
WEATYHT & WAL WAFAT GAT g R 7
HITFS IAT G20 § ToqYTA  Igh WA
gU & @ foer Ao AERT A 9N
#1€ arasita gE 2 ? afegf &, WX W
&7 &% A0 wWw  fawar § ar ww Jiw
A1 &1 wiwaw (a9 & | IR A ey
gigd

ot WITAR T WML : WMLA AL,
g T A ) ava IR fam g fE
quT™ A § JuFgEfaEl w @ w59
R, Tey Y fre wfesl #1 )
&g, Trarfas #1 A€ | OO FEA
A W A W fawrfor Y g AR W
fawifon i W A gaA ToT T
oW wieiga fEar &1 59 Wy 9O}
2w & favafaarea) ¥ o gugavfr § ¥
gt firar wredt &, &fF foe  wamy
i
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F&t 7% fasafreml & wearasi &
SAT R AT A &, T T QU AE F
foar man & | afF= w2t a% | waATIwy F
99 8, g9 ITX qUIy T W E, 9l
AT R § g A s AFAT§

ot aemfc mied - T agr WA g
2 35 at g afad

S AIMAA W WINTT ;. WHY A
1 @Y 8, #9 Fa91 |

it fra gar medt . wAd "ERTE,
Hored gra four meAt S & oSEAT
uRA § IF aTe 14 #r fawafaamag &
arafraa g9t § o7t gwrOErT oresY 7 a8
TgEy (1A fFar an fF g9 7@ g
# faaryf § 1 sfaqd swem g1F @A &
T f4x A gt =m fod afae Ef
FAH1 fFet gAR T9 & wifes  =graan
fooet & 1 @1 w9 z@ fama 7
it &t ¢ 7 afz Y 2, At 9a% ofam
T & ?

zax, wrw fag a<g & fre &1 747
2, 7a1 wry I94 *r afeqdq #7 & AL
Hag ®RE ! wrArE T OAEICH
Hifa® W TEATHT AGNT W19 FIA AT
v & famd wg, mear g qafgsar &t
wraAT favafaarea & sfa gral & geai
¥ qar &Y A T &G € wqwrAa § @A
& fay g fea gl ?

St WrTER T AT g "EEY,
A g 3 e fawafaaredl § @
feardf § o fr aga T woww go @
afer fox A farand? a3 gu & 92y 979
w=r UwAfas ordt ggrgar 3 &, W
gred # gamr A1 Awrd afi 3

wgi as YR foar Afc X w7
wexs7 § Tn oY s fyarfady & 3w & wfa
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T W1 WL & AT G2 @) &Y 99
A A wFT §, W A W
faer ifa fraifig 1§ s @@ a=
W aq faar § WX aam U@ @A
F 4T W oA g fear ¢ fe o
g & #19 ¢ fagqy g N7 g=aa
a% |

it semdR Wt gy faarfea
Tt A gt w1 & forg dan fasar &

SHRIMATI SAVITRI SHYAM : Is
Government ina position to name the poli-
tical parties which are found to be disrupt-
ing and creating trouble in universities as
well as in industrial areas not only in Utlar
Pradesh but in the whole of India .....
(Inrerruption) ?

St WTTER W WA : WA AEIET,
#Y g1 9% & Ia< § wamar & f5 aafy
Fg faardt ot fs Tadifa @ A g T
24 9T &Y reaer # fam SEeEd

& afrm gt faq g wgm wfer g fe
Fg UoHaw T ar swfer faie @
FH R FTREN

oft @Y 5w K gwA WOE go Yo
w1 arforet war § adifs ¥Q 15 &m™
#t farlt agt ov ol 2 1 After this

introduction ......(Inferruption).

SHRI KANWAR LAL GUPTA : He
got a fit of Hindi. Now he is continuing
his question in English.

SHRI LOBO PRABHU : I would like
to enquire from the hon. Minister whether
it has been brought to his notice that the
student trouble in U.P. and for that matter
in India, is largely duc to the despair of
students about their employment opportu-
nities; not only are these deccreasing but
they are not keeping pace with the output
of our universities and schools. In these
circumnstances, T would like also to make
this enquiry, because of my special affection
for U,P, whether the U.P. students are not
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particularly prejudiced because of the fact
that they arc only proficicnt in Hindi.
Hindi being the medium of instruction in
universities there, and they find that their
employment opportunities are restricted to
UP only and opportunities are not available
in the rest of the country.

SHRI BHAGWAT JHA AZAD : The vari-
ous committees and inquiries, which have
been s2t ur to find out the reasons, have cer-
tainly said that lack of employment opportu-
nities is one of the reasons for the frustra-
tion of students. So far as the hon. Mem-
bers’s anti-Hindi tirade is concerned, this
is not the reason.

SHRI CHINTAMANI PANIGRAH! :
As the hon. Minister has just now said,
there is frustration among a vast number
of students in this country today. [ would
like to know from the hon. Minisicr wheth-
er itis not a fact that the various inquiries
which have been made to assess the prob-
lems of studentsin different universities, have
come to the conclusiont hat there are no text
books for at least 35 percent of the students,
that there is no accommodation for at least
40 per cent of the students and that there is
not even any arrangement for introducing

a kind of academic atmosphere in the
universities amongst the academicians
themselves, leave aside the students.

In view of all this assessment, [ would like
to know from the hon. Minister of Educa-
tion whether. instead of trying to solve the
problem administratively, they are trying to
see that all these difficulties which are facing
the student mass of this country and which
will face them in the coming three or four
years are removed and that they are going to
have some long-range solution so as to
tackle this problem psychologically instead
of meeting it administratively.

SHRI BHAGWAT JHA AZAD : Only
a few days ago there was a8 two-hour disc-
ussion on student unrest in this House and
all these points, including the lack of oppor-
tunity for employment, accommodation not
being sufficient in hostels etc. were raised.
We bad stated our viewpoint then; we
pgrecd: with them that certainly we should
have a broader perspective plan tp remove
them.
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SHRI CHINTAMANI PANIGRAHI :
What is the immediate plan before them ?

SOME HON. MEMBERS rose-

MR. SPEAKER : Do you want to cont-
mue this guestion 7 There are other impor-
tant questions also. Only the other day,
we had a discussicn for 2 hours. There
arc so many persons gettiag up. 1 do not
know how I can call anyone of you. If
you permitl me., | go to th2 next Question.

SHRI S. KUNDU : Mr. Joshi, the
Vice - Chancellor of the University has
issucd a staterrent.  This is an  important
matter. The Minister should throw some
light on that.

Enquiry against Sccretary of Indian Council
for Cultural Relations

SHR1 ONKAR LAL BERWA :
SHRI1 YASHPAL SINGH :

*375.

Will the Minister of EDUCATION be
pleased to state

{a) whether the Governing Body of the
Indian Council for Cultural Relations have
investigated the charges against the Secre-
tary of the Council;

(b) if so, whether the report of the inves-
tigations has been submitted to Government ;
and

(c) the reaction of Government there to ?

THE MINISTER OF STATE IN MINI-
STRY OF EDUCATION (SHRI BHAG-
WAT JHA AZAD) : (a) The Governing
Body of the Indian Council for Cultural
Relations has set up a Committee to enquire
into the charges agandt the Secretary,
Indian Council for Cultural Relations.

(b) No, Sir.

The report of the Enquiry Committec
will be submitted to the Governing Body of
the Indian Council for Cultural Relations.

(c) Does not arise.



25 Oral Answers

it wifwre wre o § SrAeT AEa
g 5 uaas ot oiw 7 & sTH
sTaw § W afafy 7 s A A,
TAFY (AT ATAT @I, ITHT FT 7T &7
st VTTET W1 WA MY WEEY,
et 1€ amar Y @ fe ol A # A,
Q!ii‘i’(ﬂ?[ﬁliﬁ' TodtoFo %nrgeri:
aarafaer & wiw Y fazré o€ off o
ayt baer faar fe @ w9 §
T AN g Jaw Az WR AL aga €
Y feorprad wrk A ¥ famn el
FARferam S o AR @ AW F
|19 ®r€, SAFT A QAT qAAT q47 A
IAHT FIE IAT 9 A AFT | WG OF TEG
#eeq 7 9« fowrra ft ar mafan arér
¥ o wHer faers @ Wi ag aoTar &
FEFTEE

=it wiw S\ AT : § JrEET FEar
EfFasl S a aw & safs famr
sEd R fAR YR Ay gw #
f zmEa T wa & 7

ot wTER Wr ™ : ag A agd

et g @R gafere wm gfewe &

st wfwre am dTw & S
TN |

oft s s w o ;X iy WY
W € & oife g €1 1 ARfrm g
A o g & femwt famr g, W
o A K oagi ww e WAy

Fa¥ wYE far O avr A & 1..comewi)..

MR. SPEAKER : You can place it
on the Table of the House.

off wrem wr gy ¥ o @
gav
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faseft ¥ 7w ww’ # qF wevgy wTAd

*876. «it fagfe fawr - w1 g wrd
At g Ty w gar w3 fr 31 fammw,
1968 #t 7o w1 3@ aa & fo¥ wwR
#1 fqax qur wEaE w@ T ¢ fw
fog a8 77 av ) qF g W fawlt
¥ Tt £ o weAr g€ of St
g 7 g ar !

YE-¥Ta WMmeT ¥ vg-a (s faar
ww e ) (ag gfAfa s & faa fw
77 aT ¥ qF §4T ¥ ARl ¥ WA
qoeTral #1 1§ AT 7 g1, faeehr qfew
qAfET e W1 B WTEEE S9TET &
fere, e FTdaTé W @ 8

wa 5t yafrea fasr ar afag =
U & fog gwmT ox 9 foroe <& d
srwema &1 31 fome, 1968 aar
qEe wAAdr, 19691 ‘gu fa’ (3 B)
afagfaa fer @ &

graTaTe & gAre wravHT A ghy-
frga & & fao wifaq gear &
¥ faurdr ggdY g dama fed andd

wifira g&ar & vt wrfeat O s
¥ g Aoy o fafas =Y § e
F¥r %7 & Jmoan | wfgen g oft g
9T FHE A AT G

MR. SPEAKER : Very good steps have

been taken. Why do you ask a supplemen-
tary now ?

it fanyfar fawt : & ag  aTemT ITgRT
g 6 g Q1 Y ®Y o g faa'sifaa
fogn mar § &v & wewia A fadeit &
agt 9T @Y § W1 A et ¥ o & T
w g & fee ‘qar fem’ e fear
mrg?

ot faey v qun : ge A stfay
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FA ¥ Y from §, S99 2@ qww @ 3D
A AAET AE 2 iR ¥ oggr A
Y 2 € Afew gt 9w 2,
¥ fea grdwfas w1 7 avm ¥
W wOw &7 97 7% @A § afz wré
safeq w9y 9 § o9 @FT I9 faw@
qrar § ot sgias & AwT § 39% S0
#ré 7Agr A & 1 Afww agwfas w9 &
34 faq wrO" &7 F=A7 A7 " 1 fAv
AT AT 2

oY frafa fas . & wraar =mear £
f fager ara st gremidl gf 37 gl v
arare gfafeaa =0 & w18 ArEaafas aq
a1 fed B 9gfd & &5 9 #raew
F27 & faaw ) ¢ afe fee ag

pemd 78 7 Am zA gwT A A
AT FTHTC & 7476 2 7

st fae WX e AT AT EEA
qaTE 2 ARy mqraAT Y A FAT A &0

MR. SPEAKER : Q. 877. MR. Kanwar
Lal Guma .. .

SHRI GEORGE FERNANDES : Q. 893
pleasc.

SHRI S. M. BANERJEE : Q. 893 is a
very important Question.

MR SPEAKER :1an gring according
to the order. 1 am not skipping over any
Question.

SHRI S. M. BANERJEE : Let us acquire
the Birla Hous: toJay. Tody is the last day.

MR, SPEAKER : Q. 877.

o & gy Wl A wk wewr gt qiw
wih g wreital av wfees

877. oft Gar wim oA | FT ME-
wid 5H1 o Ty A ger ¥ N

(E).iﬂ*ﬁﬁ-ﬁﬂﬂﬁ aqr I
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¥ ArArg ATTCE A8 AT g wqar qg
Afw wrfz #& a7 757,

(=) ¥ wfoers &= & =17 &, ¥ wfa-
avy fomr frael & seaaa smd o § aan
IAF FAT FTAT §; W

() = afqaral #1 gerw & fod
HTHIT 1T FTEITE FT Q@I 7

THE MINISTER OF HOME AFFAIRS
(SHRI' Y. B. CHAVAN) :(a) to(c). A
Statement is laid on the Table of the House.
[Pluced in Library. See No. LT-2810/68]

it AT AW oA WeAS HEIRA, TR
qo1 7gEa 7 ot 93w frar 2 Iw ¥ =g
sTiagtm 2 f& s 10 w9t & ar
gfram ifedm ¥ fodt 7 fodt a0% &t
qraf=ai & | 39 #1 UF FEW a1 TG
FaeTar a4t & fF S qreaen & am famd
AT FTF R AR FAS
fau ag qrafrear @ of § W) IR
freafedl carg'z wiw =g & Y ag 91e-
gt g | cwmwgmag & f5
7g 7% T UF Jgfamw qw aw g AR
A & ATG ITFG@TT 7 G
gafa & 34 A0 F 107 qfearfaay an
sitfrat & qrarg aar faar § Wi ag W@
M oFFERA deg wEiqgar ¥
wrar § 6 37 & §3 & UIH WA
s Wiz W W@ A% g & fedw
W fafifedt &1 qam9 § 99 1 A "=
¥ T@AT g WX 9T W S A @A g
W 20 T &1 A GIAT ¥ IW W A
T i X U AT S AR gEHew
0T Hfezwwim & ST W gua LY sQ@
W 9gt wgt A 3T A fRtamE AW
FETA HEGA W ATAAYT ATRE WIETA-HETT
%ﬂia\utfﬁqmqfqﬂm
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SHRI Y. B. CHAVAN: This question has
been considered by Government from time
to time. Possibly the hon. Member has co-
mbined two problems together. One is about
the restricion on the movement of people in
certain areas; that is for the security of the
people and I do not think Government need
reconsider that because that is, in the inter-
est of security; it has served the purpose
for which it is meant. About the other res-
triction on the transfer of property, mostly
it is in those areaswhere the tribal interests
are to be protected. Of course, in Jummu &
Kasnmir also,.it is meant for the protection
of the property interesef of the local people.
This is not merely an accident; it has been
there even before 1947, before Independence.
I think, there is no reason to revise or
review these matters.

St ®qT @i oA MAA WG T W
e g} @l #§ s Y fawda
FH FT T § 91T ag 37 adw & &5
THEITH &1 THECHT. T FAE | WT gk
Tq a9 ¥ Ao adf # f& agr f#feaoe
frwrirar F17 &7 FlFA s ag od
AuAe tfgzadrg & fgemr a0 ...

oft Sl o OF w7 AT AY FEETE

N F MW gA  qgT AT Ig
o &Y @ & 1 waw, AT, FIEIT W
fage e & 28 N 99 wWr§ W
o &% gvg AL AW Wiy & Ay ¥ §eAv
"ge & qgAT A i @ g wi
fmg % o O AW Ay § W@l fr ag
e fawler €2 avme dfefade
Fffrma vk mrag s ¢ ar
37 ol & fog? go Wik wdw S A
O T ATATIH FART T IITAT AT IW
& forg aorTe AT wraaTd s @y € 7

SHRI Y. B. CHAVAN : The hon. Mem-

ber has raised a question which is not con-
nected with the main question.

MR. SPEAKER : Yes. The main ques-
tion is about restrictions on purchase of
Land whoreas the hon. Member has mentio-
nned about Christian missionaries.
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oY ST mw g AT AT aw
&z § o ¥ g § e e s
F AT FT | IHIA wgr & fF NEwEA ®
fag ait feda wix farifdt camo'z ot
& ¥ gA ¥ qg qrafar sk g9 &
@ & fairg w7 w3 fefemgy faeder
F T wm e farfedt W 30 &
feda &t aaw fiar § wifs ag am
T Jumw dfefedly § Tvewr wE 2
at & s smga § e 9w & fog aoe
w1 Rgfrardt ar qedt SEEAEr w1 @
21 ag 9T1 AT g & WA WG
TTHFT AT A A FACE ARG | WX
Tt ' At A N gEA ¥y
qqv JAATY |

SHRI Y. B. CHAVAN : Wherever such
things occur Governments policy is to pre-
vent such things even if any foreign missi-
onarics arc involved. On the question whe-
ther they are involved or not, I would req-
uire notice.

o1 gEWiE wiew : JgigW S
wrfearfaal qiC aF4€ AF &7 JAT FA
& fau 78Y ordt ¥ o\ g@? AT ArHC I
NITFAENITH I Q@&
ZHY-ZAL EAATH AT KT I O A fay
FTFT F Oz TEAfic w owgh aw AW
qar g 7

ot gu o wgre ;8 mEAr
fr ot aret 97 fogd ot zfom anfgy
RNy IFF AET AR ET I X
gfrar & wrd Afw ara & aoere wray
A AT grwy e Ja & oy
¢ 37 Y g A Af w7 @ } i
A AT

oft ofw ora ;AT & foarfedr & oY
ferdac t o ¥ ag fegrmar &

Restrictions have been imposed since
1873 under the Bengal Eastern Frontier
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Regulation, 1873, on the Indian Nationals
for visiting NEFA.

& woft wgrey & s wean § fR
/A &Y agi ¥ A ETEY AW § 99 & I
I Fa & W e s @ & gwfew
qg wHH |de & fau ara=dy s qEd
% ofew 9'fF ag guror dwraet geTEr
& agt agrdY Al &1 wrow § s W,
fasar g1 Y &= g & 9w w1 fwx
MzA & faq, 37 & gr97 F FraEww F=A
& fog ag sy agi fafsz s g ok
agiwm wfz o3 a@ @ ¥ 9w B
geTa ?

U a9 & A wged Hag
qgAT 9T § f& ag ‘A%’ SifE
HUSA AR IA & TAW LA
&1 #ré fgmeart § A @A ?

SHRI Y. B. CHAVAN : As for as
some imporlant people going there for
purposes of staying ctc. is concerned, they
are all allowed to go, but it would be very
risky to completely remove that restriction.

SHRIL RANGA : Has this point becn
considered already, or would it be consi-
dered now, namely, the possibility of settiag
apart some areas in as many lowns as
possible so that people of other arcas froa
the rest of India can go there not for agri-
cultural purposes or to deprive the tribal
people of their land or property or anything
like that, but to settle down and do business
and in that way, developing the social
economy of those arcas 7 Aller all, every
town is not a tribal preserve. The tribal
people are not so much interested in towns.
Has any effort been made already or would
any effort be made now to examine the
possibility for setting apart some arcas at
least where those people can go and settle
down and develop those areas ?

SHRI Y. B. CHAVAN: I cannot answer
this question straightway. Because, this
matter will have to be very carefully consi-
dered. But, I know, it is a point worth
considering.
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SHRI KARTIK ORAON : Recently
there was a complaint from the tribal

Christians of Katkainya, district Ranchi,
to the effect that a foreign missionary by
name Father Torps of Majhatoli has acquir-
ed 175 acres of land by getting signatures
on blank paper and by giving an assurance
that he is going to start a very big firm.
I don't know what he has got in his mind.
1 would like to know from the Government
as to whcether they have got any means of
preventing  such misuse of the land of the
tribals by those with circumventing designs.

SHR1 Y. B. CHAVAN : 1In certain
areas there is a legal provision about it.
1 know in certain afcas so ne wrong advant-
age was luken of the legal provisions. For
example in Chota Nagpur such things have
happened We have to think of further
legislative measurcs to prevent that also. It
is going to be a continuous effort.

SHRI S, KANDAPPAN : 1 concede
the anxiety of the Government to protect the
interest of the tribals in certain areas. But
while Government have got to be careful,
that they arc rcally protecting the interests
of the tribals is not a fact. [ would like
to seek certain clarification with regard to
Andamans regarding which 1 have got some
personal knowledge. There, certain areas
have been demarcated for tribals. Butl
find that the tribals living in Andamans
are a handful in certain areas which are
already provided as tribal areas. Except
in the Nicobar Islands, I have not come
across any aboriginal living in the Anda-
mans. The present position is that those
people who are enterprising are prevented
from going there and putting their money
in investment. I would like to know
whether Government would study all these
things before they declare a certain areas
as reserved or protected areas. In the
case of some States, no information has
been received so far. May I know whether
the information will be further coliected
from those States and laid on the Table of
the House 7

SHRI Y. B. CHAVAN : As regards
the Andamans, this will require some
further clarification. But I can only assure
the hon. Member that when the¢ arcas are
notified, the real requirements of the local
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people have also to be taken into considera-
tion, In the case of the Andamans, it is
not merely the tribals out the first settlers
of old period who are also there and who
have lived there for a long time. Their
interests have also to be looked after.

SHORT NOTICE QUESTION

Levy of Octroi in Calcutta

.|.
SHRI S. K. TAPURIAH :
SHRI J. M. IMAM :
SHRI K. M. KOUSHIK :

SHRI GADILINGANA GOUD:

S-N.Q. 16.

Will the Minister of TRANSPORT AND
SHIPPING be pleaseld to state :

(a) whether there is a proposal to
levy Octroi duty on goods entering into
Calcutta.

(b) if so, details thereof ; and

{c) whether such a levy is in con-
formity with the rccommendations of the

Road Transport Taxation Enquiry
Committec?

THE MINISTER OF TRANSPORT AND
SHIPPING (Dr. V. K. R. V. RAO):
(a) Government have scen a press
report to this cffect.

(b) The required information is being
collected from the Government of West
Bengal and will be laid on the table of the
Sabha when reccived.

(¢) No, Sir.

SHRIS. K. TAPURIAH : Octroi is
an obsolete levy to which the Stales have
been very obstinately sticking along. In
both Houses of Parliament in the current
session or thc current month, there has
been almost a near-unanimous demand by
all parties for the removal of octroi duties.
The Road Taxation Enquiry Committee
bhas also advised against it, and the Trans-
port Development Council which had
a meecting at Bengalore some time in
July had also spoken against it, and the
hon. Minister himself was speaking against
it. In view of the fact that cverybody has
spoken against it, what steps can Govern-
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ment take to sce that the States do not
cling to this duty any more and if the
removal is delayed, to see that no new
imposition is made ?

Dr. V.K. R. V. RAO: I am very
much in sympathy with the point of view
taken up by the hon. Member. The only
thing is that where octroi duty is already
being levied, unless and alternative is
suggested and local bodies are assured
of a substitute income not only on the
current basis but also on a progressive basis
to take care of future requirements, it will
not be possible for them to give up the
octroi. We are trying to discuss this
matter. The Keskar Committee has made
certain suggestions for alternative levies
such as municipal sales-tax, municipal
sur-charge on sales tax, surcharge on sales
tax as a whole, etc. Some people have also
suggested a fuel tax. All these are being
discussed, and we hope that we shall be
able to find some solution. The Maharash=
tra Government have set up a committee
to go into this subject. The U. P. Govern-
ment has also set up a committee to go
into this question. The Mysore Government
are also thinking of somc alternative levy.

Regarding Calcutta, my regret is
that West Bengal was one of the few
States in the country which did not have
an octroi duty but now they arc also
thinking of this. 1 am a little apprehen=
sive that if this proposal of the Calcutta
Corporation comes into cffect, then there
may be a setback to the movement which
we have been trying to have over the last
25 years to sce that octroi goes out of this
country. But I do not know what precisely
I can do about it. All that I have done
is that T have written to the West Bengal
Governor two days after I saw the report
in the press, and we hope that precipitate
action will not be taken by the Calcutta
Corporation to levy octroi duty before
considering what alternatives are possible.

SHRI S. K. TAPURIAH : The
Calcutta Corporation is an institution with
no parallel anywhere in the world. In
recent years not a single mecting of the
corporation has run its full length ; it has
always had to be adjourned. Not a single
commissioner has stayed there till the end
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of his term ; hc has had
always beforc the end of
Still this corporation has rushed in to
impose the duty or at least think of
imposing a duty which everybody else is
condemning. The hon. Minister has also
expressed himsell against it. So I submit
that you, Sir, will have to find a way out
for us in this regard. When in both
Houses of Parliament a ncar-unanimity
exists on something but a statutory corpora-
tion of body or State rushes into flout the
wishes of Parliament, necar-unanimous
wishes of Parliament, what is the remedy
forit 7 I am sure you Sir, would lhave
to find a way out for us in this matter.
Are we mercly to talk here without having
recourse to anything ?

fo resign
the term.

SHRI MOHAMED IMAM : Octroi
is ome of the taxcs which has been called
& nuisance tax ; it has got many evil effects;
it not only creates a barrier from
Btate to state, but it has the effect of
pushing up the prices of essential com-
.modites. Seccondly it is a tax which breeds
corruption in the local bodies. It gives
unfettered power to the local bodies to
increas:z octroi as they please and the resi-
dents of the locality are put to-a great
.suffering and hardship, Recantly, the Banga-
Jore Corp ration wanted to increase the cetroi
on certain commodities and levy [fresh
octroi on certain other commodlities, and
this led to a great deal of commotion and
‘there was a Bangalore Budh. 1am glad
that the Mysore Government  want  to
abolish this oztroi levy and parhaps substi-
tute it by some other tax.

. So, taking into consideration that this
tax is archaic, and ancicnt and is quite out
of place in the present democracy, will
Government sct up a committee to remove
the evil effects of this tax and see that some
relief can be given to the local bodies who
are otherwise put to great suffering and
inconvenicnce 7

Dr. V. K. R. V. RAO: 1 do not
think thaj any uscful purpose will be served
by seifiifg up onc more committee, A
number of com-nitices have #lIready been st
up. Ac the hon. Member who  spoke
earlier has said. both Houses of Parliament
have expressed themsglves very  stropgly
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on the subject of octroi. The only thing
now is to find some practical substitutes
for octroi. WE hope to carry on discussions
with the State Governments on this.

SHRI GADILINGANA GOUD : Since
the Bengal Government is under President's
rule, would it not be possible for the
Central Government to give a directive to
the corporation not to levy the tax ?

DR. V. K. R.V. RAO:
think that we can do it.

I do mot

SHRI K. NARAYANA RAO : Con-
sistently, all the committees which have
gone into this gucstion have unanimously
held that this is a very pernicious tax,
The Keskar Commitice has also come to
the same conclusion. Now, the only thing,
as the hon. Minister has suggested, is to
make an alternative arrangement to replace
this levy.In this context, one of the members
of the recent committee had given a separate
note wherein he had made a distinction
between those Staics where this levy has
been there and thosc States which are
thinking of having it. West Bengal and
Andhra Pradesh and somc other States
have not hitherto been making use of the
octroi ; thosc States might be in a dis-
advantageous position. In view of the
fact that West Bengal has not imposed this
levy so far but all of a sudden the Calcutta
Corporation is trying to impose this levy,
it really indicatcs that thcy want to enjoy
the benefit of this new levy.

MR. SPEAKER : Is he putling a ques-
tion or making a speech 7

SHRI K. NARAYANA RAO : May
I know whether the suggestion made by
the member of the committee who - had
given a separatc note has anything to do
with the present move on the part of the
Calcutta Corporation to impose this octroi?
If that be so, may I know whether the
measures that will be taken up will extend
to cll the States no matter whether they
are having the octroi or not 7

DR. V. K. R. V. RAO : I do not know
what the question is.

SHRI BAL RAJ MADHOK : The
local bedies have very few means of income
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and octroi is one of the flexible means of
income for the local bodies. Therefore,
a number of committees which have been
trying to find out the means of income for
local bodies have suggested various things.
The Morarka Committee for Delhi had
suggested that the octroi duty should be
increased. The main difficulty of the
transporters is that thcy have to stop at
every place even though they have not to
unload their goods therc. May I know
whether the hon. Minister of Transport
will think of constructing avuiding roads
or by passes along the roads along the
big citics, so that those trucks which do
not have any goods to unload there may
go straight and thcy may not be put to the
trouble of stopping there ? That will
avoid all the dificultics and will also
provide a means of income to the local
bodics.

DR.V. K. R. V. RAO : Within the con-
straint of resources available, we are  going
ahead with the programme to construct by-
passes. Dut [ do not think that is going
to be the solution to the problem of octroi.
The only solution is to find some alterna-
tive method of rcimbursement to the local
bodics and then persuade them to give up
the duty.

SHRI JYOTIRMOY BASU :Since it is
a fact that the Central Government owe
crores of rupees to the Calcutta Corpora-
tion on account of house tax and it is also
a fact that the State Government realise
the whole of the road tax on public vehi-
cles and all types of vehicles, has the Cen-
tral Government any plan to give the Cor-
poration a lump sum grant beforc asking
the Corporation not to levy octroi 7

DR. V. K. R. V. RAO : There is no ques-
tion of the Central Government making any
special grant to the Calcutta Corporation.
The position at the moment is that no oct-
roi or terminal tax is being levied. The
Calcutta Corporation has got a very legiti-
mate demand for more funds to meet its
increasing expenditure. They have got a
new expenditure of Rs. 5 crores or so.
Therefore, our suggestion to the West Ben-
gal Government is that before any such
action is taken, other alternative sources
should be explored.
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SHRI SHIVAJI RAO S. DESHMUKH :
As you are well aware, when the former
Hyderabad State was a sort of independent
State, it used to levy what they used to
call customs duty. This octroi is nothing
but a customs duty and is in a way remini-
scent of the princely States. Does the
Minister propose to come forward with le-
gislation to abolish this octroi duty once
for all throughout the length and breadth
of the country on the ground that is cons-
titutes the largest single road block to free
movement on roads 7 Mostly it is the
small towns which get the largest share of
the octroi duty arising out of taxation of
agriculural goods belonging to poor farmers
who are forced to bring their produce to
the towns to find a market. If this cannot
be abolished, will Government take steps to
sec that the octroi shall be sharad by the

municipalities along with the rural gram
panchayats ?
DR.V.K. R.VY.RAO :1am afraid

carrying out the hon. member's suggestion
will involve an amendment of the Constitu-
tion because the subject of octroi or termi-
nal tax is covered by entry 52 of List I of
the Seventh Schedule.

SHRI SHIVAJI RAO S, DESHMUKH :
What about sharing the duty between the
gram panchayats and municipalities ?

MR. SPEAKER : Shri Samar Guha.

SHRI SAMAR GUHA : Calcutta 18 the
great Indian City which is really cosmopo-
litan in its character. It has the proud
privilege of having more than 35 per cent
of the population which belongs to the
other parts of the country, 45 per cent of
the export trade, 20 per cent of the import
trade and also 15 per cent the industrial
output in India. Therefore, Calcutta has
the responsibility of meeting the problems
not of Calcutta alone but of the great
Indian nation at large. This being so, a
certain amount of Central assistance will
be pecessary to Calcutta, Naturally after
so many years when in other parts of the
country, octroi has been imposed, the Cal-
cutta Corporation is contemplating it asa
source of revenue to augment its resources
neceded for increasing expenditure. There-
fore, before giving advice to the Corpors-
tion that they should not impose this duty,
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they have to te helped financially. There-
fore, my first question is : Will Government
convene a meeting of the representatives
of all the local bodies like the Corporation
to discuss this matter ? Secondly, could
Government make any concrete suggestions
to the Corporation so that they can have
an cxtra income either in the form of taxa-
tion or in any other form ?

MR. SPEAKER : Hc has answered
both the questions so many times. The
same question was askcd and he answered
it earlier.

SHRI SAMAR GUHA : What about
my second question, about a conference 7

DR. V. K. R. V. RAO : This question
was considercd by a committee of the Cou-
ncil of Local Self-Government Ministers
and all have agreed that this must go. The
only trouble is that an alterrative has to
be found to substitute it. On that, discu-
ssion is still going on and a conclusion will
be arrived at.

SHRI BEDABRATA BARUA : I would
beg of the Minister not to bring in the que-
stion of alternative sources when this ques-
tion of abolition of octroi duty is concerned,
The corporations, municipalities and local
bodies are authorised under our liws to
collect octroi, and these bodies are hard
pressed for funds. So, once a dccision is
that no municipality, local body or corpo-
ration should be allowed to collect this,
what steps is the Minister really taking con-
stitutionally or otherwise to see that the
octroi duties are not collected, and where
they are collected they are abolishd. The
question of alternative sources may be dealt
with leter on. If you put it before, there
will be no abolition at all.

DR.V. K.R. V. RAO : Itis a very
difficult to deal later on with a su bjact yiel-
ding Rs. 50 crores.

SHRI LOBO PRABHU : Since there
has been & search for alternatives, I would
like the Minister to tell us whether the alta-
roative has been  considred of abolishing
the ghast-staff that is mantained by th:
Calcusta’Coeporation ? The Calcutta Corp- -
ration'Na¥'s large staff of which no tally is

DECEMBER 20, 1968

Oral Answers 40

kept and some of them are actually not
cxisting. Would the Minister suggest to
the Calcutta Corporation to retrench their
staff and get the money in order to save
the City from octroi.

DR.V.K.R. V. RAO : I will be ha-
pry to convey the hon membter’s suggest-
ion to the West Bengal Government,

u} fagfa fas . qarawe A @
am| #1 FAHIQ R 5 59 wmew @ &
W G-y gr-aat, famd ok
wg A oifz § 917 Frer adT arafaa) &
& frgr smar &; afe &, &Y Far 9@
oI TYE Ft gEr & www 9x fasw
FCEE?

DR. V. K. R. V. RAO : Tc the best of

my knowledge certain commoditics are
exempted from octroi and I think what the

hon. Member has referred to  should be
covered by them.
SHRI HEM BARUA : Is it not a

fact that recently the hon. Minister has
expressed himsclf strongly against the octroi
dutics, or arc we to understand that the
hon. Minister believes in double standards
like the hon. Deputy Speaker of the Lok
Sabha who says onc thing in private and
does another thing in the house ? Dr.
Ram Subhag Singh made an allegation,
but that was not contradicted, and there-
fore I put this question on that basis whe-
ther he also believes in double standards,
saying onc thing in a meeting and doing
another thing here.

DR. V. K. R. V. RAO : No, Sir.

MR. SPEAKER :ln regard to that por-
tion which refers to  double standards, 1
would say that once decisions have been
taken by the Chair——the Speaker, the De-
puty Speaker or a Chairman. Mr. Hem
Barua himself may be in the Chair—they
should not be treated so lightly. May be
we commit errores at times. After all, we
are not infallible, we do commit mistakes,
o1 that account no reflection should be
made. It will bring down the prestige of
the housg, not the person who sity here,
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After all, we come and go, but the house
is supreme.

SHRI RANGA : [ was not present
when that ugly scene took place, and I
very much deplore it.

SHRI SURENDRANATH DWIVEDY :
What is the ugly scene ?

MR, SPEAKER : We shall not discuss
it now,

SHRI RANGA : You were not present
but I do plead with the Chair, whoever
may be in the Chair, to have come consider-
ation for the members who would like to
get an  opportunity of speaking before it
calls upon the Minister to speak and in
that way abruptly close the whole debate.

MR, SPEAKER : I have already said
that.

SHRI SHIVAJI RAO S. DESHMUKH :
I fecl that the only way in which the Chair
can in a parliamentary from of Government
express its displeasurc is to order the cxpun-
ction of that reference to the Chair.

SHRI R. D. BHANDARE : The uncha-
ritable remark that was made may be expun-
ged from the record.

MR. SPEAKER : That is what he has
said. Apart from that, it has been brought
to my notice by Shri Randhir Singh and
some other friends also that some people
began rushing to the Chair yesterday. That
was the incident. After all, we allotied one
hour for a particular thing.

SHRI RANGA : That was wrong.

MR. SPEAKER : It was not that the
Government have fixed it up or the Deputy
Speaker. It is the Committee which fixed
the time. You extend it. It is your right. It
is not the Dzputy Speaker or the Speaker
who fixed th: time for the Bill One hour
had bzen fixed. H: could extend it if he
want:1 by 15 or 27 minutes. Butil pzopl2
begin rushing to th: Chair and say ‘Come
along, do it’, not only the Chair, nobody
can sit here and do any business. 1tis not
proper. My appeal to the Houss is that
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whoever it is, he should not come to the
Chair. If they begin rushing to the Chair, it
will be very dangerous. It will be a very bad
precedent.

Now, Mr. Joshi.

st wy famd : @@ 1 g9 @@ e
17 |

SHRI P. VENKATASUBBAIAH : Per-
haps you are referring to the incident that
happened in the evening.

MR. SPEAKAR : It is over now.

SHRI HEM BARUA : I would persona-
lly explain . . .

MR. SPEAKER :
your name at all.

1 did not mention

SHRI HEM BARUA : Dr. Ram Subhag
Singh madc a statement in the House which
said that thz Deputy Speaker told him cer-
tain things in private.

MR. SPEAKER : Now, Mr. Joshi.
WRITTEN ANSWERS TO QUESTIONS

Permission to a Chinese National to
sct up Business in Delbi

*378. SHRI YAINA DATT SHARMA :
Will the Minister of HOME AFFAIRS be
pleased to state :

(a) whether any Chinese national has
recently been given permission to set up
business in D2lhi and whether any Chiness
national has recentls purchased plots in
Delhi ;

(b) whether itis also a fact that such
Chinesc nationals hive started industries
with the capital rececived from the Bank of
China whrn it was operating in Cal-
cutta ; and

(¢) if so, the action taken by Gowvern-
ment in th: mattey 7

THE MINISTER OF STATE IN THE
MINISTRY OF HOWE AFFAIRS
(SHRI VIDYA CHARAN SHUKLA):(2) No
Sir. An Indian national of Chinzse origin
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has bought a 1% acres plot in the Najafgarh
Industrial Area to manufacture egg noodles.
No permission is required for such
purchases,

(b) No such facts have come to Govern-
ment's notice.

(¢) Does not arise.

faeslt & gioa wwwifeat w frafee oix
HIqEq T

*879. wit Tra ey fawrdl :
ot sy T AW

T ME-FG WA g qq FOFO
war fs .

(%) 7ar ag &= & f& gard ¥
faamz, 1968 %1 wew #1 wafa ¥ fawet
gfew & g7 Fiarfal #t fafea @)
wraeg fear mr 2

(=) =fz g, at 4= faaf=a w17
wogEy 6 s & Fom Fw@ AT §

(7) ;arag a=w & f¥ faeet gfewm
¥ srarfeat g e o @ woe} §
freaz afz ay =t & wR

(w) afz g, av 9§ qdwr & fag
HOHTT X 347 FIGATEY H1 o7 EY & 7

Ng-FEd weHET § usw wey (o
faaraza g) (F) st g, =

(w) sg&r % srar), gOEw,
vafas  wgqumEgaaT W weatas
HTRe ¥ AW €F 21T, sArhE ¥ wRaQ
¢ freifma fmeea e mar &0

(7) fessft womaq F e & 60
-qrax wy § faaq 1-1-68 § 18-11-68
&% 1 wyfy F e faeeft gfam & -
i) wr whia wyfas amal ¥ wea-
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¥Ed g Farar 74 § | aqrfy ag frerd
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=it Tniag wa@E -

F7 fovenr W= O AT A FAT HG

(%) =& aq7 a0 & 3 fay &
7

(@) =i & famn T8 § fad forar
&7 Areaw fgdt & #7;

(7) @gegal # faoer & "W
fet amma & faq Far FrdaEr & o
we?

facr Amma # wwa wme (s
WITAR W ATE) ¢ (F) 118

(=) w1 (7). &7 faar=dl #
ferdt W s ot 11 farar &1 #rem § 1
AR § G UF EF WIGT FT ATEAW
A FT qIA 3 faw SerT @1 g
FaifE g7 faaradl § <@ & wrars #r
fureT &7 ATERa TEAT WANE §

ardEr & @ 747-"91g7 fama  @Q@
¥ fot meg feg o 1 wm
wHany

*88 1. it mgrow fag Wit - FAr
qiza an wifrs sgzaw we) ag aanA
Y F97 FI7 5
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(%) 7ar 8 wfawm saTw qT 9T 45
T[T FHETY 1971 F wwdwr ¥
O Y ar § 747w faWEi A
7 ast Y wafa ¥ ga=r arw Fwar o
qam, fore® @ = #1 sATer wfgd wa
faar s @ ; Wk

(=) afz 7Y, aY =7 =@ * wIvweq
fraw a6t & %t st sk m famei &
At ¥ wgwAS: feaar arer maan
AT g ?

9qER a1 wafre IyE¥@A WA
(w10 wui fog) : (%) wax gfemr @
AT 747 el 7 @O F faw fam
T WW AT A a4 A1 fafeee wafa &
Ao aifaw seradt § 1€ wfoard a8
Fad |

(&) sre7 71 9= |
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Directors of Air India

*g82. SHRI PREM CHAND VERMA :
Will the Minister of TOURISM AND CIVIL
AVIATION be pleased to state :

(a) the names of members of the Board
of Directors of Air India at present and
which of them have been on this post for
more than five years ; and

(b) the Directors who hove bank accou-
nts in foreign countries and which of them
are connected with registered export houses?

THE MINISTER OF TOURISM AND
CIVIL AVIATION (DR. KARAN SINGH) :
(2) the names of the present Members
of the Board of Air-India, which was re-
constituted on 15-4-67, and the dates from
which they have been continuously on the
Board arc as follows :

Name of Member

Date from which the Members have
been on the Board continuously

1. Shri J. R. D. Tata --  Chairman 12.6.1953
2.  Dr. Bharat Ram == Member 14.8.1967
3. Air Chicf Marshal

Arjan Singh = 7.9.1964
4. Shri H. N. Ray " 22.7.1967
5. Air Marshal M. 5.

Chaturvedi - 24.11,1966

Shri K. T. Satarawala - 11.7.1967

. Shri ). N. Goyal - ' 15.4.1967

8. Shri 8. Mohan

Kumaramangalam " 15.4.1967
9. Shri K. N. Mookerjec - 15.4.1957

{b) The information is not
available.

readily

/AR A garf A

*883. ot 7y fama : F7 9@z A«
wifas IITAR =AY qg qATA T T
i

(%) 7ar ag @ ¢ f& swrgad &
WO # SR ATk wEd 9T 93X @

oY mat & oy agh g feaq gawangg
Freqrend &1 o foma afws @ oa
qr faas afcqaeses org ave w94 w1
qFETA g 21

(=) sar 7z« @ § 5 w& gl
723 g7 Ui gImd qra: Y WA §

(w) savaz sy a7 g ¥ & q&AT
¥ 3g fa7 9 oF fd it Fory wraw &
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Tt gard weR qX wyAr fawm A€ sar
q1 e Ia I X WA FH A TG
FEt o9t ;

(%) 7 gart wseT wamfi @
T WY @t F1E qEera 49 I adr
IR T9 qFEg § 718 a9 w4 491
L 15

(=.) afs &, @ a3 wfaer & G
21T A g1 &9 F fou g #71 faax
#1€ 39 FTaaE FA F1E 7

qiza am wafre Iywaa @
(wo waifog ) : (7) sfeu uaw
aga s fawm afass a@) g
gy oA % fear &1 oF ave'w famm .y
qFEAF AT Y F@T § GAT A o
wrfo -1 Ha1 aftarfaa #x w@r 4@r)
AEATRS gAT A2 § IIX qWA A1a-
99 @ 17 @t & zFw o faww
gaiea w9 & arfow gfw 9T 39T wmar)
famma &t g€ wfq & 7wwwa 1 g9 av@
F AN FE @ WA F AT wgEe
AT T

() o adi + sFES gard
wed gL 3g wuA fFew #Y aget wgeAr
qY |

(m) = (7). it gii 16-1-1968
® g 93 A1 ArR famra st
¥ WO ATATRA gATE HED F wra9q ¥
¥t fdtmw & SRW AT ) OE
wfad #1 93 gC 9T | AIATR FeErw
TEAT A AT WA UATATEA ¥ TH
famrr %1 15 & 20 oz o% faqm-27 %
IOT ITN @A 71w | gfew wiawfa
Y g 2 n¥ oYt s52ty 9w =afya w5,
W gATA qIEn F ar, god wlew F
w forar wiR gevara qgan fear
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(o) ofearem 3% & Ard WK
uF € &Y {9 a9y w1 Goer fwan
T § FifE FTEL I FY qTE B WG
FAMFTEF U T oA ) 9f-
I {7 1 fAret &t SR a faar
T g SR Fer A famm mar g

Development of Visakhapatnam and
other Ports in Andhra Pradesh

*8§84, SHRI B.K. DAS CHOWDHURY:
SHRI K. P. SINGH DEO :
SHRI D. N. DEB :
SHRI ESWARA REDDY :

Will the Minister of TRANSPORT AND
SHIPPING be pleased to state :

(a) whether it is a fact that Rs. 14-crore
scheme for the devclopment of Visakhapa«
tnam and other intermediate and minor
ports in Andhra Pradesh has been recomms
ended by the Regional Transport, Survey
Unit of the Planning Commission ;

(b) if so, whether the scheme has been
accepted ; and

(c) the steps taken to implement it?

THE MINISTER OF TRANSPORT AND
SHIPPING ( DR. V. K. R. V. RAO ) : (a)
Yes, Sir.

(b) and (c¢). A statement is laid on the
table of the House.  [Placed in Library.See
No. LT. 2811/68]

Losses suffered by 1. A. C,

*885. SHRI S. S. KOTHARI ¢
SHRI BISHWANATH ROY :

Will the Minister of TOURISM AND
CIVIL AVIATION be pleased to state :

(a) whether it is a fact that the Indian
Airlines Corporation has budgeted for a
loss for the current year also;

(b) if so, the causcs for the continued
losses;
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(c) the steps proposed to reduce such
losses in future; and

(d) when 1. A, C. expects to break—
even ?

THE MINISTER OF TOURISM AND
CIVIL AVIATION DR.(KARAN SINGH):
{a) Sir.

(b) and (c). Do not arise.

(d) The Indian Airlines has estimated
a profit of Rs. 69.20 lakhs during the curr-
ent year.

T MW A WNTA-WFAT AT TS

*386. sft Tgitx fag wrewt : Fa

ﬁt@nnﬂuywﬂﬁ TITA F¥ FIT
w0 fs

(®)FaT IAT IIT HFHR T KT
R T—gNET-gA Y- FHFAT T §IF
& frfar &1 1 a{tgar 23 747 99 Star
quaelg QAT & wifes w33 #7 014
T & v frar ar;

(=) afz gt, @ & qravg § F04
F@&R A 7 fray fear € W)

(7) @ wew & fawiw #1771
o% wTeH § fagr sram 91 ag w4
F Qg g ?

qfcegn aa1 Atega wewwa § 99
Tt (ot v ) - (F) AT (F).
At AFY | TETHA GTF TT T OF GIF
ok T g @ 3@ faua §
frofa st 8, wifs sy mewl @
geafrqy gt qHel & fag qg saz-
el

(Mg 7 gor 2 f5 gl A
25-11-1968 & g3% ¥ FlgM-TT
www (6itw) & fmfw & fad waw
A qraws 73 T Iy
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SHITTI §09 & g gue & fawi &
fagg & ga ! frgm T 20

Second Hooghly Bridge

*887. SHR RABI RAY : Will the
Minister of TRANSPORT AND SHIPPING
be pleased to state :

(a) whether it is a fact that the Gover-
nment of India have desired that the constr-
uction of the Sccond Hooghly Bridge at
the Princep Ghat point in Calcutta be done
essentially by some Indian firms in collabor-
ation with foreign experts; and

(b) if so, the progress made so far in
this direction ?

THE DEPUTY MINISTER IN THE
MINISTRY OF TRANSPORT AND SHIP-
PING (SHRI BHAKT DARSHAN) : (a)
and (b). No, Sir. The proposed second
bridge over the riggr Hooghly would fall on
a local road. It is understood from the
Governmant of West Bengal that they have
completed pupers for inviling tenders for
the project.  Recently the Hooghly River
Bridges Act has been cnacted as a Preside-
nt's Act empowering the State Government
to appoint the Hooghly River Bridge Com-
missioners who will be responsible for the
construction of a bridge or bridges across
the river. Itis for the State Government
and the Hooghly River Bridge Commissio-
ners to consider collaboration arrangements,
if necessary, belween Indian firms and for-
eign experts.

qiferamn w1 wa & aafie wpe
! EAGATHT W AT A FT GGGH

*888 =t wlw A& cawit : FAT TE-
®1d 771 48 FAT9 &) F97 F0 .

(%) saraz g9 g f& wifseam 3
fafa=r g®1C & gF197 IFT qAiE qgex
& A7 FreaEi, agEl W gE)
TemnfR &t Are it afizat 8 2 9@ a7
q4aT AW &1 (F q3g+7 fHar ar w7
T AT TN F JIa § F18 5127 917
ot
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(=) afegt, ¥ sarag Maagfe
378 ¥ 33 ARAT uleal # R
&< foran an §;

(w) afz g, @ IAF a1 7T § W
¢ fer gouat & far fioae e
m & 9R

(=) wfaex & drz Frs FT7 7 T
A B gAIEta B O § fed
FIHTT T 47 wTHATEY AT E 7

&% W (st quawrcE wegv):
(%) a@R & o G F1E g7 @Y
g

(=) & (7). 571 7€ FaT |

faw sqma & @ waw § e
IR AN WG wGH

*889 st TrAM@EART WAl :
it gwer Fag wra

Far afcaga aqr Afaga 74 ag qary
i gav w40 5 fadw samare & oo #
A WA AT O il A ge
fwaer &, faw o Aamadal = farfaea 7

qfcaga aar #Ataga 7 (Frofaodo
o fao Tr): 30-11-1968 #1174
g sgr fage s # /9 7

Levy of Entrance Fee at Airports

*890., SHRIMATI ILA PAL CHOU-
DHURI : Will thc Minister of TOURISM
AND CIVIL AVIATION be pleased to
state

(a) the approxtimate total revenue accr-
ued so far to cach airport in India from the
recently introduced levy of a rupec per
head for entry into Airports.

(b) whiether thzre is a  further move to
introduce an ambarkation levy of Rs. 10 per
head on all passengers going abroad from
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any of the four major Airports of Delhi,
Bombay, Calcutta and Madras;

(c) if so, the approximate total annual
revenue expected therefrom; and

(d) whether the revenue from this levy
together with levy referred to in (a) above
will be utilised for improvements and
expansion of the Airports ?

THE MINISTER OF TOURISM AND
CIVIL AVIATION (Dr. KARAN SINGH) :
(a) The revenue realised upto the end of
November, 1968 from the Airport Entry Fee

at each airport, is as under :
Rs.
Bombay (Santa Cruz) 6,49,861
Calcutta (Dum Dum) 2,51,594
Madras (Meenambakkam) 1,97,050
Delhi (Palam) 4,69,444
Total  15,67,949

(b) It is proposed to levy a Passenger
Service Fee of Rs. 15.00 per head from
passengers embarking at any of the four
international airports for a destination
abroad.

(c) The total revenue from Passenger
Service Fee is estimated ‘at Rs. 45 lakhs per
annum.

(d) The revenue from Airport Entry Fee
as well as the proposed ' Passenger Service
Fee is at persent credited to the Consolida-
ted Fund of India and not specifically earmar-
ked for any purpose

Tourists Missing in Darjeeling Floods

*89]. DR, SUSHILA NAYAR: Will the
Minister of TOURISM AND CIVIL AVIA-
TION be pleased to state :

(a) whether it is a fact that a number -of
tourists are missing in the arca of Darjecling
due to the recent loods in that area;

(b) if so, their number and their natio-
nality ; and R



3 Written Answers

(c) the efforts made by Goveroment to
trace them ? .

THE MINISTER OF TOURISM AND
CIVIL AVIATION (Dr. KARAN SINGH) :
(a) to (¢). According to information received
from the Government of West Bengal, no
tourist is reported to be missing in the
recent floods in the Darjeeling area.

W & wrarEt W s fane s
qfcey  gray wraa

%892, it TrATANIT WTEAY : FAT AL -
wR AN o7 Fan A Fa EO fE

() mragaa g fd i@ 7@ fmER
et el gt wfafa 9 3%
¥ Aw ¥ & fod gz @ @ S 10
waET, 1968 F1 ARG F qrgardr 37

¥ fagre wem qftag gra oF areq faar
3T 471,

(=) afe g, @ g oty w4

() s art & axwre F¥ 741 gfa—
fear ¢; WX

(v) S® A" & F217 a7 A&
IR ¥ g9 F 47 Frgadr AT ?
TEwE wArem § veq /At (w9 faan
T g ) (F) ot gf, ST

(=) s &1 uw Sfq a7 & @ar
gz® 9T W@ a1t @ | [ geawwg & @
@ ok | Wed G LT-2812/68]

(7) T (v). s & fea M
gwial &1 @ waHl faani § g w
farwmnt g Y qdtar T AT wWr g

Acquisition by Government of Birla
New Delhi

House,

*893. SHRI S. M. BANERIJEE :
SHRI YASHWANT SINGH KUSH-
WAH:
SHRI HEM BARUA :
SHRI R. K. SINHA :
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SHRI D. C. SHREMA :
SHRI SHASHI BHUSHAN :

Will the Minister of HOME AFFAIRS
be pleased to state.

(a) whether several Members of Parli-
ment have sent a Memerandum to the
President of India for taking over the Birla
House, New Delhi; and

(b) if so, reaction of Government there
to 7

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
VIDYA CHARAN SHUKLA): (a) Yes, Sir.

(b) Government's reaction in this matter
has alrcady been indicated in the statement
made in the House on 17. 12. 1968 by the
Minister of Works, Housing and Supply in
response to a Calling Attention Notice.

B. N. V. P. Slogan Posters In Calcutta

*894. SHRI BENI SHANKER SHARMA :
Will the Minister of HOME AFFAIRS be
pleascd to state :

(a) whether he is aware that since last
two months, big slogans in Bengal e. g.,
‘Bengali Jago' *Bengali Bangla Banchao' and
Bengali Gorjey Otho' have been found
written on walls by *B. N. V. P." all over
Calcutta;

(b) if so, whal is this ‘B. N. V. P." and
by which party or institution it is being
controlled; and

(c) the steps being taken to check such
anti national activities ?

THE MINISTER OF HOME AFFAIRS:
(SHRL Y. B. CHAVAN): (a) Such slogans
have come to notice since the middle of the
current year.

(b) According to information furnished
by the Staie Government the B. N, V. P,
(Bengal National Vointecr Party) was for-
med sometime in 1956 by onc Shri Sanjib
Ray with about 25 members, It claims 1o
be above politics bul has got affinities with
Several likeminded organisations including
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the Jago Bengali Sangsad, Amara Bangalee,
Santan Dal and Akhanda Bharat Sangha.

(c) Shri Sanjib Ray was prosecuted for
defacing the walls. The activities of the
organisation are being kept under close
watch.

Purchase of Ships from U. S. S. R.

*895, SHRI R. K. AMIN
SHRI Y. A, PRASAD
SHRI R. R. SINGH DEO
SHRI N, K. SANGHI

Will the Minister of TRANSPORT &
SHIPPING be pleased to state :

(a) whether it is a fact that the Govern-
ment of U. 8. 5. R. has offered to sell ships
to India on deferred payment basis; and

(b) if so, the details thereof ?

THE MINISTER OF TRANSPORT
AND SHIPPING (DR. V. K. R. V. RAO)
(a) and (b). At our request the Government
of U.S S. R. have shown interest in sup-
plying shipping tonnage to India. Our
requirements have been communicated to
them and are now ugder their study. The
stage for discussing delails like price, terms
of payment etc. has not yet been reached.

Reports of the Administarative Reforms
Commission

*896. SHRI SARJOO PANDAY :
SHRI R. BARUA :
SHRI CHENGALRAYA NAIDU :

Will the Minister of HOME AFFAIRS
be pleased to state :

(a) whether it is a fact that the Admi-
pistrative Reforms Commission has submi-
ted a number of reports to Government;

(b) if so, a gist of recommendations
made in each of these Reports; and

(c) the extent to which Government
proposs to implcment them after study ?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS
(SHRI VIDYA CHARAN SHUKLA) :
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(a) The Administrative Reforms Com-
mission has so far submitted the following
reports to Government :

(i) Problems of redress of citizens' gri-
evances

(ii) Machinery for Planning; (interim

report)
(i) Public sector undertakings;
(iv) Finance, accounts and audit;

(v) Machinery ( final

report);

for planning

(vi) Economic administration;

(vii) Machinery of the Government of
India and its procedures of work.

(viii) Life insurance administration.

(b) Copies of the reports have already
been laid on the Table of the House or
placed in the Parliament Library.

(c) Government proposes to implement
themn to the maximum cxtent feasible.

weg MW § grafaze w1 avn wm

*897. oft mrcar Aw : AT YR-wrd
AT qg qATR KT FAT FOTF

(%) ¥ ag 7= ¢ f5 ‘gfre ¥ m
2w & AT o # uw zifae aFer
grfagrae fag sgramar ¢ frag ow
famra grar faasaT waar wagag, 1968
# e A a1 $1X 99 rafaeT & a1e
Y wrar & fo¥ $g oF Ok AmeiE
UF FrEY A gt wE

(@) ak &, 9w aRE Ao
s & qfeayi #T ST | & ; W

() 5 3w &1 A 7 & ey oa
TEIQ § W 1@ X § §OFC A 9471 v~
AR
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TE-wT WPt (o geraerE wsgr)
(%) & (7). wow aewr gra & w gar
¥ waT< 21 faaey, 1968 # wgAw
¥ FrAw 70 foet Az g 0F AT 7 A
AFEY FTA ATH A, UFH G U A, TH
¥ 9T WEFAT AT GNE T q@ TE
FUST q4T foe & 7% w+q T3 9% dEHAT
8T UF g=gF A qTA7 | I I TEIAL
F1 A9 FaOrT WX AT fRagE A § few-
e it mrarw w7 W & 129 faavay, 1968
1 qEgd Foo § FT AT AE HR AR
9 qx @1 T WEE 9T 9X SAET
e fear 1T | §gF H OF IUTHT
W1 Y A dfear 4t fom Rz T go
THo To Ffag wfea &1 QY s g
feq avaam: foad 39 91, qUTOF gF
O a) & 719 s Fifez quwa@m @
ufgs sar faarg 2ar ar, @ axwe f&5y
TR | gE § A oArar § gy qEAEin
o oF G fax ar ot uw wA oA
wifa famrd 2ar ar ) awgwi &1 gfaw
(¥fear) & go-—wfter® grer qdveqm faam
mr fa@dr TT W g ITEET F &Y
et zisfrez ar o a ox frdiar
oTiT AT qfE 9 g

Illegal Entry of Foreigners

*398. SHRI BABURAO PATEL : Will
the Minister of HOME AFFAIRS be pleased
to state :

(a) whether it is a fact that two forei-
gners Mr. Hans Gunter Josef and Mr.
Franz Kaplan entered Assam from Pakistan
without any travel documents for the pur-
pose of spying for Pakistan and were arres-
ted at Lakshmi Bazaar by the Border Secu-
rity Force;

(b) the nature of documents and photo-
graphic equipment found with them;

(c) the nationality of thesc forcigners
and the purpose of their illegal visit to
Qur country; and

AGRAHAYANA 29, 18%0 (SAKA)

Written Answers 5

(d) the explanation given by the foreign
embassy concerned for the activities of
these forcigners 7

THE MINISTER OF STATE IN FHE
MINISTRY OF HOME AFFAIRS (SHRI
VIDYA CHARAN SHUKLA) : ‘a) The
two foreigners were arrested at Lakhi
Bazaar for not being in possession of
restricted arca permits. They had passports
and valid tourist visas issucd by the Decputy
High Commissioner of India in Dacca. Ong
the present occasion they had cntered India
from Ceylon and had come to Assam from
Calcutta. Government have no material
to show that they had cntered Assam for
the purpose of spying for Pakistan.

(b) Besides their passports and a travel-
lers cheque book, they were in posséssion
of maps of Assam and NEFA. No photo-
graphic cquipment was found on them.

(¢) and (d). Mr. Josef is a German
national. Mr. Kaplan had an Austrian
passport. However, the Austrain Embassy

have informed Government that Mr. Kaplan
is not an Austrian citizen and #hat the
passport issued to him has been cancelled
subsequently by the Austrian Government.
Considering the nature of their visas, which
were valid, the purposc of their visit to
this country was tourism, No reference
to the Embassics was nccessary on  their
activities.

fast ®rAW FURYT (TEAT) & Wit &
famy wiq

*899. st wezirere fay : w foven
w=4Y 7g qATA Y Far & 5

(%) #11 gga= ¢ fe folt s
@AY (T2AT) ® wor F fasg waw
& o 7T gAH] LA & NGATA FA W
g Farar Jr §

(o) sa1 a7 Arwsadfe oo @&
foar fomr gfas¥t F oo o ger
1173 foai® 30 famamaz, 1968 & gra
fagre & meafas faar sves gro @
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wraw i far o1 @ 7w ww & F@Q
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¥ o1 @ FFr wgEw @ aF T
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& TEITFW FA & @R F fa=a
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- (ze) afz =, a1 T7d w1
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TE-%1d A § e W (o
fromm ges ) ¢ (7) & (7). W
gatfages & aar wod N sfea e
9 FW AT 0F 577 weqy § A, Foraw
grq ag taifquys avg § a99-a99
o2 & famg & gg I A gw € )

(a) 91X (To). WA WTHA T A
Aifa 2 fr faRolt fawal &1 AL wIe-
dgwea & sy 1 e faQd T &
faeg gugsa =1 71 ¥ Iuaeal ¥k v,
fairg F7 fageit mandy &7, sgl frR-
forY &7 wew &Y, FraaTEr w AT AHA

Complaints Pending with the District
Judge, Delhi,

5197. SHRI LATAFAT ALI KHAN :
Will the Minister of HOME AFFAIRS be
pleased to stale the number of applications
under Scctions 476/479 A. C. P. C, and the
complaints against illegalities in the court
and the disappearance of documents pending
with the District Judge, Delhi ?

THE MINISTER OF STATE IN MINI-
STRY OF HOME AFFAIRS (SHRI VIDYA
CHARAN SHUKLA) : Number of

applications ufs 476/479 A

C.P.C. pending witht he Dis-

trict & Sessions Judge, Delhi- One
Complaints against illegal-
itics in the court and disap-
pearance of documents— Scventy-five.

Money Received by Dr. George Thomas of
Kerala From U.S.A. (“ v

5198. SHR1 BABURAO PATEL : Will
the Minister of HOME AFFAIRS be pleased
to state :

(a) whether it is a fact that Dr. George
Thomas of Kerala has reccived a big dona-
tion of 50,000 dollars and six thousand
dollars per month for his newspaper “Ker-
ala Dhwani™ from U. §. A.;

(b) if o0, the names of the donors and
the purpose stated by them for the donation
and the monthly contributions;
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(c) the total donations received by Dr.
Thomas so far with the dates of the
donations;

(d) whether these donations are treated
as “windfalls” or *income”™ for the pur-
poses of income taxation and whether they

- are treated “‘unearned income”', and

(¢) the policy of Dr. Thomas's paper
](erala thanl whether it is anti-Com-
munist or pro-Commumst T

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
VIDYA CHARAN) : (a) to (¢) : Attention
is invited to answer already furnished to
upstarred questions No. 5194 on 23-8-1968
and No. 910 on 15-11-1968.  Further facts
are being ascertained and will be laid on
the table of the House.

wifrat fefemr yearfaan, feeslt &
Iugeafa
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Jamait-ul-Ulema

5200, SHR1I BABURAO PATEL :
Will the Minister of HOME AFFAIRS be
pleased to state :

(a) Whether it is a fact that Mufti Ab-
dul Galif of Jamait-ul-Ulema and Rahmat
Najami, Editor of *Ul-Alja-maiat’ were
arrested on charges of inciting communal
riots which took place at Meerut on the
27th January, 1968;

(b) the exact sections under which they
were arrested and prosecuted and the amo-
unt of-bail on which they were released;

(c) the result of the cases against them;

(d) whether the Jamait-ul-Ulema has
officially disowned and condemned the
communal activitics of these persons;

(e) if not, whether the  “Jamait-ul-Ule-
ma" thus exposcs itself to the charge of
being a communal institution and risks the
forfeiture of Goveinment giants  given to
it; and

(I if not, the reasons thercfor 7

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS. (SHRI
VIDYA CHARAN SHUKLA) :(a)and
(b). Shri Mufti Abdul Khaliq and Shri
Rehmat Nazami were arresied in & case
ufs 147/148/332/307/323/427/120B of the
Indian Penal Code. They were released
on bail on each furnishing two sureties in
the sum of Rs. 3,000/-- and a personal bo-
nd in the like amount.

(c) The
been completed and charge-shect has
submitted in the court.

investigation of the case has
been

(d) The State Government have no in-
formation in this 1cgard.:

(¢) and (f). Therc is no law under whi-
ch an organisation may be declared as com-

munal., Spzcific prejudicial acts of indivi-
duals are dealt with under appropriate
laws,
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Compensation Paid for Deaths or Injuries
in Alr Accidents by I. A. C. And Air India

5201, SHRI BABURAQ PATEL : Will
the Minister of TOURISM AND CIVIL
AVIATION be pleased to state :

(a) the amount of compensation paid
per passcnger il killed or il injured in an
aircraft accident in India and overseas;

(b) the basis on which this compensa-
tion is calculated and to whom it is paid
after death and the process by which the
heir or bencficiary is dctermined by the
Corporation;

(c) whether this compensation is paid
to all passengers, Indians or forcingers, and
in inland and foreign countrics and if so,
in what currency; and

(d) the number of persons killed, Indi-
ans and forcigners, and the amount of
compensation paid during the last 10 years,
year-wise by cach of the Corporations ?

THE MINISTER OF TOURISM AND
CIVIL AVIATION. (DR.KARAN SINGH):
(2) In the ¢as: of iaternational flight, the
compensation payahle by an air  carrier is
governzd by the Warsaw Convention of
1929, of which India is a signatory. Under
this Convention, cxcept in cases of wilful
default and wilful misconduct of the carrier.
(Which includes the agent or  employees of
the carrier), the maximum compensation
payable in case of death or injury is (i)
1,25,000 Gold Francs (Rs. 62,000/-) per pa-
ssenger, (ii) 250 Gold Francs (Rs. 124/-)
per Kilogram for loss of registered baggage,
and (iii) 5,000 Gold Francs (Rs. 2,500/-)
per passenger in respect of loss of objects
of which the passenger tokes charge him-
self.  Within the maxima aforesaid, the
liability of the carrier is for the actual loss
suffered. s

In the case of accidents during dome-
stic flights within India, the amount of
compansation payable in case of death or
any badily injury is as follows :--

(1) For death or any bodily injury or wou-
nd suffered by the passenger which re-
sults in permanent disablement incapa-
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citating him/her from engaging in or
being occupied with his/her business or

occupation.

(a) in case of a passenger
of 12 or more years
on the date of age

on the accident.

-Rs. 42,000/

(b) in casc of a passenger
below 12 years of age
on the date of accident

In the event of any
bodily injury suffe-
red by the passen-
ger which results in
temporary disable-
ment entircly prev-

-Rs. 21,000/-
Rs. 40/- per day
for a period during
which  he/ she
continues to be 8o
disabled subject to
the maximum com-

enting  him [her/
firm attending to
his/her usual busi-
ness or occupation
or duties.

pensation of Rs.
8000/,

(b) The compensation is paid in terms
of rule 22 of the Indian Carriage by Air
Act. 1934 and the Ministry of Transport
(Civil Aviation Wing) Notification No. GSR
1967 dated the 17th November, 1963, Com-
pensation is paid to the legal heir of dece-
ased passengers on production of succes-
sion certificate (s) or such other acceptable
evidence.

After ascertaining the total amount pa-
yable in respect of the death of the passen-
ger concerned, the monies are handed over
jointly to all the members of the family-
against their joint receipt or to any one of
such members provided thata letter or
consent is obtained from all the other mem-
bers to the effect that they have ng objec-
tion to the monies being handed ¢ver to the
one to whom they are actually paid. So
far as minor members of the family are
concerned, their respective guardians may
give such a letter on behalf of their respec-
tive wards. Where some member of the
family are not agreeable to give such a le-
tter of consent, or there isa conflict betw-
een the members inter se the total amount
of compecnsation determied is deposited in
Court and the carrier files an interpleader
suit leaving it to the members of the family
to interplead and receive such amount as
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the Court may award to each of them out
of the amount so deposited,

(c) The compensation is payable to all
passengers irrespective of nationality and
claims are settled in India and foreign cou-
ntry as well. The settlement is effected in
the official of the country where the claim
Is settled.

(d) A statement giving the requisite in-
formation in respect of Air-India and Indian
Airlines is laid an the Table of the House.
[Plcaced in Libratry See No. LT-2813/68].

Firing By Pak. Troops Across
Tripura

5202.
BURMAN: Will the Minister of
AFFAIRS be pleased to state :

SHRI KIRIT BIKRAM DEB
HOME

(a) whether it is a fact that Pakistani
troops fired a number of rounds across
the Tripura borders in Brojendranagar in
the second week of October, 1968;

(b) if so, the dectails thercof and the
number of persons killed or injured in the
firing;

(c) whether any other incidents of
intrusion into Indian Territory in Tripura
took place during the last threc months
and if so, the details thereof;

(d) whether any cvidence of intensifi-
cation of military activities by Pakistani
forces across Tripura borders has come to
Government’s notice during the last three
months; and

(e) if so, the details thereof and
Government’s reaction thereto ?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
VIDYA CHARAN SHUKLA) : (a) Yes, Sir.

(b) When on 13th October, 1968, some
Indian nationals were tending cattle in the
char land ncar Brojendranagar bordering on
Pakistan, East Pakistan Rifles personnel
warned them against coming into that land as
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Pakistan Government had laid claim to that
land. On that, most of the Indian nationels
left the area and a few boys stayed
behind. The East Pakistan Rifles persoonal
fired 4 or 5 bursts of LMGs to scare
away the boys at about 17.25 hours,
lasting about ten minutes. None inside the
char-land was hit. However, a stray bullet
hit one Indian national Shri Prakash
Chandra Laskar of Brojendranagar, who
was working in his land inside -Indian
territory. He sustained injury, on his left
thigh and was hospitalised.

() During the period from the Ist
August, 1963 to the 3ist October, 1968,
there were forty one other incidents of in-
trusion, the break up of which is an under :

Cattle lifting & 5 i 27

Kidnapping S 4

Illicit felling of trees. . . . 3

Dacoity T 2

Burglary . 1

Assault and causing 1

injury to Indian

national.

Damage of boundary

pillar. e 1

Altempts to commit

crimes. - 2
Total : 41

(d) and (e). Pakistani troops continue to
remain in strength across  Assam-East
Pakistan border, but in the recent past
there has becn no significant intensification
of military activity by Pakistan. Appropriate
measures are in force to ensure the security
of the border.

Charges Against Former Inspector General
of Police, Gujarat.

5203. SHRI NARENDRA SINGH
MAHIDA : Will the Minister of HOME
AFFAIRS be pleased to slate i

(a) the findings of the Union Public
Service Commission on the charges against
the former Inspector General of Police,
Shri J. D. Nagarwala, of Gujaral State;
and
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(b) the decision taken by Government
thereon 7

THE MINISTER OF STATE INTHE
MINISTRY OF HOME AFFAIRS : (SHRI
VIDYA CHARAN SHUKLA): (a) and (b).
The advice of the Upion Public Service
Commission is still under consideration, in
consultation with the State Government.

famts gmr w1 Freoar
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All India Board of Technical
Studies in Management

5207. SHRI SURAJ BHAN : Will the
Minister of EDUCATION be pleased (o
state :

(a) whether the all India Board of
Technical Studies in Management, headed
by Dr. A. Ramaswami Mudaliar, had some
time back gonc into the various aspects of
bridging the so-called **Managerial or Exe-
cutive Gap™ in Indian Industries;

(b) if so, the salient features of the fin-
dings of this Technical Board;

(c) whether this Technical Board had,
infer-alia also noted that there would be
a requirement of about 36,000 traincd
Managers to Man  India’s Industries, both
in the private as well as the public scciors
during the Pourth Plan; and

(d) if so, the steps taken so far 10 im-
plement the recommendations of this Teclh-
nical Board and more espzcially the onc
to bridge the said “Executive Gap'. and
briug in profcssionally trained Exccutiv:s
in Indian Industries ?
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THE MINISTER OF STATE JN THE MINI-
STRY OF EDUCATION(SHR1 BHAGWAT
JHA AZAD):(a) to (c) . In 1964, an Expert

Committee under the Chairmanship of Dr.

A. Ramaswami Mudaliar, sct up by the

All India Board of Technical Studies in

Management, submitted a report om the

requirements for managerial personnel for

India’s developmental programmes in the

private and public sectors. The Mudaliar

Committee cstimated that, on the basis of

an anticipated investment of Rs. 22,000

crores for the Fourth Plan, the trained

managerial personnel required would be

about 36,000, The Commitlee inter-alia

recommended that facilities for training in

Management particulary on a  part-time

basis shculd be organised at wvarious cen-

tres.

(d) On the recommendations of ths
Board of Siudies in Management, 14 cen-
tres have been organised or are being orga-
nised at universities and  other institutions
for part-time courses in Management.
When all these centres are functioning fully
they will cater for about 740 Candidates
each vear.

Four university centres have also been
set up for conducting full-time courses in
Management with an annual admission of
95 candidates cach year.

Two all-India Institutes of Management
have been set up at Ahmedabad and Cal- -
cutta for full-time courses in Management
at the Master’s Degree level with an annual
admission of 220 candidates. These Insti-
tutes, as also university ceoters, arc offering
a wide range of functional management
traini progr and ive deve-
lopment programmcs.

Indian Institute of Management

5208. SHRI SURAJ BHAN : Wil the
Ministcr of EDUCATION be pleased to
state :

(a) whether th: Indian Institute of
Management al Calcutia and Ahmedabad
and th: Alniasstrative S:aff College at
Hydcrabad have beoen recciving any ail
from the U. S.--Aid Mission, the Ford
Foundation or any other suth Organi-
sations;
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(b) if sothe amount or form of such aid
that those laanuemenl Institutions have
received in the preceding three years and
upto the 31st October, 1968;

(c) how far such an assistance has been
beneficial for training Indian Managers;

(d) whether any trained Foreign Faculty
Members and experts were also allowed to be
brought to India from abroad under such
aid programmes, with a view to imparting
training in Business methods; and

{¢) if so, the names of such Foreign Ex-
perts and Teachers who came to the Indian
Management Institutions during the prece-
ding three years, together with their tenure
of stay in India, Institution-wise, as well as
their fields of specialisation ?

THE MINISTER OF STATE IN THE
MINISTRY OF EDUCATION (SHRI
BHAGWAT JHA AZAD): (a) Yes, Sir. All
the three institutions have reccived grants
from the Ford Foundation.

(b) The grants received from the Ford
Foundation so far by the three Institutes
are as follows :

Indian Institute of
Manag , Ah
Indian lnstitule of
Management, Calculta
Adminisirative Staff
College of India, Hyderabad $ 2,13,500

dabad

$ 25,01,000

$ 27,87,250

The aid has been received in the form
of books; equipment; forcign faculty and
consultants; training facilitics for Indian
faculty in the USA and abroad and cons-
truction works.

(c) The assistance has becn extermely
useful in providing good training to the
students and practicipants in all the pro-
grammes of thess institutions,

(d) Yes. Sir.
(e} A statoment is laid on the Table of

House. [w'"d in library. Sce No. LT-
Z815/68): "
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Views of Khan Abdul Ghaffar Khan
on Gandhijl

5209. SHRI SAMAR GUHA : Will the
Minister of EDUCATION be pleased to
state :

(a) whether Government consider 1t
desirable to collect the views of Khan
Abdul Ghaffar Khan, a close associate of
Gandhiji, on Gandhiji's life and mission;

(b) if so, the steps taken by Govern-
ment in this direction; and

(c) if not, the recasons therefor 7

THE MINISTER OF STATE IN THE

MINISTRY OF EDUCATION (SHRI
SHER SINGH) : (a) Ycs, Sir. The Natio-
nal Committee for the Gandhi Centenary

who are making arrangements for the cele-
bration of Gandhiji's Centenary, sent a dele-
gation of 10 persons to Kabul in April 1967,
to interview Khan AbdulGhaffar Khans, “The
team recorded Khan Abdul Ghaffar Khan's™
views on Gandhiji's life and mission and on
scveral other subjects. A part of the re=-
cording has already becn broadcast over the
All India Radio. The other parts of the
recording are proposed to be broadcast on
suitable occasions.

(b) In view of the action taken by the
National Committee, Government do not
propose to take any further sleps in the
matter,

(c) Does not arise,

Anti-National Activities of Pro-Mao
Elements

5210. SHRI SAMAR GUHA : Will the
Minister of HOME AFFAIRS be pleased
to state :

(a) whether on the 21st November, 1968,
pro- Chincse communist paraded the strects
of Calcutta with portraits of Mao-Tse-Tung
and shouted pro-Maoist insurrectionary
slogans;

(b) whether walls of Calcutta strects arc
being plastered regularly by Maoist cle-
ments;
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(¢) whother such pro-Mao activities arc
considered as anti-national;

(d) if so, whether legal provisions can
be applied to check such activities; and

(e) if not, whether Government propose
to enact laws for crushing such anti-natio-
nals activities ?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
VIDHYA CHARAN SHUKLA) : (a) Acco-
rding to information furnished by the State
Government a demonstration was organised
on November 21, 1968 in Bankim Chatterji
Street in which photographs of Mao Tse
Tung were displayed.

(b) and (c). The walls of a few streets
of Calcutta arc often plastered with objec-
tionable slogans by the extremist wings of
the C. P. M. Some of the slogans arc anti-
national in character.

(d) and (e} . Mere shouting of slogans
or display of posters eulogizing Mao is not
punishable under the existing law but where
such shouting or display constitutes a
threat to public peace or which disclaims,
questions, disrupt or is intended to disrupt
the sovereignty and territorial integrity of
India, appropriate action under the law can
be taken.

Rescue work during tioods

5211. SHRI SAMAR GUHA : Will the
Minister of HOME AFFAIRS be pleased to
state

(a) whether it is a fact that some police
officers did courageous rescuc work during
the North Bengal floods and in doing so
risked their lives;

(b) if so, their names; and

(c) the steps taken by Government to
appreciate their services 7

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
VIDYA CHARAN SHUKLA) : The in-
formation lurnished ty West Bengal Gover-
nment it as below

(@) Yes, Sir.
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(b) Among them are the following po-
lice personnel :

Shri Jitendranath Ganguli
Shri R. N. Bhattacharya
Shri Dhrubadas Chatterjoe
Shri M. B. Dahal

Shri Sakaldeo Ojha

Shri Budhaiman Pradhan
Shri Karna Bahadur Chhetri

Besides these persons there are also
many other police personnel who have done
courageous rescuc work.

(¢) The matter is wunder consideration
of the State Government,.

Clashes in West Bengal

5212. SHRI SAMAR GUHA : Will the
Minister of HOME AFFAIRS be pleased
1o state :

(a) whether a number of clashes occu-
red in West Bengal during the last four
months in which members and supporters
of different political parties were involved
and which led tokilling and injuries to a
number of persons;

(b) if so, the details about such incide-
dents and the number of deaths and injurics
as a result thereof; and

(c) the steps taken by Government to
curb such acts of violence so as to ensure
a peaceful mid-term eclection during the
month of next February 7

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
VIDYA CHARAN SHUKLA) : (a) to
(c). Facts are being ascertained from the
Staie Government.

Cases filed in Supreme Court by er
against the Unioa of India

5213. SHRI BABURAO PATEL : Will
the Minister of HOME AFFAIRS be pleased
to state :

(a) the number of cases filed in the
Supreme Court by or against the Union of
India during ths: last five ycars;
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(b) the nomber of cases decreed or
decided by the Supreme Court against
the Union of India fully or partially during
the five years; and

(<) the number of cases pending in the
Supreme Court as on the 30th September,
1968 filed by or against the Union of
India 7

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
VIDYA CHARAN SHUKLA) : (a) No.
of cases filed during the period from
1. 10. 63 to 30. 9, 68,

(i) by Union of Indian . . 707
(ii) against Union of India ... 1067
(b) No. of cases decreed or dccided

against the Union of India during the above
period :

Gy fully 505
(il) partially 15
fc) 591.

An¥ Teachers for Intermediate Classes In

u.P.
5214. SHRI SARJOO PANDEY :

Wik the Minister
pleased to state :

of EDUCATION be

§a) the prescribed educational qualifica-
tions of the Teachers teaching Art (Draw-
ing) to [Intermediate classes in Uttar
Pradosh Colleges and the scale of pay
allowed to them ;

tb) when and in what universities M.A,
classes in this subject were introduced;

(c) the number of teachers teaching
Inter Classes in the subject not allowed
Lecturer grade as they are not M.A. in the
subject ;

(d) the number of teachers teaching
Inter Classes in this subject prior to its
introduction in the M. A, Classes ; and

(e) whather Governmant propose  cither
to exempt Such teachars from the M. A,
qualifications to enable them to draw the

DECEMBER 20, 1968

Written Answers 6

Lecturer grade or in the alternative or
grant them study leave to enable them to
qualify for this grade ?

THE MINISTER OF STATE IN THE
MINISTRY OF EDUCATION ( SHRI
BHAGWAT JHA AZAD ) : (a) to (e)
The information is being collected from
the State Government concerned and will
be laid on the Table of the House as soon
as it is available.

Introduction of South Indian Lnguages
in U. P. Schools.

5215. SHRI SIDDAYYA : Will the
Minister of EDUCATION be pleased to
refer to the reply given to Unstarred
Question No. 1298 on the 26th July, 1968
regarding the introduction of South lndian
languages in U, P. Schools and state :

(a) whether the required
has since been collected ; and

information

(b) if not, when it will be laid on the
Table of the House 7

THE MINISTER OF STATE IN THE
MINISTRY OF EDUCATION (SHRI SHER
SINGH): (a) and (b). The Unstarred
Question No. 1298 related to the teaching
of South Indian Languages to the Employces
of Uttar Pradesh Government and not in

Schools. A statement is laid on the Table
of the House. [Placed in Library. See No.
Lt—2816/68).

Demonstration Multi-purpose Schools

5216. SHRI SIDDAYYA : Will the
Minister of EDUCATION b: pleased to
refer to the reply given to Unstarred Ques-
tion No. 1013 on the 26th July, 1968
regarding Demonstration  Multi-purpose
Schools and state :

(a) whether the required information
has since been collected ; and

(b) if not, when it will bc laid on the
Table of the House ?

THE MINISTER OF STATE IN THE
MINISTRY OF EDUCATION (SHRI
BHAGWAT JHA AZAD) : (a) Yes, Sir.
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(b) The information has already been
laid on the Table of the Lok Sabha on
12-11-1968 vide Serial No. 12 of the Supple-
mentary statement No. 1 showing action
taken on assurances given during the Fifth
Session, 1968 of the Fourth Lok Sabha,

Pak. Infiltrators and Saboteurs in Kashmir

5217. SHRI P. C. ADICHAN :

SHRI VALMIKI CHOUDHARY :

Will the Minister of HOME AFFAIRS
be pleased to state :

(a) whether Government's attention has

been drawn to the Pakistani controlled Azad’

Kashmir Radio’s broadcast that Padma
Shree Mohammed Din, who gave the first
information about Pakistanis’ armed infil-
tration in Kashmir in 1965, had been
murdcred, when actually Shri Mohammed
Din is very much alive ;

(b) whether this broadcast has led to
amy evidence of some plot to kill the said
Shri Mohammed Din and of the presence
I armed infiltrators and saboteurs from
rakisian in that State ;

the precise results of the
» and

() if so,
inquiries made in this regard

(d) the steps being taken by Govern-
ment to tackle the situation cffectively to
clear the Kashmir borders cease-fire line
areas of subversive eclements ?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
VIDYA CHARAN SHUKLA) : (a) Yes, Sir.

(b) No, Sir.

(¢} Docs not arise.

(d) Government are vigilant in tackling
the situation.

Murder of Kazi Noornddin in Amsritsar
5218. SHRI GANGA REDDY : Will

the Minister of HOME AFFAIRS be
pleased to refer to the reply given to

Written Answers 78

Unstarred Question No. 760 on the ISth
November, 1968 and state :

(a) whether it is a fact that Kazi Noor-
uddin Jawed was a serious patient of
peptic ulcer and had gone to Chandigarh
for consultation with Dr. Beri and was
admitted in Medical College Hospital,
Chandigarh and had with him Air Certifi-
cates from Chandigarh to Bombay, Bombay
to Nagpur and back to Aurangabad and
also had postal cash certificates and receipts
of fixed deposits of State Bank of India,

Nagpur and on return he was to be
operated
(h) whether any suspicious document

was found with him as a result of which
and on suspicions whereof he was shot ;
and

cnquiry has
the result

(c) whether Magisicrial
since been complcted and if so,
thercofl ?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS : (SHRI
VIDYA CHARAN SHUKLA )
(a) to (c). According to the informa-
tion reccived from the Chandigarh Adminis-
tration, Kazi Nooiuddin Jawed was admitted
in the hospital of the Post=-Graduate
Institute of Medical Fducation and Re-
scarch, Chandigarh, on 3-8-1968 and dis-
charged on  9-8-1968. He was suffering
from peplic ulcer and was advised surgery.
However, he left hospital on the 9th stating
that he would return afier doing his final
year examination at the Medical Collegs,
Aurangabad.

The magisterial inquiry is still in
progress. More details are  expected after
the inquiry is completed.

Infiltrators in Assam
5219. SHRI P.C. ADICHAN : Wil
the Minister of HOME AFFAIRS be pleascd
to slate :

(a) the total number of .[Pakistani
infittrators into  Assam who have crossed
over from January, 1963 upto July, 1968,
ycar-wise ;



. Writtan Answers

(b) how many of them were deported
in each of these years : and

(¢) the number of illegal Pakistani
infiltrators still in Assam at present ?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS : (SHRI
VIDYA CHARAN SHUKLA ) :
(a) The exact number of Pakistani
infiltrators who entercd into Assam during
the period from 1st January, 1963 to July,
1968 is not known. However, during that
period 11,736 fresh infiltrators were detected
cither on the border or inside the State.
The year-wisc figures of these fresh infiltra-
tors detected during this period arc as
under :-

Year Fresh Pakistani
infiltrators dectected

1963 5743

1964 1334

1965 1287

1666 1370

1967 1238

1968 (up to July) 764

(b) The infiltrators referred to in part
(a) above were either pushed back at the
border or sent back to Pakistan after trial/
conviction.

(c) The cxact number of Pakistani
infiltrators staying in Assam at present is
not known. The State Government, have
estimated the number to be about 72,000,

fiezeit frafmwa o faarndt afay
wt s & forg wwt wi Fraam

5220. ot fagfr faw: w1 foren
Hot g ¥aTy fe g w0 fir

(%) sar ag "9 g f& wuw §
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Irywafy feafaren & wnt faar s
§ oar IRt d=w ¥ wroo @ TN §
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& qTY AT WEATTHT FT qEAT § AR A
frvafaarea & wimo & ow gaew & o3
frnfdfi F A A s E ; AR
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ag FETAR dqTast & waue g7 fadwir
gl &1 eqv v & fd Siwgrer ¥

guT ar |

() =g 997 7Y 931 FitE grx
fawr aftay oF gra-faas gear §

Personal Staff of Ministers

5221. SHRI YAJNA DATT SHARMA :
Will the Minister of HOME  AFFAIRS be
pleased to state

(a) the numbe of the personal stafl of
all categories provided 1o Cabinet Minis-
ters, Ministers of State and  Depuly
Ministers ;

(b) the amount spent annually on the
said staff ; and

(c) the steps taken by Government to
effect economies in this respect ?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
VIDYA CHARAN SHUKLA): (a) and (b).
According to information collccted, there
werc 466 persons of all categories on the
personal staff of Cabinet Ministers. Minis-
ters of State and Deputy Minisiers and a
sum of Rs, 25,34,977.40 was spent on them
during 1967-68.

(c) A scale of staff has been laid down
for the porsonal staff of Ministers, Ministers
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of State and Deputy Ministers. All prope-
sals for additional staff or for upgradation
of posts are carefully examined before
they are sanctioned. The staff are also
asked to come to work on rotation basis
so that the expenditure on overtime
allowance is reduced.

Security Guard for Justice Kapur

5222. SHRI GEORGE FERNANDES :
Will the Minister of HOME AFFAIRS be
pleased to state :

(a) whether it is a fact that extra sccu-
rity guard was given to the Justice ShriJ. L.
Kapur during his visit to Bomaby in Septem~
ber, 1968 to record evidence in the Gandhi
murder probe;

(b) if s0, the reasons that prompted the
posting of this extra sccurity guard; and

(c) whether Government have reports
of grave threat to Justice Kapur's life 7

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS ( SHRI
VIDYA CHARAN SHUKLA): (a) Yes, Sir.

(b) and (c). Such arrangements were
considered necessary to ensure the safety of
the onc member Commission as well as of
the records of the inguiry.

Law and Order In Maharashtra

5223. SHRI GEORGE FERNANDES :
will the Minister of HOME AFFAIRS be
pleased to state :

(a) whether the office-bearers of the
Symyukta Socialist party (Maharashtra) sub=
mitted a Memorandum to the President of
India on the 27th August, 1968 on the law
and order situation in Maharashtra ;

(b) the main demands or prayers coo-
tained therein;

(c) whether Government have taken
any steps to inquire into the matters
raised in the Memorandum; and

(d) if not, the reasons lherqror 14
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THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI1
VIDYA CHARAN SHUKLA): (a) Yes,Sir.

(b) It demanded that Judicial inquiry
should be instituted for every incident which
had resulted in loss of life,thata probe should
be made into the functioning of the police
machinery in the State, that special alloca-
tion in the Fourth plan should be made for
the under developed parts of the State, and
that a commission should be appointed to
find out the reasons o communal disturban=
ces and to  suggest ways and means of pro-
moting communal harmony and that inqui-
ries should be instituted into the conduct
of the members of the State Council of
Ministers and the role played by them in
the communal and regional disturbances.

(c) and (d). A copy of the memoran-
dum was forwarded to the State Govern-
ment for necessary action. They have infor-
med that a high - powered Planning and
Review Board for the State has already
been set up to deal with the problem of
regional imbalances in the fields of indus-
trial and economic growth in the State. They
do not consider it fcasible to institute Judi-
cial inquiry into every incident of firing
resulting in loss of life. Such inquiries are
instituted in those cases in which the find-
ings of the magisterial inguirics indicate the
necessity or in which the State Government
are of the opinion that there exit prima facie
grounds to do so. The Stiate Government
arc not aware of any instances if
police personal joining hands with anti-social
or communal forces and therefore, do not
consider necessary to institute a probe into
functioning of the police machinery. Some
of the major communal riots of 1967 of
Maharashtra are already being inquired into
by the Commission of Inquiry into Commu-
nal Disturbances appointed by the Central
Government & the State Government do not
consider it necessary to appoint any other
commission. The State Government have no
information of the State Ministers having
taken part in communal or regional distur-
bances and, therefore, do not consider it
necessary (o institute any inquiry in this

regard,
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(%) sy o wofT ¥ frdg gfew
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Demonstration by ““We Tamils" in Coimbatore
on the President’s Visit on 3.9.68.

5227. SHRI D.C. SHARMA :
SHRI BENI SHANKER SHARMA :

Will the Minister of HOME AFFAIRS
be pleased to state :

(a) whether cight persons claiming to
be members of the **We Tamils™ party
were taken into preventive custody following
their announcement to stagea black flag
demonstration when the President visited
Coimbatore on the 3rd September, 1698;

(b) whether it is a fact that posteis
bearing secessionist slogans were displayed
in the name of the party: and

(<) if so, the action taken in the matter?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS ( SHRI
VIDYA CHARAN SIHIUKLA): (a) Yes, Sir.

(b) According to information received
from the State Government no such posters
were displayed.

{c) Does not arise.
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C.B.1. Enquiries Against Governmeat
Servants

5228. SHRI D. C. SHARMA :
SHRI BENI SHANKER SHARMA :

Will the Minister of HOME AFFAIRS
be pleased to state :

(a) the number of cases in which in-
quiries have made by the Central Bureau
of Investigalion against Government gservants
gazetted and non-gazetted during the
current ycar so far;

.(b) the number of cases which have
been finalised;

(¢) the nature of offences and the
decisions taken;

(d) the number of such inquiries during
the last five years and the number of cascs
still pending, year-wisc; and

(c¢) the number of cases which have
been pending for more than five years 7

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
VIDYA CHARAN SHUKLA ) : (a) C.B.IL
took up 1391 fresh cases for enquiries
during the period from January to October
1968 against Government Scrvanis ( Gazet-
ted Officers and Non-Gazxetted Officers ).

(b) Out of cases shown in (a) above 494
have been finalised.

(c) A statement showing the nature of
offences and the decisions taken regarding
494 cases shown in (b) above is laid on the
Table of the House. [ Placed in library. See
No.L. T.--2817/68 ]

(d) The number of cases against Govern-
ment Scrvants ( Gazetted Officers & Non-
Gazetted Officers ) taken up during the
years 1963 to 1967 and those pending at
the closc of each year, is given below:-

Year No. of cascs No. of cases pending
taken up. at the close of the
year.
1963 1249 Nil
1964 1730 1
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1965 1824 3

1966 2053 28

1967 1926 156
(e) Nil,

Brick Shortage in Chandigarh

5229. SHRI SHRI CHAND GOYAL :
Wil the Minister of HOME AFFAIRS be
pleased to state the steps taken by the
Administration of the Chandigarh Union
Territory to remove the brick shortage in
Chandigarh 7

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS ( SHRI
VIDYA CHARAN SHUKLA): Al present, in
the Territory, there are 9 Government brick
kilns and 3 private brick kilns. To meet
the requirement of plot holders in the
Territory, the following steps have been
taken by the Chandigarh Administration :-

( i) In addition to existing three private
brick kilns necessary permission
has been accorded to three private
parties who applied for the grant
of licences for the installation of
brick kilns in th: Territory. Neces-
sary encouragement is bzing affo-
rded to all the private parlics who
arc interested in the installation
of brick kilns.

(ii) At the request of Chandigarh
Administration the Punjab Govern-
ment who had previously intro-
duced permit system for the supply
of bricks has since withdrawn it,
This has helped to a great extent
in meeting the requirements of
bricks in Chandigarh.

Saile of Plots in Chandigarh on
Concessional Rates

5230. SHRI SHRI CHAND GOYAL :
Will the Minister of HOME AFFAIRS be
Plundi__b-utau i

{a) Whether it is a fact that plots of
lands for construction of houscs have been
allott:d in Chandigarh to highly paid engin-
ecrs and doglors on  concessional rates; and
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(b) whether there is any plan or propo-
sal to allot such pieces of lands to Govern=
ment employees and teachers of colleges
and schools also ?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS, (SHR1
VIDYA CHARAN SHUKLA) : (a) No,
Sir. Plots have not been allotted to engin-
ecrs and doctors on concessional rates.

(b) There is a proposal to consider req-
ucsts of -

(i) Professors and tcachers of educa-
tional institutions at Chandigarh who
have made a significant contribution
in respect of their subjects:

(ii) Teachers who have won MNational or
State awards:

(iii) Staff cngaged in land scaping and
Class IV Government Servants of the
Capital Project who have worked in
the Project since long.

Non-Payment by Punjab and Haryana
of their share to Punjab University

5211. SHRI SHRI CHAND GOYAL :
Will the Minister of EDUCATION be plea-
sed to state @

(a) whether it is a fact that the Punjab
and Haryana Governments have not paid
their part of the share to the Punjab Uni-
versity at Chandigarh; and

(b) whether the non-payment has crea-
ted a difficult financial position for the Un-
iversity, which finds it difficult to ! pay regu-
larly to its employees and discharge other
liabilities 7

THE MINISTER OF STATE IN THE

MINISTRY OF EDUCATION ( SHRI
BHAGWAT JHA AZAD) : (a) No, Sir.
The State Governments have paid their she

are of grant to the University.
(b) Does not arise.
Recording of Judgements in Gurmukhi
5232. SHRI SHRI CHAND GOYAL : Will
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the Minister of HOME AFFAIRS be pleas-
ed to state:

(a) whether it is a fact that a Magistr-
ate First Class, Chandigarh has recorded
the decisions of mutation cases i1 Punjabi
language in Gurmukhi script against the
declared language policy of the Union Te-
rritory;

(b) if so,
thereto; and

the reaction of Government

(c) whether it is a fact that the name of
the said officer has been recommended for
appointment as Census Officer for the Union
Territory of Chandigarh ?

THE MINISTR OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
VIDYA CHARAN SHUKLA) : (a) and (b).
Apart from the Chandigrh Capital Project,
the Union territory of Chandigarh includes
some villages which formed part of thz Pun-
jabi Region and some villlages which form-
ed part of th: Hindi Region of the compo-
site State of Punjab. The officer recorded
the mutation orders in Punjabi in respect
of three cascs perlaining to ccrtain villages
in the erstwhile Hindi Region in the bona-
fide bzliel that thes: villages formed part
of the erstwhile Punjabi Region.

(c) The officer’s name has becn reco-
mmended by the Chandigrh Administration
for a post in the Census office of the Union
territory. However, it has not been possi-
ble to find a post for him in that offics.
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Inter—State Transfer of Judges

5234, SHRI ONKAR LAL BERWA :
Will the Minister of HOME AFFAIRS be
pleased to refer to the ieply given to Unst-
arred Question No. 6622 on the 30th August,
1968 regarding inter-State transfer of Judges
and State :
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(a) Whether the matter has since been
considered by Government ;

(b) If not, the reasons for the

delay ; and

(c) when a final decision is likely to be
taken in the matter ?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS: (SHRI
VIDYA CHARAN SHUKLA):(a) to (c).The
question of transfer of Judges from one
High Court to another has been considered
by Government but they do not propose to
make any such transfer unless it is essential.
They are however considering the question
whether some appointments from outside the
State should be made at the time of first
appointments as Judges.
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Removal of Sales Tax on Pan

5238. SHRI KANWAR LAL GUPTA :
Will the Minsiter of HOME AFFAIRS bc
pleased to state :

(a) Whather Government have reccived
any representation from Panwalas to exempt
Pan completely from Sales Tax ;

(b) Whether it is a fact that Rajasthan
High Court has held that Panwalas are not
manufacturers under the Sales Tax Act and
no Sales Tax is leviable on them ;

(c) Whether it is also a fact that the
Commissioner of Sales Tax, D:zlhi has reflu-
sed ta accept this Judgment of the High
Court ; and

(d) the action taken by Governmeént in
the matter ?

THE MINISTER OF STATE [N THE
MINISTRY OF HOME AFFAIRS (SHRI
VIDYA CHARAN SHUKLA) : (a) and (b).
Government have received such a representa-
tion in which a reference has bsen made to
the ruling of the Rajasthan High Courl,

(c) and (d). The Dzlhi Administration
have reported that in an appzal filed before
one of the Assistant Commissioners of Sales
Tax, the Rajasthan High Court's ru'ing
was cited. Taking into account Judgments
of the other High Courts regarding the
interpretation of the word **manufacturers™,
the appellate authority maintained that the
dealers of Pan were *“*manufacturers” and
prepared Pan was taxable. A revision has
now been preferred against this appeliate
order. As the matter is subjudice, Goven-
ment of India do not propose to take any
aclion at present.
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FEqH qga ¥ 7L ¢ €@ W §
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() o, g, =ATA AT &Y gLar
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¥ ATE FTX 97 JIATAIT & AATY WY L
w1 & faq feedt wwrad gro oY fag
waw I3 1Y IA% qry § wfafafe gew
Fgggmafer §

(w) wfafafe s gro fd o
Al ® e § Tay go faeslt swmaw
I wen Feafed srEEd wfewsfal
#1 Arar gfawr gvafa st & far
I9gea fggradt md FT vk §

ugafa e s R & e Fav
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St AT WA
&t g WM
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(%) 9o waw ¥ Twgfy wmaw
g 21 & owa ag gfew g R
wEETO & AR ¥ IO W FTE H
farat frgrad e g€ & ; W=

(&) fovaey frsrd s €qeq &y
& 09T I 9T FTER A W FTATE &
g

-G woArew § e Ay (s
fewrecw gww) : (F) wR (@) T
TR & qeg w1y ol s @ €1

Central Asisstance for Delhi for the
Fourth Five Year Plan.

5241. SHRI KANWAR LAL GUPTA :
Will the Minister of HOME AFFAIRS bec
pleased to state :

(a) what is the 1otal Central Assistance
for Delhi for the Fourth Five Year Plan ;

(b) how much amount will be spent on
roads, transport, water—supply and impro-
vement of slums and housing, separately ;

(c) what was the demand of the Delhi
Administration for Central assistance for
this Plan; and

(d) the reason why it has not been fully
met by the Central Government ?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
VYIDYA CHARAN SHUKLA) : (a) to (d).
No final decision has yet been taken.

(c) The Delhi Administration have pro-
posed a total outlay of Rs. 387.78 crores for

the Fourth Five Year Plan of the Territory.

e EtgTET & wEMA

5242, ot gwW WA wEEAW@ : T
foven w1 ag TIW N FOTFT R

(%) & orew # FWoFE A
waaifEl & ¥o, sgmt Ad aqr gu4l-
Y g 1965-66, 1966-67 WX

68'# gL A fwam &7 sqw
158
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(=) 7 1968-69 ¥ 37 qx feamn
o7 =77 f5y a4 £ gAEAn g ?

fom s § oo wme (st
wfag) @ (%) sk (@) wfwa
g faaq & & af @ 9 @wr g
T@ AT R | [qewwa ¥ Tan o el
et LT-2818/68]

JOC AW AT w7 qqAqT

5243, =it gEw @« wgA@ . ¥
faren vt g aa 1 g w4 fw

(%) 7a1 og @ & fw foge di awt
# AT 930 A1 A qUAT qTEH FA
are wraw df wre frafaal w1 39
faet @1z grr w7 Al fe ™R

(@)afz e, @ @& Far F1E@W 4,
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(w) o= faanfadt &t swg-o=
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foen werem @ Tww weAr (s
WIER W ww@) o (F) S g, fag
qdefaat £t wwgfead, adar afuami
T NGAT & qWEI] Ig JEA AN &
g Y |

(@) swmw -t & foad wifaa fainm

THTT & FTA T AT |

(M) 1966 & ThdeT & FERT-=A
¥y IH § W garare ¥ fayr sy
1967 w1 1968 F S®1U-941 & fay
FN AT F & 99« foar w@r g
Fr fAad € g9 W@ W qEwg
awaT g A § A fay sy
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wroge fady § arfecam W w wgoa
LIl

5244, ot gem W wYAT : FT TL-ETE
oAt I qEW R o & o

(%) o ag a= ¥ s wram &
i fad & dirgre I F wwm W}
sz, 1968 ¥ qrfeet w@ sgod
¥ faeg @z F gfew & osa v o
q1; WX

(&) afz g, Y gw /s ¥ femm
=fral w firegare fear mar @ @an
F7% faeg a7 A w91 wgaE #Y R 7

- wearwn § e went (s
feararw g ): () a0 & a9 w2
Ot g A

() ww adY 9zar

Conversion by Christiain Misslonarics

5245. SHRI YAIJNA DATT SHARMA :
SHRI R. BARUA :
SHRI CHENGALRAYA NAIDU :

Will the Ministcr of HOME AFFAIRS
be pleased to state :

(a) whether itis a fact that a large
number of conversions are being made by
Christian Missionaries in various Statcs
and in Assam in particular;

(b) if so, the number of persons con-
verted in those States during the last five

years; and

(c) action taken by Government to
check such conversions ?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS ( SHRI
VIDYA CHARAN SHUKLA ) : (a) There
have been reports  of missionaries trying to
extend their proselytisation activities in
certain areas including Assam.
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(b) Except the Madbya Pradesh Dharma
Swatantrya Adhiniyam, 1968, which came
into force as recently as 20th October, 1968,
there is no law for intimation or registra-
tion of conversions from one¢ religion to
another. The precise information asked
for is, therefore, not available,

(¢) Under the provisions of ar ticle
25 (1) of the constitution, all persons are,
subject to public order, morality and health,
equally entitled to freedom of conscience
and right freely to profess, practise and
propagate religion. The question of
Government taking any action to check
conversion, docs not, therefore, arise.

Reconstitution of Hindl Salabkar Samiti

5246. SHR1 YAJNA DATT SHARMA :
Will the Minister of HOME AFFAIRS be
pleased to state :

(a) whether it is a fuct that the Hindi
Salahkar Samiti has been reconstituted in
connection wilth the progressive use of
Hindi for official purposes;

(b) if so, the main functions of the
Samiti and what ar¢ the concictc proposals
put forward by it for the propagation of
Hindi, and

(c) the action taken by Government
thereto 7

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS : ( SHRI
VIDYA CHARAN SHUKLA ) :(a) Yes,
Sir. The Hindi Salahkar Samiti was recons-
tituted on 9th June, 1967.

(b) and (c). The function of the Samiti
is 1o advise Government on matiers relating
to the progressive use of Hindi for official
purposes. A statement showing important
recommendations made by the Samiti and
action taken thereon by Government is
laid on the Table of the Housc. | Placed
in library. See No. L. T.-2819/68 ]

Hostile Naga Camps in Assam and Manipur

5247. SHR1 YAJNA DATT SHARMA :
Will the Minister of HOME Al FAIRS be
pleased to statec :
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(a) whether Government's attention
has been drawn to the fact that Naga hos-
tiles have establishcd camps in certain arcas
of Assam and Manipur;

(b) if so, whether the camps arc equ-
ipped with rockets, launchers, mortars and
machine guns; and

(c) if so, the steps taken by Government
in the matter ?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAILRS : (SHRI
VIDYA CHARAN SHUKLA ) : (a) There
is no definite information about the exis-
tence of such camps in Assam, There are
such camps in Minipur.

(b) and (c). Such weapons were found
in some of the camps in Manipur. The
Security Forces take appropriate aclion to
curb such illegal activities and some of the
camps have already been destroyed.

feat ¥ waTiFs as™

5248. «t wwersy fagdt ;o Fm
qg-HG HA g AT F Fa FA fw

(%) faeeft & qaadr 1968 ¥ wgaw,
1968 g% @awars =ifqg fer oy oy
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(=) #ar 37 wHET & "fasi &
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FoT gEAT & WA 427 @A
TwEl § ¥ 423 gl #®1 gz § fra
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g,

DECEMBER 20, 1968

Written Answers 160

(=) @ar (w) .o ofawl *,
% oy o wemEl & g fada &
fad sgrar & & foeell wwmEw &
am # dww @ 3 afz yafe
wegw wa-a g i, fAA-sma-at
Tz frafm @ am-g i ofa-
SISl F wa DA F g W
g FTA & oty & @Y ¥ gEe fed
WRATAFAFTE 1

faesit & w1 MR ) @A

5249. it vimeveq faardt :
it wita fag ogm
st gERAE 90
&t Ztodto WY :
=t ega% fag sl
st W fag wavaw

a7 N5 -F1d 74y freet § Wy A=
FY gZATAT FEAET 26 gArE, 1968 &
garcifa 1 g gear 1199 & 9q% & 41
" 33 013 #1740 F41 f5 347 gav #
Ifeafaq arr aqy # 824 qeTAI A
frraga fraeafafrafrgsi g ?

TEEd HAAT H UsT A (D
fagracm g4q) © fzedt wid waq 947 %
HIAT, WO HT W FTIAGT & w4,
u3qi g f&, «waa gadr (79) wia
&7y § wfas frafa g g

faeet & v ww-frdomw
wfoeiz w1 W
5250. =it Traewe faors
st wren f'g wtger
N FRaO™ g
=Y oo My :
Wt ey fag woTd



IM ]i’fimn Answers
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(@) afgafi, rggat 7 faoew
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Riots in Hatia (Raachi-Bihar)

5254. SHR1 BHOGENDRA JHA : Will
the Minister of HOME AFFAILRS be pleased
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to refer to the reply given to Unstarred qu-
estion No. 3309 on the 9th August, 1968
and state :

(a) whether facts regarding communal
riots in Hatia have since been ascertained
from the Government of Bihar;

(b) if 50, the details thereof;

(c) the steps being taken by Gevern-
ment to give compensation to the victims, to
bring the culprits to book and to take act-
ion against the defaulting executive, Police
and Heavy Engineering Corporation officers;
and

(d) the steps that have been or are be-
ing taken to normalise the situation and to
prevent the recurrence of such troubles in
future ?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
VIDYA CHARAN SHUKLA) : (a) and
(b). According to information received from
the State Government 14 complaints were
reccived for murder and 42 for looting etc.
in Hatia Heavy Enginecring township dur-
ing the commuanl riots in 1967. The num-
ber of accused persons named in the loot-
ing cases was 22 and in the murder cases
was one. Charge-Sheets against all thesc
pzrsons have bcen submitted in ths concer-
ned court. No case is now pending for
investigation.

(c) Suitable reliel has beon  provided to
the victims of the riots. Departmental act-
ion has been initiated against police officers
and magistrates, whos: lapses during the
riots have come to the notice of the State
Government.

(d) The State Government have created
a new subdivison at Hatia and have posted
an experienced officer as Sub-Divisional Offi-
cer. They have considerably augmented
the strength of the Hatia police station and
have decided to station a battalion of arm-
ed police at Hatia.

g farsraf & v ae w@ FasAy
wY sqwERr

5255, oit wgvow fag wrat am
qian war wifre e woft og ToTy
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Alr-India

5256. SHRI PREM CHAND VERMA :
Will the Minister of TOURISM  AND CI-
VIL AVIATION be pleaszd to state

(a) Whether it is a facl that promincnt
peoplz connccted with Air-Tndia have inter-
fered with foreign contracts and purchases
and have misused forcign cxchange; and

(b} if so, the details thereof ?

THE MINISTER OF TOURISM AND
CIVIL AVIATION (DR. KARAN SINGH):

(a) No, Sir.

(b)Y Noes not arise.
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Indian Airlines Corporation

5257, SHRI PREM CHAND VERMA :
Will the Minister of TOURISM AND CI-
VIL AVIATION be pleased to state :

(a) the authorised and paid-up capital
of the Indian Airlines Corporation at the
time of its setting up and the figures as on
3ist March, 1968;

(b) the amount of loan which the Cor-
poration owed on the 31st March, 1968 and
how much of it was from Central Governs
ment, banks or other parties;

(c) the amount paid as intcrest by the
Corporation during the last three  years;
and

(d) the working results of the last three
years, the extent of profit and loss and the
main causes for the loss, if any, and the
cstimates for 1968-69 7

THE MINISTER OF TOURISM AND
CIVIL AVIATION (DR. KARAN SINGH):
() The entire Capital of the Indian Airlines
has been provided by Government. The
capital of the Indian Airlines in 1953, when
it was set up, was Rs, 302.41 lakhs and on
31.3.1968 Rs. 2194.16 lakhs, hall of which
is tieated as “Lquity Capital™ and the oth-
er halfl as “Debenture Capital™.

(b) Apart from the capital, there are no
loans advanced by Government to the In-
dian Airlines. The Corporation's liability
on the purchase of aircraft and sparcs whi-
¢h have been obtained on deferred payment
basis was Rs. 2329.18 lakhs on 31.3.1968.

{c) The amount paid as interest by the
Corporation during the last threec years is
as under:

1965--66 1956 67 196768

(Rupzes in lakhs)
Intcrest and financing -
charges on the purchase
of aircraft and spares: 40.32 78.53 128.51
Interest pail on
“Dzhenture Capital™ — 35.66 7.3

Total : 40.32 114.19 199 -

Lo
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(d) The details of the working results during the last three years as  well as the

estimates for 1968-69, arc as “under :

Estimates for 1968-69

1965-66 1966-67 1967-68
(Rupees in lakhs)

Oporating Revenue 2332.70 210053 3473.65 3830.00
Operating expenses  2331,03 2078 83 3341.09 3562.80
Operating profit (.| )/
10ss (—=) (1)1.67 —278.30 (1) 13256  (4) 267.20
Non-operating Revenuc 84.61 108.99 41.06 65.00
NMNon-operaling expenses 53,95 254.19 211,73 263.00
Net profit (-+)/

loss(—)  (4) 32.33 —423.50 3811 (+) 69.20

The main reasons for the loss during

the year 1966-67 were as follows :

(i) Devaluation of the Indian rupee in
June, 1966, resulting in an increase
in the burden on the Corporation to-
wards repayment of the credits as
well as paymcent of interest thereon.

(ii) The loss in accidents of two Carav-
elles, one in February, 1966 and the
other in September, 1966, resulting in
loss of revenue.

(iii) Incrcased wage bill, consequent on
the revision of scales of pay of the
Corporation’s cmployees.

The loss during 1967-68 was conside-
rably less than during the previous year be-
cause of the acquisition of more aircraft as
well as increasc in fares and freight rates
with effect from August, 1967.

During 1968-69 the Corporation estima-

te that they will carn a profit of about Rs.
£9.00 lakhs.

T QT & grewi § wver
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Alr India

5260. SHRI PREM CHAND VERMA :
Wil the Minister of TOURISM AND CIVIL
AVIATION be pleased to state :

(a) the Air India‘s cquity capital, loans
from Government, Overscas Companies
or Banks ;

(b) the working results of the last
thrce years, rate of profit, foreign exchange
carnings and expenditure during the above
perioJ ; and

(c) whether it received any subsidics
fromn Governmont during the above period
and if so, the details of the subsidy ?

THE MIN!STER OF TOQURISM AND
CIVIL AVIATION : ( DR. KARAN
SINGH): (a) and (b). A statcment is Laid on
th: tabl: of the Hous:. [ Placed in Library.
See No. LT -2821/68]

(c) Government of India do not give
any subsidy to Air-India. In view of the
differencs, however, between the internas
tional fares and fares in the domestic
sxctors within India it becomes necessary
for Air-India to pay to the Indian Airlines
proportionately higher an:ounts than they
czn charge from the intcrnational passengers
for traveliing over demicstic scclors in
continuation of thcir international flights.
50%, of this additional amount which
becomes payable by Air-India is met out
of the Civil Aviation Development Fund,
During 1967 - 68 this amounted 1o
Rs. 3,783,232/,

Ilindustan Shipyard

5251, SHRI PREM CHAND VERMA :
Will the Minister of TRANSPORT AND
SHIPPING bce pleased to state :

(a) th: authorised and paid-up capital
of th: Hindustan Bhipyard Limited at the
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time of its setting up and as on 31st March,
1968 ;

(b) the amount of loan which the com-
pany owed on the 3Ist March, 1968 and
how much of it was from Central Govern-
ment ; banks or other parties ;

(c) the amount paid as interest by the
company during the last thrce ycars ; and

(d) the working results of the last three
years, the extent of profit or loss incu'¥red,
the main causes for the loss. if any, und
the estimates for 1968-69 7 '

THE MINISTER OF TRANSPORT
AND SHIPPING (DR. V. K. R. V. RAO):
)

(a)

Authorised Paid up

Capital Capital
Rs. Rs.
(i) At the
time of
setting up. 10,00,00,000 3,09,99,000
(ii) As on
31-3-1968 10,00,00,000 6,20,42,000

(b) Rs.4,05,26,491 out of which Rs.96,82,640
from Central Government and

was
Rs. 3,08,43,851 was from the Siate
Bank of India.
(<) 1945-66 Rs. 6.45.413
1666-67 Rs. 15,90,707
1967-68 Rs. 23,35,382

(d) Net Profit :

1965-66 Rs. 1.45 lakhs.
1966-67 Rs. 2.05 lakhs.
1967-68 Rs. 1.23 lakhs.
1968-69 Rs. 2.67 lakhs.

(Estimated.)

The profits are mainly on acscont of
certain ship repair and other outside struc-
tural works carried out by the Yard.

U. G. C. Pay Scales for Non-Gowern-
ment College Teachers in Orlam,

5262, SHRI CHINTAMANI PANI-.
GARHI :  Will the Minister of BBUCA-
TION be plcascd to statc:

(a) whether the Orissa Government
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l'l.u.s introduced University Grants Com-
mission pay scales for non-Government
college teachers in Orissa by now ;

(b){ whether the University Grants
Commission has paid its share to the State
Government for this purpose ; and

(c) if s0, how much ?

THE MINISTER OF STATE IN THE
MINISTRY OF EDUCATION ( SHRI
BHAGWAT JHA AZAD ) : (a) No, Sir.
The matter is under the consideration of
the State Government.

(b) Under the scheme of revision of
salary scales of University and College
teachers, Central Share of assistance is paid
by the Government of India and not by the
University Grants C ommission.

(¢) The question of payment will arise
after the proposal is received from the
State Government.

Preserving of Monastic Establishment at

Ratnagiri.
5263. SHRI CHINTAMANI PANI-
GRAHI :  Will the Minister of EDUCA-

TION be pleased to state :

(a) whether any amount was allotted
for preserving monastic  establishment at
Ratnagiri in Orissa in  1967-68 and in
1968 - 1969; and

(b) if so, the amount spent and the
steps taken for this purpose ?

THE MINISTER OF STATE IN THE

MINISTRY OF EDUCATION ( SHRI
SHER SINGH ) : (a) Yes, Sir.
1967-68 Rs. 4,000/
1968-69 Rs. 3,150/-
(b) During 1967-68, the following

repair works were undertaken :

(i) Taking out decayed bricks from
walls of the cells and mending
the portions with similar type of
brick work.
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(ii) Water-tightening the top of walls.

(iii) Taking out the damaged stones
of the uneven floor and rebuilding
the same in cement mortar includ-
ing supply of new stones where
necessary.

(iv) Providing cement concrete under
the floor in proper form.

In all, Rs. 4,027/- were spent on these
items. During 1968-69, the lollowing repair
works will be undertaken :

(i) Underpinning the brick-walls ;

and

(ii) Water-tightening the top of walls.

It is estimated that Rs. 3,150/ will be
spent during the current financial year.

Central Road Board

5204. SHRI R. K. AMIN : Will the
Minister of TRANSPORT AND SHIPPING
be pleased to state :

(a) whether it is a fact that the questicn
of constituting a Central Road Board is
still under consideration ; and

(b) if so, the recasons for the delay in
constituting the Board 7

THE DEPUTY MINISTER IN THE
MINISTRY OF TRANSPORT AND SHIPP-
ING ( SHRI BHAKT DARSHAN ):
(«) and (b) . A decision has been taken
not to set up a Central Road Board as
originally proposed. However, in its place,
the question of constituting a Central Road
Committee is at present under considera-
tion.

Kairon Murder Case

5266. SHRI YASHPAL SINGH :
SHRI BENI SHANKER
SHARMA :

Will the Minister of HOME AFFAIRS
be pleased to state :

(a) the up-to-date trial position of the
Kairon Murder Case ; and
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(b) when the case is likely to be
dinalised ?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS ( SHRI
VIDYA CHARAN SHUKLA ): (a) and (b).
The case is sub-judice. 1t is reported by
the Government of Haryana that the case is
still in the argument stage.

Crimes in D. T. U. Buses

SHRI YASHPAL SINGH : Will
HOME AFFAIRS be

5267.
the Minister of
pleased to siate :

(a) whether it is a fact that Crimes in
D. T. U. Buses have incrcased as compared
to the previous years ;

(b) If so, the reasons theieor ; and

() the action taken or proposed to be
taken ia the matter ?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (5HRI
VIDYA CHARAN SHUKLA) : (a) and (b).
No, Sir. 292 cases were reporied to Delhi
Police during the period from 1-1-68 to
15-10-68 as against 2)3 cases of the corres-
ponding period during the last year.

(¢} Policemen are deplored on duty
10 uniform and in plain clothes on bus-
routes and bus Stands. Special patrolling
is arranged on bus-routes which arc parti-
cularly affected.

waten & goi wfedt wf gree o

5268. wit fwo wo Fag : wav afcagn
st wtage 7T faais 23 g, 1968
& wtifsr g@ gemr 5191 &% W
Sgwe ¥ ag TY A Fw oG
fs :

(%) wav warar ¥ qra<o qF ® a2-
ro & qfrgmerss gy afed &
Wl § o gfladw gr w1A aar
gfzd & < AT Ty, £ wOwe wif
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onfr 7 ¥ A O wgfve e
fear war &1 '

(=) war gowre v fawr wh WY
sifa® AraATdl ¥ e @y gu A

T8 & T *Y gRT W ATHEE T o
frac g ; Wk

() afz g, @t cowr s v § ?

qfeaga aay Atagw wexiea 3 9wt
(st wer wA) : (%) & ¥ INA
gfe<i #1 gvaraet ¥ $g ehiey waw-
W4T § 9 A4 wiEl # A%T § g
graTae! faer evag § | sar i qar-
Tifr woT gear 5191 & gaT § a@mr
mar § fr afe & qA wE, gk e
uwfag 7 17 29 % Wi eqr far W
@i

(@) s (7)) . Tar W€ ey
AT G & Faarordl gY & 1 arwwr
TG LT Y gy T@ar § |

aea(t ST & greR W wE o et
"k grar % freY wr fowrar won

5269. st mowiny :
it witwre fog -

T qg-wd J qg T € g
war fiw:

(%) w1 ag sw & s ¥ aiw
framrgra ardt R Y oF widw &
v faram & wbwrfaat 0, oY goerd
sE % Tew ¥ 4@ g @ § oA
% gra few v s sfiqfa & fag
aw fowz faad & o wgrar @ 4

(= )war ag N aw § f fafa.q fewe
wiewef gra fewz 24 o § ; wagw

frwz & 1oz 01X wuwr fewe  wiwwwi
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T afrw @ for ST W wmE @
“:a'tl

{7) w1 g faam & gwa ww
¥ O 39T W Iuweg WY, Fomd wuam
OO 19 & gTU a1 & are F5—
St Y sfagfa & fao v fewe feamr
BT , WHTT AT AR § ; 69R

(7) afz A e, w4 ?

NZ-®19 T (s} qEwRroTy wegr):
(%) it g, #ram

(=) @@ & fewel @ wor-a) fewz
IR qru Wi & oWy § W) T
aifadt #) Wer fear smar & 1 fee A,
afg Wy farg ofcfeafrar &f fomd awa-
foqa gowrdy sRATRE] g a8 & fowe
seqa 7 frd s &% Y oY 9 o mafaa
feran farar Sram 7

() off 7%, sfrwr
(%) v 7 gzav )

wiyat st gu-widyst &

ferg wex-w=ar

5270. st m@mAeR :
it i Fag -
W7 ME-wT WY Ig qaTy €69
w3 fy
(¥) mrag ga g f& N wiedgw
R u--wiige fafasr Tl & wod 94t
qz 9T ¥y wiw =g & wfafrgies qx
u § g aea-war A4 fear av wr g,
wafe ToEl H TX & 92 T T WX
<@ safeaal w froges ot & a1 @ g;

(=) afs g, @ @ W sy §
{7) war FTET *7 fqqT 37 wied-
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T W EE-Fie2YAT 7)1 aET-WW T
A FTE;

(v) afz gt Y 7z wer o fewr
ardE ¥ ser 6T e ) W]

(ze) afe 7Y ar Tk v wrew &
wafe el § ey 9g war famr @A
g7

ng-wd At (st oweRwS
wg@) : (7) W) (@), FemEndt
fanm & wf.frges wFie2gsl qar &@-
wiezget @1 wmW: 30 %o FUT 40 T
Fifg® adf-war fwaar g avad fF a7 @
T FT FAMQ-9A X.q9 %< F IFA
wraws &3f I8 eqy wafa § Wy
fora® %o 3t wd Ay A AT TE§

(7) & (s0). w7 73 I5 |

AT AW & AN €Wt &
wegiawt & AAAAA

5271. sit IEMAAIT WERY -
st TAEnT naf
=} frag e wesdt

vt fase ®eY Tz I FY B
s fw :

(%) =1 Fg a7 g4 AT TW
F TR 58 F @ATH 7 9 -
wiT & gfg # wiv £ ;4R

(w) wea weut ®r wify A
qra & wfr@d & AT IIT AW
HTEI I7% 4} U AGAAH & TR
i ?

fam wwma & vea wet (oY
qIEA W wwT) : (F) g

(& fafs 31w Qv qcag A
€ WA Qi



m

e ¥ fekefy gt gver feveft
W W WO

5272. s vyt feg wedt : R
ME-FF W1 77 T AT F9T 0T fE e

() war s Y Argw ¢ fr ==
wifT, 7 v orfseam & odiE o
2w ¥ w7 T @ § o o frafaa =0
¥ fRui & a7 fosar @ arfs 7 geiem
Wik faa Wifisad smfaa su @9
R 37 3 & fgal & @ & fau ave-
Rz, gra WK w7 FREAGE) F1 IHAT
Eﬁl’ﬂmﬁﬁ%ﬂwiﬂﬂaﬁ;

(%) == g # qeaw fawmr
fode 71 ¢ ;

(7) atwe w1 ¥y Tl & fawz
T FFEY T w7 fa=c § ?

TE-®G weArEY { e wAr (s
frarea gw) : (v) ¥ (7). fogd
wIT SATE # oar wew woeAr & fed
fe g7 & watr F A F gomaraf
faamr & wfades & qu) w5 ot w7 o
we

W, AW a9 wgE Wt Srefim e

5273, &Y wAwerw wanh ;T
fver 7Y ag wart € w97 w0 e

(%) 7arag aw ¢ fe awre 2w
& T4 ¥ 9R, w19 a97 WG §  NGT
stAwhE @ L ;

(=) war ag qw ¢ fs aoFTe waw
T=<1 % 7g faare< g s @ A fw
-3, AIH q97 AGHAT gA @G 92704 §;

() mraw NN T g e
TR W tw Afy or wwgfal ®
‘g sWaYe aar AveRel & ; Wi
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(w) ofie gt, oY var aoere st Fare
wafaw seqat @ arae-gee! ¥ qere
¥ w1 ¢, W afy Y, @ W W
W & 7

forr e % ver welt (o
wrraw wrarAr) - (%) ¥ (9). wpEi @
o qTI qEIN U KT AT FTHTA
lﬁﬁiﬁﬂﬂalﬁﬂo o fo 'ﬂﬂ?ﬂo
grar are & € orew et § @ faog
Famy # s gaWr A ¢ I
fasm geawl 7 fafa=r @& el i
@1 qzral & dfies geql f ge
feg faira RYor & goa & fag St
agr g

wrr s qifsena gaet & croreem #
e Eterwl W AT

5274, ot wiw www @Ot oW
nE-wTd WuY 7g wATH Y Hur wOr s

(%) ‘Fawrew argeR’ ¥ fewiw 10
oFET F aeTfaa | g § e
w=aT § fF ToRa g X ag w0
qray anar & fF fagway, 1965 & wrt@-
qrfeerr gud & T qriwEAE Y I9@
ST § qHA TT FY TAMAT 9T FEAATG
QIS FTX 6T AIHT GICFAT 69w (7Aw
g7 fir ge7 qeqwl ¥ afww epir faaw
qT;

(=) =T TorearT g7 & et
& 9 A1 &, 9 WKy qrfeeaer gl
& T qrfeere wm qd ¥, amfes
wfeste oifg &3 & fad ¥y e &
fairg w1 w W wydw fewr 4
15

() =fz g, aY ®w FoFR w7 fawre
THATT TTETT §T G &I 59
wi? '
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. WE-¥TE swrew ¥ e st (st frar-
wWYM) : (%) g ¥ 7 foaE
LA

(=) s7 =fret & faeg, fawgiy
1965 & wre-qrs €9d & S qrfweT
® 7397 fHar qn, it oy are FrEard
& Tt ¥ 9w FTETC A oF o sTeq g
qr |

(7) = %Y qhar Y s @ &

et Y sefrsn

5275. oft vt gwmw et
st AW FAT AEY
st ¥o gHo qdw:

w1 ARG AW ag T@ w7 g
wafs .

(%) sragaa ¢ f& armeioe Y
#rar o g g o § Al gr
sfafaa arm a2y 100 gt #y gfee
gz qzfr s afmrm 2 @ &)

() s ag fegadiain e
g Ega wraw w1 cfwyg fagmam A
AT K A AT FT O OF 9T
Wik

(v) afz g, @ @ X TR
war sfsfwar & ?

g 1 Haew ¥ vww s (Y
faarwem ges) : (%) fardest & w@m
war wwy are-grr w7 afyfafaay § 11
wsafergl g3 faryy ammai & sfaea
WTC ®TY T G 9T | IT G« ¥ g
wT frar mar a1 Wk ¥ fgoma F¥
Fa# faeg ammal & srw & W

(%) & (7). TR W awm

fafiga wt @t ok graa A omrerd
ot g Nt gIx aqr fadf arfen
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wf.ml A o awafes  wgroar sy gart
AN & wreifos wmwel # geaR9 aEEY
¥ 1 goar @ fadey  wfsfaful o< o
frroft wwegn g alk 3w & g &
fau i g scfacmr &1 -

wirg gfeem ferafeurmn & wxz
gratfafer sl & qifrem
XA TY Thaw

5276. it TR e WEm ;. Fqy
fowe w-Y o7 @@ 7 o A

(%) 7a1 ag 7 § fs w=rmg gfem
fawafqarem & grag 3wifqafar sow
& &% §Y e TF e = 19 §;

(=) 7ar 2g »Y &9 3 5 weivmy
gfeaw fimfiamg & rafesa 7Hfm-
for s & Qe faar feat wY gfam
57 grffra =% a7 ¥ o S=ER
FA woAr o fLaafafa 3 ufa &Y sra
FLT &1 ga=q &< faar §;

(1) aar g s A fF ol gH
g5 o1 gfawrdr W arfeeas s
durd ¥ &,

(v afcg, @ @ amww T 7w
FIEATY F T gL F7 fa=mrg § 7

foar dxag & oy A (W) woIw
W' WINE) . (F) FATTIN ST FTH
I TF 7T FY T gHAT & HFAC WA-
g giean qafoaras § ¢ Afafor
&TAT A a9 Y 1Y 2306 wIH H
¥ 184 gifAaT 1950 F 1967 a% ¥
|Ag HarFx. @ 91 3% § |

(=) w1y gfeem frrferaag &
wfesa ofafrafnr fimm & o=
SYHET & arfeer wrd A gear faslr
¢ 3 AT watay  foafaareg #



2

WA 9T ¥ SEIEr 2% WK qifese
gri it & wifas smrg-ar AW
qfeerm mar § 1 wetg gfeew faw-
frareg & a9 a1 fedt wg af® w@
Iah Afqsg fafa i @ 7 37 & wkw
ard s fa &

() weirg fawafaaran & wead
CAT AR T & gEIm A AEEQ
srfawrical #Y 7Y & 1

() s a8 =T

Fritten fnswess

¥ gt v wfew  wferot
w ®iw

5277, =t URMIIA WEAT :
&Y T,0 wEWT ;
Y WARTIAT w1qY

w1 oag-ent 56 ag At e
w7 fF

(%) mrag aw & e T scere A
¥9 g5F< A wfgs wfwat ¥ 7 A
¢ W G919 & wFTer AqvAY A AT WY-
T H W AT HT gwaT (waAT 8§
uR

(&) afegt, o 9% alr @ T
FOHTC FY aqy sfafsar g ?

qE-wuf swom #§ tew W (st
oot ww yww) : (%) Fw O W
®T I & 7€ gEAT & wIAr 1967 F
9-TT fae waeni & §9 gl
TF AT FET GTHIT HT WAT W4T 47 )
I 61§ v i g A 3

T §OEI I & wE geEr &
w7 28 WX 29 fageax, 1968 wt
ww # gy wfews www wwre
gl & et @@ (dage) A
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Tl & fa wfsy smaar WY T

W g oF awey ik fear ar

(w)y g & fe & ¢ Wi
W & A7 qraeal & qe §F @AW
adaTfa® Suaaal § S gy ofe
AT & wryas T T4 §4

faest & saat & war ¥ovm

5278. st vy ik Vg wrelt @ &y
Ta-wRf 74T a8 TOA w g WA

() aw R AW ¢ fe foeslt &
¥a] ¥ quT AT ATAT B

(=) afz gi, @) war w74} WY Qv
we w5t wgafr &

(m) afz gf, &Y ¥ w1 www ¥
oK

(mafe 7, argu M 7 Avy &
Fqt T § 7

ng-wrf Ao § ey wet (o
fagt s g ) : (%) foat & $g vl
Fqurax @y & aX ¥ awe W
fawmad fasl & |

(@) § (7). faest & qrfYz =l Y
wrqafas gur afafqam &1 q@T w0
g1 & 1 faedt garaa fAradt w@an g
w1 I Fa) 04 w9 ety § iy §,

1w A wandr wIw g
1-1-1968 & 31-10-1968 a= % qxfa
¥ feeelt gfag gra g HT A w1 ey
FmT wy k frr wawt ¥ freg 6
e o feld ™ &

Insult by Sbrl R. K. Dalmis of
A 8. D. M. in Delhi

5279. DR. SUSHILA NAYAR : will
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the Minister of HOME AFFAIRS be pied-
sod to state :

(a) whether it is a fact that Shri Ram
Kishan Dalmia abused a Sub-Divisional
Magistrate, Shri Ramesh Schgal, on the
27th July, 1968 in Delhi;

(b) whether it is also a fact that Shri
-Sehgal has filed a suit against Shri Dalmia,
and

(c) if so, the action taken by Govern-
ment to protect the dignity of the officer ?

~ THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
VIDYA CHARAN SUKLA ) : (a) Yes,
-Sir,

(b) and (c) . Shri Saignl made a report
to the District magistrate for initiating con-
tempt of Court procecdings. The report
was forwarded by the District Magistrate
to the High Court. The High Court held
Shri Ram Krishan Dalmia guilty of con-
tempt of Court and administercd him a
“warning,

fest # sieea darsd et gia
Al

5280. &Y www Wit wed : wT
WqE-vRi 74 78 AT K g1 KA fiv

(%) ot fedr & @A o wiaA
% zraw g feedlt & @A
YAt gary W AT G AE Ageeg
i gt @ & fg gu o
¥ frwradhis wearai SY wd = WX &
vt feadt safy g€ &;

(=) v wmw § wferw faaia s
w frr T #Y gearEar §; WX

(M =1 FE WA el 97 el
W W Aot W giaat e &
wearal ®Y @ AT whaw s ¥ frmr
war g ?
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ty-wrdf werrem ¥ da-ava) (et e
o wareamY) (%) B (@), Aol
guTY Wz Aw ¥ 9fT earfor fed ok
¥ fro o & weew ¥ o Frde
faar amr & 1| =ieh % zrew g
feeell & @y Tavdt waE=r o A of
1T & &1 yedqiT e A fear
mar g 1 feT At ok fag wer guges
¥WE T #1997 Al faarmdT §4
ag Af) g @ gFar & wfeaw. fa
Fa ax faar growm )

(m) sl wrE WY, RwEey qed,
Awarg fias, wgrem A, §ER
oY A 92|, WA AgE adr
Mfarz qeam g7 &1 givar  feeet | 7§
foeelt W qewr @ rarfua FY 7 &1 =F
wufafeaa, =@ guy zfeear 1z 9 wgraar
Tt 1 gfT A w7 ooF qwATT g0

Complaint Against Orissa Goveroment
Officers

5281. SHRI A. DIPA : Will the Minfs-
ter of HOME AFFAIRS be pleased to
state :

(a) whether several representations have
been received recently complaining against
the District Magistrate and Additional
Magistrate, Phulbani District and §.D. O.
Boudha in Orissa about their misbehividur
with some Members of Parliament and
M. L. As of that area, defaming the Hari
Jans of Pano Community in the Special
Area Development Scheme Report, stopping
of Head Post Offite
building at phulbani end Darungabadi,
destruction 6f houses of poor people in

‘various towns, for making wrong report to

the State Government by minimisimg the
drought conditions in the District and for
not allowing the students detained im Phul-
bani Jail to use telegraph and telephone

“lines during November, 1968;

(b) if so, whether any enquiry has b-en

‘made or those complaints; and
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¢} if 80, the details thereof and the
-aktion taken in the matter ?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
VIDYA CHARAN SHUKLA) : (a) to (c) :
Facts are being ascertained from the State
Goyernment and e statement will be laid

©p the Table of the House, in due course.
fgsdt weamw avaa

5282, &t T Nimw wwAA - T
L1107 HET a8 TI Ay FAT FO0 fF

(F) o9% A7rAm g 1955 # =1y
& ot fgedr gogrew drwAr g A7 13
Al ¥ fraer wfwsas Y 7 8,

(=) z& AYoaar & geaga fRId -
wrfat & gaYa, g Far 19w atave
It 77;

@) #ar 73 wvaw & fx 997 adami &
ot FATL 55,60 < 60 ¥ wfaw sfy-
T W E AT FIF I w100
T, 200 ToT WX 300 T W gTEHR
faay wmar #;

(7) 747 7g Y v ¢ 5 57 qdam) o
wral 997 599 ¥TA QI §OAT gRT oqg
A & w17z wiafaa  wiafal 3w
wafa & :1§ fequy fg=sr & adf fa<}
s aoeTd w14 §  aere v fgely
XA 7w £ Hifr §;

@)vgm Afr & ey ¥
R feedt w9 7 § aofe oA 0
adtar o ¥ gE }; WK

(%) afz gAY 3= 1 & fag go ow
= @q ¥ & fag el gww @@
®10 ¥y 7 ¥A & fa¥ el foreR-
acg?

qr-wni wrran § ww st (ot
femwrw gew) : (%) ey 13 ot
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g foww arem T W,
1,76,00,000 %o % Tfw &y g€ &1
ag &9, Wit saarfel s o
g{tar aar fg=t wrgfafysa ey
T8 ®T ¥ 9T TF A7 4 f7q y 9%
g oy aw & wiaf@wa ¢

(=) =Y a% fgolt forar dvowr &
e wAw 2,10,000 FHIMQ ww ar
wfas gty qra #T % § )

(1) s@t T oAy 9@ FA 9T AR
qEFR A 24 a1y, g wdw W
A TOATHl F 9TF HW 9T A6y
qesr frawfes 47 & f3 anx
t—

3% #1 300 %o
T 9 qTHT |

70 gfawa v
wfaw a'F qrx
FLF ATH TEHIT~
Ll

60 wfrmx ¥
vz 69 af
I 9% 9O
A T -
T |

55 wimax &
¥wy 59 gfyme
T 9% g
X 1o IrAa-
T |

(9) & (7). &= & gerd warwai
& faq tgedt T AR o W wam
fear srar 81 oty gTwrdt wdand
fzoqa o wrrET & warxat & fag ot
¥ feit Y wrrsT A s & fag
ara § 1 i o afsaw ® o witfar
aff fzar ar @1 § & wdar fglr &
feory AT qiX AT ®T wC A%, e
wing =t fe fipft ¢ T mX ®d-

wei® #1200 %o
w1 fgava grewTT

gzps Y 100 %o
& 0T T
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wifral B fg w1 w17 wew T o
g afs ¥ fgdl ¥ swra o w
(o7% wast wqarz sa fy famr)
wiia s % | feRr owAm S ¥
wrg-arg suarteal &1 faar mar fg=
sfwsar wfasrfas Ig@ay grar v |

qma ¥ fg=

5283. ot TIHOIQIA WAAN :  w®@T
wg-wed ®47 ag aany & g w4

(%) v &Tw &7 @A " 7ief
wErEA T qifd g9 wEArd &Y W
faerrar war & 6 gog gear g +1
g AT Ad wrA ¥ A1 9A@ H 40
gfjora fgedy ey S @ w9 ge
wigsre ¥ afaq & faar 1 3 o

(@ sar fF gard m wgrATRAE
T wiw A4 R, W ETRY & wIar-
frw afawdd &t Tar g3 FIwT e Ao
1T AT FTF ¥ faA< & 7ifF oo #
“¥aw ey faf & qamdr wrar #1 ws-
wTar & ©7 § wregar &y a4y  ?

Tgent weAawma ¥ vvm W ()
faon wew gw) (%) §5e9 w1 o wfa
<o g # fag o€

(@ feavtR, 1967 & qifta g
et wiafaw & gqa oot 9w
TorATeT & &7 ¥ gearE Y € ) wrar-
e werserEl & fgal & s & fag
quieq §a wrfa® qur we7 swaEar oz A
Y faawr & 1 € xe § foerr & wroaw &
Ria R i e AR R &

e ¥ et e gwRel @
Lo

5284, ot TTEOMT WrEWY : war
S an AL EGERGEE RN
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(%) ¥ doz & w97 & 33 gug
weenl 3 9 fage & Y=l qar 9v-

:‘mﬁ & gnearel H At ¥ o 9X
ferar ar;

(@) =1 ax & 9% Fawwl A
gareT w3 AR S Twefa @l AW
& w1447 FiY 7€ 4Y;

G gTEh, Ay sH Ere § T s
v gfifxar &, Wi

(@) AR ¥ 77 TF T FHARY
Fragd? '

TZ-FI@  HAIAG A Teg wAY (s
fagre@m =) ¢ @ W) @ S &
oF1HTA |

@ HT (). TT FER AEA HT

T G

it Wi F wewT qv (WegaT 1968)
wf=ai w1 ¥ & fem
fear

5285, wt TAMETC wmreat ;W
ag- w3t AW 7g AN F F wO e

(%) &A1 TT 2 WAL ® AN JEE
* gaax q¢ fafaer ooa} ASA AR
R T W vt wo 9T g afeat W
fegr s fear marar f& femY T
wafe gf adf gf <,

(= ufg g, aY Toad & Avy owar §
W gega fema-fead afem wY far
frar mar; ]

CT) %7 4g WY /% § (% i) Sgay

& waET o fagre # Wk w= g Ay
P ar;
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(%) afx gi, @t I9% T W §;
L1

@) FT AT 1969 ¥ Tt W=
& quTE} & wAaT T A=l ¥ @ afm
# fgrd Y Femr R fea w2 7

g el wxma § qem WA R

famaw gw) @ W) @), 2 R,
1968 1 3¥taT, To*AM A ITOALA

gL g fegr fed mr Gl & gear
TH TH E :

g & frar fam qu FfamY
R I gEar
IEraT 56
TAEGTH 6
Eaidred 70

HETA AR A g1 wwhaa &1 o
W@ & W1 9T 1 9T we F gAT-TE
9% T & Ut ) W7 edl ¥ Tq A
92 F1E 741 Fegr Y famr &4

M & () : 1968 ¥ fagre # et
Wi & mEE g A @ fogr A8
fFar mar | wETE, ITHT AR Towaw
&1 FrEFT A gAY Ut 9K g9 wsw
A ¥ 1969 ¥ A sw waE &
HIEL qT e g1 gy go dfeEi #y
q9T & FT X ¥ gerT fwAr @ oy
R FWIR & a1t ¥ qu usfra &
I AR T F GAqET 9T @
& it

fagre & freafaaret vt st & de-
weareA wHafeat w1 sy wen
5286, »ff TiaraAIT WEAT 47 fen
oA ag TR A Fur F0w fF
(%) 71 78 79 & fF fg swR
¥ fasr frmmr 17 faamax, 1967 Y
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% o1 g e & wgrvaare W frw
fear a1 fs  favafamiergl o Foet &
X weqToT FHATed) #1 1 w5, 1967
¥ 10 vy gfwme # g 9% ggmwé q
forar a7y

(=) a1 ag it 79 & fs Tog aXET
Y zq 9 & weqia 1967-68 ¥ sy &
far wsw fawafeawa smaw & fad
4,20,000 &y FY edrgfq & 41 ;

() afz gf, a war ag W a= § fe
TS F A-FHT qeANE wHOAET
(Anir 3 9T 4) Y aelt 7w I qgwE
wert A8 fasm & 5

() afz gf, @t va% sar wRQ
g WR

(3.) ¥ FTMT I® wHAAE] w7
Hgarg war 34 9T 97 : faaw w4 7

foraar srrEa ¥ T WA (s ATTER
W W) (F). A

(m) wra

(m & (z) @z=g Tl AT faea-
frarea & frami & dT-mar® @we
# HgUE w9 & ygaw v famomaw
& | FAAT § grag afaw w@T gw §
¥ far 10 & W AT-wEmE wwE WY
szm€ AT w7 gUAE e & ¢ faaw
FTAT |

&% aa Tal & qrreifow wewent
& wk ¥ gea wfagl w1 qvR A

5287. =it Trraare wat: w@v qg-
wrl 747 77 I & T w0

(%) ¥ %% q91 TGT & qrogfon
el o faea—qas fan s g
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7ed wPEl #1 ouF s AW &
TER F fEr g ; Wk

(®) afz gi, Y #a a% ag aFdew
oA 1 e g ?

T8 wni dama & wsw wA (R
famaww : ge) (%) 1E T oweAE
feadm @i &

(@) wv 78 IzaT )

I RW § qifeeqia-anas am
5288. =it wiwTT /1 AT
ot anqre fag

T G ®IF AAT A@ FAE &7 OFAT
w0 fF

(F) surgg aa g f5 dw faor
qq{, TgTE aqr aF4] ATHT F waE qqr
gl T GAT 4T R et F ary
H3giwdw & qfm mer fadas =
gy fusmd sr7 gf &

(F) sar ag st a4 2 fr 9% w§)
¥ aml F1 g¥ ww ag fEar smar
LI 1

(m) afz g, @ @ ay § g@RY
4T FHATET T 7

T8 wid FrwrEw s WA (s
fagram g (7) o)X (7). =T
CF & qra TEr w1 gEAr Ad

(m) sw T8 9341 |
arar & arfecardt gudfed

5289, =iy wierc A Ay
ot qurae feg

agr qg—wuf 59 7 FAN A FO
s fw e
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(%) w'®, 1967 & w9 a% frad
aifeardt gadfsr o § W a9
wE;

(=) =1 ag? freem & A &1
Fraardr g o ¢ ; "W}

(M) 3% & o gaafeni = o
as fwm faar o g 7

ng-wd Amma ¥ www A (s
famawm ga=) (F) 79'a, 1967 ¥ 31
gF:97, 1968 FF 1 wafa ¥ gaw §
g3Im g arw qrfeeast gadfar 8
a3 guar AT TEF 2 |

(=) a7 gTar-aw F 1T F1 AAg
a7 faar am & w1 97 T T AT
w77 & foq gfaar &g Aar feaq sifea
¥ w1 g : faaa a7 an § gl A
i azr & 7% 21 zaa mfafos, A%
qarqrA gEifzl 1 oqar @A F
fao {qv:aT wasar a4 @7 &1 W
grEqr § gwifas T It AATAT 9T
aqr Al Aw F, AT enAl o, g
fadtery SRt 1 9 faer €

(m) Sfeafeax wafa & = 2,281
7 sEifsat &1 qa aamEr 9] g
¥ @ FY gr A Gt 9T & 9 a3 faar
qar a1 gEEw/awn, T@fs F aw
aifeeam #1 aigw ¥ faar w@w )

faeett % gt are @ afert
& feodt o Qs

5290. st wiiwrT Fre ATAT
it gwame fag ¢

T qftaga aw stegw W ag
Fam # g0 FQ 5
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(%) «a1 X qgAT QI qfeaqy
F fad uF o for Oz w1 fwig @
N e Awar o fE F T L,
e g afaai Y migaw & fase
g foit Tz & faam ar 7%,

(=) afz gf, @t I AT & F9 TF
frfra fadr sy &Y g &,

(1) ¥o1 9g a7 & 5 gearfaw for
Az & av & ud Fereqq wf & foar
g o

(%) afz agi, & 3% qeF &1 famia
FERHfamad F T aw § 7

qfcagw aar Ataga darea § 9q-w:
(st 7w qqA) (F) ot 7EF

(@) & (), ¥ ALY I5A |

wiegaifasa) S a3 FwIC 9T

5291, =t YRIETAIT AEAT :
&t WA :
it R Tw|

7 Tg-SRY AAT 47 qAT AT oFAT
Har fF :

(F) Tr Az a7 & fo Fdw "R
Tqr % TS AU A grEwETfAwar
GHATY aTer AwTaTCaAl agqr gfAEE 9%

g Ty § ;

(@) afx g, &Y 57 T39O @A &
amq &7 § W I e gETaReAt o
FeR arae fer €

(1) 2T FEL 7 faA qurET oAt
9T gFad e A §

(%) 7ar 37 amat < faga 2 faar
mr g WX
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(z) afe gf, at s°% = ofm
freer & 7

g wd A @ e st (s
frerec gw=) (%) : & (¥) . W
1968 ¥ faweit yama #1 AT TE
sfgar # g 1535 & weana fusma
AT FA FT wigF I § g WA
AFR A A gFId, UF ‘A g fer”
w1} o ‘it & favg, Sw A
wgafa & 4v 1 fafaw qgeEl & @9
WAAT AT AT FT ATGTIHT F1 qgrar 4
ate A & ¥Ig § TG AT TA qUT
afrwmi & farg g @@ 1 @9
UST-JT TATAAT T FATH T4 FHIAT
F T ATATT 4197 OF fqaay agq &
FAT-92 9T TET AT & 1| geawrem §
e war | f@d wear LT-2822/68]

ot wiw # gw Afaez ax grer

5292. »it avAT WA : AT qE-
W19 oAl A8 3T FT AT F F

(¥) 7 ag 7= & f5 e Y wg
qgar arer foaar (Sax wiw) =t gfew &
Fg1 X 0% 7@ 7 uF Afqez z A @Yo
o yeq Tt Gz fgar 41 W IEA TR
1 FTUATT F7 g2 fagr Tar 471;

(@) afz gl @ ga wea & &
7 § WX T AN § FAT FTAATE A
T

(7) 7ar 3z st av v 9w fasr
#t gfew sigwi a1 g'E A wiw Aiz ¥
w1 @ g WX gfEw wf aar
IEqT AN (@A & fAq wrE wEAEy
&Y w24l "W

(7) #av 9TER FAT wAW & A
fratew &7 & daf @zenw #t wferm
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gt & faq swew w90 foew @t o<
gfw & qamwfan wefas s &
fasg wrawr Ser€ § ?

e waren # wew wet (s
frerec ged) ¢ () W) (@), ST
2w axE e gra gfww fem mR fe
23 gy, 1968 1 & =afewal ¥ =i o
& gear 93 g fFar w= ¥ Armey ¥
e @ ¥ | 391 =fs Tghi g e
fordr 1 W e ffdr 9 1 o9 W
qEAT ¥ F2 FTTETE F1 gve famr m )
R arwr fowr &1 gfae & w27 ax
faan war a1

() st 7Y, sfwr

(9) o5 7@y qgamda g
HoT 9%Ed & oag " aefa w2 5
FAOTE G|

I AN # Fiwr & Fawe &

Tt 9T g

5293, «it wivaT @4 : 397 qfcaga
a9 AagA JT qg AT A FIT HO0
fw :

(¥) ¥ar ag ;19 &9 g fF #1379
& ST IAT WM F FiE AAT FEIGR
faat & f7 gty awan g: afgy 50
®AT & WX 0% GAEaeq 337 faay &
& s ¥ aga grfw iy

(=) sar aiar & fase SaT A o<
oF g & & fA7 SOX Rw seET R
wE T A4 #1 4E § oy IAA 6
wi§ eam ) fear ma,

() =fz gf, Bt =% 701 Few §,

(w) 7 war F1 fra 3w
= & fefa S agd 2B w1 ¢ ?
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qfcaga qa1 Arega wenEm ¥ goAst
(st wew 7w @ (%) & (¥). wf|a
I U qHR § ol oo @
WX gYEWT gN-92 9% @ &

ST |

Puceca Roads in Suiya Thana of Bhagalpur
District (Bihar)

5294. SHR1 BENI SHANKER SHAR-
MA : will the Minister of TRANSPORT
AND SHIPPING be ploased to state :

(a) whether it isa fact that there are
no suitable pucea roads in the Suiya Thana
of Bhagalpur District in Bihar connccting
Sangrampur in the District of Monghyr
which practically is the only outlet through
which the inhabitants of this area could
have contacts with the outside world
and

(b) if so, the action taken to make the
Kutcha Road a pucca one connecting
Suiya with Sangrampur ?

THE DEPUTY MINITSER IN THE MINI-
STRY OF TRANSPORT AND SHIPPING
( SHRI BHAKT DARSHAN ) (a) and
(b). Our enquiries reveal that there is no
place called “Suiya Thana' in the District
of Bhagalpur. There is, however, a place
called “*Suiya Bathan™ on the road from
Katoria to Belhar, which connects Sangra-
mpur in the District of Monghyr. Presuma-
bly the Hon'ble Member is having this road
in view. It is a State road and the Govern=
ment of Bihar are, therefore, primarily
responsible for its construction. It is under-
stood that the road consists of two sections,
namely (1) part of Katoria-Belhar road (2)
part of Banka-Belhar road upto the distri-
ct boundary of Bhagalpur. Work on both the-
scctions has been taken in hand by the
State Authorities and is in progress.

Financing of Institutes engaged In Scientific
Rescarch

5295. SIIRI BENI SHANKER SHARMA :
Will the Minister of LEDUCATION be
pleased to state
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(a) whether Government have consider-
ed the proposal for setting up a fund of
Rs. 50 lakhs with Planning Commission,
to finance Institutes engaged in scintific

rescarch, which had been affected by
the closure of Asia Foundation in
India;

(b) if so, with what results; and

(c) the steps proposed to be taken in
the matter 7

THE MINISTER OF STATE IN THE
MINISTRY OF, EDUCATION (SHRI
SHER SINGH) (a) to (c). It has
been decided to set up an Indian Council
of Social Science Research to provide assis-
tance for the development of Social
Science Research, A provision of Rs 2 cror-
es has been Year proposed for the Council
durtng the Fourth Five Plan. Institutions &
organisations in the ficld of Social Sciences
which have been affected by the closure of
Asia Foundation would also bc eligiblc
to apply for assistance to this Council.

Release of Man Awaiting Trial for Burgliry

5235. SHRI BENI SHANKER SHAR-
MA : Will the Minister of HOME AFFA-
IRS be pleased to state :

(a) whether a youngman who spent
15 months in jail awaiting trail for alleged
for burglary in New Dclhi was released on
the 22nd May, 1968 for lack of evidence;

the delay in
and
been

(b) if so, the reasons for
instituting proceedings against him;

(c) whether any inquiries have
made into the matter ?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
VIDYA CHARAN SHUKLA) (a) Yes, Sir.
However, the youngman was acquitted by
the court after judicial trial.

(b) and (c). The Delhi Administration
are conducting necessary inquiry under the
provisions of Punjab Police Rules into
the reported delay in investigation and
prosecution.
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wgrw § famfaal «F ¥aftg
weT it groafeat

5297. «it gate agwi : v foan
A ag AR AT FIT FLA o

(%) = ag 7= & e ¥ grer g
& faanfaal #1 & 914 aveit gragfaay &
H&T WA & ; W

@) = grgfadl §  dew qar
791 afa # afz @ & fao qowe &
T FTIATE FE 7

foetr wximg & vow WM (6 WA
fag : @ 9 @) g uFy A o @
2 M g AT 9@® 9% <@ &Y

FATAY |

agiw & g eral ¥ famm ©
qrams

5298. »it guts avpar : gt fawi
AT 9g ATA N FLAfF Fragz AT R
fe @z & &t gif €5t & oo #7 qw
A wATF A § 7

frar weAram ® Tiww wet (o e
fap : g ot sefra & feqr S1a
grg w5 faara wearas §

Land for Meerut University

5299. SHRI RAGHUVIR SINGH
SHASTRI : Will the Minister of EDUCA-
TION be pleascd to state :

{a) whether it is a facl that some land
belonging to Land Managing Committee of
Gram Sabha Aurang, Shahpur Diggi in
Meerut was also acquired for Mesrut Uni-
versity.

(b) whether it is also a fact that the
compensation for that land has been made
by the U, P. Government,

(c) if so, the amount of compensation
and the account wherein bas been credited
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or disposited on behalf of Gram Shabha/
Aurang Shahpur Diggi; and

(d) if not, the reasons therefor ?

THE MINISTER OF STATE IN THE
MINISTRY OF EDUCATION (SHRI
BHAGWAT JHA AZAD) : (a) No, Sir.
However. proceedings for resumption of
some land of this village are pending dis-
dosal with the Land Acquisition Officer,
Meerut,

(b) to (d). Do not arisc.

favafaeoat & geafa & =v
& v

5300. =it Traraare wat : a7 fvem
Tt 7 I F FOv oFr

(%) 71 aFX T a@ o< fER
G ¢ F TegoAl & oSy fawe-
faaret & gaafa o & favafaaraay &
amgAl #, weflafay & aag & wga
T4, T ITigd a1 781, 6

(w) afz g, ST z@ak ¥ fF3 9%
feafa wqee &1 Jma ?

frar weren ¥ YT we o wTEa
W w@E) : (F) ST (|/). MNghag
HTAAT TSY &R & qrafaa § |

g vifws wgea@ g sfawa
gfemy mu gwmar  weafas
el & fad dare e af
famr %t gea®

5301. wareare wwi &g foen
w74} 7g FaT &Y g w40

(%) wag sv ¢ f& gaemr At
afcatermr & fasrfeadt ax ety wfaw
wgaaw vd sfasw ofweg gra feest
& Tvwam wefas et & Ay daw
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#r 7 Aifas  wew, wEE, S faae
R Fweafa mER  gEaEl F1 9y IeEa%
qeafas el & qrEewEl o fraife
A ¥ ofger savTORE  wTAR O et
& $g 37 gu exal & v fovar maw ar;

(@) afggh, @t @ TE=T Ft HEar
fradt & o o7& A T E;

M T s w7 & fAy wraww
AT ST THAT Y SANTIAH] # IIAS
FUd A 4Y; oK

(7) afz g, t awwr & fag grare
93 77 frerd faarar  fF T eas geaax
areafas wxat & fad v gen ?

fvat warem ¥ Teg WAt (f wEm
W W@R) ;@) TR afdd wgEae
o1 sfweaw qftag od dgea e dfes,
garfas ud afesfas deq # I1g faam
qYaT &1 g49 9@ qneafasw fqaeg
WAL FIT 6 ¥ w1 8) H wifasT,
e, o7 faam i afog q@e &
fau qrm-geawi & fawiw o grmEw
fawm @ grafaa &1 d@T fean man
qrzAs AR fafaa o gEaE feear &
37 gu fagraal & adamreas sar 9
safera &1 g &1 g7 faqar fr arzg=ain
qTa®R & wfam w97 F §v ¥ fagg #¢
g

qreafus faarey &< a% F14 gwrd
I O wE SseaX A1-
faw ea< & fag groew faar @i o

(=) gt gAT qEA 9T TEY WA Z
[gerawrom & wwr mar ek wear
LT-2827/68]

@ fearaat & 97 § & 9w
ITT o IE fear o W@ E
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e wfafor ey dfes ageee Wik
sfrga afegg 7 fadrg frerg swevm WX
TS Feha & faai w @ faer-
a4t &1 fear g

() 3@ AFAT F F=IAT qAC TC
qrER ST qrm gas faaa) § fasma
fasray qur 38 tax garafzy awearsi
FY FIAAANYEF HFAT FIA 9 WA
2 | qderarreny: faaret ® wrex ofomm

afy gamgaas &)
Fvwa< wreafas enal § Ay fawy

5302. w5t TymaaT waf :
&Y TTRETW :

Far forer &= ag A T FAT O
fF:

(F) I==a3 angfas Fs & ¥
77 faaq groem 37 Fgi aF Amifaa
£ 9 9 39 gagm F¥ qfgiaET
fawrfrat o7 fuifa feo qo ;

(M frardt oo far fraifor
a7 fqaqi =1 afsfrm w a=2hg 533
¥ g #,

@ 77 geang & fam g fanal &
v wiafes s famfad & a7 ax
Fg 9919 73 @I §; 9%

() PIT 7717 ¥ =94 qeaeT 7 q3-
au fam & 7

frar dnag ¥ v 941 (st mmaa
W ORSEE (AR @), FTAAN FT
IT ¥ TN § WI54Y FEMHI aF H qamn
fam & A 9T wifast TEme o
g faam favgl &1 9o qraewEl &
®=Y Hagmr & A faenfual o
afifay a3 gzar | farsr grimm 3
WY fqareat § faar oA & e gar
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| & fawfor & &) s
wEgEe, 1965 & wroew gk ot |

@ T wE guar v g gk

() FFT FY TWAT T@?%
wEa Wi sfrwa oy gra @
TG

e A & aEast & @r ¥ Sl @
wwsi & forg finerr wt gfawrg’

5303. =t quurAT STET - FAT Prer
w4t ag Fam # 97 w47 {5 ¢

@ ®E TA & azaat & W F
foaar feafs ag & s weites
aTa g T & @A Ay | b aval o
forerr =1 fafmaas <7 & fag @le

39 FHAE T Y

@) 97 T F=41 W FFF WK
FIASAT FT FF AF FA AT EAH e
Aty % [0 39 faxg ggmar &% &
T F7 A= 8 9%

¢ afz &, A fwaar ?

foen daea & W HAE o w1
"W ) C (F) F (1. qIAT CFA KT AT
T2 & WX |91 929 9 1@ L) T
fagre & szt dx & fosn geamma
® .13 ®) wod o & 8m

5304. =Y qureR ST : A4 finen
F4Y Og A F1 F97 F0 f

(%) 71 fagre % gigad) a7 & faan
geqTea & w11 7 Ao fsw #§ 84y
FT 7TFTT 71 fa=17 2;

() Fq0 79 geA79 H TF GTHIL

§ %1 gwiT 917 gAT ;AR
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Gm afz g, &t 59 WO Wk
a4 ¥ qTF A w4y wfafear g ?

fireay siwrerm % Trem WY (ot e
qIME) ¢ (&) W (@), S AE

(M s & T FEAr

Students and Teachers of Delhi

University
53. SHRI R. K. AMIN : Will the
Minister of EDUCATION be pleased to

state @

(a) Whether it is a fact that students as
well as teachers of Delhi University are

very much involved in the cold war bel-
ween U. 5. A.and U.S. 8. R.;

(b) Whether forcign contries try to
influence the staff and students of Delhi
University, and

() I so, the reaction of Goverament
thercto ?

THE MINISTER OF STATE IN THE
MINISTERY OF FDUCATION (SHRI
BHAGWAT JHA AZAD) : (a) and (h),
No, Sir.

(c) Does not arise.

Night Navigation Facilitics at Kandla Port

5306. SHRI R. K. AMIN : Will the
Minister of TRANSPORT AND SHIPPING
be pleased to state :

(b) whether it is a fact that night navig-
ation is not possible at Kandla Port of
Kutch although it is a major port; and

(b) if so, the steps Government propose
to take to develop night navigation facilities
at Kandla ?

THE MINISTER OF TRANSPORT
AND SHIPPING (Dr V. K. R. V. RAO) :

(a) and (b). As a part of the scheme for the
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introduction of Night Navigational facilities
at Kandla, two pairs of navigational lights
for shore based transit beacons have been
procured, These beacons are expected to
be crected by the middle of 1969. A prop-
osal for the procurement of one more pair
of lights for additional transit beacons is
also under examination. With the procur-
ement and installation of this pair of lights
night navigation will be introduced at
Kandla,

fez o ¥ wrdy fed o EwaY aufme

5307 st Tw W : AT afewgA
aqr AagA §AY qg qAIN HI FAT FAT
f .

@ ggas ¢fF s /3T ®
¥ qfcae afawrd 7 fagyr qw F6t
I A-gowrdr Sfwmal & fag ey HEm
¥ qifre o R & Wk

(@) afy gt, at 37 aufwdl & W
a1  fasd ¥ oxfae fea m & oiw fm-
fareal & fAo & qifge W Y
m E 7
qftags aq1 Alaga wweg § I9-a'N
(-1 W% I (F) A @), g g
T G A Y OHiAT AT 9T G R

AT A g1 9T FAr qew 9T @ o
AT |

Az Wy ot e md madfme

5308, st Trwwew : ¥aT afcagA
aqy AtagA wAT g qOTH W FO owA
f& .

@I §fF Tw IE
Friva afcaga wfwsTd ¥ 7@ qiw as? &
Fg A-g@ Anl A an e
ary e &,

() afs g, @ avr gt o e
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foft B, & wmit Wr—etr ¥ & ot fer-
oy saferai #Y aefre fog To; W

G ¥ qfRe feg are X Al
o 7

qfcgn aw Wrapw snem ¥ g9-R'=Y
(et 9% af@): (W) 9T (W), IJAX WR_W
TFHTT & wgaX Pa afcage afawrd,
s ¥ fogd qiw aul ¥ faw # faamd
¥ wfera) #Y 46 gt qx 161 7% 9T
fire ardt fey M [geawiem & Ten m,
e deqr L T-2824/68) faaTm &
afig 37 83 afwal & 71 @) & fad
sy qfiag wivre Zreqa, I MR
T T 9T gTAT 1 ¥ FeEed€y 9
iz fam o

(M g afags wfuwrd ¥ o
fadaat 1t a7 g &) oA & i 9v-
fega & g g% 21} &Y W) wiw wY
A gafeqa 7 g @F | ITT WIW FIHC
& wqATT Hre ey wfafraw 1939 #y
7 47 ¥ wmaear g gAed At
&Y QAT 79T gEAmEE Ul 9 faEr
A & a7 I, o wEy qran o,
aifar fed

Rioting in Darbhanga

3309. SHRI BHOGENDRA JHA : Will
the Minister of HOME AFFAIRS be pleased
to state :

() whether it is a fact that on the 6th
November, 1968, four persons belonging to
a minority community including a lady were
assaulted and paraded and a hotel looted in
Jai Nagar, Darbhanga District in Bihar;

(b) whether this was done to set aflame
communal frenzy and was prevented due
‘60 the courageous intervention by a College
student and the Police Havildar and one
constable who were also assaulled by the
rioters;
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(c) whether no rioter was arrested on
the 6th November, 1968 but only four inju-
red persons and their protector studeat were
arrested ; and
(d) if so, whether any and if so, what
action has been taken against the Officers
responsible for this ommission and commi-
sasion ?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
VIDYA CHARAN SHUKLA) : (a) to (bk
According to information received from the
State Government one lady was alleged to
have been assaulted by a group of persons
on 6th November, 1968 allegedly while she
was carrying & bundle contairiog beef. It
is further stated that on her disclosing th. ¢
the beef was to be supplied to a hotel, the
proprietor of the hotel and his two servants
were also assaulted. Slight damage was
also caused to the hotel. On icceving info-
rmation the local Block Develpment Officer
and police officials rusbed to the place and
controlled the situation. A col'ege stucent
helped the authoritics in handling the situ-
ation. The police registered a case ufs 295A
of the Indian Penal Code and sectiops 3 and
4 of the Bibar Preservation end Improvement
of Cattle Act against the lady, the propri-
etor of the hotel and his two servants. They
were arresied on 6. 11. 1968. A case ufs
147/379/323 IPC was registered against 13
persons who had assaulted them. Since
those persons remained absconding on 6th
November, they were arrested on the 7th
MNovember, 1968. The student was got arr=
ested.

(b) The State Government have not found
any fault on the part of any of the officers.

QT GTC &7 AT WEmn

5310. &t gww WX wEwIa :
st Cle  wwwT :
«t STaTT ATy

w7 UgwT HAl ag q@T € e
w5 fs:

w v ag a7 § f5 @t dx
farreY gy a7 ofg¥ A Y AR WA
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Foreign Printed Obscene Books

5312. SHRI B. N. SHASTRI : Will the
Minister of HOME AEFAIRS be pleased to
state :

(a) whether Government are aware
that foreign-printed obscene books are sold
on a wide scale in big cities;

(b) if so, whether Government are
also aware of the demoralising effect of
such books on the teen-agers;

(c) whether it is a fact that obscene
book like *Bed Room Philosopher' is sold
in the Wheeler's book stalls on the Railway
platforms; and

(d) if so, whether Goveroment pro-
posed to stop such sales ?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
VIDYA CHARAN SHUKLA) : (8) Govers-
ment have no such imformation. -

(b) Does not arise.
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(¢) No such information is available
with tho Ministry of Railways.

(d) Central Government have been ad-
vising the State Governments and Union
Territories Administrations from time to
time that they should review and improve
the existing arrangements to Prevent display
and sale of obscene books periodicals etc.
They have also been advised to organise
frequent raids on book stalls which may
have come to notice for sale or stocking of
obscene publications. In agreements made
by the railway authorities with bookstall
contractors provisions exist for prohibiting
sale or display of obscene or pronographic
literature. Supervisory personnel of the
Railway also frequently check bookstalls on
platforms to ensure that obscene books etc.,
are not stocked or displayed for sale,

fagre § a.faar
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Provision of Amenities in Swargdwar
Ghats in Ayodiya

5314, SHRI1 R. K. SINHA : Will the
Minister of TRANSPORT AND SHIPPINC
be pleased to state :

(a) whetheritis a fact that certein
measures have been suggested to provide
amenities to the Public in the arca of the
old ghats known as Swargdwar in Ayodhya
which have been tendered inoperatives be-
cause of the bridge on the Nationsl High-
way No. 28;
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(b) if so, the steps taken to implement
the yuggestions; and

(c) when the work is likely to be com-
,)lelud.

THE DEPUTY MINISTER IN THE MINI-
STRY OF TRANSPORT AND SHIPPING
{SHRI BHAKT DARSHAN): (a) to (b) .
The Government of India have sanctioned
an estimate of Rs. 5.30 lakhs chargeable to
National Highway Funds for the follo-
wing :

{1) Providing 1000 crft of new ghats
along the guide bund upstream of
the bridge in lieu of the Swargdwar
ghat;

{2) Raising the low-lying area on the

back of the guide bund and making

it a green patch; and

{3) Provision of proper drainage for

the area.

These works are to be carried out
by the State Government. Fur-
ther amenities to the public like
canopies and benches, lights and
water taps, etc., in the area, if re-
quired, should appropriately be
provided by the State Government,
as, under the rules, expenditure
on such work, caonot be met
legitimately from the funds allo-
tted for the development of Natio-
nal Highways.

frehar g wgr A W
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Activities of Gara Golwalksr

SHRI ABDUL GHANI DAR :
SHRI LATAFAT AL( KHAN :

Will the Minister of HOME AFFAIRS

5318.
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be plesed (o state :

(a) whether it is a fact that Shri Guru
Qolwaikar is organising communal forces
and delivering speéches on communal lines
in Delhi and other parts of India; and

(b) if so, the details thereof and whether
his Ministry has had any meeting with him
and if so, with what result ?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
VIDYA CHARAN SHUKLA) : (a) and (b).
Shri Golwalkar has been delivering spee-
ches, the central theme of which is his
concept of Hindu Rashtra. Government
regaxd this concept as repugnent to the
basic tents of secularism. The Ministry of
Home Affairs has had no meeting with Shri
Golwalkar.

Huoman Sacrifice In Rajasthan
5319, SHRI S. K. TAPURIAH :
SHRI HIMATSINGKA :

Will the Minister of Home Affairs be
pleased to refer to the reply given to
Starred Question No. 125 on the 15th
November, 1968 and state :

(a) whether any report has since been
received from the Rajasthan Government
about the preliminary investigalions in the
case of the sacrifice of the Harijan boy in
the Rajasthan Village;

(b) if so, the broad features thereof;

(c) whether any persons have been
prosecuted in the case and for what crimes;
and

(d) whether Govermment have since
arrived ata conclusion about the root
cause of wsuch crimes; {f so, what is
Government's concluston and whether any
amendment in the country's Penal Law is
envisaged to abolish such crimes from the
soil of the country ?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
ViDYA CHARAN SHUKLA ) : (a) to (¢).
Io the statement laid on the table of the
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House on 15th November, it had been
indicated that all the accused have been
challaned aud the case is sub-fudice.

(d) The occurrence of such crimes
seems to be due to superstition among
some individuals. However, the State
Governments have been requested to
undertake a comprehensive examination of
the decper causes. It is felt that the
existing provisions of law are adeguate
for curbing such crimes.

Formation of & Dredger Pool

5320. SHRI KIRIT BIKRAM DEB
BURMAN : Will the Minister of TRANS-
PORT AND SHIPPING be pleased to
state —

(a) whether the proposal relating to
the formation of a Dredger Pool has made
any progress, if so, the details thereof;

(b) whether any new dredgers hawe
since been acquired either for the Pool or
by the Port Trusts; and

(c) the steps which Government propose
to take to meet the serious situation that
may arise in the international trade of the
country if dredging is neglected 7

THE MINISTER OF TRANSPORT
AND SHIPPING (DR. V. K. R. V. RAO) :
(a) to (c¢). The proposal for the setting up
of a Dredging Organisation with a fleet of
two dredgers for the present is still under
examination.

A statement showing the dredging fleet
available at major ports as well as the
dredgers on order is laid on the Table of
the House, [Pleced in Library. See No.
LT-2825/68]. The programme of augmen-
ting the existing fleet during the Fourth
Five Year Plan is still under examinatiom.

Kidnapping of Harljan Girl in Metrut

Village
5821, Dr. SUSHILA NAYAR : Will
the Minister of HOME AFFAIRS ‘be

pleased to state :
(a) whether Government have seen the
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Pross Report in the ‘Patriot’ dated the
24th Scptember, 1968 that a Hrijan girl has
been kidnapped with the help of a landlord
im a village of Meerut;

(b) whether it is also a fact that these
villagers have lodged a complaint with the
Home Minister and Food Minister to look
into the matter;

(c) whether the girl has since been
recovered;

(d) whether any arrests have been
made; and

(¢) the details of the incident and
steps taken by Government to stop recu=
rrence of such incidents in further ?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
VIDYA CHARAN SHUKLA): (a) and (b).
Yes, Sir.

(c) According to inquiries held by the
district authorities the allegation of the
girl having been kidnapped was incorrect.

(d) and (e¢), Do not arise.
waw frafo (snfEt) w oviae agasw
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Indian Citizenship to Pakistanl Infiltrators

5328. Will the Minister of HOME
AFFAIRS be pleased to state :

(a) whether it is a fact thata kq;c
number of Pakistani infiltrators in Rajasthan
who crossed over into India after the 1965
confilict have been given Indian citizenship
and cases of over 5,000 persons for the
grant of such citizenship are pending; and

,

(b) il so, in what circumstances they
have becn granted such citizenship and
allowed to stay, particularly in the border
areas of Rajasthan ?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS ( SHRI
VIDYA CHARAN SHUKLA ): (a) and (b).
The information is being collected and will
be laid on the Table of the House as soon
as it becomes available.

Bridges in Mysors State

5329. SHRI LOBO PRABHU : Will
the Ministzr of TRANSPORT AND SHIP-
PING be pleased to state :

(a) the number of bridges in the Mysore
State, cosling more than Rs. 5 lakhs, which
have been completed but cannot be used
for want of approach roads;

(b) whether it is a fact that the Mara-
voor bridge on the Mangalore-Bajpe route
and the Allevoor bridge on the Udipi Mo-
dubelle road, completed more than five
years ago, remained out of use for want of
approach roads; and

(c) the reasons why the question of
acquisition of land in South Kanara district
has been delayed for several years and the
action proposed to be taken against those
responsible since the delay in approach
roads is not only leaving the investment on
bridges idle but depriving the public of
amenites which are ready 7

THE DEPUTY MINISTER IN THE
MINISTRY OF TRANSPORT AND
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SHIPPING ( SHRI BHAKT DARSHAN ) :
{a) to (c). There are no bridges costing
more than rupees five lakhs, which have
been completed but, which cannot be used
for want of approach roads,

The Maravoor bridge, estimated to cost
about Rs. 11 lakhs, was completed in May
1964. The approaches to the bridge have
also been now completed cxcept for black
topping which is expected to be takan up in
January, 1969. The bridge and the appro-
aches are, however, being used by the public,
The Allevoor bridge, estimated to cost
about Rs. 2.75 lakhs, has been completed
exceptfor the work relating to the provi-
sion of the wearing coat and hand rails,
which is in progress. The road approaches
on the Manipur side i. ¢, towards Manga-
lore, have also been almost completed. But
on the Allevoor side, the required lands
-have not yet been handed over to the State
Public Works Department.

Both these bridges fall on State roads
and the State Government are, therefore,
concerned in the matter. It is understood
from the State Authorities that the delay
in the acquisitio:s of land is due to the many
procedural stages involved under the law

ang not due to the fault of any particular
individual.

Revislon of Pay Scales of Police Oficials
and Jail Staff ia Manipur

5330. SHRI M. MEGHACHANDRA :
Will the Minister of HOME AFFAIRS be
pleascd to state :

(a) whether in view of the further revi-
sion of pay scales of Inspectors and Assis-
tant Sub-Inspectors of Police Department
and the Jail staff of Assam by the Assam
Government with effect from the Ist April,
1964, Government have also revised the pay
scales of the above categories of personnel
under the Government of Manipur; and

(b) if not, the reasons for the delay in
offecting the said pay revision on par with
that of Assam ?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS ( SHRI
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VIDYA CHARAN SHUKLA) : (a) and (b).
A proposal for revision of scales of pa: of
the posts of lInspectors and Assistant Sub-
Inspectors under Police Department of the
Government of Manipur on the basis of
further revision of corresponding posts i
Assam has been received from the Govern-
ment of Manipur. This proposal is being
examined. No proposal for further revision
of scales of pay of Jail Staff on the basis
of corresponding further revision in Assam
is under consideration of Government of
India.

Selection Grade Scale for Teachers of
Government Aided Schools, Manipur

5331. SHRI M. MEGHACHANDRA :
Will the Minister of ECUCATION be
pleased to state :

(a) whether the teachers of the Govern-
ment aided High Schools of Manipur are
paid the same scale as that of the teachers
of Government High Schools;

(b) whether the Government of Manipur
have introduced the selection grade scale
for the teachers of both Government and
aided schools of all categories;

(c) if so, whether Government have
paid the said grade scale to the teachers of
Government aided High Schools and other
categories of schools in Minipur; and

(d) if not, the reasons for not effecting
the payment of the sclection grade scale
to the teachers of Government aided
Schools of Manipur ?

THE MINISTER OF STATE IN THE
MINISTRY OF EDUCATION ( SHR1
BHAGWAT JHA AZAD } : (a) Yes, Sir.

(b) Yes, Sir.
(c) No, Sir.

(d) Steps are being taken by the Ad-
ministiation to issue expenditure sanction
for selection grad: szales of pay to teachers
of aided High Schools in Manipur.
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Post-Gradoate Schelarships for
Students of Manipur

5332. SHRI M. MEGHACHANDRA :

Will the Minister of EDUCATION be
pleased to state :

(a) the basis of Post-Graduate scholar-
ships conferred by the Government of
Manipur for students of Manipur;

(b) the number of scholarships for
post-graduate students of Manipur subject-
wise;

(c) the actual number of scholarships
30 granted to the post-graduate students
and the list of the students getting the
scholarships during the year. 1968-69; and

(d) whether Government are consider—
ing the liberalisation of the teims of
scholarship so that more students may
enjoy thesc scholarship 7

THE MINISTER OF STATE IN THE
MINISTRY OF EDUCATION ( SHRI
BHAGWAT JHA AZAD ): (a) Sclection
of students for grant of Post-graduate
scholarship is made on the basis of merit
from those who secure not less than 509
marks in aggregate.

(b) Subject No. of Scholarship
Physics, Four cach.
Chemistry
and English.

Other remaining One each.

subjects.

(c) No post-graduate scholarship for
19%68-69 has vet been sanctioned.

(d) No, Sir.

Misbhap to Air India Jet Sydney em
23-11-1968

5333. SHRI D. N. PATODIA : Will
the Minister of TOURISM AND CIVIL
AVIATION be pleased to stato :

(a) whether it is a fact that am Air
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India 707 Jet met with a mishap at Sydney
on the 23rd November, 1968; and

(b) if so, the causes of the accident
and the loss suffered as a result thereof T

THE MINISTER OF TOURISM AND
CIVIL AVIATION (DR KARAN SINCH):
(a) and (b). Yes, Sir. It is a fact that Air-
India's Boeing aircraft met with a minos
accident while landing at Sydney on ths
23rd November, 1968 when its right hand
inboard tyre burst. The tyre burst i
attributed to a heavy cross-wind at the
time of landing. There was no damage to
equipment or personnel,

Shackar’s International Children’s
Competition

5334, SHRI D. N. PATODIA : Will
the Minister of EDUCATION be pleasod
to state :

(a) whether it is a fact that the Shankrs
International Children’s Competitien gets a
very wide inter-pational representation;

(b) if so, whether the organisers of the
Competition get any Central Governmeat’s
assistance or is run wholly by themsclves;
and

(c) whether Government proposs to
give any assistance to this organisation to
help it to perpetuate its activities for world
children ?

THE MINISTER OF STATE IN THE
MINISTRY OF EDUCATION ( SHRI
BHAGWAT JHA AZAD ): (a) Yes, Sir.

(b) The Government of India have beem
giving financial and other assistance for

organising the competition.

(¢} The question of giving Governmemt
assistance for the competition is reviewed
from time to time.

Chesting of the Greenfields Colony Plot-
Holders by Urban Improvement Co., Li&

5333, SHRI T. P. SHAH :
SHRI S. M, BANERJEE :
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SHRI KAMBLE :

SHRI RAMACHANDRA
VEERAPPA :

Will the Minister of HOME AFFAIRS
be plea_scd to state :

(a) whether clarification in regard to
the case of thousands of plot-holders in the
Greenfields Colony for having been  allege-
dly cheated by the Urban Improvement
Company Limited, New Delhi by adverti-
sing in the papers that the Greznficlds
Colony was approved one has been obtained
from the Ministry of Law; and

(b) if so, the decision taken in the
matter ?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
VIDYA CHARAN SHUKLA) : (a) and (b).
The matter is under examination.

Excavation Work in Orissa

5336. SHRI BAIDHAR BEHERA :

Will the Minister of EDUCATION b:
pleased to state

(a) the names of wvarious places of
archaeological importance in  Orissa which
have been excavated since the Independene
with necessary monetary provision in each
of them;

(b) how many temples and other
historical monuments in Orissa bave been
chemically treated with monetary provision
in cach of them;

{c) whether the sinking of the Draksha
Prajapati temple at Banapur in Puri District
orissa (a protected monument of the Central
Government ) has been brought to the
notice of Government and action taken
theron; and

(d) what are the various archacologi-
cal works prpposed to be taken up during
the Pourth Plan pzriod by the Central
Government  with necessary  monetary
provision ?
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THE MINISTER OF STATE IN THB
MINISTRY OF EDUCATION ( SHRI1
SHER SINGH) : (a) Excavations were
conducted at the following places :

1. Sioupalgarh 1948 and 1950

2. Dhauli 1950

3. Jaugada 1956-57
4. Ratnagiri 1957-60
5. Udaigiri 1958-59
6. Kuchai 1961-62

Information in
incurred on the
collected.

regard to expenditure

excavations is being

{b) Thirteen temples and other monuments
have been chemically treated. The expendi-
ture incurred on them is as noted against
cach :-

1. Lingraj temple Rs. 38,136

2. Parasurameshwar

temple Rs. 6,878
3, Brahneshwar temple Rs. 20,443
4, Bhog Mandap and Nat
Mandon Rs. 13,305
5. Maya Devi temple,
Konarak Rs. 9,646
6. Raja Rani temple Rs. 22,702
7. Sun temple Konarak  Rs. 31,608
8. Baital Deo temple Rs. 7,473
9. Mukteshwar tenple Rs. 3,879
10, Khandagiri Caves Rs. 4,159
11. Rockshelter Ravanchhaya
Sitabhainji Rs. 1,711
12. Ratnagiri Sculptures Rs 294
13. Asokan Edict Rs. 293

(c) According to the information of
the Central Goverament, the temple is in a
fair state of preservation,

(d) Repairs to monuments are taken
up under the normal budget grant of the
Archacological Survey of India and not
under the Plan, hence there is no separate
provision for repair works under the Plan
budget.
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""" Population of Minorities In South
Kanara

. 5337, SHRI LOBO PRABHU : Will the
Minister of HOME AFFAIRS be pleased to
stale the proportion ¢f Muslim and Chris-
tians to the total population of South
Kapara 7

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
VIDHYA CHARAN SHUKLA) : According
to the 1961 Census, the proporation of
Muslims and Christians to the total popu-
lation in South Kanara District was 9.73%
and 10.459, respectively.

Police Firing in Bihar

5338. SHRI BHOGENDRA JHA : Wil
the Minister of HOME AFFAIRS be plea-
sed to state :

(a) whether it is a fact that the police
bas resorted to firing on the Adivasis in
Bihar, particularly in the Rarchi District
during the year 19568; and

(b)Y if so, the number of times the firing
was resorted to and the number of people
killed and injured 7

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
VIDHYA CHARAN SHUKLA) ; (a) and
(b) . According to information furnished
by the State Governmeat, the police had to
resort to firing in Ranchi District on three
occasions in 1968. The details are as un-
der :

(1) On #une 2, at Chiri in which six
persons died and four were in-
jured,

(@) At Raidih on July 21, 1968 in
which one person died and one
was injured.

(3) At Chainpur on October 27. in
which three persins were Lill:d
and thirteen injured.
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Insufficlent fights from Calcutta
to Gaobhat '

5339. SHRI B. N. SHASTRI : Will the
Minister of TOURISM AND CIVIL AVIA-
TION be pleased 1o state :

(a) Whether he is aware that the
flights maintained between Calcutia and
Gauhati are quite insufficient to accommo-
date the passengers and they have to wait
for a week or so for passage; and

(b} if so, the steps Government pro-
pose to tuke to mect the demands for the
travelling public 7

THE MINISTER OF TOURISM AND
CIVIL AVIATION (DR. KARAN SINGH):
(a) and (b). Indian Aiilines offer a weekly
capacity of 821 seals on the Calcutla-Gau-
hati scctor and B89 seats on the Gauhati-
Calcurta sector, whereas the weekly utili-
sation during the last three months has
been 726 scats on the Calcutta-Gaubati
sector and 664 seats on Gauhati-Calcutta
sector. If traffic warrants, the Corporation
will provide more capacity subject to avai-
lahility of aircraft,

Rush for 1. A. C. Service from
Calcutta

5340. SHR1 B. N. SHASTRI : Will the
Minister of TOURISM AND CIVIL AV IA-
TION be plcascd to state @

(a) Whether he is aware that due to
breach of the Railway line in North Bengal
by the recent floods, there had been an un-
precedented rush of passengers in Calcutta
I. A. C. office and hundreds of people had
been stranded for days together for wanot
of passage, and

(b) if so, the steps tiken by the Indian
Airlines Corporation in this regard 7

THE MINISTER OF TOURISM AND
CIVIL AVIATION (DR. KARAN SINGH):
() and (b) . Due to breach of railway line
in North Bengal by recent floods, there was
a rush of passzngers in Calcutta for both
Gauhati and Begdogra. lo order to meet
the emergent situation, Lodian Airlines ope-~
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«ated 48 additional flights and wuplifted a
total of about 3850 passengers on the affec-
ted sectors.

Goverument officials working on
Honorarium

5341. SHRI D N. PATODIA : Will the
Minister of HOME AFFAIRS be plcased to
state :

(a) how many officials of the Central
Government are working on an honorarium
of Re. 1 per month;

(b) the status of such officers; and

(c) the terms and conditions on which
they are appointed 7

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
VIDHYA CHARAN SHUKLA) : (a) to
(c). The information is being collected and
will be laid on the Table of the House as
soon as possible,

Demonstration by Delhi Colleges
Students

5342, SHRI D. N, PATODIA Will the
Minister of EDUCATION be pleased to state:

(a) whether itis a fact that demonstra-
tration by Delhi Collcges students on aca-
demic and gon-academic issucs have become
more frequent;

(b) whether as a result of such violent
demonstrations, the academic atmosphere
of the Delhi colleges is vitiated and has
started affecting the studies of the stu-
dents;

(c) whether Government have probed
into the increase in the number of such de-
monstrations; and

(d) whether the lenient attitude of the
auth 5 ities is one of the reasons deteriora-
tion in the situation 7

THE MINISTER OF STATE IN THE
MINISTRY OF EDUCATION (SHRI
BHAGWAT JHA AZAD) : (a) For some-
time pow the Delhi University has been
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sharing with other universities the general
unrest among students.

(b) It is a fact that demonstrations and
strikes by students adversely affected their
studies.

(c) The University is already seized of
the problem of students unrest. It has
taken steps in respect of certain specific
issues and is considering general measurcs
remedy he situation.

(d) No, Sir.
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Damage to Paradeep Port buildings
as & Result of Cyclone

5345, SHRI MAHANT DIGVUAIL
NATH : Will the Minister of TRANSPORT
AND SHIPPING be pleased to state :

(a) whether it is a fact that a cyclone
hit badly the Paradeep Port buildings and
severely damaged them on the 15th Novem-
ber, 1968;

(d) if s0, the estimated loss of life and
property;

(c) the steps which Government are ta-
king to help the affected persons and for
the re-construction of the Port; and

(d) the time by which the Port will be
. mude frec for the ships ?
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THE MINISTER OF TRANSPORT
AND SHIPPING (DR. V. K. R, ¥. RAO) :
(a) to (d). A cyclone hit Paradip Port area
from 1ith to the 13th November, 1968.
The A. C. C. sheets of some buildings were
blown off and some H.T.and L. T. lines
were damaged. The total estimated loss
amounts to about Rs. 60,000,00. There
was, however, no loss of life, Action has
already been taken for replacing the A. C.
C. sheets and H. T. and L. T. lines. Thers
has been no disruption in the movement of
ships.

Chairman of Ashoka Hotels Ltd.
New Delhi

5346. SHR1 BRIJ RAJ SINGH : Will
the Minister of TOURISM AND CIVIL
AVIATION be pleased to state ;

(a) Whether it is a fact that the Chair«
man of the Ashoka Hotels Ltd. was chan-
ged withio a year;

(d) if so, the reasons for doing s0; and

(c) the names of the last Chairman and
the preseot one 7

THE MINISTER OF TOURISM AND
CIVIL AVIATION (DR. KARAN SINGH):
(a) to (¢). Shri Himmatsinhji of Mansa
held the post of Chairman Ashoka Hotels
Ltd. from 29-9-1967 to 28-9-1968. Shri
Romesh Thapar took over as Chairman
from 28:9-1968, '

The change became necessary because
Government decided, in order to have bet-
ter co-ordination, that there should be a
common Chairman and Board, for Ashoka
Hotels Ltd. Janpath Hotels Ltd. and the
India Tourism Development Corporatiod
Ltd.

Hotel Accommodation

5347, SHRI BRURAJ SINGH :
SHRI S. R TAPURIAH :
SHRI HIMATSINGKA :
SHRI VALMIKI CHOUDHARY:
SHRI NARINDRA KUMAR-
SALVE :
Will the Minister of TOURISM AND
CIVIL AVIATION be pleased to siate : _
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(a) Government's plan in respect of re.
ducing the paucity of hotel accommodation
as far as beds go;

(b) the main plans for constructing new
hotels both by Government and by the pri-
vate sector: and

(¢) how Government propose to meet
the increased demand as projected, with
the coming of the Jumbo jets and the Air
bus ?

THE MINISTER OF TOURISM AND
CIVIL AVIATION (DR. KARAN SINGH):
(a) to (c). Govcrnment have taken the
following steps to augment hotel accommo-
dation -

(1) The India Tourism Development Cor-
poration, a public sector undertaking, pro-
pose to construct a number of hotels.
Thes: proposals, if implemented during the
Fourth Five Year Plan period, would add
approximately 2330 beds.

(2) Special incentives have been announ-
ced to the privaie sector to encourage the
flow of capital into hotels industry. These
include substantial tax reliefs, liberal depre-
cistion rates, devclopment rebate; priority
eonsideration for all needs of the hotcls
industry, sale of Government owncd land
in the Delhi area at concessional 1ates, and
a Hotzl Development Loan scheme for fin-
ancial assistance in the shape of interest-
‘bearing loans.

Faeilities to Dr. Khorana, Nobel prize
Winner (1968)

5348. SHRI HEM BARUA :
SHRI YASHWANT SINGH-
KUSHWAH :

Will the Minister of EDUCATION be
plcased to state :

(a) the place where Dr. Khorana, an
Indian Research Scholar and Winner of
Nobel Prize for Medicine this year, studied
and subject of his work; and

(b) whether it is a fact that Government
propose to invite him back to India and if
20, in what respects Government propose to
utilisc his talents ?

DECEMBER 20, 1968

Written Answers 176

THE MINISER OF EDUCATION (DR.
TRIGUNA SEN):(a) Dr.Hargobind Khorana
a Noble Prize winner, studied at the Univers
sity of Punjab and the Uuiversity of Liver-
pool (U. K.). His field of research is bio-
chemistry and mo ecular biology and he
shared the award with two others for inter-
preting the Genetic Code,

(t) There is no proposal under eonside-
ration at present.

Pakistani Intiusion into Indian territory

5349 SHRI SHIVA CHANDRA JHA :
Will the Minister of HOME AFFAIRS be
pleascd to state :

(a) how many times Pakistanis made in-
trusions into the Indian territory during
last one year;

(b) the steps which were taken by Gove-
roment to rcpulse them and with what  su-
ccess; and

{c) how many intruders have been arre-
sted so far within that period ?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
VIDYA CHARAN SHUKLA) : (a) During
the period from the 1st December, 1967 to
the 30th November, 1968, Pakistani mnation-
als intruded inte lndian territory 2567
times.

(b) Regular and intensive patrolloing is
being carried out by our Security Forces to
check Pakistani intrusions into india. These
measures have proved effective in preren-
ting major intrusions. :

(c) The number of intruders apprehen-
ded during the period referred to in part
(a) above is 4426. -

Weather Services System

5350. SHRI D. C. SHARMA : Will the
Minister of TOURISM AND CIVIL AVIA-
TION be pleased to state :

(a) whether it is a fact that the weather
services system in India with only one
small computer meant for research at Poona
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and only three storm warning radar sta-
tions at Madras, Vishakhapatnam and Cal-
cutta, compare most unfavourably with
other countries;

(b) whether it is also a fact that much
of the heavy loss to life and property " in
North-East India resulting from the recent
cyclonic storms could have been prevented
had there been an adequate storm warning
system; )

(c) whether it is further a fact that this
arca has been having on an average onc
cyclonic storm per month since 189]; and

(d) if so, the steps proposed to be taken
to prevent such loss on account of storms ?

THE MINISTER OF TOURISM AND
CIVIL AVIATION (DR. KARAN SINGH):
(a) Yes, Sir. The facilities available at
present with the India Meteorological De-
partment do not compare favourably with
those of the developed countries of the
~world. Measures are, however, constantly
. under consideration, subject to availability
of resources, to improve these facilities.

(b) Timely warning was given rcgarding
“heavy rainfall in North-East India earlyin
October this year.

(c) The average number of storms stri-
king the coast of Orissa and West Bengal
is 1.5 in ayear. The number affecting
North Bengal is much less.

. (d) 1t is proposed to install powerful
storm-detecting radars at more stations
along the coastline and to set up a Cyclone
warning. .and Research Centre at Madras
during the Fourth Plan period.

C. B. L. help for Recovery of Weapons

5351. SHRI D. C. SHARMA : Will the
Minister of HOME AFFAIRS be pleased to
‘Btate :

(a). whether the Government of Madhya
Pradesh have sought help from "the Central
Bureau of Investigation to nquire into the
recovery of ‘Pnkuttmmabonl from dacolts
secently; .. . ... . :
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(b) if so, the reaction of the Central
Government thereto; and

(c) the action taken in the matter ?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI

- VIDYA CHARAN SHUKLA) : (a) No, Sir,

~(b) and (c). Do not arise’.

Pay Revision of Panchayat Secretaries-
in Manipur

5352. SHRI M. MEGHACHANDRA :
Will the Minister of HOME AFFAIRS be
pleased to state :

(a) whether Government are examining
the question of pay revision of the Panchayat
employees especially the Panchayat Sﬂ:rcm-
ries of Manipur ;

(b) whether the Government .ol‘ Hanipur
have also recommended their pay revision, ;
and

(c) if so, the decision taken thereon ?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME  AFFAIRS
( SHRI VIDYA CHARAN SHUKLA )
(a) to (c) The scales of pay of the
employees working under Panchayat De-
partment of Manipur Government had been
revised on the basis of the revision of pay
scales of the correspondm: posf.s in Assam.
The Government of Manipur’ had proposed
‘revision of the existing pay scales of
Panchayat Secretaries but this proposal
was not accepted. L

" Schediled Caste and Scheduled Tribe
Sclentists in C.S.LR. and other Institutes

5353 SHRI SIDDAYYA : Will the
Minister of EDUCATION be pleased to
state : .

(a) the number of S¢heduled Caste
and Schedulsd Tribe Scientists at present
working .in the Council of Scientific and
- Indu -Research —and——other -National
lnlgtulél and Laborateries-in the country ;
and o - S
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(b) their percentage to the total number
of scientists engaged there ?

THE MINISTER OF EDUCATION
(DR. TRIGUNA SEN) : (a) and (b). There
arc at present 30 Scientists, (from Junior
Scientific Assistant and upwards) belonging
to Scheduled Castes and Scheduled Tribes
out of a total strength of 3644 and their
percentage works out to about 0.19,. It
may, however, be mentioned that all Class
I and Class Il (Scientific and Technical)
posts in the C.S.I. R. and its WNational
Laboratories [Institutes are exempted from
the purview of the orders prescribing reser-
vation in favour of candidates belonging to
Scheduled Castes/Scheduled Tribes.

Award of Scholarships to Students under
Science Talent Search Examination

5354, SHRI SIDDAYYA : Will the
Minister of EDUCATION be pleased to
state :

(a) the total number of students so
far selected from year to year for award of
scholarships under the scheme of Science
Talent Search Examination ;

(b) the number of Scheduled Caste

end Scheduled Tribe students amongst
them ;

(€) whether in view of the extremely
unequal educational opportunitics for the
Scheduled Castes and Scheduled Tribes,
there is any proposal for making some
reservation for them under the existing
scheme or for having a new scheme for
talent search from amongst these people ;
and

(d) if not, the reasons therefor ?

THE MINISTER OF STATE IN THE
MINISTRY OF EDUCATION (SHR1
BHAGWAT JHA AZAD) : (a) The infor-
mation is given below :

No. of candi-
dates selected
for the award

Year No. of persons
who actually

started avail-
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1 2 3
1964-65 354 209
1965-66 325 187
1966-67 354 206
1967-68 368 251
1968-69 355 263
1,766 1,123

* Includes 3 candidates who availed

themsclves of the scholarships for M.Sc.
only,

of scholar- ing themselves
ships. of the scholar-
ships
2 3
1963-64 (Pilot Project) 10 7

(h) Since the scheme is designed to
identify Science Talent in the country, no
separate statistics are maintained, nor are
any reservations made for Scheduled Castes/
Tribes candidates or any other special
interests,

(c) No, Sir.

(d) Adequate educational opportunities
for Scheduled Castes and Scheduled Tribes
are provided under a special scheme of
Scholarships for Scheduled Castes, Schedul-
ed Tribes, Denotified. Nomadic and Semi-
Nomadic Tribes for post-Matric Studies in
India.

Damage to Indian Freighter ‘Laxmi Jayanti’

5355, SHRI N. R. LASKAR : Will
the Minister of TRANSPORT AND SHIP-
PING be pleased to state :

(a) whether it is fact that the Indian
freighter ‘Laxmi Jayanti® on her way from
Paradecp Port with a cargo of iron ore for
Japan suffered damage ;

(b) if so, the reasons therefor ;
(c) the total loss suffered ; and

(d) the number of persons injured and
died 1

THE MINISTER OF TRANSPORT
AND SHIPPING (DR. V. K. R. V. RAO):
(a) and (b). Yes, Sir. M. V. ‘Laxmi Jayanti’
while on her voyage from Paradecp Port
with a cargo of 9184 M. Tons of iron ore
to Nakayama in Japan encountered severe
weather in a typhoon on the 22nd Novem-
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ber, 1968 in the vicinity of Saigon and
sustained damage.

72) According to reports received so
far the steam pipes, life boats, compass.
tarpaulins, hatch battens, furnituie and
fittings ctc. on the vess:l suffered damage
as a result of the 1 phoon. The vessel
18 adequately covered by insurance and
“General Average™ has been declared.

(d) Therc was no loss of life or injury to
any person as a result of this incident.

Comment of U, P. S. C. Regarding Plan-
ning in Recruitment

5356. SHRI N. R, LASKAR : Wil
the Minister of HOME AFFAIRS be pleased
to state :

(a) whether it is fact that the 18th
report of the U, P. 8. C., whizh was laid on
the Table of the House recently has criticiz-
ed the various Ministries and Departments
for still not cooperating with it by any
advance and Systematic planning in the
matter of personnel requirement ; and

(b} if so, the steps which Government
proposc to take in this regard ?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHR!
VIDYA CHARAN SHUKLA) : (a) Yes,
Sir.

(b) Government had requested last year
all Ministries/Departments to assess care-
fully the number of vacancies required to
be filled during a particular recruitment
year with due regard to all relevant consi-
derations including the vacancies likely to
occur as a result of retirement, promotions,
etc., and to report these to the Commission
in time. It is proposed to bring these
instructions to the notice of the Ministries/
Dcpartments again.

Withdrawal of Cases against Ceatral
Governmeat Employees

5357. SHRI N. R. LASKAR : Wil

the Minister of HOME AFFAIRS be pleased
to state :
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(a) whether it is a fact that Government
have disapproved the Kerala Government's
move to withdraw the cases launched
against the Central Gover ployees
in connection with the token strike on the
19th September, 1958 ;

(b) if so, whether any directive has
been issued in this regard to Kerala
Goverament ; and

(c) if not, the steps which are being
taken by Government to impress upon the
Kerala Government to take sirict measures
against these employces 7

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
VIDYA CHARAN SHUKLA) : (a) Yes,
Sir.

(b) and (c). It has been conveyed 1o
the Kerala Governmcnt that it is the
obligation of a State to so eaercise its
executive power as to cnsure compliance
with laws made by Parliament and that
the cases should not be withdrawn render-
ing infructuous the legal consequences of
laws made by Parliament,

“AMAT R qrw gy’ aw Cgfngw fadee

weEgE’ T & 0 e

5358, %t q®Wo UYAo Wil : &
frer 54 ag aara §1 w0 w4 fv
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m;

(@) @1 arew wrofra s @
¥ T 4 Iy Arewi W gear ferd
oY, 3t o wv # wredrg v ¥ ¥, @
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() ¥ ATEwF wT ST AT H ¥
I O arew ferr & fewr A
ATty ATaTAl & fear mar A, ow Awew
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(=) wrax ox, Yar i frar e
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wE &1 felt o smfey & g1, o7 EWO
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(z) e
Scientists in Forelgn Countries

5361. SHRI JYOTIRMOY BASU : Will
the Minister of EDUCATION be pleased
to state :

(a) the names and designations of emi-
nent Indian scientists who are now working
in foreign countries and the names of foreign
countries where cach scientist is working;

(b} the specific works done by each sci-
entist in foreign countrics;

(c) the reasons why thcy have migrated
to foreign countries; and

(d) the steps, il any, taken by Govern-
ment {o bring back thc emigrant scientists
1o India ?

THE MINISTER OF  EPUCATION
(DR. TRIGUNA SEN) : (2) %0 (). No pre-
cise information is available. Over 6000
Scicntists, Enginoors and Technologists bave,
however, voluptarily eorolled themselves in
the Indians Abroad Bection of the National
Register of Scientific agd Technical Perso-
noel., Most of them have gone. -abrod for
ldnmd ltu.dJ. training and ﬁnﬂoymcnl

ul} Mns\urﬂ nk;\u 1.0 l‘.ldltw lhs re-
turn of qualified Indians abroad have al-
ready been given in reply to part () of the
Lol'. Sabha Starred Question No. 278 ans-
wered on 2ad August, 1968, ) :
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Natlonal Council of Educational
Research and Training

5362. SHR1 LOBO PRABHU : Will the
Minister of EDUCATION be pleased to
stats

(a) what is the annuval budget of the
National Council of Educational Rzscarch
and Training;

(b) What items of rescarch,
by it, have been implemented
scale;

carried out
and on what

(c) whether any research in the effici-
ency of Basic Education and adult Educu.
tion has been made and if pot, the rcason
thereof; and

(d) whether any programmes for ils re-
search have been suggested by his Minister
and State Government and if so, the details
thereof 7

THE MINISTER OF STATE [IN THE
MINISTRY OF EDUCATION (SHRI BHA-
GWAT JHA AZAD): (a) The budget provi-
sion for 1968-69 for the National Council of
Educational Research & Training is
Rs. 3,83,15,000 (both plan and non-plan).

(b) and (c). A list of resecarch projects
and other investigations including those in
basic education and adult educa-
tion carried out by NCERT is laid on the
Table of the House. |Placed in library. See
No.LT-2826/168)

The results of research and other in-
vestigations have been and are veing utilised
by NCERT in its various development pro-
grammes like curriculum improvement, pre-
paration of instructional materials, exami-
nutions reform, measurement and evaluation
pro- service and in-service training of teach-
ers, extension service and so on. Reports
on the research and investigations have also
been furnished to State Governments, State
Institutes of Education, training colleges,
boards of high school, higher secondary
sducation and others interested.

(d) A list of research projects sugges-
wd by the Ministries and State Govern-
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ments is given in Annexure-II laid on the
Table of the House [ Placed in library See
No. WLT. 2826/168].

Hindi Medium in Universities in Hindl-
' Speaking States

5363. SHRI LOBO PRABHU : Will the
Minister of EDUCATION be
slate

picased 10

(a) the basis on which the Minister of
State for Education, Shri Bhagwat Jha
Azad, stated that Hindi medium will be
completed in the Universities in the  Hindi-
speaking States;

(b) whether he consulted the Universities
concernicd on the adqueacy of books and
stafl;

(€} whether for the benefit of students,
Government would investigate the reasons
for the reduction in cmployment opportu-
nities of Graduztes in the regional medium;
and

(d) the percentage of successful candi-
dates from Utter Pradesh in 1956 and in
1966 in the 1. A. 5. examination ?

THE MINISTER OF STATE IN THE
MINISTRY OF EDUCATION (SHRI
SHER SINGH) : (a) and (b). The basis was
the hope expressed by the Vice-Chancellors
and Education Secretaries of Hindi-speaking
States who met in February, 1968 at Vara-
nasi, that the change over of the media of
instruction to Hindi to first degree level in
all the faculties should be effected by 1973,
The Government of India has initiated an
18 crore scheme for production of books
at university level in regional languages
which is being operated throu - the State
Governmenis  in  collaborati -4 with their
Universities.

() There is no report with the Ministry
to indicate that there has been any reduc-
tion in employment opportunities of Gra-
duates who received instructions in the re-
gional languages at the university level.

(d) The information is being. collected.
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Changes in Cemsus Enumeration
Returns

5364. SHRI LOBO PRABHU :Will the
Minister of HOME AFFAIRS be pleased to
atate

(a) whether it isa fact that recording
of caste in the enumcration returns of cen-
sus is not being donc, as was done before
1951 and necessary now for planning on an
authentic social basis;

reasons therefor and
propose to do the

(b) if so, the
whether Government
ncedful now;

(¢) whether in view of the fact that
sample surveys are misleading., Government
propose lo provide for @ column in  the
cnumeration record showing average hours
of employment per day; and

(d) whether it is also proposed to in-
clude average daily inconie in the enumeras
tion return, notwithstanding errors, which
will cancel each other ?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHR1
VIDHYA CHARAN SHUKLA) : (a) and
(b). enumeration of cascs cxvept in the case
of Scheduled Casies and Scheduled Tribes
had Lecen discontinued since the 1951 Cen-
sus in pursuance of Government's policy to
eradicate casicism. Such eoumeration is
not necessary for planning or any other
purpose. It is, therefore, not proposed to
enunierate  the cases except Scheduled
Castes and Scheduled Tribes at the next
Census in 1971.

(c) and (d). The theory and practice
of sampling have been adequatly developed
to give reliable cstimatcs, Moreover, there
arc practical difficulties in collecting such
information through a population census
It is, therefore, not proposed to provide
for collection of the _information through
the enumeration nu*

muWw

5365, SHRIMATI NIRLEP KAUR
Will the Minister of HOME AFFAIRS be

pleased to state :
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(a) whether it is a fact that certain pro-
motions have been made to the various
posts in the various departments in the
Chandigarh Secretariat, without taking
into consideration rules and regulations?
and

(b) if so, the reasons therefor ?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
VIDYA CHARAN SHUKLA) : (a) No,

Sir.
(b) Dovs not arise,

Pro-Chinese Leaflets in Nefa

5366 SHRT B. N. SHASTRI : Will the
Minister of HOME AFFAIRS be pleased to
state :

(a) whether he is aware of the fact that
pro- Chinese literature and leaflets in local
languages are freely distributed in the bor-
der arcas of NEFA: and

{(b) if so, steps taken to stopit T

THE MINISTER OF STATE IN THE
MINISTRY OI' HOME AFFAIRS (SHRI
VIDYA CHARAN SHUKLA) : (a) No in-
stance of free distribution of Pro-Chinese
literature and leaflets in local languages im
the border arcas of NEFA has come te
notice of Government.

(b) Does not arisc.

Grants to Sangeet Natak Akademi

5367. SHR1 B. N. SHASTRI : Will the
Minister of EDUCATION be pieased teo
state :

(a) the total amount of grants, planaing
and non-planning. given to the Sangeet
Matak Akademi during the last three
years; cyar-wise;

(b) the distribution of the grants to the
State Institutions, State-wise; and

(c) whether there are any institutlons
which are trcated as Central (nstitutions so
far as sanction of grants by the Akademi
is concerped 1
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THE MINISTER OF STATE IN THE

MINISTRY OF EDUCATION (SHRI
BHAGWAT JHA AZAD) : (a)
Year Plan Not-Plan
1965-66 Nil 13,23,000/-
1966-67 Nil 13,50,J00/-
1967-68  40.000/— 15,40,000/-

(b) A statement is laid on the Table of
the House [Placed in library. See No. LT-
2827/68).

(c) Yes, Sir. The following three ins-
titutions are treated as central institu-
tions :

(i) National School of Drama and
Asian Theatre Institution, Rabindra
Bhavan, New Delhi.

(ii) The Institute of Kathak (Kathak
Kendra), New Delhi,

(iii) Jawaharlal Nehru Manipur Dance
Academy, Linphal.

National Highway MNo. §

5368. SHRI V. NARASIMHA RAO:
Will the Minister of TRANSPORT AND
SHIPPING be pleased 10 state :

(a) the total length of the National High-
way No. 5 damaged by the recent floods,
estimated amount required to repair the
damage caused and the amount granted so
far;

(b) whether therc is any proposal 1o
widen the road from Visikhapatnam to
Berhampur; and

(c) if so, the estimated amount sanction-
ed for the purpose and the date of comple-
tion ?

THE DEPUTY MINISTER IN THE
MINISTRY OF TRANSPORT AND SHIPP-
ING (SHRL BHAKT DARSHAN) : (a) The
required information is as follows :
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State Length Estimated Amount
damaged amount granted
required so far.
Rs. Rs.
Andhra 14 miles 6 lakhs 6 lakhs
Pradesh
Ovissa 22 miles 52.70 lakhs 40,00 lakhs
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(b) and (c). The question of widening
this section to two lanes will be examined
io the light of the allocations that may be
available for the development of National
Highways under the new Fouith Plan, when
it is finalised.

Definition of the term ‘Communal’

5369. SHRI P. R. THAKUR : Will the
Minister of HOME AFFAILRS be pleased to
slate :

(a) whether Government have so far
clearly defined the term ‘communal’ which
is not only used in common parlance as
we:l as by the Press but also by the politi-
cal and Government leaders in the context
of the current situation in the country:

(b) il so, the exact implication of the
term and the method of ascribing any parti-
cular ideas, actions or activitics of an indi-
vidual or group to this specific category:
and

(¢) if not, whzther Government propose
to do so now in order to prevent the mis-
use of the term in dubbing anything as
communal for political purpose only ?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
VIDYA CHARAN SHUKLA ) : (a) No,
Sir.

(b) Does not arise,

(¢) No, Sir. However, the kind of acti-
vitics denoted by the term ‘Communal® are
well understood.

Procedare for confirmation of Government
Employees

5370. SHRI P. R. THAKUR :
SHRI SIDDAYYA :

Will the Minister of HOME AFFAIRS
be pleased to state :

(a) wheher there are any general |5rin-
ciples .and , procedure  laid  down for
cofiramation of Central Government Em-

ocd
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¢b) if so. the full particulars of the
relevant statutory rules, cxecutive orders
and administrative instructions in this
regard;

(c) whethzr there is any provision for
& Departmental Promolion Committee to
mezt at a certain frequency particularly in
order to ke:p to the schedule of probation-
ary perits fixed for direct recruits;

(d) th: datalis of the general provisi-
on and proc:iure for the fixation of con-
firmation dates for direct recruits and for
promotces separalely;

(¢) whether the appointing authorities
can indefinitely postpone due confirmation
of any employces and fix any dates for
such confirmation whithout any notice
about the stipulated probationary periods:
and

(f) whether there is any machiney or
arrangement to check peoriodically whether
the prescribed rules, ord:rs and instra-
ctions in this regard are being propzrly
executed 7

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS ( SHRIL
VIDYA CHARAN SHUKLA ) :(a) and
(b). Confirmation in services/posts are made
in accordance with the provisions of recru-
itmznt rules, which are framed by each
administrative Ministry under Artisle 309
of the Constitution and depend by and
large, on the following factors:—

(i) Availability of permanent posts:

(ii) Eligibility of persons concerned
for confirmation;

(iii) Semiority; and

(iv) Suitability of persons within the
z00¢e of consideration, for confirmation.

2. The general procodure for conflrma-
ton is indicated bolow: -

(1) Cases of confirmation should be
referred to a Dspastmenttal Prometion Cp-
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mmittee; a Member of the Union Public
Service Commission should invariably be
associated in all cases whenever a DPC s
assambled for the purpose of confirmation
of officers, whether direzt recruits or pro-
motees. in services and post, recruitment
to which falls within the purview of the
Commussion.

(ii) An officzar promoted to officiate
carlier on a regular and long term basis
within the p;onotion guota of the sarvice
on the recon nendation of a DPC  will be
entitled to earlier confirmation than others
s0 promoted later, provided that he main-
tains his effliciency. In such cases, the
question of relative efficiency of these
officers for the purpose of confirmation
would not arise.

(iii) Direct recruits appointed to per-
manent vacamcies or vacincies advertised
as likely to becomnz permanent sholud be
given preference over person recruited agai-
nst temporary posis, even though the
latter might have been recruited earlier.

(iv) In the case of person appointed
initially on an ad hoc basis and approved
and recommended by U.P.SC. subseq-
uently againsi the direct recruitment quota,
the date of commission®s letter reco-
mmending appointement or concurring in
or reaularising  their appointment, as
the cas: may be, should be deecmed to be
the date of Commission's recommendation.
The pervious service rendered by them s
not taken into account for confirmation.

(v) As amongst direct recruits recomm-
ended at the same selection by the U, P.
S. C., the order of merit, and not the date
of joining, will determine priorty for confi-
rmation.

(vi) In cases where confirmation of
direct recruits and deparimental promotess
are seferred 10 at the same time to the D.P.
C. that Conmittes should be informed of
the aumber of pecmancat vacancics available
for confirmation of direct tecruits and dep-
artmoasal pronotess in aceordence with
tha queta proscribad in the recruitment
culea. Ths D. P. C. wil recommsad the
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required number of direct recruits and
departmental promotees for each category.
But if it is desired tv make any departure
from the prescribed quotas in making con-
firmation of person recruited prior to the
promulgation of the recruitment

rules, it
would be necessary to incorporate a
saving pronvision to this' effect in the rules

themselves.

(vii) Confirmations are made after obt-
aining integrity clearance from the Vigilance
Unit of the MinistrﬂDepartm:nt concerned.

(viii) Since the confirmation of emplo-
yees depends, infer alia, on availability of
permanent posts and of eligible persons,
D. P. Cs. for confirmation are convened
as and when required.

fc) to {e). The details of the general
provision and procedure for confirmation of
direct recuits and promotees are indicated
in reply to parts (a) & (b) of the Question.
However, both direct recruits and promo-
tees are required to be appointed on prob-
ation for a specified period--normally two
years.

A person appointed against a perman-
ent post as a direct recruit with definite
conditions of probation is to be confirmed
in the grade with effect from date on which
he successfully completes the period of
probation. The decision whether he
should be confirmed or his probation exte-
nded should be taken soon after the expiry
of the initial probationary period i.e. ordi-
narily within 6 to 8 weeks and communi-
cated to the employees together with the
reasons in casc of extension, There are no
general orders providing for convening of
Departmental Promotion Committees at
specified intervals to consider cases of con-
firmation cf direct recruits placed on prob-
tion. However, even though the meetings
of the D. P. C. may be held after the
termination of the period of probation of
direct recruits, a person appointed against
a permanent post with definite conditions
of probation is to be confirmed in the grade
with effect from the date on which he succ-
essfully completes the period of probation.
A probationer who is not making satisfac-
tory progress or who shows himself to be
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inadequate for the service should be infor-
med of his short comings well before the
expiry of the original probationary period
so that he can make severe efforts at self-
improvement.

Promotees placed on probation are also
required to be assessed similarly with a
view to  determining whether they have
successfully completed the period of proba-
tion. If so, they are cligible for confirma-
tion from or afier the date of completion of
probation satisfactorily in the posts to which
they were promoted. Actual confirmation
and the date of confirmation depends, how-
ever, upon various factors, such as those
mentioned in para 1 of the reply to parts (a)
& (b) of the Question.

(f) Each Mintstry /Department has to
ensure compliance with the prsecribed rules
orders issued in regard to the confirmation
from time to time,

mﬁamiﬁﬁmﬁﬁmutﬁlﬂ
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i gt ga& fav fwifcs swww &
ggaR §F & fge &3 &1 fa=me
2, W

(=) =fz =gt a1 o9& w7 Fray &7

firer( Ao § oA weAt (st W
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9% @1 T § 1 [geawg ¥ <ar
afedy gear LT-2828/68)

(7) s agl gsar
() FE a2t
(2.) T (=), g7 78Y 9397 1

Service Conditions of Employees of
Chandigarh Administration

5372, SHRIMATI NIRLEP KAUR : Will
the Minister of HOME AFFAIRS be pleased
to state ;

(a) whether it is a fact that Chandigarh
Administration have not framed any Rules
regarding the conditions of service of its
employees, viz, seniority probation and
confirmation ; and

(b) if so, the reasons therefor 7

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS : (SHRI
VIDYA CHARAN SHUKLA) (a) Yes ; Sir.

(b) The bulk of the staff in the Admi-
nistration has been takea on deputation
from Punjab, Haryana and Himachal Pra-
desh. Hence, the nscessity of framing rules
regarding their seniority etc. doss not arise.
Departmeats like Printing aad Stationsry
and Boginesring which havs their owa cad-
res follow the rules of old Panja.
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Auction in Chandigarh

5373. SHRIMATI NIRLEP KAUR :
Will the Minister of HOME AFFAIRS be
pleased to state :

(a) whether it is a fact that the time of
the auction conducted by th: Estate Office,
Chandigarh for the 15th April, 1958 being
inzonsistent with that published through the
press had been corrected through a Notice
of the 5th March, 1968 with an obvious
margin of more than 30 days ; and

(b) if so, whether the notice of the 20th
March, 1968 was a concocted document and
falsely made a ground for setting aside the
sale proceedings of the 15th April, 1968 with
the motive to do under favour to the high-
est bidder at the cost of the interests of
both the Governmen! and the affected
person 7

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
VIDYA CHARAN SHUKLA) : (a) No. Sir.
The inconsistency in time existed in the
proclamation pasted outside Collecior’s
Office on 29-2-68 and the one sent to the
press on 5-3-68. In the former the tim. of
auction mentioned was 10 A.M. while in .he
latter it was 3 P.M. To remove the incon si-
stency a fresh notice was issued om
20-3-1968 which did not leave the margin
of 30 days contemplated in Section B2 of
the Punjab Land Revenue Act,1887.

(b) It is incorrect that the notice dated
20-3-1968 was a concocted document issued
to create the ground for setting aside the
sale and thereby benefitting the highest
bidder.

vz agdt fowr aqa

5374. «it fapw fag . w1 qE-wd
oAt og wary o O w4 0w

(%) war gTeTe w1 fawit apfw
) #¥z § gewe wrk abw # ¥ arr e
§ wfs faer wgw ) Az apfiw &
faq afcaga & arm s Afra g ; A
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(=) ofzagf, Y g s FTo § 7

e-wd dmem ¥ oow WA (s
fawrwcn gww) - (%) & 7Y, om0

(m) usggmmTaqan & 3 fw

I ogEty gRATEw & T gwr EAT-
A & et g Y I A 2

Direction to plane of M. P. Chief Minister
from Palam control room

5375. SHRI D. N. PATODIA :
SHRI GEORGE FERNANDES :

Will the Minister of TOURISM AND
CIVIL AVIATION be pleased to state :

(a) whether it is a fact that a plane ca-
rrying the Madhya Pradesh Chicf Minister
was delayed by quite a few hours to land
at Palam;

(b) if so, whether the delay had occurr-
ed as a result of the misleading information
relayed from the Palam bese to the aircr-
aft;

(c) if so, whether any inquiry
matter has been made; and

into the

(d) if so, the findings thereof ?

THE MINISTER OF TOURISM AND
CIVIL AVIATION (DR, KARAN SINGH):
(a) Yes, Sir. The planc landed at Pa-
lam Airport two hours behind schedule.

(b) No, Sir. Twin-engined Morava air-
craft with Chief Minister, Madhya Pradesh
and party left Bhopal for Delhi at 3.30
p.m. on the 28th November, 1968, The pilot
gave the estimated time of arrival as 6.00
p. m. Aircraft called Delhi for a bearing
for the first time at 5.30 p. m. Delhi replied
that the signal was too weak to enable a
bearing to be given,

Delhi gave calls to the aircraft, but for
4 long time there was no response. Imme-
diately, ome Air Force and one civilian air-
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craft were sent up to assist the aircrafl in
case it was in distress. When Delhi heard
the aircraft again after a lapse of some
time, the signals were loud and bearings
were given to steer to Delhi. The same
bearings were also given to Morava aircraft
by the aircraft which had been sent up to
help it. These bearings finally brought the
aircraft to Palam.

(c) and (d). The incident was inquired
into by the Director General of Civil Avia-
tion. The enquiry revealed that the Radio
Compass of the aircraft was erratic and un-
reliable, but the Very High Frequency equ-
ipment was functioning normally. In view
of this, it was concluded that the pilot may
have relied on the bearings indicated by the
Radic Compass and thus kept  stecring on
a Wrong course,

National Highways in West Bengal

5376. SHRI JUGAL MONDAL : Will
the Minister of TRANSPORT AND SHI-
PPING be pleascd to state -

(a) the steps taken by Government to
improve the National Highways in West
lengal during 1966-67; and 1967-68 and

(b) the financial allocations made for the
purpose during the above period ?

THE DEPUTY MINISTER IN THE
MINISTRY OF TRANSPORT AND SHI-
PPING (SHRT BHAKT DARSHAN) : (a).
On the National Highways in West Bengal,
166 works estimated to cost Rs. 21.93 crore
were in progress in 1966-67, and 147 works
estimated to cost Rs. 19.57 crore were in
progress during 1967-68. Besides the above,
three new works estimated to cost Rs.35.21
lakhs were sanctioned during the year
1966-67 and four new works estimated to
cost Rs. 67.79 lakhs were sanctioned dur-
ing the year 1967-68. The amount of
Rs. 67.79 lakhs includes Rs. 56.214 lakh for
National Highway No. 41 (Kolaghat-Haldia
Port road), which is a new National High-
way.

(b) A sum of Rs, 202,50 lakh was allo-
tted during 1966-67 and 208.82 lakh duripg
1967-68.
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National Highways in U, P.

5377 SHRI K. N. PANDEY : Will the
Minister of TRANSPORT AND SHIPPING
be pleased to state :

(a) the steps taken by Government to
improve National Highways in Uttar Pra-
desh during 1967-68: and

(b) the financial allocations made for the
purpose during that year ?

THE DEPUTY MINISTER IN THE
MINISTRY OF ,TRANSPORT AND SHIP-
PING (SHRI BHAKT DARSHAN : (a).
Seventy three works, whose estimated
cost amounted to Rs. 15.48 crores, wcre
in progress during 1967-68.

(b) A sum of Rs. 158.77 lakhs was all-
otted to the Government of U. P. during
the year 1967-68,

Tourist Centres In U. P.

5378. SHRI K. N. PANDEY : Will the
Minister of TOURISM AND CIVIL AVIA-
TION be pleased to state :

(a) the names of Tourist Centres in Utlar
Pradesh:

(b) the facilities provided for the tour-
ists in those placcs and proposed to be pro-
vided in Fatehpur Sikri, Mathura and other
places of tourist interest; and

{c) the programme for tourist develop-
ment in Uttar Pradesh during 1968-69 and
in the Fourth Plan ?

THE MINISTER OF TOURISM AND
CIVIL AVIATION (DR. KARAN SINGH):
(a) and (b). Tourist centres in Uttar Pradesh,
where facilitics have been provided by
ot with the help of the Central Govern-
ment, are givan balow :

Tourist Centre Facilities Provided

1. Rudraprayag Pilgtimshed
2. Allahabad, Agra Tourist Bungalows
and Varanasi {Clawm 1D
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3. Luckoow, Pipri Tourist Hostels

and Agra

4. Himalayan Pilgrim Rest Houses at Ris-
Route hikeh,Joshimath, Ru-
draprayag, Chamoli,

Karnaprayag and Sri-

nagar
5. Fatehpur Sikri Improvements to the
Rest House
6. Saravasti (Sahet- Rest House
Mabhet)
7. Kailash-Mansor- Rest Houses at Dla-
over route rachula, Khela Sirka,
Jipti, Nalpa, Carba~
yang, Gunji and Ka.
lalani.

(c) The following tourism schemes are
proposed to be taken up during 1968-69:—

1. Completion of the Tourist Bungalow
(Class IT) at Hardwar

2. Completion of the Tourist
(Class II) at Naugarh

Bungalow

k] Acquisition of land for the construc-
tion of Tourist Bungalows (Class IT)
at Ranikhet, Almora, and Kausani.

The programme ol tourist development
for the Fourth Plan is still under consider-
ation and must await finalisation of the
Plan.

Lmbezz'ement by Shrl Bans Prudeep Singh
of Rajasthan

5379. SHR1 NAWAL KISHORE SHAR-
MA : Will the Minister of HOME AFFAI-
RS be picased 1o siate :

(a) whether it is a fact that Shri Bans
Pradeep Singh, Ex-Chief of Lawa (Rajas-
than) was surpanch of village Lawa before
1963;

(b) whether it is alse a fact same Bam
Pradeep Singh einbezzied R4. 7 thousand bf
the Panchayal ;

(c) if s0, whether a case wad régistered
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and investigated by the Police and the cha-
rge of Embezzlement established; and

(d) whether it is further a fact that the
Government of Rajasthan has accorded
sanction for the prosecution but the papers
are pending with his Ministry?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
VIDYA CHARAN SHUKLA) : (a) to (d).
The Government of Rajasthan have asked
for the sanction of the Central Govern-
ment under section 197A of Criminal Pro-
cedure Code to prosecute Shri Bans Pradeep
Singh, Ruler of Lawa, who was a Surpanch.
Some more information has been asked for
from the State Government and the matter
will be considered as soon as it is received.

giaam ooz wredite &
AEA A SHATA

5380, Wt fagm Tag . s odew
aaqr RAfAE I4¥a FA1 g Ja A
BT w0

(%) %fera qazanse FTORww &
feed feqq wratan § feaa awrar W
fery dT-IFAH FAAD §;

(@) #a1 7z a7 § fs awdiwr o0-
wifcdi ) & wyaia §;

() afz g, T 71 F@ER & faAr
Qi aEAE FHAE N wandy
e g W)

(w) afz gi, @ s ?

qiza aqr wifre qgyaw W
(wte wd Tag) : (%) «'feaq T

Hfeh A1 F 1,265  awdwr wor
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FIEFIT T AgA AN § wifas Ige-
g faamr 1 feqmr sy @ <ar g ?

qdz @ wafas  Iwyaw AR
(1o wat Tag): (¥) o, g
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fe wrery argaar & fodr o ¥, o§
fafaer arit arammE & o . & fag,
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g qfaafa s s afcarea qT /v faar
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wt ey I & w0

(v) 1967 & oo g @
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#t it wfafa ¥ 72 fawfm S ay f5
Eweve famml 81 wF o qef a%
ITEAT wrnaw AE g | g fawrfom A
TN wwre w7 fogr ar | 3w @iw
TgFe T fauel #Y gwwafa & ST
I F AT I AT A AL

(=) =fema caeezw & fawm 33
# & argFTsee fammAt &1 wred ¥ uae-
A KT 9riTEr ¥ g F37 # |goran
farerit

Prosecution of Newspapers

5382. SHRI LATAFAT ALI KHAN
Will the Minister of HOME AFFAIRS be
pleased to state :

(a) whether it is a fact thal 90 per cent
of the Muslim newspapers have been prose-
cuted under Section 153 (a) I. P. C.; and

(b) if not, the correct percen'age of
lheselpms«ec-ulinns ?,

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
VIDYA CHARAN SHUKLA ) : (a) and
(b) . Newspapers are not classified on the
basis of religion or community. It is,
therefore, not possible to furnish  the in-
formation in regard to parts (a) and (b) of
the question,

Arms Found in a Mosque near Nagpur

5383. SHRI LATAFAT ALI KHAN :
Will the Minister of HOME AFFAIRS be
pleased to state :

(a) whether Government have investi-
gated into the charges made by Guru Gol-
walkar of the recovery of truck load of
arms and ammunition from a mosque near
Nagpur;

(b) if so, the names of the culprits and
the quantity of arms recovered; and
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(c) the action taken against those found
guilty 7

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
VIDYA CHARAN SHUKLA) : (a). The
State Government have repeated that they
have no information on the subject.

(b) and (c) . Does not arise.

v ¥ % faat

5384, Y gawm fag : w7 qred
7Y gz aTra 7 g w4y 5

(%) g, 1968 & Tavax, 1968
aF F1 wafa § wer oo ® feaey =
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vt # qdft @t wifiw gwer gfew
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(=) qar #1% =1y O Fal w0
TIT W1 "I W 6
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foet wfaw<t & farg 1§ s@ar T *t
T
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1968 aw &7 wafs & v oo &
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(7) W@ g whewi ¥ faw
et WY eqweqr & N7 WETC 4
&, wfrg feet eaw & wdew  gfewry
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¥ BT AT W F Ag@qW 99IT &%
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Junior Model School, Talwara Town-
ship (Hoshiarpar)

5392, SHRI INDRAJIT GUPTA : Will

the Minister of EDUCATION be pleased to
state

(a) whether it is a fact that the Punjab
Goverament has been running a Junior
Model School at Talwara township in Distr-
ict Hoshiarpur for the last two and half
years;

(b) whether the Punjab Government
have decided to hand over this school to an
agency other than its Education Depart-
ment and if so, the reasons therefor,

(c) whether, after the change in admin-
istration of the school, the medium of inst-
ruction will remain Hindi/Punjabi, as at
present, or become English; and

(d) whether it is a fact that overwhel-
ming majority of students and thier guard-
ians are against such a changeover 7

THE MINISTER OF STATE IN THE
MINISTRY OF EDUCATION (SHR1 BHA-
GWAT JHA AZAD : (a) to (d). Loform:
ation is being collected and will be laid on
the Table of the House in due course.

o meave fad ¥ awget e
ww a9 meand gW
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afcaga wur Aagn wewww § 39—
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AT ATE WITT qTF 9T F7 geavfaa
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21 W AE AT AW Ay waw ¥
fow ox meard ga aw T oA & Wi
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grar g qarfe W@ ogwr @ & e
FLEFTT ¥ €F TG 97§10 & &9 §¥
HIATAA AT 9T 9¥FT gH A FY
RO T @ WA W T g
£ sifrat gra e & asae 538 o
I FEEraAT § WR SEd T §
areafas fwia #1d g fear aridmm

(=) s 7Y gar

Enquiry against a New Delhi Magistrate

5394, SHR1 ARJUN SINGH BHADO-
RIA : Will the Minister of HOME
AFFAIRS be pleased to state : :

(2) whether the enquiry against a New
Delhi Magistrate, in whose couris the ox-
Ministers of U. P. Government were allege-
dly ill-treated last year during the Hindi
Agitation, has bsen completed ; and

(b) if so, the names of the persons who
gave evidence in favour of the Magistrate ?
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THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
VIDYA CHARAN SHUKLA): (a) and (b).
‘Chief Secretary, Delhi Administration was
asked to inquire into the incidents alleged
%0 have taken place after the judicial proce-
edings bad come to an end. Besides the
District Magistrate and the Additional Dis-
trict Magistrate, 8 lawyers who were present
at the spot supported the wversion of inci-
-dents given by Shri Kapoor, Magistrate, Ist
«Class and Shri Chhabra, Deputy Superinte-
-dent of Police. The names of the lawyers
are: Sarvashri K. G. Bhagat, B. R. Handa
Moti Lal Jain, M. L. Sharma, J. R. Priani,

S. C. Chawla, J, C. Digpaul and R. D,
Mehra.

Indra Market, Delhi

5395. SHRI JUGAL MONDAL : Will
the Minister of HOME AFFAIRS be
pleased to state:

(a) whether Government have seen the
ncws item published in the Hindustan Times

dated the 17th May, 1968 under the head-
ing ‘Market or Slum”;

(b) if so, under whose orders the Fruit
Merchants were allowed to occupy this
residential area; and

(c) whether any telegram dated the 14th
May, 1968 was received by Lt. Governor,
Delhi and the Commissioner of Delhi Corp-

oration and if so, the action taken in the
imatter 7

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS : (SHRI
VIDYA CHARAN SHUKLA) : (a) Yes,
Sir,

(b) No one gave orders to the Fruit
Morchants to occupy the residential area.
YThe occupation was unauthorised.

(c) Yes. Some merchants of the Sub-
rimandi Fruit Market had occupied the
road pavements of Indra Market on account
of out break of firein the Subzimandi in
May, 1968. No action was taken against
them on humanitarian grounds until the
Fruit Market area was cleared of the
<debris, But when their trade became a
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traffic hazard, action for remowval under
section 322 of the Delhi Municipal Corpor-
ation Act was taken. 9 raids were carried
out to remove the encroachment, 4 Fruit
Merchants have also been prosscuted besi-
des taking the removl action.

amfaw aqr gfcnfas wormst
QG w7 weaw

5396, =t ¥dw 8w : Far e =0
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frar mar a7 f5 FXE A =afy, faesr
wTg 65 a9 ¥ wfaw §, @ w@w W
H2Eq 731 a7 gFar v faw & s
NG T @ 6599 ¥ gfax g
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(%) "X (®o). wmavm & wigar
weqsr ¥Y ATATfaE % sy § fa@w ovg-
amil qar wgEd F @ I @Ay
game =fafa gro fFo o IR & AR
< frger fear mar & ag Frgfer wo-
wugr #t twfa & Y w47 )

-CORRECTION OF ANSWER TO
UNSTARRED QUESTION NO.906 DATED
15-11-1968 RE. HOTEL CHARGES AT

DELHI AND BOMBAY

THE MINISTER OF TOURISM AND
-CIVIL AVIATION (DR. KARAN SINGH):
In the English version of the Written
Reply to Unstarred Question No. 906 for
15th November, 1968, Part (a) of the ques-
tion was correctly answered as *“No, Sir.”

In the Hindi version, however, the reply
“3fY, 7Y’ was inadvertantly typed as ‘'S,

Q'i'”. The correct rteply to Part (a) of the
Question in Hindi should, therefore, be

“S, &l instead of ‘i, Ei'" |

12.23 hrs.

“CALLING ATTENTION TO MATTER OF
URGENT PUBLIC IMPORTANCE

Display of Posters derogatory to
Mahatma Gandhl in Delhi

st ow. qw. Wt (qAT) o e
wgiad, & wiaavadg &% g & fr-
fafeaa fawg &7 WX vg AN #dRm &1
s framar § 81T smdsT WAt g fe ag
WA Agray § o6 ak & oF
TRz % |

“feeelt # Al 9 agyenT A &
wfy AUHTEAS §PagTT ST wAr

THE MINISTER OF HOME AFFAIRS
{SHRI Y. B. CHAVAN) : Mr. Speaker, Sir,
the Delhi Administration have reported
that on the night of December 16/17, 1968,
-a paster captioned ‘Gandhi Shatabdi Ka
Pakhand Ve Gandhi Vad Ka Dhong”,

issued by G. L. Gupta and
J. K. Azad of Pcople’s Society was found
pasted on the walls of the various buildings
in New Delhi. The poster contained scrri=
lous remark about Gandhiji and objected to
the observance of 30th January as ‘Martyr-
dom Day'. A case has been registered
under Section 504 of the Indian Penal Code
and is being investigated.

1t is regrettable that some unbalanced
individuals have taken part in such deplo-
rable activity. While the law will take its
course, I have no doubt that the citizens of
Delhi have treated these indecent posters
with the contempt they deserve.

SHRI RANGA ( Srikakulam ) : All
Parties associate themselves with the Gove-
rnment in whatever action they will be
taking.

SHRI S. M. BANERIEE (Kanpur) : It
was done with CIA money.

ot om. qu. Wt gR gwr g fw
oo 7g FATay fw @w A TEwr gE-
T | g & Sy ST § R o faw
7% 3G wAaaEs A0 § ar rd Ay e
gear /) § = smaaTeawe W S
St w1 FTATH FOW AT 7

SHRI Y, B. CHAVAN : The matter is
under investigation, But the information
so far we have got is that there is some
Peoples Society. 1 do not know if that

organization has got any following as
such.

ot ofa T (gft) ;T @ETE,

SHRI Y. B. CHAVAN
socicty was mentioned.

: Some such

ot wgy AgE (WIAT) ;. wEa
A8y, ag e ¥ W9A ATq A4 § ow
A< § IATE T | WH 0w wg foren
g dadft A agar T Wk
agreaT ot |

ox arg fen ¢ e Wl | s

it wd S weees (sqwwm) e
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st ofw T IEF w7 A
(wmawd).........
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Y § 7 ATy T WK A1 ATT &7 qEEr
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12.25 hrs.

QUESTION OF PRIVILEGE RE-
ARREST OF SHRI MADHU
LIMAYE INM -BIHAR

MR. SPEAKER : Yesterday also, a
point was raised on the priviiege motion
about the arrest of Shri Madhu Limaye and
his acquittai in the Suppreme Court. I
would like the Home Minister to say what
he has to say on this matter.

THE MINISTER OF HOME AFFAIRS
(SHR1 Y. B. CHAVAN) : 1 have seen a
copy of the judgment of the Supreme
Court in writ petitions of Shri Madhu
Limaye. 1 therefore move the following
motion

“That the question of privilege aris-
ing owt of Shri Madhu Limay's
arrest on November 6, 1968 and his
remand to judicial custody at Lakhi-
sarai (Bibar) be referred to she Com-
mittee of Privil g with instructi

to frame such lssues as the Committee
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consider relevant from the point of
view of this House and make a report
thereon.™

MR. SPEAKER : [ hope the House
agrees. (Interruption). 1 am not allowing any
discussion. I am putting the motion to the
vote of the Housc. Thbe question is :

“That the question of privilege aris-
ing out of Shri Madhu Limaye's
arrest on November 6, 1968 and his
remand to judicial custody at Lakhi-
sarai (Bihar) be referred to the
Comumittec of Privileges, with instruc-
tions to frame such issues as the
Commitice consider relevant from
the point of view of the Privileges
of this House and make a report
thereon.™

The motian was advpted.
12.26 hrs.

PAPERS LAID ON THE TABLE

Statement of decisions of Goverement om
recommendations of Administrative
Reforms Commission etc,

THE DEPUTY PRIME MINISTER
AND MINISTER OF FINANCE (SHRI
MORARIJI DESAI) : I beg to lay on the
Table :-

(1) A statement of decisions of Govern-
ment on certain recommendations of
the Administrative Recforms Com-
mission in their Report on *‘Pyblic
Sector Undertakings ™ [Placed in
Libray. See No. LT-2793/68.]

(2) A copy cach of the following Reports
(Hindi version) under article 151 (1)
of the Constitution read with sub-
section 3 (ii) of section 3 of the
Official Languages Act, 1963 =

(i) Audit Report, Defence Services,
1968. :

(i) Audit Report, Posts and Tele-
graphs, 1968.

(3) A copy of the Appropriation Acoomats
of the Defence Services for the year
‘196667 -and Commercial Appeadix
thereto (Hindi versian).
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{4) A copy of the Appropriation Accou-
nts, Posts and Telegraphs, for the
yoar 1966-67 (Hindi version).

|Placed in Library. See No. LT-2794/68.]

Bengal State Aid to Industries
' (Ameadment ) Acts

THE MINISTER OF STATE IN THE
MINISTRY OF INDUSTRIAL DEVELOP-
MENT AND COMPANY AFFAIRS (SHRI
RAGHUNATH REDD1) : 1 beg to lay
on the Table a copy of the Bengal
State Aid to Industries ( Amendment)
Act, 1968 (President’s Act No. 31 of 1968)
published in Gazette of India dated the
27th November, 1968, under subssection (3)
of section 3 of the Wcst Bengal State
Legislature (Delegation of Powers) Act,
1968. [Placed in Library. See No. LT-
2795/68].

Statement of action on Report of Committee
on Broadcastiag and Information
Media etc.

THE MINISTER OF STATE IN THE
MINISTRY OF DEFENCE (SHRI L. N.
MISRA) : On behalf of Shri K. K. Shah,
1 beg to lay on the Table -

(1) A statement of action taken on the
recommendations contained in Part [
of the Report of the Committee on
Broadcasting and Information Media
on *‘Co-ordination of Media of Mass
Communication.! [Placed in Library.
See No. LT-2796/68.]

A statement showing decisons taken
on the Roport of the Committee on
Broadcasting and Information Media
on ‘Press Information and Publicity'.
[Placed in Library. See LT-2796[68].

@

{3) A copy each of the following papers
under sub-section (1) of section 619A

of the Companies Act, 1956 :~

(i) Review by the Government on
the working of the Film Finabce
Corporation Limited, Bombay for
the year 1967-68.

(i) Annual Report of the Film
Finance Corporation  Limited

AGRAHAYANA 29, 1980 (SA4KA)

Papers Laid 22
Bombay for the year 1967-68,
along with the Audited Accounts
and the comments of the Comp-
troller and Auditor General
thereon.

(4) A statement correcting the answer
given on the 13th Ncvember, 1968
to Unstarred Question No. 523
regarding Loans sanctioned by Film
Finance Corporation.

[Placed in Library. See No. LT-2797/68].

Anpual Report of Air India and Certified
Accounts of Air India for the ysar
1967-68

THE DEPUTY MINISTRR IN THE
MINISTRY OF TRANSPORT AND SHIP-
PING (SHR1 BHAKT DARSHAN) : Sir,
on behalf of Dr. Karan Singh : 1 beg to
lay on the Table :-

(1) A copy of the Annual Report of the
Air India for the year 1967-68,
under sub-section (2) of section 37 of
the Air Corporation, Act, 1953,

(2) A copy of the Certified Accounts of
the Air India for the year 1967-68
together with the Audit Report
thereon, under sub-section (4) of
section 15 of the Air Corporations
Act, 1953

|Placed in Library. See No. LT-2798/68].

Annugl Report of Natlonal Councll of
Educational Researcd und Trainings

THE MINISTER OF STATE IN THE
MINISTRY OF EDUCATION ( SHRI
BHAGWAT JHA AZAD): 1| begto lay
on the Table a Copy of the Annual
Report ( Hindi end English versions )
of the National Council of Educational
Research and Training, for the year
1967-68. [Placed in Library. See No,
LT-2799/68].

Statemeats showing action taken by
Governmest on various assurances,
ete,

SHRI BHAKT DARSHAN : S8ir, on
betalf of Shri 1. K. Gujral, 1beg o lay
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on the Table following statements showing
the action taken by Government on
various assurances, promiscs and under-
takings given by the Minpisters during
the various sessions of Lok Sabha shown
against cach :-

(i) Statement No. 1 Sixth Session,
1968 (Fourth
Lok Sabha)

Fifth Session,
1968, (Fourth
Lok Sabha)

Fourth Session,
1968 (Fourth
Lok Sabha)

Third Session,
1967 (Fourth
Lok Sabha)

Second Session®
1967 (Fourth
Lok Sabha)

First Session,
1967 (Fourth
Lok SaLha)

Sixteenth Ses-

sion 1966 (Third
Lok Sabha)

(ii) Supplementary State-
ment Nos. 1V, V and VI

(iii) Supplemcntary State-
ment No XIV

(iv) Supplementary Stale-
ment No. 1X

(v) Supplementary State-
ment No. XVI11

(vi) Supplementary State-

ment No. XIV

(vii) Supplementary  State-
ment No. XV

[Placed in Library. See No. LT-2800, 68].

Annuil Report of National Co-operative
Development Corporation.

THE DEPUTY MINISTER IN THE
MINISTRY OF FOOD, AGRICULTURE,
COMMUNITY DEVELOPMENT AND
CO-OPERATION ( SHRI D. ERING) :
On behalf of Shri M. 5. Gurupadaswamy,
1 beg to lay on the Table a copy of the
Annual Report (Hindi and English versions)
of the National Cooperative Development
~Corporation for the year 1967-68, under
sub-section (3) of section 14 of the National
Coorperative Development Corporation Act,
1962. |Placed in Library. See No, LT-

2101,68].
Annual Report of Hindustan Aerosautics
Limited, Bangalore

SHRI L. N, MISHRA : I beg to lay
oa the Table a copy of the Annual Report
of the Hindustan Acronautics Limited,
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Bangalore, for the year 1967-68 along with
the Audited Accounts and the commenis.
of the Comptroller and Auditor General
thereon. [Placed in Lib ary. Ses No. LT-
2802/68.]

Customs and Excise Duties Export
Drawback (General) Rules, etc.

THE MINISTER OF STATE IN THE
MINISTRY OF FINANANCE (SHRI K. C.
PANT) : 1 beg to lay on the Table :-

(1) A copy of the Customs and Central
Excise Export Drawback (General)
Hundred and twenty cighth Amend.-
ment  Rules, 1968, published in
Notification No. G. S. R. 2178 in
Gazette of India dated the 14ih
December, 1968, under section 159
of the Customs Act, 1962 and
section 38 of the Central Excises and
Salt Act, 1944,

(2) A copy of Notification No. G. S. R.
2180 published in Gazette of India
dated the 12th December, 1968,
under section 159 of the Customs
Act, 1962, [Placed in Library. See

No. LT-2803/68.)

Notifications under section 28 of Mines
and Mincrals (Regulation and
Development) Act, 1957

THE MINISTER OF STATE IN THE
MINISTRY OF STEEL, MINES AND
METALS (SHRI P. C. SETHI): I becg to
lay on the Table a copy of the Notification
No. G. S. R. 2107 published in Gazette of
India dated the 7th December, 1968, under
sub-section (1) of section 28 of the Mines
and Minerals (Regulation and Development)
Act, 1957. [Placed in Library. See No. LT-
2804/68.]

Punjab Cattle Fairs (Regulation) Rules

SHRI ERING : On behalf of Shri
Annashib Shinde, I beg to lay on the
Table a copy of the Punjab Cattle Fairs
(Regulation) Rules, 1968 published in
Notification No. G. S. R.82/PA. 6/68/5. 22/
68 in Punjab Govcrnment Gazette dated
the 13th September, 1968, under sub-
section. (3) of section 22 of the Punjab
Fairs (Regulation) Act, 1967, read with
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clause (c) (iv) of lhe_Proclnmuiau dated
the 23rd August, 1968, issued by the
President in relation to the State of Punjab.
|Placed in Library. See LT-2805/68.]

Calcutta Police and Calcutta Suburban
Police (Amendment) Act, 1968.

THE DEPUTY MINISTER IN THE
MINISTRY OF IRRIGATION AND
POWER { SHRI SIDDHESHWAR
PRASAD ): On behalf of Shri Vidya
Charan Shukla, 1 beg to lay on the Table--

(1) A copy of the Calcuita Police and
Calcutta Suburban Police (Amend-
ment) Act, 1968 (President’s Act No.
29 of 19568) published in Gazette of
India dated the 6th November, (968,
under sub-scction (3) of section 3 of
the West Bengal State Legislature
(Delegation of Powers) Act, 1968,

(2) A slatement showing reasons for
delay in laying the above Act.
[Placed in Library. See No. LT-2806]
8]

Hindi Sahitya Sammelan Rules, 1968,

THE MINISTER OF STATE IN THE
MINISTRY OF EDUCATION ( SHRI
SHER SINGH ) : 1 beg to lay on the
Tablc a copy of the Hindi Sahitya Sammelan
Rules, 1968 (Hindi and English versions)
under sub-section (4) of scction 12 of the
Hindi Sahitya Sammelan Act, 1962. [Placed
in Library. See No. LT-2807/68.]

Delhi Motor Vehicles (Second
Amendment) Rules, 1968,

SHRI BHAKT DARSHAN : Sir, [ beg

to lay on the Table-s

(1) A copy of the Delhi Motor Vehicles
(Second Amendment) Rules, 1968,
published in Notification No. F.3(39)/
66-68-Tpt. in Delhi Gazette dated
the 3Ist October, 1968, under sub-
section (3) of section 133 of the
Motor Vehicles Act, 1939.

(2) A statement showing reasons for
delay in laying the above Notification.
(Placed in Library. See No LT-2808/-
68.)

AGRAHAYANA 29, 1890 (SAKA)

Papers Laid 2%
COMMITTEE ON PRIVATE MEMBERS"
BILLS AND RESOLUTIONS '

() Minutes.

SHRI KHADILKAR (Khed) : I beg
to lay on the Table Minutes of the Thirty-
cighth to Forty-second sittings of the
Committee on Private Members’ Bills and
Resolutions held during the current
session.

DEMANDS FOR EXCESS GRANTS

(GENERAL), 1966-67

THE DEPUTY PRIME MINISTER

AND MINISTER OF FINANCE ( SHRI
MORARJI DESAL) : I beg to presenta
statement showing Demands for Excess

Grants in respect of the Budget (General)
for 1966-67.

12.29 hrs.

MESSAGES FROM RAJYA SABHA

SECRETARY : Sir, I have to rcport
the following messages received from the
Secretary of Rajya Sabha :-

(i) *lI am directed to inform the Lok
Sabha that the Rajya Sabha, atits
sitting held on Thursday, the 19th
December, 1968, adopted the [follow-
ing motion in regard 1o the Mono-
polies and Restrictive Trade Practices
Bill, 1967 :

“That this House recommends to the
Lok Sabha that the Lok Sabha do
- appoint a member of the Lok Sabha to
the Joint Committec of the Houses on
the Monopolies and Restrictive Trade
Practices Bill, 1967, in the wvacancy
caused by the resignation of Shri
Indrajit Gupta from the membership
of the said Joint Commitice, and
communicate to this House the name
of the member so appointed by the
Lok Sabha to the Joint Commiitce."

(2) 1 am 10 request that the concurrence
of the Lok Sabha in the said motion,
and also the pnamsz of the member
of the Lok Sabha appointed to the
Joint Committee, may by cammum-
cated to this House.' .
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[ Secretary )

I am directed to inform the Lok
Sabha that the Rajya Sabha, at its
sitting held on Thursday, the 19th
December, 1968, adopted the follow-
ing motion in regard to the presenta-
tion of the Report of the Joint
Committee of the Houses on the
Monopolies and Restrictive Trade
Practices Bill, 1967 :--

“That the time appointed for
the presentation of the Report of the
Joint Committee of the houses on
the Bill to provide that the operation
of the economic system does not
result in the concentration of
cconomic power to the common
detriment, for the control of mono-
polies, for the prohibitition of mono-
polistic and restrictive trade practices
and for matters connected therewith
or incidental thercto, be further
extended upto the last day of the
second week of the 67th (February-
March 1969) Session of the Rajya
Sabha."

(i)

PUBLIC ACCOUNTS COMMITTEE

and Thirty-eighth Reports.

SHRI DATTATRAYA KUNTE (Kolaba):
1 beg to present the following reports of the
-Public Accounts Committee :

(1) Thirty-fifth Report on action taken
by Government on the recommenda-
tions of Committee contained in their
Sixth and Thirteenth Reports relating
to Posts and Telegraphs Accounts.

Thirty-eighth Report on action taken
by Government on the recommenda-
tions of the Committee contained in
their Seventieth Report (Third Lok
Sabha) on Paragraph 10 of Audit
Report  (Defence Services 1966-
Manufacture of Engines.

12.30 hrs.

PETITIONS Re. : DEVELOPMENT OF
KUTCH AND BIMALGAR-
TALCHER RAIL LINK.

ot ww FNe  (ag sfaa) ¢
weqy ageg, ¥ wvg fx ¥ fasw §
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FE@TE |

SHRI1 S. KUNDU (Balasore) : S8ir, 1
beg to present a petition signed by Shri
H. K. Sahu, Secretary, Railway Users’
Committee, Rourkela and more than 11,000
other citizens, demanding the construc-
tion of Bimlagarh-Talcher rail link and a
rail coach to be provided from Rourkela
to Puri.

12-30% brs.

MONOPOLIES AND RESTRICTIVE
TRADE PRACTICES BILL

Appointment of Members to Joint
Committee

THE MINISTER OF STATE IN THE
MINISTRY OF INDUSTRIAL DEVELOP-
MENT AND COMPANY AFFAIRS (SHRI
RAGHUNATH REDDY) : 1 beg 1o move

“That Shri P. K. Vasudevan WNair,
Mcember of Lok Sabha be appointed
to the Joint Committee of the Houses
on the Monopolies and Restrictive
Trade Practices Bill. 1967 in the
vacancy caused by the resignation
of Shri Indrajit Gupta with effect
from the 13th December, 1968."

MR. SPEAKER : The question is:

“That Shri P, K. Vasudevan Nair,
Member of Lok Sabha be appointed
to the Joint Committee of the House
on the Monopolies and Restrictive
Trade Parctices Bill, 1967 in the
vacancy caused by the resignatioa of
Shri Indrajit Gupta with effect from
the 13th December, 1968.”

The motion was adopted

12.31 bra.
BUSINESS OF THE HOUSE

SEYERAL HON MEMBERS rase.
MR. SPEAKER : The last discussion
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which we have put down today sbout Cal-
cutta will be postpoed to the next session.
Now, I will hear one by one.

st wwgfe wgen (gefear) @ s
weray, & arar 377 § Wi gATA A
T UF YA WIq% & | &7 ATRAT
g 1 & qefoar foer-faam ar & sar
g nF 10 femme aa §1 arig a9
FAT 9T, GFA, WATH, AA, 7T 94 §F
ot fear mar | TarEga faemg fe &
TaAifiw famars &1 fowe &7 mw
g AT o 2 fF oy &0 & 52E7 q97
wiwd ware fAari wgar & af@ gan g,
wiifE 9% 9T H @A qTAT OF  WIEH]
gdTw gt % gfaw 7 e fear #)
# qg-medt wEniT & QT TET NfaF
ARATE |

MR. SPEAKER : This was brought to
my notice at 10.45. [ am told this happen-
ed 10 days ago. 1 tried to convince them
that after 10 days, this should not be rais-
ed in the House. But 1 could not convi-
nce them. Then 1 thought, he is a simple
member and he may bring it to the notice
of the House.

SHRI JYOTIRMOY BASU (Diamond
Harbour) : It is a very serious matter,

MR. SPEAKER : Government will take
note of it. If anything can be done, they
will certaimly take note of it.

SHRI J. M. BISWAS (Bankaura) : The
Home Minister can throw some light on it.

MR. SPEAKER : How can hc now ?
1 myself came to know of it only at 10-45.

SHRI ATAL BIHARI VAJPAYEE
(Balrmpur) : Let him promise he will look
into it. The Minister of Home Affairs
(Shri Y. B. Chavan) : I will look into it.

THE MINISTER OF PARLIAMEN-
TARY AFEAIRS AND COMMUNICA-
TIONS (DR. RAM SUBHAG SINGH) :
It should pot be attributed to the Congr-
ess. (Interruptionj. How can it be attriuted
o the Congress ?
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MR, SPEAKER Two or threc hon.
members came to me and said that they
wanted to represent something and today is
the last day of the session. I also thought
that today Is the last day, but those points
cannot be answered by the Ministers, beca—
use they must be given some notice to coll-
cct information. Therefore, I do not cxpe-
ct the ministers to give any information
now. But if there are some important ma-
tters, 1 will fix up sometime after the non-
official work is over, half an hour or some-
thing like that, when they can be raised. I
hope the Minister of Parliamentary Affairs

and one or two other ministers will be
here.

SHRI RANGA (Srikakulam) Let
them put it in writing and give it to the

ministers.,

MR. SPEAKER : Whatever they want to
do irregularly, I am trying to regularise it.
(Interruptions).

Papers were being laid and Members
were shouting . . . . (lterruptions), When
| am mysell (rying to accommodate you,
why should you make this noise
( Interruption .

ot Rraa wedt (q2Ar) - e
wgre, & oAy qEAr & gmav g,

MR. SPEAKER : Instcad of shouting,
could you not spare one minute to come to
me and tell me what you wanted to say ?
Could you not do it; could you not spare
one minute of your precious time 7 1 know
you are a very important Member but you
could have spared one minute to come to
me and tcll me about it. But you only
want to make noise here. Afier all, Shri
Banerjee came to me; Shri Jyotirmoy Basu
also came to me. I think, it is only to em-
barrass the Government that you want Lo
raise it here. 1| am trying to sce how best
to fit it in. In the evening aflter Governm~
ent work and Privatc Mcmber's business is
done, if you have got the patience and mai-
ntain the quorm, let us sit for half an hour
or one hour. 1 do not mind that; but do
not make noisc like this. [ appeal to bon.
Members not to do that.
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SHRI 5. M. BANERIJEE (Kanpur) : 1
am extremely happy that you have very kin-
dly taken this decision. At that time, whether
itis 5 o'clok,or 6 o'clock some of the Minist-
€rs might not be there; so, my submission is
that the Home Minister and the Education
}Iinister specially should be present to dec-
ide about the teacher problem in U.P.

Secondly, the Kerala Government has
been asked not to withdraw the cases agai-
nst the Central Government employees. 1
do not want them to make a statement; I
do not want to argue, but these are the two
matlers . . . . (Interruption).

st TAAIE g (FREET) : FET
oA w9y Fr-wrw wfaw 77 g Ad
oy

MR. SPEAKER : What is the point in
my giving hall an hour in the evening if
you are raising it now ?

e

&Y TAAas oY 5O gy faaw
ST § fF meamgsl &1 A1 qTHAT 94N
W g Sa%r wffaw faug g wm
T1fgu | TaF fou 2r-da 9@, fomer @
A A AELE B, W AsA ¥ fHU qOIC
g

MR. SPEAKER : About the teachers,
if the Education Minister has something to
say. [ will be very happy. It all depends
on his covenience; 1 am not forcing him
because I know the difficultics of the admi-
nistration.

Now it is over. We shall take it up in
‘the evening after the non—official business is
over.

SHRI J. H. PATEL ( Shimoga )
Spoke a few words in Karnada.

Item No. 9, Nine statements showing
the action taken by Government on various
assorances, promises and under takeings . .
LIntrrupiton).

MR. SPEAKER : It is all over.

SHRI J. H. PATEL : Spoke a few words
dn Kannada.
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MR. SPEAKER : This also was discu-
ssed in the last two or three days.  About
simultaneous translation, we have been exa-
mining one new method. At present
we have got simultaneous translation in En-
glish and Hindi. We cannot have it in all
the 16 languages but if one more channel
could be added so that if somebody speaks
in Kannada or Tamil it could be translated
in English and Hindi. There are some hon.
Members who really do not know English
and Hindi; they only know their mother to-
ngue. So, we are secing if one more channel
could be added so that if some one makes a
Telugu, Tamil or Kannada speech it could
be translated into English and Hindi., We
have been examining if it is possible.

st ofa @7 (gf) awz I A
qg &1 WAt 91fgd |

MR. SPEAKER : That may not be po-
ssible becausc so many problems are there.
It may not be possible by the Budget sess-
ion because you have to import some equi-
pment and train translators in all the 14 la-

nguages. But we are at it. [ have discu-
ssed it. 1 may assure the hon. Member
that we are also as anxious as the hon,

Member.

SHRI J. H. PATEL : Thank you.

12.40 hrs.
MOTION UNDER RULE 388

Suspension of Proviso to Rule 74 in rela—
lation to constituation (Twenty Second
Amendment) Bill.

THE MINISTRY OF HOME AFFAIRS
(SHRI Y.B. CHAVAN) : Sir 1 beg to
move :

“That this House do suspend the first
proviso to Rule 74 of the Rules of
Procedure and Conduct of Business
in Lok Sabha in its application to the
motion for reference of the Bill
further to amend the Constitution
of India, to a Joint Committee of the
Houses.”

MR. SPEAKER :The question is :
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“That this House do suspend the (27) Shri Om Prakash Tyagi
g_st proviso to Rule 74 of the RI.IIFS of (28) Shri Atal Bihari Vajpayee
Procedure and Conduct of Business (29) Shri G. Viswanathan
in Lok Sabha in its application to 30) Shri Y. B. Ch d
the motion for reference of the Bill (30) Sbri Y. B. Chavan, an
further to amend the Constitution of .
India, to a joint Committee of the !5 from Rajya Sabha;
Houses.”
that in order to constitute a sitting of

The motion was adopted

12.40% hrs.

CONSTITUTION (TWENTY-SECOND
AMENDMENT) BILL

THE MINISTER OF HOME AFFAIRS
(SHRI Y. B. CHAVAN) : I beg to move :

“‘That the Bill further to amend the
Constitution of India, be referred to
a Joint Committee of the Houses
consisting of 45 members, 30 from
this House, namely -

(1) Shri Dcbananda Amat

(2) Shri Bedabrata Barua

(3) Shri Fakhruddin Ali Ahmad
(4) Shri B. Bhagavati

(5) Shri R, D. Bhandare

{6) Shri Anil K. Chanda

(7) Shri M. K. Nanga Gowder
(8) Shri Hem Barua

(9) Shri Dhireswar Kalita
(10) Shri K. M. Koushik
(11) Shri Valmiki Choudhary
(12) Shri Bal Raj Madhok
(13) Shri K. Ananda Nambiar
(14) Shri Nihal Singh
{15) Chaudhary Nitiraj Singh
(16) Shri T. D. Ramabadran
(17) Shri M. B. Rana

(18) Chaudhuri Randhir Singh
(19) Shri J. Ramapathi Rao
{20) Shri V. Sambasivam

(21) Shri Shantilal Shah

(22) Shri Naval Kishore Sharma
423) Shri Prakash Vir Shastri
(24) Shri Sheo Narain
(25) Shri Vidya Charn Shukla

" {26) Shri G. G. Swell

the Joint Committec th: quorum shall be
one-third of the total number of members
of the Joint Committee;

that the Committee shall make a report
to this House by the first day of the next
session |

that in other reports the Rules of Proc-
edure of this House rclating to Parlimen-
tary Committecs shall apply with such var-
iations and modifications as the Speaker
may make; and

that this House do recommend to Rajs
ya Sabha that Rajya Sabha do join the
said Joint Commitice and communicate to
this House the names of 15 members to be
appointed by Rajya Sabha to the Joint Co-
mmittee.”

MR. SPEAKER : The motion is befroe
the House,

SHRI ABDUL GHANI DAR (Gurga-
on) : 1 beg to move :

*That the Bill be circulated for the
purpose of eliciting opinion thereon
by the 15th February, 1969." (1)

SHRI SURENDRANATH DWIVEDY
(Kendrapara) : Mr. Speaker, Sir, at long
last this complicated question of reorgani-
sation of Assam has come before the Hou-
se in the shape of a Bill although of a lim-
ited nature. 1 welcome it,

Sir, asis known to the country, the
problem of hill tribes of Assam has been
hanging fire for the last several years. They
have been agitating that they should have
full opportunities for their self-expression
and de.clopment and their demand s that
they must be given a full-fledged State.
That scems to be the demand not only of
the hill tribes of Assam but, probably, all
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over the country wherever these tribes live
in difficrent regions of the country ina
concentrated way.

This Bill appears to have dealt with
only a section of the hill tribzs of Assam.
But the approach to this problem, from the
very beginning, should have been how to
solve the entire problem of the hill tribes
because, by conceding one demad and not
taking up the problems of other sections,
probably, we are going to crcatc more
problem than actually solving them.
The refore, [ would like to know from
the Mintster whether the Government, at
any time when they took up this problem,
have thought of a policy for the entire reo-
rganization of the hill tribes areas. That
is very essential because naturally the hill
tribes arc interested in preserving their cu-
lture, their society, their mode of living,
and at the same time they want to  develop
50 that they can come on par with the oth-
er sections of the community. We have
provided certain reservations, certain facili-
ties, in the Constitution for that. But that
is not enough. It is admitted that, during
the last 20 years, afler the promulgation of
the Constitution. we have not begn  able to
provide opportunities and fucilities so that.
as was visualised in the Constitution, after
ten years the hill tribes and Scheduled Cas-
tes would be developed in such a manner
that therc will be no nced for such reser-
vations. This is a slur, a sad commentary,
on thz functioning of our ecntire governm-
ent administration and the development pr-
ogrammes in this country.

Thz hill tribes problem has also social
and political aspects. Some of them live
in the border areas which are very sensitive
areas for us. Therefore, from the security
point of view, it is cssential that we look to
this problem: not only because there s
some agitation somewhere, some situation is
developing somewhere, some tribes are org-
anized to put up a strong agitation, that
the Government is bound to look only to
their problemis: it is not only to meet the
particular situation developing in certain
areas, but it has also to be considered from
this point of view that whatever reorganiz-
ation we do, it must take into consideration
the entire border securlty problem as well.

Bill 2%
From that point of view, specially the pro-
blem s of hill tribes in Assam has a special
significance, There are other arcas in Ass-
am which are demanding some sort of a
self-government. What is their attitude tow-
ards that. What is it that they want to
provide for them so that on oiher agitation
starts in Assam again for the bifurcation of
that State 7 1 would also like to know
whether, if it isa compromise that zfter
negotiation they have come to sonie urder-
standing, the agitation for a separate Hill
Statc has been given up by the organisation
which was spcnsoring or spearheading the
cause of tlicse particular arcas and with
which we had somec necgotiated settlement
as a result of which this Bill has come bef-
ore the House for adoption. 1f that agita-
tion has not been given up, 1 would also
like to know whether this particular organ-
ization with which we have come to some
understanding has the following of the ent-
ire hill people of thosc arcas with them.

Only day beforc yesterday some young
men who called themselves as the Hill
Tribes Democratic  Organization, etc. met
me and told me that, so far as the demand
far a separate full-fledged Hill State is con-
cerned, that demand has not been given up,
that they are not satisfied with this Bill and
that they do not support that particular or-
ganization. There is some section in the
population who are agitating for that. 1
would, therefore, like to know whether this
particular organizaticn which conducted the
negotiation has given this assurance that,
so far as those arcas are concerned, there
will be no agitation of that nature and that
they will stand by this Bill and see that
such an agitation does not spread in those
areas.

Sir, in this Bill therc arc certain
featurers about which I wish to make a
reference and [ wish to seek certain clarifi-
cations from the hon. Minister. They have
proposed that in respect of the autonomous
Assembly that has been put forward, the
members will be partly nominated and
partly elected. I do not understand what
it really means. Although you are not
conceding a full State to them-that is all
right--what is the idza of having a partly
nominated State ? Who will nominate them,
Sir ? Why cannot we concede that they have
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<lected status ? Why should we have this
nomination ? Do the Government believe
if they are given the full power for election
thiey may help such representatives as would
ultimately defeat the very purpose for which
this concession is being given ? Is that the
idea why they want to nominate persons who
are not connected at all with that region.
I don'tknow. [ don't know what is their
idea. I think, when the Constitution is be-
ing amended and when we are saying that
we are trying to meet the aspirations of
certain sections of our population there
should be no pomination at all and, within
the limited powers that we are giving to
them, they shculd be gived full opportunity

for election to be represented in that  limi-
ted Statehood or whatever it is.
I would therefore urge this aspect for

the consideration of the hon. Minister and
1 feel, Sir, when the Select Committec goes
into it, Government would agree to it, that
so for as this portion is concerned, namely,
partly nominated and partly eclected, that
portion would be deleted altogether.

Sccondly, Sir, [ wish to say this. The
APHLC had boycotted the Assam legisla-
ture and their representatives resigned from
the membership, Those places arc  still
vacant, Sir.  After they have recached an
agrecement and have accepted this proposi-
tion [ felt, and 1 believed, probably they
would have lifted the boycott so far as the
Assam legislature is concerned.What is the
Government's proposal 7 Are they going to
hold the by-clections soon so that those
hill people are given an opportunity to par-
ticipate in the present Assembly ? Have
they lifted the boycott 7 I am told, there
is a move not to hold the by-elections till
this Bill is passed or some such machinery
i8 set up, to implement this. If that isso
I thiok, Sir, it is highly objectionable. The
people of that area would be deprived of
the opportunity of having clected representa-
tives in the Assam legislature till they have
an autonomous State like that. [ would
like the Government to make it clear and
to sec that by.clections to these Assembly
scats are held as quickly as possible.

So far as constituting new States are
comocrned, this is not & sew State, nor the

KEighteepth State, It is all right. We

Bill Fx ]

committed a mistake, 1 would say, by baving
a gmall State like Nagaland which is not
viable and which cannot be viable at any
time. On the other hand what we do s,
we give a fillip to these movements—even if
they are not viable, even if there is no lin-
guistic consideration, if they put forward a
demand, if they put pressuie, then, some
sort of Statehood at some stage or other
is concided. Sir, there must be a policy.
Is the Government prepared 10 have more
States in India 7 1s India going to be divis
ded into small States of this nature again
or, are we going to put a stop to this 7

1 think that we should put a siop to
this fragmentation of the country into small
States like this. As [ said in the beginning,
in order to stop movements of this nature
it is neccessary that  the Home Minister
should at least give an indication whether
Government are thinking of any uniform
policy so far as the hill tribes in this coup-
try are concerncd. If they have a come
prehensive policy in this matter, then the
entire country will be with them, and for
all time to cone, we would have solved this
problem. For, as | have said, it is not only
a question of Assam. 1 am told that al-
though Shri Jaipal Singh has gone over to
the Congress Benchaes, the Jharkhand move-
ment is still there and before the mid-term
elections the Jharkhand party has again
heen revived and there is agitation for hav=
ing a Jharkhand province there.

SHRI BASUMATARL ( Kokrajhar )
What about Koraput ?

SHRI SURENDRANATH DWIVEDY :
1 do not think that any such demand is
there, although the refugees have ‘gone
there.

On the other hand, 1 hear that Tehri-
Garhwal and other areas which are now in
the area called Uttarakhand are demanding
a separate province. [ think this needs
consideration because Shri Panikkar who
was @ member of the States Reorganisation
Commission had suggested that UP was
such a big and unwidely.or gigantic State
and it should be bifurcated. He bad stated
that b of the idely pature of that
State not only literacy in that State was the
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Jowest in the country but even industrially
and otherwise also it is backward, becapse
administratively with a big State it is not
possible to manage things properly, So,
from that point of view, if there is a de-
mand in the undevcloped areas of the hill
tribes that they want a separate adminis-
trative arrangement so that they could have
their own development and proper attention
could bz paid to the developement of those
areas that is a different demand altogether.
Government have to make up their mind in
that regard. Such demands are bound to crop
up in different regions of the country where
there is concentration of population of
Schedul:d Tribes who are undeveloped and
who are aspiring and hankering after greater
opportunities for development etc. Unless
we do that, 1 see the danger of these tribes
being exploited by elements which are not
interested in the development but who want
to make political capital out of it.  That is
how the, lisintegratior process in the coun-
try would start. 1o order to stop that, 1
again emphasise this point.  Government
may have solved this problem for the time
being so for as the Khashi and Jaintia Hills
are concerned. But unless some uniform
policy is decided upon to meet this problem
1 am afraid that this will not really stop the
movement, but probably it will give encou-
ragement to other hill tribes to start move-
ments of this nature.

SHRI P. VENKATASUBBAIAH (Nan-
dyal) : At the outset, | would like to sub-

MR. SPEAKER : The hon, Member
may resume his speech after lunch. But 1
just want to make an announcement.

Non-official business is scheduled to
start at 3.30 p. m. But [ think that after re-
ferring this Bill to the Joint Committee by
about four o clock or s0. the non-official
business may be taken up. We shall sit
half an hour late. "I would appeal to hon.
Member to have this Bill referred to the
Joint Committee by about four o® clock. 1
have some names before me here, and they
will no doubt be called. 1 have got the
names of Shri Ram Charan, Shri Bal Raj
:Madhok, Shri Vasudevan Nair and others.
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SHRI RABI RAY (Puri) : Shri S. M.
Joshi also.

MR. SPEAKER : Of course, when we
talk of Assam, we cannot think of Assam
without Shri Swell.

SHRI BASUMATARI ; I also want to
speak because we are more concerned.

MR. SPEAKER : The hon. Member’s
party will give the list. Therefore, I would
suggest that by about 4 p. m. this Bill may
be referred to the Joint Committee, and
then we may take up the non-official busi-
ness.

SHRI PREM CHAND VERMA (Ham-
mirpur) : 1 also want to speak.

MR. SPEAKER : The Congress list
has rot yet come. When il comes, they
will be called. But do not create problems.
By 4 P. M. at the latest, we must have this
referred to the Joint Committee and then
take up the non-official  business. After
that, we have the other items.

13 brs.
The Lok Sabha adjourned for Lunch rtill

Fourteen of the Clock,

The Lok Sabha reassembled
ar  five minutes past
Clock.

after Lunch
Fourteen  of the

[Mr. Deputy-Speaker in the Chair]

CONSTITUTION ( TWENTY SECOND
AMENDMENT BILL--CONTED,

MR. DEPUTY-SPEAKER : We have
just 2 hours; 15 minutes gone I will request
that we conclude this debate by 4. You
will get an opportunity to discuss it more
when the report is presented. I will request
every member to be very brief.

Mr. Venkatasubbiah.

SHRI P. VENKATASUBBAIAH (Nan-
dyal) : At the outset T would like to con-
gratulate the Central Government and also
the Government of Assam and APHLC for
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having found out a solution for this wvexed
problem. I this connectionl would like
to congratulate the other political parties
in Assam and in other places where they
have lent their wholehearted support to
this solution. The work of the Home Mini-
ster has been very tough in these days. |
can say that the Congress Party played no
small part in coming 1o a conclusion by
protracted discussion among themseclves but
also getting the views cxpressed by the
parties who are interested and [ must con-
gratulate especially the Home Minister for
having found out a solution and bringing
forward this picce of legislation before the
House.,

Shri Dwivedy while opsning the debate
on this matter has raised some Iimportant
issues and said that the Government was
not alive to the situation and that this Bill
may lead to further disintegration. 1 may
point out in this connection that Shri Dwis
vedi is mixing up issues which are not quite
pertinent to this problem, May I refer to
the Constitution and the Sixth Schedule of
the Constitution where it has been clearly
stated that these arecas enjoy a special posi-
tion.

The first provision in the Sixth Schedule
reads as follows :

Subject to the provisions of this paras
graph, the tribal areas in each item
of Part A of the table appended to
paragraph 20 of this Schedule shall
be an autonomous district,

In the Sixth Schedule the places have all
been mentioned. So, even while the Cons-
titution was framed, these arcas were
given a special position. So, it is not as
though the Government of India are making
a fresh attempt to solve this problem at
this juncture by making them autonomous
regions. While solving this problem a
great many problems have arisen. The
people of that area including the plains and
the tribal areas have been living for cen-
turies in & very peaceful manner and these
people wanted to develop their own econo-
mic and culrural life, and in that process
they wanted some more autonomous power
. to be given to their local councils which 18
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now being termed a legislative assembly; it
does not mean that it will lead to the dis-
integration of this country. 1 feel that it
will lead to a happy integration and also
to the quicker economic development of
the arcas concerned. '

The Assam Government in their wisdom
the APCC and the other political parties
were alive to the situation, and the APHLC
leaders also after protracted nepotiations
had realiscd their responsibility and they
were not less patriotic than anyone of us
here. So, at last a good and happy solu-
tion has been found to this.

Even the Statcs Reorganisation Commi-
ssion had suggested different yard-sticks to
deal with different problems. That Commi-
ssion was mainly intended to carve and States
on a lingustic basis. But they did not go
purely on that criterion. Many other factors
were tzken into consideration. They had
clearly stated the broad principles that they
had adopted but had said that each case
had to be decided on its merits and there
should be a different yard-stick for matters
concerning different issucs. My hon,
friend Shri Surendranath Dwivedy said that
the tribal areas in other parts of the coun-
try might take this as & clue and try to
raise somec demands which might lead to
the disintegration of the country, I do
not thiok so. Situated as thcy are geogra-
phically, the tribal areas being scattered
throughout the country, their problems are
different and their geographical position is
also quite different. So, that is not quite
relevant to the present discussion. At the
same time, I want the Joint Committee to
g0 into these matters, thoroughly and come
forward with a ubanimous report to this
House. i

But before that, I would only suggest
that this problem of tribal welfare and also
giving cqual rights and equal opportunities
to the tribal population who have not been
that much developed as the people in the
other parts of the country must be chiefly
borne in mind.

Afier Independence, we have been wit-
nessing not only certain undesirab’'e and

" anti-national activitics but certain unhappy
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feclings here and there.  Every agitation
that takes place in this country should pot
be misconstrued as leading to disintegration.
That is the point which 1 would like to
drive home in this speech. There are
many elonomic problems as well. There is
the case of Baster; there is the case of
<Chotanagpur. There are also the tribal
areas in Andhra Pradesh, for instance in
Visakhapatnam and Srikakulam where there
18 a large percentage of Adibasis, their pro-
blems are quite different. So, every effort
has to be made to see that the condition

©of these people is improved and the sooner
the beiter.

I do not think that the measures so
far taken by the Government, as for ins-
tance, through the Scheduled Castes and
Scheduled Tribes Commissioner have been
able to cope up with the problem. Their
task is quitc different. We have to tack'e
the problem not only at the economic level
but also at the psychological level. They
must be made to feel that they will be
-associated with the governance of this cou-
ntry and representatives will sit to lo 'k after
the amelioration of their conditions. That
psychological rapprochement and Rappor: must
‘be brought about so far as the Adibasis are
-eoncerned. In my State, in Visakhapatnam
:and Srikakulam, unforlunately, the politi-
-cians took advantage of the economic con-
-dition of the people and they wanted to
raise an insurrection and the Naxalites
-had begun to operate in that area. So,
thesz are matters where the other political
- partics also should be approached now;
this is not a matter to be used as a political
wecapon;this is a matter concerning the wel-
fare of the vast tribal population who as a
aesult of centuries of neglect have been
geduced to poverty. These matters have to
looked be into in that light.

Of course, this Bill is mainly concerned
* with the reoraganisation of Assam, but even
in spite of the reorganisation, care has been
taken to see that gradually there will be an
" integration of the arca and there will be
uniformity of development in the tribal
areas as well as the plain areas. In this
connectioa, I would request the hon. Home
Minister thith: should also bestow his
-attention on th: g2neral welfare of the vast
dribal papulation living in  this country.
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I am also alive to the fact that allalong
there had been a sort of lopsided develop-
ment. It may have been so because of
paucity of funds or various other reasons.
1 do not know, but they were not able to
give that much attention to the problem as
it deserved.

Many co-operative  socicties  were
formed, but they went into the hands of
the capitalists and other people who had
exploited these socicties to the detriment
of the welfare of the tribal people. 1 hope
the Home Minister will bear these things
in mind.

Once again, I congratulate the Central
Government and also the APHLC leadcrs,
especially Shri Swell, who has taken a keen
interest in this matter ; he was able to
convince the Central leaders as well as
many of us. I am glad that a happy
solution has come about. 1 would appeal
to my hon. friend Shri Swell to see that
this Bill which has been brought forward
in good faith by Government will be
implemented in fote and there will be no
more misapprehensions about it and no-
agitations about it.

SHRI NANJA GOWDER (Nilgiris) : [
rise to support the motion to refer this Bill
to the Joint Committec. The hill people
in various parts of the couniry have been
agitating for quite some time for the
Government conceding their special problems
and taking remedial measurcs accordingly.
When the hill people are clubbed with the
people in the other arcas, unfortunately,
their special problems are not taken into
account either for developmental purposes
or otherwise. They, therefore, feel
neglected, which results in a great deal of
frustration and resentment.

In so far as the hill arcas of Assam are
concerned, their emotional aspirations were
being exploited by international elements
and underground Nagas. There have been
several developments as a result of such
interference by these elements. The other
hill people too were very restive and certain
extremist groups emerged advocating violent
means and methods. Immediately after
its last conference at Imphal, the APHLC
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had even to expel one of its important
kwaders pamely Mr. Hopingstone Lyagdoh,
who through sheer frustration now feels
sonvinced that nothing short of extremist
action can persuade the Government of
India to fulfil their own undertakings to
moct the just and legitimate aspirations of
the hill people in Assam. While the action
takena by the APHLC to expel Lyngdoh was
fit and proper. it should not blind the eyes
of the Government of India and the country
to the grave danger that other hitherto
liberal leaders and their followers may also
turn into violent extremists.

Timz was running out. Every day of
delay worked against national interests. It
woald have been the greatest tragedy for
this country if the leadership of the remain-
ing peaccful hill arcas of Assam were to
pass out of the hands of the present
patriotic and nationalist lcaders into those
of the extremists.

Th: task before the Gowernment of
India was quite clear. It had no alterna-
tive but to initiate during the current
session of Parliament, legislation to imple-
ment its declaration and decisions of the
13th January, 1967 whereby a *‘Fcderal
State” within the Indian Union was envis=
aged for the entire north-eastern region,
with equal status and dignity for all the
constituent units ; the first alternative
which has been accepted by the Govern-
ment of India would, I am sure, satisfao-
torily reciprocate the trust that the hill
people have reposed both im their own
leaders and the national leadership.

I therefore support this motion. I am
sure these proposals will be examined care-
(ully by the Joint Committee and accordingly
recommendations would be made during
the pext session for acceptance of their
recommendations by Parliament for final
implementation of the decision of the
Government of India.

SHRI BHAGAVATI (Tezpur) : Mr.
Deputy-Speaker, Sir, this Bill is meant to
.emable the Government to bring fecrth
another Bill 10 reorganise the State of
Assam on the lines in which an announce-

Bl us
ment was made by the Government of
lndia oo the 1ith Secptember, 1968. So,
this is an enabling provision. Articles 3
and 4 of the Constitution have laid down
provisions for the formation of new States,
but these articles do not apply in this case
because Assam will not be divided. Assam
will remain undivided, and it will coniinug
to enjoy the same status as is enjoyed by
her at present as a State within the Union
of India in the First Schedule.

We are faced with difficult problems
in that region. I do not want to go into
the history, but there was a demand by a
scction of the hill people for a scparats
State. We in the plains did pot think that
it would be 1o the best interests of the hill
people as well as of Assam as a whole,
There was difference  of opinion, but
ultimately, we could come to some agree-
ment. I join my hon. friend Shri Venkatae
subbaiah, and 1 pay compliments to the
Home Minister, Mr. Chavan, to Mr. Chaliba,
the Chiel Minister of Assam, to the APHLC
leaders and the leaders of various political
parties in this country for showing for-
bearance, patience, understanding end a
spirit of accommodation in going through
long discussions and negotiations to find
out a solution. We have ultimately found
out a solution.

1 know that there are pcople who have
misapprehensions and misgivings about
this schéme. Some peoplc have said that
this three-tier system cannot work. There
arc people who say that this scheme will
have serious repercussions in other paris
of the country. There are people whp
say that this half-hearted measure, this
compromise measure can ncver satisfy the
extremist sections, both in the hills and the

‘plains, and so ultimately it will have o

be again changed. It may be true that
there are people who think in that way,
and there may be force in their arguments
also to some extent.

But the main question is bow to bring
about fusion and unity amongst the people
io that part of the country. If we study
the comparative figures of populatiop in
the country we will find that i no other
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State there are so many peoples from other
States as in Assam. The population
Pattern and composition is like this : There
are various ethnic groups, races, and people
of different languages and religions. 1
think it is 01 of the most difficult political
and administrative tasks to bring about
fusion among the people there. Nowhere
in India is this so difficult as in Assam,
That is why at the time of framing the
Constitution, the framers put in that Sixth
Bchedule for that part of the country.

Now, after some lapse of time, it has
been found necessary to bring about certain
changes in the administrative set up there.
S0, we have thought of this formula, which
fulfils two conditions. One condition is
that the unity of the State of Assam will
be maintained. Another condition is
that this will satisfy the legitimity political
aspirations of my hill brethen. Unity is
most impartant. One of the greatest seers
of this country, Acharya Vinoba Bhave,
has established an ashram in North
Lakhimpur on the border of Assam and
NEFA. H: has said on more oc:asions
than one that the message of unity will have
to be carried on from that corner mnot only
for that region, not only for this country,
but for the countries which surround
India. That mzssage has deep significance.
How can we develop unless there is unity
amongst different sections of the psople ?
Therefore, T am glad that, that principle has
b=en acceptzd in this Bill that unity of
Assam is to be maintained. We: cannot
achieve unity marely by lecturing on unity.
We have to show sympathy towards the
‘political aspirations of diffzrent sections of
‘people. Thiy must be made to fesl that
‘they are participating in th: administration
-of th: country or State. That is why
~we azrezd to this formula by which certain
Subjects are going to bz tramsferred to
th: autonomous State from ths State list
as cnumsrated in th: S:zventh Schedule.
This formula will satisfy the people of the
hills and th: plains. I can say on behalf
of th: pyiple of Assam that they have
accepizd this formula largely. There may
be sons lacunac hire and there. Govern-
mant prepas: to refer this Bill to a Joint
“Connittee. T am sure this committee
~will go into this Bill thoroughly and remove
the defects, if any.
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There is one point that was referred
to by Shri Dwivedy. That is about
nomination. I know it well that Election
will be the general rules, and nomination
will be for minorities only if found necess-
ary. But I think this is a enabling
provision. If it is thought necessary,
then only, the matter will be brought forth
when we take up the Bill for consideration.
At this stage, I do not think that we>can
go into all the details. But, we shall
consider those details when we sit in the
Joint Committee.

Sir, I now want to refer to another
matter. That is in paragraph 20 of the
Sixth Schedule, there is a Table -- Part A
and Part B in which tribal areas in Assam
have been defined. The Part A lays down
the Khasi-Jaintia Hills, Garo Hills, Mikir
Hills, North Cachar Hills and Mizo Hills
as Hill Districts, In this announce-
nient by Government on the 11th Septem-
ber, they said that the Garo and Jaintia
Hills will be brought together in the
antonomous, State straightway while the
Mikir Hills and North Cachar Hills will
be given the option either to remain with
Assam as they arc now or to Join the
autonomous State. That decision will
have to be made by the two-third majority
in the district Councils. But, no mecn-
tion is made about the Mizo Hills
possibly because of the disturbed conditions
there. 1 think that when normalcy returns
there, the Government will think about
the Mizo Hills also. Some sort of an
understanding must be arrived at to bring
this hills also within the scheme of things.
When we come to Part B of paragraph
2) of this Table in the Sixth Schedule,
we find that NEFA--North--East Frontier
Agency--is there. But, no mention has
bzen made about NEFA in this scheme.
Personally, T feel very strongly that it is
high time that we should give some
autonomy to NEFA on the lines of the
autonomous State which we are going to
form under this scheme. That is very
important. We cannot delay that as there
will again be agitations and there will be
bickerings and misunderstandings. There-
fore, I think that if we can bring NEFA
also within Assam in this way giving the
people of NEFA some autonomous powers,
that will be good for India as a whole.
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Now, Government is proposing to set
yp an Advisory, Council for the whole
North-East region to encourage an integrat-
ed approach to the problem connected with
security and development. This is very
important, That is why I welcome it.
And I hope that will work very well. If
we can divert tha attention of the people
from mere political issues to the economic
issues, this dissatisfaction will vanish and
we can live happily.

1 would now appeal to the hon. Members
because they are ths leaders of th: public
PPinion in the country to create conditions
in that part so that we may begin to work
out this scheme,

I whole heartedly support this measure
without any mental reservations and I want
this schems to succeed. And we can
succeed only if all leaders in this country
coop:rate and give thsir whold hearted
suppart to this schame. I hope the hill
le:lldcrs too will give their full support to
this sch2m: and thare will be no res:evation
on their part.  If w2 go on sp:aking about
scparation, w: cannot mike this scheme
8 s5usc:ss. You must remove all doubts
and suspicions as also the misgivings from
our minds and create ths conditions to
w.?rk this scheme succeisfully. I hops
ﬂll!l will bz dons. Therz is rzal.y no clash
of interest between the Hills and the plains.
ThE peopl: of Assam-Assimes: people are
Inzapable of exploiting any body. 1 can
say that the vally people are ready to go
1o the farthest length to meet their hill
brothzrs and I have no doubt about that,
the hill men are standing on the hill top
to welcome us with their hands outstretched.
_Tbal is my feeling.

SHRI BAL RAJ MADHOK ( South
D?Ihi ) : Mr. Dzputy-Speaker, Sir, the Con-
stitution is the organic law of the country,
'l_'hnush there is provision in  the Constitu-
‘%ion for its amendment, yet it was assumed
whzn th: Constitution was made that the
Coastitution would not be amended a in
very ligh'-hearted manner again and again.
During the last 18 years of the existence
of our Coastitution we have amended it
2] times and now we are going to amend
it for the twenty-second time. I will not
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mind amending it again and again provided
we amend it to make it better, to make it
more uscful and to solve the country's
problems. Unfortunately, it has been
amended many a time not to any good
purpose but only to circumvent the courts,
to limit people’s freedom or only to add to
the disruption in the country. | sometimes
felt that what the great Sardar Patel
achieved in the first two years of our
freedom was being destroyed during the
last 18 years. He integrated us ; he
destroyed the designs of the British who
wanted to balkanise the country, but after
he is no more attempts are being made to
work up the disruptive forces all over the
country,

India is a vast country and, therefore,
diversities are quite natural in it. Dsmo-
cracy also encourages diversitics. Demo-
cracy encourages disruption also. Demo-
cracy has many good points but there is
one inherent and basic weakness in demo-
cracy. Because of the importance of block
votes in elections the parties and ths social
and religious groups encourage separatism
and parochialism to get bloc votes. This
is one result of democracy which could
be seen all over the world, wherever we
have democratic constitutions.

The only antidote to these disruptive
effects of democracy is a strong nationalism
which emphasizes the unifying factors and
which keeps the country together in spite
of the disruptive forces that are released
by democracy. We in this country have
demozracy based oa adult franchise but
we have no nationalism. We do not know
the basis of Indian nationalism. It is
strange that discussions are taking place
in the country today, after 21 yecars of
fieedom, as to what is the basis of Indian
nationalism. Sometimes people quarrel
as to whether we should call ourselves
Indian nation, Bharati nation or Hindu
nation. [ wonder whether these fools
understand that Indian, Bharati and Hindu
mean the same thing. The word *Hindu'
is the exact synonym for the word ‘lndian’
and the word *Indian’ is tbe exact Greek
synonym for the word ‘Hindu'.

When this is the situati when |

L et 4
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are quarrelling even about the basis of
Indian natiopalism, if you go on encourag-
ing separatist trends, where will it lead
the country to 7 [ am not opposed to
giving the maximum autonomy to every
part of the country. Within the country
we should try to create conditions in which
people of ewery region can risc to their
full stature in ‘all possible ways, their
economic needs could be satisfied, their
social needs could be looked iato and their
political aspirations also could be satisfied.
But they should all fit in within the one
framework ond feel that they arc part of
one country and they are not independent
states. Unfortunutely, when we described
our country in article | of the Constitution
as *‘India, that is, Bharat, is a Union of
States,” we created wery, very wrong
gotions in the people’s minds and when
you creale a scparate Stalc anywhere in
the country, the feeling comes, **Well, we
are somcthing ; we arc sovereignm : the
Centre is at our mercy.” Even though
the Coastitution gives quite wide powers
to the centre, psychologically an effect is
greated and that cifect is  particularly
contagious wheu you create very small
statcs not oul of any considered opinion
or thought but under pressure.

1 was in this parliaments seven years ago
when the Siate of Nagaland was
created and the Constilution was amended
for that purpose. The late Pandit Nehru
was alive at that time and 1 had then told
bim that he was opening the floodgates of
disruption in the country by creating ths
State of 3§ lakh people in Nagaland and
that he would not be able to stop the
people of Jaintia Hills, Khasi Hills.
Mikicr Hills or other groups to demand
a similar status for themselves. I am not
hoppy that my prediction has come true.

Even now, after 7 years, we have learnt
nothing. Pandit Nchru's approach was, “Af-
ter me, the deluge™. Lam sorry Mr. Chavan
fa also following the same approach. *After
me, the deluge. Sodar as I am here, let
fmo scitle something. What will happen
to the country after me, it is not my
concarn.” My~ ﬂnl to you is that that
is not a correct approach. That is nota
sigtiogalist approach.
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1 know our eastern region is a veén
difficult area. There are number - of
problems. The people have their owsa
aspirations also. I want to satisfly those
aspirations. But we should do things o
which these aspirations are fulfilled buf,
at the same time, the overall security neods
of the country are also satisfied because
we should not -forget that our eastermn
region is a very s:nsitive region. Pakistan
has its evil cyes on it ; China has its evil
cyes on it. Both of them are trying to create
trouble in *that arca with the help of foreign
missionarics also. Therefore, in view of
this, - I again suggest that instead of tzking
steps for piece=meal seltlements, there
should be a comprehensive plan.  Just
as my hon. fricnd, Shri Bhagvati, mentioned
just now. there is also the question of

Miker Hill, of Cachar Hill and of NCFA

tribcs. Don't you think that thcy also
have same aspirations 7 1In Mizo area,
we know what is happening.  You will

have to make some arrangement for them
also.  You will come agiin  to Parliament
with another amendment of the Constitution
afwr creating more disruption. My plea
again is, the plea that T have often made
in this House, thut let us not do things
under pressure, whether from this side or
from that side. Let us not move like 8
pendulum. Let us take a considered
view. Ours is the highest national forum
of the country, Let.us take into considera-
tion the legitimale aspiratio s, the legiti-
mate nceds, the legitimate difficultics, of the
people of Hill areas. Let us also find out
what were the reasons which crealed a
desire for scparation from Assam in them.
Let us take into consideration the overall
intcrest of the country from the sccurity
point of view and from the overall develop-
ment point of view of the country asa
whole. Then, let us arrive at a considered
plan and let us amend the Constitution,
if need be, to cnforce that plan so that
the problems may be setiled for good. But
the way we are doing. my fear is that it
will only aggravate the problem, "

1 have before mo a small memorandum
that is being circulated by an organisation
called the Hill States People’s Democratic
Party in which they say that they do net
.accept this plan and that they waat a full- -



3.

Sedged State. Therein, they have pointed
out that the A. P, H. L. C. Which isa
party to this plan which is now being
implemented through this amendment of
the Constitution is also not really serious
about this plan. In their Conference at
Tura, they also pleaded with their people
& accept it on the ground== 1 quote :

*‘(a) it should be given only a fair
trial ; (b) it would be only a stepping
stone towards a full-fledged Hill
State ; (c) their programme of non-
violent direct action would only be
kept in abeyance and (d) the recruit-
ment and fraining of volunteers
would go on as usual,”

May be, this is a propaganda of the other
side. Bul there are people who do not
accept even this plan and who think that
the Assam Hill People’s Conference also
is accepting the plan with mental ressrva-
tions, that they also do not accept it.
Tomorrow, they may use it as a stepping
stonz for demanding something more.
There are many more people miy be in a
majority, may be in a minority, who do not
accept it at all. Therefore, my plea is :
Let us not rush with it, Of course, we
will discuss the details in the Joint Select
Committze. But my plea is on a wider
issu¢. Lct us not rush with it. I had
Suggested in this House that a high-power
‘Commission should be appointed, consist-
ing of some Members of Parliament, some
military experts, some administrators, who
should look into the entire problem de novo
and make the suggestions. It should not
!:e beyond human ingenuity to develop a
'Plan to present a plan, in which the local
mspirations, the local needs, the political
aspirations of the people can be reconciled
with the overall unity of the eastern region
and also the overall interests, economic,
political as also military of the country
‘as a whole,

If such a thing should be done and in
‘the light of that, if an amendment of the
“Constitution could be introduced. then I
will be too bappy to support it. Baut, as it
is, on the face of it, I do not feel inclined
, bo accept or support this. But we keep our
" mind opan. We are going to the Joifit
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Select Committee and there woe will discuse
But I still hope that the Home Minister will
reconsider the whole thing and be should
be able to come before this Houss with a
comprehensive plan and not. & piecemeal
plan or a piecemeal solution that is envisaged
in this Amendment,

SHRI SWELL (Autonomous Districts) :
Mr. Deputy-Speaker, Sir, 1 am beholden to
my friend, Shri Venkatasubbaish, for certain
complimentary comments on my Party, the
All Party Hill Leaders Conference, and on
me personally, and I fully reciprocate his
feelings. 1 would also like to join my
fricnd, Mr. Bhagawati, in making an appeal
to the leaders in this country, whether in
this House or outside, to help us create a
political climate in that strategic part of our
country which would be conducive to grea-
ter national integrity, securily and develop-
ment.

Now, Sir, 1 am happy that, at long last
Government has becn able to make up its
mind and to come forward befor this House
with legislative proposals in the form of
this Bill. I am given to understsad that
this is only the first step. It has long been
overdue, and for this reason ulone. and if
no other, I congratulate the Prime Minister
and the Home Minister who is in charge of
this Bill,

For over six years now, ever since [
came to this House as a Member, the sub-
ject-matter incorporated in this Bill though
not as fully as I would have liked it to be,
has been onc of my main concerns. 1 have
been deeply, direztly and personally invole
ved in this qusstion. 1 know the stress,
the stratin and the anxizty that we passed
through. I also know the Manner in which
the three successive Governments of this
country that we have known in the last six
years have tinkered with this problem.
First, thare was the Scottish pattern of
administ-ation, thzn the Nehru Plan of full
autonomy then the Sub-State and last in
the abortive scries, the Regional Federation
proposal.  All thess turned out the end to
Vogue, jejune ideas. They were never sesl-
ously pursued by the Government, and they
were abandoned one after another. But'l
would like to draw the attentionof this
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House to the fact that the movement, the
political movement, in the hill areas of Assam
is much longer than these six years and it
would be very wrong for anybody, and with
all respect I would submit that my hon.
friend Mr. Madhok, is wrong for once--he
is not wrong always—to think that this
problem brooks further delay, that more
commissions and committees should be
appointzd to go into this problem.

Constitution (22nd Amds.)

Sir, this problem dates back to the early
fifiies when Nagaland was very much a part
of the hill arcas and a part of Assam and
when independence and the changed inter-
national situation that come with it brought
to thesc people a new realisation of their
special role in the scheme of things. a new
vision and rising aspirations. It is my firm
conviction that il the Government of the day
had not been 80 smug and hidebound in
its atlitude for the last 18 years, if it had
becn more imaginative and more sympathe-
tic to the conditions and the feclings and
the aspirations of these people and more
dynamic too the tragedies of Nagaland and

Mizo hills could have been avoided. And
I want to underline this point because I
notice with pain that there is still some

thinking echoed in this House, that th: pro

blem of the hill areas in our north-castern
frontiers can still be solved by sweeping
them under the carpet or when there are
certain political explosions, by sznding a
few army divisions to suppress the people's
movements. [ submit that this was exactly
what we tried to do and meet out in the last
18 years. We have not only utterly failed
but we have made the difficult situation in
the difficult part of our country more com-
plicated and more diflicult. The question
before us now is this; Shall we coninue to
pursue this same old policy, or shall we
learn from experience and turn over a new
leaf and endcavour to reverse the course
of events in that part of our country from
oae flowing away from us in desparation
and in confusion, to one flowing towards
us emotionally and in other respects 7

On behall of my party, the All Party
Hill lcaders Conference and on behall of
the hill poople wham I have the honour
and the privilege to represent in this House

.I would like to reiterate that our demand
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and our struggle for a separate State 'for
hill areas within the union of India was
never inspired by what today is so loosely
and glibly described as fissiperous tendencies.
It was, and has always been inspired by s
sincere, genuine desire to come closer to
the heart of the nation and in the process
to remove certain obstacles that stood in
the way, that stood in betwe2n, and sought
to defcat that purpose.Among these, if I were
to mention  without meaning to be argums-
entative and caniankerous, was the just apo-
sition of a huge, inert, unimaginative, self-
secking majority community within the
Statc of Assam. But | don’'t want to go
into the part.

1 am happy to note the tone of the
debate in this House today. 1 find that there
is a genral realisation that there were good
patriotic and national reasons, for the
separic State demand of the hill people, and
there is a marked desire to repair the dam-
age of the past. 1 only wish that the resp-
onse from Government had been more forth
coming, more unrcserved and more uninh-
ibited than has been reflected in this Bill.
I also wish that it had becen more expendi-
tious.

I am not at this stage, trying to join
issue with Government over the decision
they took and announced on 11 Sept-
ember this year, for we have agreed to give
this plan, this decision of the Government,
a fair trial, in the larger interests of the
people of North—Eastern India, both in the
Hilis and in the plains, and in the larger
interest of the country.

I would like to howover to draw your
attention to certain parts of this Bill which
give me, and many members in this House,
a kind of feeling that Government still have
some reservations, that afler taking the
decision they are trying to hold something
back. Now, we have had long and protra-
cted discussions with Government over the
past ten or twelve years, and with the Home
Minister in particular in the last two or
three years. Nowhere in these discussians
was ever any point di d about nomi
ations to the Legislative Assembly of the
proposed Automonous State. In their anp-
ouncement of September 11 too, there ia
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uo mention, no suggestion, of nomination.
But here this Bill says—

“and create therefor a body, whether
elected or partly nominated and par-
tly elected, to function as a Legisla-
ture for the autonomous State".

Now, Sir, you will agree with me that
nominations are repugnant to all canons of
democracy. They fly in the face of the
sovereign democratic Republic into which
we have constituted India, and thcy are
foregin to our own traditional institutions, 1
am befuddled with this point and would like
the Home Minister to take me and the House
into confidence as to the special reasons
that had impelled them, led them, to intro-
duce this undemocratic principle of nomina-
tions. As far as we in the Hill areas are
concerned, 1 would say this to him and to
the House that there will not be any difficu-
Ity affecting the administration or any secte
ion of the population in the Hill areas that
we shall not try to remove democratically,
But for any imaginary difficulty, to induct
into the statute book a principle which is
undemocratic is, T say, most undesirable.

One more point, I will draw your atten-
tion to cl.3 which speaks about amend.
ment of the law by which the autonomous
Sate will be brought to existance. Following
this amendment of the Constitution, Gover-
nment propose to bring forward legislation
by which the Autonomous State will be
created, and that Bill which will hecome an
Agt will not amount to an amendment of
the Constitution underart. 368 potwithstand-
ing that it contains any provision which
amends, or has the effect of amending, the
Constitution. But in order to amend this
Act clause 3 of this Bill would require the
affirmative vote of two thirds of the members
persent and voting in both Houses of Pariia-
ment. This appears to me to an anomalous
position. I would request the Home Mini-
ster to have a second look at the Bill, to
redraft it, first in order to do away with the
principle of nominations, and second, to
delete this clause.

Bill

15.00 hra. H

[SHRI GADILINGANA  GOWD
in the chair] -

SHRI BASUMATARI ( Kokrajhar ) :
At the outset I heartily congratulate omr
Home Minister for his untiring efforts and
patience. [ know personally how many
delegates and deputations he had to meet;
and he had to meet as many as 27 deloga-
tions in Assam when he visited Assam.

This arrangement has been reached
after a long process of discussion, Yom
know this demand for a Hill State was a
forgotten chapter, but when Nagaland was
created, they raised their heads again,
I would not have wanted to say all these
things, but my hon. friend on the orher
side, Shri Swell, prompted me to say all
these things. !

When the late Prime Minister M.
MNehru granted Nagaland and after its
creation, he realised it was not wise decision
Then, when he was met by the hill tribes,
on similar demand he said, in  writing and
in a public meeting, that whatever had
been done far Nagaland would not be
repeated anywhere clse. He said categori-
cally that if neither the Nehru Plan nor
the Scottish Pattern was accepted, they
would have to stay where they were. I have
been prompled to say all this just to reply
to Mr. Swell.

I quite sympathise with and understand
the aspriations of the pecople of the Hills,-
but should you not think of the people
who are more downtrodden, and more-
backward 7 Assam is a delicate and sensi-
tive State. No community comprises thk
majority there, My plain tribals, living in
the plains, are numerically more than the
tribals in K. and J. Hills and Garo Hills.
They are poor, backward and economically
and are frustrated, and downtrodden and
exploited. They too have got their own
political aspirations. Are you going to
fulfil them 7 I ask the Government whe-
ther they are going to fulfil immediately
their political aspirations.

Shri Bhagwati just pnow rightly said

that Assam is an epitome of India. Lamented

Pandit Gobind Ballabh Pant, our former
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Home Minister, also when he first visited
Assam afir independence said that Assam
was an epitome of India. Why ? There
are people from all parts of India in Assam.
Thero are people  from Andhra, Kerala,
Mysore and Madras. There are equal
mumber of people from Gujarat, from U.P.,
from Rajasthan and other States. So, some-
times it does lead to some troubles. When
there was a dispute between Bengalis and
Assamese late Prime Minister Nehru him-
self said on the floor of the House that
there was ground to agitate. He said that
Assam had been exploited by outsiders for
long past and now they have been educated
equally, there was reason to agitate for
their existence and all that.

Therefore Assam isa very delicate
question. Now the stage has been arrived
at to solve the problem, to bring back the
people together and establish picce and
integration, but if you speak the way that
my friend Mr. Swell was speaking, it will
not lead to integration. Shri Bal Raj
Madhok said that some people came
o meet him. They Come to mcet me
alvo. They wanted that the status quo
should be maintained and this Bill
should not be passed if full Statehood was
not granted to them and they hoped that
1 would support and help them. 1 told
them that I was a plain tribal, that I was
more week than them educationally, econo-
mically, but I thought more about the
<country and national integration than of
my community. I am a tribal by birth,
but wh=never I think, I think of the coun-
try and not of the development of the
tribal community only. Unless the country
is developed, the community cannot be
developed. I am not, however, opposing
this Bill,

Are you bringing this Bill, are you
Yringing this question just to satisfy politi-
<al aspirations ? You cannot get out of
the trouble. Rather you will invite more
trouble. You had to deploy the CRP
during the by-slections. It took place three
times-19th May, 2ad July, and 7th July.
My tribals also want a separate State. Can
you stop this demand 7 Can you fulfil
tiwsir dsmand ? No Sir. [ ask the Home-
Miaister, *Can  he satisly thir political
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demands 7" If this arrangement is oaly
for a temporary period and you will recom-
sider their demand for a full-fledged State,
then I am not there.

Hon. Shri Madhok was referring about
Hill Leaders democratic parties. I fecl that
is just like NMagaland-underground Nagas
and overground Nagas. Lf it is so, please
think before you bring this Bill next time.

Another thing T would tell you is that
Assam is a peculiar State. There are Hill
tribals, there are plains tribals. There are
tea Garden tribals and ex-tea garden tri-
tals. They comprise about equal the popula-
tion. There are 7 lakhs of ex-tea garden
tribals and also there are 28 lakhs back-
ward classes who recently came to include
themselves in the tribal fold. I can show
which community rules whom.

There should not be any more bifur-
cation. Lastly I want to point out that in
this decision those who are for disintegra-
tion, they are not happy. Those who are
for intcgration, arc quite happy. This
arrangement is only to enable the Govern-
ment to amend the Constitution. But this
arrangement should be for all time to come.
In other words, it should be once for all.

SHRI S. KANDAPPAN (Mettur) : The
previous speaker amply demonstrated how
delicate the issue is and how difficult it is
to solve the problem. He not only advanced
arguments for this but advanced physically
himself a few steps. That it self is an indi-
cation of the emotional upsurge that we
find in this country, particularly in that
area prevailing to-day over the issue. I
welcome this measure and I think the
restraint and the persuasion and the efforts
made by the Home Minister are really
commendable and it is even more commend-
able that the Hill people and their leaders
have shown more restraint in their demand
and tried to come to some kind of a settle-
ment at least as a sort of compromise.
I appreciate it more because [ know how
difficult it is when the people are agitating
for a long time for two decades or more
and when they cherish certain ideals, and
if the Governmst do not meet their demand
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fully, it would be very difficult for the
leaders to convince their peeple lo take
this compromise and to adjust and work
that compromise.

That is how 1 look at the problem of
the hill leaders today. That is the point
which Shri Swell also has very clearly and
very ably presented in this House. So, while
referring this Bill to the Joint Committee,
I woule like the Homic Ministry as well
as the Members of the Joint Committee to
bear in mind onc wvery important factor
that this Bill is not meeting the demands
of the hill people fully; it is only a compro-
mise that the hill people are agreecing to;
is only by way of compromise that thcy
are agreeing to the selution indicated in the
scheme of things before the House, With
this in view, I hope Government would
try to further strengthen the hands of the
leaders of the hill people who are trying
to adjust and work within the frame work
of the scheme of things. Otherwise, I feel
that the extreme elements, or as Shri Bal
Raj Madhok has pointed out. those who
have broken away from the hill leaders
and their organisations might be streng-
thened. Thal is what we are secing today
in Nagaland, in the Mizo area and other
places where we have failed to strengthen
the hands of the loyal elements, So, I
would appeal to the Home Minister to
pursue the path that he has already pusued
in this matter and to sec that an amicable
settlement is arrived at which  will
perpetually keep peace there and strengthen
our sccurity in that area in spite of some
provocatiops or some demands from the
members of certain parties to the contrary.

I do not claim that I know much about
the eastern region.or for that matter [ do
not think that many Members of this House
have a first-hand knowledge of what is
happening in all the hill areas, in NEFA
and other places in the castern region. But
we do come across issues, and we do read
the papers and we gather material from
our friends who come from that area. The
bogey that is created that this measure is a
danger to the unity and integrity of this
country is rather very fallaclous. T am sure
that this kind of measure can never be a
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danger to the iotegrity of this natioa.
Rather the oaly danger as far as I could
see to the integration of this county is $he
existence of a suspicion in the mind of any
group of people that they are baing acgl-
ccted, It may be @ linguistic group or an
ethnic group or a geographical group ara
tribal group; when a group of pcople have
a suspicion or a doubt in their mind that
they are being exploited by the majority
community or by others or by their neigh
bours or even by people living in Delhi ar
clsewhere, that poses a rcal danger to the
integrity of this country. As long as that
kind of fecling is cherished by any group
of people, I would say that there is a real
danger for the integrity of the country. Se,
this kind of measure to satisfy the demands
of a people can never be a ground for the
disintegration of this pation.

I know that it is a very ticklish problem.
Some time back I remember that the Home
Minister had given a very interesting answer
in regard to these regional demands.
He said that every region today feclsa
grievance that il is being neglected. That
is true, If every region makcs the demgnd,
then there is something fundamentally

‘wrong, something radically wrong with our

political structure. Why should every area
demand that it should be treated on a par
with the other regions 7 I conless openiy
and candidly that I feel that my region i
neglected. I find that the other people are
also feeling the same way. We used to
think and that was one of our main planks
in our political platform, that the northerms
region, and particularly the Hindi belt was
being unduly favoured as compared to the
other belis. But yesterday and even some
time back while the Bihar budget was
discussed I found that every Member from
Bihar, be he from the Congress or apy
other party, was expressing a gricvance that
their area was very much backward, Biharis
were not finding opportunities for employ=
ment in the Central services and elscwhare
while other people were getting opportunis
ties in Bihar.

The same demand is being raised by
the Assamese also, Even today I find that
many Members from Assam have said that

-the Assamese are not employed to that
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exient as out siders are employed in Assam.
This kind of demand is being raised from
every region and from every locality.

v

SHRI B. K. DASCHOWDHURY
{ Cooch-Bibar ) : In Assam, there is no
ancmployment problem at all.

SHRI 5. KANDAPPAN: Members from
Assam are saying that. 1 had beento
Assam with you, Sir, and we had quite a
bit of experience over those areas. There-
fore, their problems are there. It only
indicates that we should have a different
approach to the problem altogether. Even
today 1 find that people pay lip sympathy
to the integrity and wunity of the country
but at the same time they try to argue that
the theory of the sons of the soil is quite
right and pcople in that locality only
should be favoured in the Central enterpre
ises and even in the Central services.
Perhaps, they do not realise how contradic-
tory and how illogical their plan is and
how illogically they are arguing their case.
Once they concede that citizenship is of an
all-India nature and not that of a State,
then they should logically proceed further
and see that only that objective prevails..
But we find that everybody including the
the Jan Sangh people clamour for the
fulfilment of regional aspirations with
regard to employment, regional aspirations
with regard to location of industries, and
regional aspirations with regard to repre-
wentation and so many other things. That
is but natural. But when we concede that
point we should also concede the point
that we better give a more autonomous
status to the States and see that the States
function with competition on healthy lines
in all walks of lifs. That will never be a
danger to the integrity of the country, I am
sure a day will come in this country when
we would better have greater decentrali-
sation and greater autonomy for the States
20 that they could develop on healthy lines
80 that everybody will feel that they are
earning their own earnings and they ure
not being exploited by any other group or
any other region or any other neighbour
near or distant. Unless that kind of
atmosphere is created in the country I am
afraid that "all talk about integration is
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going to be futile. It.is not going to serve
the purpose.

While Shri Bal Raj Madhok was. speak-
ing I was thinking that the Jan Sangh
people were contrelling Delhi. Very often
1 go out side in Delhi and meet my friends
from Tamil Nadu; there are quite a number
of Tamilians in various Central Government
offices and in private industrial under-
takings and there are also many Tamilians
engaged in other occupations, such as
pedlars, shopkeepers and so on. They have
told me that they are not able to contact or
do their day-to-day work or get any bene-
fit or have any dialogue with the admini-
stration in Delhi, because everything is
being done today in Hindi. 1 am not rai-
sing the language issue. But if this feeling
is there, then if my hon. friends think that
simply by enforcing Hindi from outside,
real unity will come about in this country,
then it can never happen; it should grow
from within, from the deep roots. Unless
that mentality and that fecling grows in the
mind of every citizen of India that he is
not being exploited by anybody else, the
real integrity and the real unity of the
country cannot be brought about. I feel
that there lics the real strength of India.
This is the attitude that Government should
take when they create this autonomous hill
State within the State of Assam. I hope
that they would really meet the long-cheri-
shed wishes of the hill people of Assam.

Since many hon., Members have referred
to it, I would be failing in my duty if 1
did not refer to one other issue, and that is
regarding the members of the legislative
assembly being partly nominated. My hon.
friend Shri Surendranath Dwivedy had
objected toit. 1 think every Member who
has spoken has objected to it.

As my hon-friend Shri Swell has pointed
out, it is wholly repugnant to the spirit
of demoracy in this country. I fail to
understand why Government should ever
have thought of this provision at all. Pr
obably if they feel that there are certain
pockets or localities in that arca or scpa-
rate tribal groups who may not be able
to get representation through elections and
they could be provided a chance to sit in
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the Assembly only U5 Laving recourse to
nomination, then it may be justified to
some extent. But I do not think that they
dre having the idea of representing the
variuos groups that are there in that region.
If that were the object, then Government
oould have thought of reserving some scats
for those groups, and not of having a
provision of this nature which may lead to
an anomalous situation. Therefore; I feel
that provision should be deleted. With
these words, I welcome this Bill and support
It.

ot 7 awy ot (gdiege) @ amefy
oY, s At fadas afawa & dnrem
w1y & fa¥ @a7 & @A Ao § F A0
®|a FL@T1 g A arAad an fufaeay
g 0 Iy N gagag g 5
7z fadas ag aga § 1% 9wg §g W
WA 5@ A H aga g@ 98N Fa
wIqT @ g AT gH AIA # WY Ff A
fasiT garr 1 fAQeN 27 0F 0 AgT ¥
w7 W Y 5 g WY wEem w93
i g F@ F Frfaw @ A4 Fouw
atg & faarr 317 =% arx g7 faq
¥ fax Yo o gaiware AT
g &1 f& qrarw # 3z ane fag
gueqr #) fadret aw @AWy & fega
& ag andr g, agh wifa @ & A
|t P, ¥ TR g@ fear 1w
AT wiw § oA A g F qgrey
/47 F A1 AN AEAEd § 3T ArIATH
&7 AT FQ g7 3g dfagrr § garea
&1 faqas 3= w frar § )

ag fada®s a7 aar @ Ak ay ¥
NPT AT A QF A B &1 IFA
w5 %, TMU A9T FAMW Bz wTY
A g WET FAFT GHK W gAT
fs ogir g Y Y@ ®x wal N
mar § ofx 97 7z fadgw &z F A
Y qgt X T v F ¥ ag v G
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fe gar AY ded wrdy @, g gma
ogT I § oY ug Ifad w@ Afi Y
TwAfas g3 N N A ag wZ@A
IF 9T wqq vgar gy AT ¥wa gar
®Y g agy v war IfEx A g
& 327 wat & ma IA¥ FPU Y
g wam g fs agt 71 80 genm 3w
m, 13 gg AR O s § e §
IR FE@r § A Ay NI AT A
f& 3z agigdt . 7 axg fam awg A
@ qaear #1 g7 s ¥ i fafrex
|IgT * AT &1, FCHIT F 7G% W,
R aex wymifgal & fa% a7 aof s
frgr, a3 s A3aa w1 ador &, 4g
FAF FA T AT §, A4 AY IAHY
%9 q914, AT IAPT FIAIA ®T G
gw ¥ ga atg ® feafa @ srn s o
gier & a1y 7aEry §, 3w wzA § fw
g1 wI@ fwr ga i asd E, 9y
1% sl T A

[ wg yk ag wgr g feoag
fadas J35 FaH & q@ T W@ ¢
¥ gawr ands w1 § 5 Fqwe w7
Fqrg Wy AT IT aw A gEAAT S &
axt w3t wgar § 5 gg O o & qa
W g TF FT AT WA F faww
frar ) Fagrt v & § Ak 3w
qgrEY &7 T § N wraw § A fFwEr g
fgmaa w3a A & arar g 1 fgaraq wdw
Hgg wig ¥ gmazds (13 @le
qara & qgist Ixfgmwar ¥ faarg nd
YHIT A T1A A a4 | ¥gaA I F My
sw gz @1 w ay gAr g fafree
age ¥ "W wrw fafreexr wifgar &
£G FI A AR N gArd gy dIw
ICEA AN T | FN EAET ST R WX
wzag & e fergeard & qw qgf a0

I # gr @ Afs g0 wlgy
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I FITT ¥ E ! gArL g3 A HY
argq g fe frgy a1 goT w@n
& a5 ogrdY fyat & @A €Y oF FA-
wa g 1 & A gad agr ar . I IO
o & qgd A& ot § g0 fw
AT W2 ATH Y T & AV TATH 1A
$azza wrdr &AF & qig oFmg AR
¥ €, gy AT "rg Frr g ¢
IAF MW AT § | J«F UFAHAIGE
fear mar 31 7g wifas § oYz oras
gar & & swwar g oaz i) A am
T8 &1 39 2y w@w &1 A famea g
BN g IF T A T} A A
% tawag dar wigt @ A QT A
faig sxar wifgd (L (sgwad).

¥ o g ¢ 5 us waer g, fag
g 77 faaw HT W@ & 1 FAF q1AIN W)
|auear Af 2 1 qg § oF TAT A% WE
qi|a @Ar argar g fagh It el
A Ay w AXE L FIZAEA F
AFYF TWATE | IAT NI & «a% A
+t wiw E w5 gmra saw gz
SRW aFT4T T 1 AT & A adY GiofrmA
. foaras s¥w & Wt afr feafs o
arg ofc S & A aEr feafa g
& AAAT WEIE AT T €1 Faw wwT
yqt eZz w1 @t foar qur @ o« s
g9 W 47 22 74T @ § ok fAw  gawr
way T g ? ga% AT gATR agrd) Ay §,
IAXY AgH O *71 DAV N W TG
¥ frare foar war afgd | % 9
WY TR ¥ wd 7 wig'm fr enfoo
s are 7 mea: ¥, angzz ¥ ek

Iad wTg ZAA faqre Pear | . (wrwer)...

feriesr siw &Y a & w7 ar SIg
fe g o¥ wia § e wifs & w7 Wy
€ &% %51 N Wf et aF W 4 fe-
ws ww # amw qufar ¥ frad wivg
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¥R sy witg et qmd efew
aifew & e qifzql & wasast ®
Wiegaa g frar e gl AT W
gt fear ary | qwrw w7 ar, aww g A-
aft o v R sz agt &1, gd W
At & iy ¢ fe fgmas g3w € 98-
ferm w2z & qat gfad ar wfgd
#fFT guIdy ST w1 g7 WIT sqr A
81 % 9z o) 9R0eq ¥ 7 FTAT A0EAT
g f® g8 gmsr qo Ay 1 ¥@ T =gl
'8 9T @Y fawT &3

15.27 Hrs.

[MR. DEPUTY-SPEAKER in the Chair]

ga qra-AraTa F T8 qF7 1 QY
1T § §9Y T A fFar s gwar fE
9213 & A1 &7 o wgT F AT E A8
QIAIGE FTF § AT TH HIWQ J gAQ
BRI 99 gawT @0 1 § 5 qgrdl
ST Y o fog? A § 9w frgy Ay
N A F fgg, ITRY AGE
w1 A1E1 37 & fqq o o g aNE e=-
AT §T FFA §, 9§ AT UST Y IG g
ar iR i foma W #r T @), &
frama 37 & foau ot gardr s q Al
T § SEw §Gd FW@IE )XW
T H T W I Al F afeewd
w1 & fae, I awest ®@ & fag,
ITR WA o F fAw, AT =l
O & fag ot gg W AfF a8 a1 &
¢, X awwar g fv g fawfaw & oY Y
4 g FL AT ow § AT a g
G4 ¥, oy Fwei ¥ AwC fomaw
waw W1 fas) fgw a% N @x § T

e @19, 7 & wgm WAt §

SHRI VASUDEVAN NAIR(Pecrmade):
On behalf of my party, 1 have great
pleasure in welcoming this piece of legi-
slation.

1 should like to agree with my hon,
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friend; Professor Swell that this is a
measure long overdue and I agree with
the opinions expressed even now that the
moasurc is a halting one. The Govern-
ment of India, unfortunately, is in a
divided mind even at this late stage. Sir,
according to us, in a& measure like this,
the earlier you take a principal decision
the better it is for the country and the
poople. The longer the delay the grea-
tar it is & harm for the country. That
is what has happened all these long
twenty years. [ have no time to go into
the long history. My friend has already
gone into it in his speech,

Now, we all feel that a fair trial should
be given to this scheme which is envi-
saged in this Bill. Some hon. Members
bhave tried to look at this problem from
the viability point of view; some others
have tried to look at this problem from
the strategic and defence as also military
points of view. Very often we have felt—
at least that is the thinking of the people—
that those who shout so much about the
wnity and integrity of this country and
those who have got wonderful ideas,
curious and funny ideas, about the unity
and integrity of this country are doing
the greatest disservice to the unity and
integrity of this country.

Sir, T completely agree with the state-
ment made by my friend of the D. M. K.
Party that unity cannot be forced through
the threats of the people. It has to grow
from below; it has to grow from the grass—
roots; it hasto grow through the willing
cooperation of the people. In this multi-
lingual country — multi-religion country—
if there are people with an idea of unity
that can be thrust on the people from
above, they are the people of the idea
of a unitary Statc. I remember that the
Government at least will not give any
quarter to such ideas.

I am not worried very much about
the ideas put forth by my friend Shri
Madhok as those ideas are not new ideas.
But, Sir, I am surprised to find-Shri
Chavan, the Home Minister, should take
note of itthat even the Congress Presi-
dent, Shri Nijalingappa, of late, has begun

g | m
to re-think on wvery impostant and fuoda-
mental questions. He Has repeatedly
made statements that we should now have
a re-thinking on the gquestion of hmillk
States. .

SHRI JAGANNATH RAO )JOSHI
(Bhopal) : That is because they are lm.
the States.

SHRI VASUDEVAN NAIR : Perhaps
it has not come to your notice.

SHRI Y. B. CHAVAN :
taken note of it.

I have not

SHRI VASUDEVAN NAIR: I am ouly
saying that you should take notc of such sta-
tements becausc it has not come from the Jam
Singh or it has not come from an Opposition
party. It does not come from somcbody
but it has comc from a very responsible
person - the President of the ruling party
in the Centre - who goes on making such
serious stalcments,

Now, wec have got a felcral set-up.
These linguistic States were also agreed
to only after a lot of agitations and blood~
shed in this country. Shri Chavan knows
much more about it than perhaps any body
clse in this country. They had to pay
through their nose as far as this was con-
cerncd. Now, il responsible people are going
on talking unilaterially of reconsideration of
these issues, Sir, they are doing the grea-
test disservice to the unity of this country.

So, they should not indulge in such
kind of talk as far as delicatc issues are
concerned. 1 do not want to dilate more
on the basic question. T hope that by and
large the country and the people are agreed
that we should have a federal structure and
we have got to have an approach of satis-
fying the genuine aspirations of the people,

pecially the ker sections of the peopl
in this country.

The Hill Tribes, the Scheduled Castes
and the backward sections of this country
were 30 forgotten that all such people have
got a genuine grievance. Even Bhri Ves-
katasubbaiah was ocompelled to admit an
the floor of this House; being a very
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responsible leader of the ruling party, that
in spite of 20 years of freedom a fair deal
has not been meted out to such weaker
soctions of society. Their genuine aspira-
tions still remain to be fulfilled. Itisa
fact that has to be taken into account. If
somebody thinks that there can be steamroll-
ing, that some thing can be pushed down
the throats of the people, that will not
work ; that will do more harm.

Coming to the Bill, in the statement of
objects and reasons there is a reference to
the Government’s statement of September
11. In -that statement, 1 am iold, the
QGovernment made a declaration that they
proposed to have a WNorth-East Council,
some kind of a zonal council, with a permee
nent secrectariat to be managed by the
Government of India. That does not find
a place within the scope of this Bill but as
this Bill is based on that general statcment
by the Government of India of September
11, 1 should like to give my party’s com-
ment on that scheme.

1 should like to say that we are totally
opposed to that idea. That kind of a
scheme, according to us, will not help; that
may help only in sowing suspicion among
people. Why this kind of special patronage?
Ate you having some kind of doubt or
suspicion about the pcople inhabiting those
regions ? This isa kind of headmaster’s
attitude. That is not a good approach.
So, I request that Government should
consider that question more seriously
because that is not a scheme that applies
to any other part or region of the country.
Government may have some argument but
they should seriously consider it.

1 join my hon. friends in dencuncing
the idea of nominations without even defin-
ing what the scope of nomination is. I
should like to appeal to the Government
not to take back something given through
the back door. When they decide to do
-something, they should do it with full grace
.and not try ta take away the spirit of it.

I should also like to agree with my hon.
friend, Shri Swell, when he said that this
provision of two-thirds majority in the
amendment of the Actis not a desirable

DECEMBER 20, 1968

Bill m

one. That also should be gone into. II
hope, the Joint Committee will give serloul.
consideration to all these points.

I hope the country will watch this
experiment with interest and we hope that
this piece of legislation will satisfy the
aspirations of our Hill people in the eastern
region.

*it qo qHo R (gAT) : I
HEIET, §eT & @A gATt gfaEmr &
gotaw F &1 S fadgs § § wawr
TN FTQ@T § W1 WET FT 9T GW
T gark fax g 7=t auEa T =T
® qurd 2Wr §,—37 & 79 7§, W
T haar wrad frar &1 g e et
TS FT AEI &, AL AW AT WY WIWIEY §)
FHET T FY AT & A THF 99§
FATE W H SY AIHaTT g8 TEET ARy
& 39 WA F1 q9T W §R IS
TETF AT E

agt g Farar 14 fF g wew ¥ Y
gw ar gar 1@ § fawea & sfsar gw
gromadr ) g% wr g fe fagew s
T THTEHIAT T a7 o9 F@ gAY
UF qET g 9 & 6 gw Usw @
ERAT WA & wfer T3 § W A
T I qF AN TAT QAT FEY WAL
¥owar W aFAt g | §A AWT w4
T A =nfed, sar AR faw o argRaw
e A aaar fe gw /w * gealws
wugal & ar1 § WK faw famr wrod
qre ar § R W Eﬁﬁ'ﬁf

WA aER IR E WR foEd 5'1
tlﬁh‘%uitﬁm‘ JaT  WrEHTgAT
ATEAT §77 FEAT, g FH HY GO ’?
99 % gH AFTA A1 A A aw
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T AW TR F YR W CF WY
wana g |
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THE MINISTER OF HOME AFFAIRS
(SHRI Y. B. CHAVAN) : I am indeed very
‘grateful to the hon. members who have part-
ticipated in this debate. With the only
exception of Shri Madhok, almost all the
members and the parties have wholhearte-
dly supported the Bill. Butin the course
of a few weeks when wo are meeting to
discuss the background of this Bill, the
‘Pprovisions of the Bill, I hope to convert
them to our point of view.

‘SHRI BAL RAJ MADHOK : My mind
is open.

) SHRI Y. B, CHAVAN : 1 am glad, his
mind is open because I know he is motiva-
ted by the considerations of national unity
and security, The efforts of all political
partics who have thought about this problem
for the last so many years were also moti-
vated by the same considerations.

The problem of reorganization of Assam,
particularly the demand of a Hill State, has
-avery long and chequered history. I do
bot want to go into the details of that his-
“tory. But we all know that the States Reo-

rganization Commission of 1954-55 also
‘had examined this question had come
to the conclusion that a separate State for
hill areas was neither in the interest of the
country nor in the interest of the people
themselves. But the matter did not step
there. Again the discussion was taken up
in 1960 and much water has flowed, as they
say, under the bridge since then. The Sco-
ttish pattern, autonomous State, sub-State
and many ideas were examined.

st 7fa T (73) @ www  Agar #
gy At

SHRI Y. B. CHAVAN :1 am coming
to that. I would certainly try to take a
very hurried review of what happened since
1965. As we know, in 1965, what is known
as Patasker Commission was appointed. The
Patasker Commission went into the entire
question and made recommendations which
were not unfortunately-or fortunately; I do
not know- - accepted by the APHLC. After
that, a series of discussions and conculations
started. I have the privilege of having becen
very closely associated with these discussions
and consuliations for the last more than
three years, even before [ came to the
Home Ministry. Because this was a matter
which, the Cabinet thought, should be very
carefully considered, a Cabinet Sub-Commi-
ttee was constituted to go into this problem
from all points of veiw. Our approach was
this. This area is a very important arca, a
very sensitive arca, a strategic area, and
here were the aspirations of the people
which had to be given thought. It would
have been wroog to be indifferent to them.
So, it was necessary to give concession to
them and at the same time see that any
thing that we thought or did, did not ulti-
mately lead to disintegration of that area.

That was ultimately the main thing.
Therefore one basic thought that guided us
in this matter was to try to mect the aspira-
tions of the people by giving as much auto-
nomous power as we can without disintegr-

| ating the State of Assam. That was, rcally
speaking the basic thing, and everything
that was thought of or tricd was based on
this basic concept. As & result of this exa-
mination and these discussions in early 1967
to be very precise, 'on-13h January--and
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after discussions with the APHLC, Governs
merit annpunced the proposal for reglonal
federation and at the same time announced
the decision to rcorganjse the State of
Assam. After that practically all polictial
parties other than APHLC rejected the fede-
ral idea. Naturally, one has to try the
utmost, We decided to have a round-table
conference of all political representatives of
Assam, We met in Delhi. We discussed
the matter, not for one day, but for two
days and nothing came out. But, Sir, with-
out surrendering to pessimism we thought of
having onc more committe=. That commi-
ttee was presided over by Mr. Ashoka Mehta
That committee sat for many hours and
they produced one repoit. Unfortunately
the APHLC leaders had not participated in
that committee. Even then we did not givc
up our efforts. We continucd the consnali-
ations. We discussed this question at our
highest level in the Government and we
decided. even if we do not agree ultimately,
we will have to take certain views on merits.
We had to come to certain conclusions, but
cveam in doing that, we had constantly kept
up serics of discussions and consultations
with the Assam Government, all the politi-
cal leaders of Assam and also with the
leaders of APHLC. We, at the same time.
tried to raisc the issue to the national level
involving all the political parties and discu-
sscd the matter there. This provides the
background. Myselfl and my cclleagues
were completely saturated with the problem
and the atmosphere of Assam and hi.l areas.
T am very g'ad indeed that althcugh appar-
ently or superficially it seems that there was
basic difference of opinion between the State
of Assam and the people of the vall:y and
the people of the hill areas, really it was
mot 80; it was merely a matter of approach
that ultimately was responsible for it. Thero
‘was some sort of distrust, change of empha-
sis; and it was really speaking, a way of
fooking at things. which was important.
Ultimately, I must give my heart-felt thanks
to the leaders of the APHLC, thought. L
know, there are strong sections in that party
which still insist on having a scparate State;
but they showed great statesmanship and
agreed to give a fair trail to this icdex. 1
am very glad indeed that the leaders of
Assam valley, all political parties and th:
Government of Assam also conceded w0 this
position. The Bill.as it has emerged, reps-

B 2
sents by and large, & comsensus that we
have ascived at in Assam politics. It Shel

Bal Raj Madhok will permit me to say ft, it
was sort of national consensus. * So, this
is the background of the whole effort, N

Sir. we have pgreed 10 go to the Joint Cath-

mittee.

SHRI B.K. DAS CHOWDHURY : Hare
is a telegram received from the A ssam Hills
Democratic parly people. They have stro-
pgly opposed it. Please allow me to resd
it...

MR. DEPUTY-SPEAKER : No need 9
rcad it. It has been already referred to,

SHRI Y. B. CHAVAN :1 am
sbout national consensus,
unanimity.

talking
I never said
P

SHRI B. K. DAS CHOWDHURY: They
do not agree,
-

SHRI1 Y. B. CHAVAN : There are
exceptions. 1 have myself said so. 1
have said that there are  some people who
do not agree to these things. (!nrerr,qmm).

There is no question of concealiog any-
thing, but there is certainly a consensus in
this matter.

We ars going to meet in joint commitiee
and consider all aspects of the probleny.
.But | must say one thing, that we should
‘Dot use this machinery of joint committes
to delay the mattgr. I would like to make
an appeal here in this connection, bocause
Sbri Madhok was suggesting the appoim-
_ment of some sort of National Commission.
If we give fecling that it is being delmyed,
-then suspicions arise. The time factor is most
JAmportant in.a Constitution amendment to
meet the political aspirations of people; If
it is not adopted in a reasonabie time, then
possibly by the time we pass it, it bocomes
out of date.

SHRI-BAL RAJ MADHOK: All of us
will be busy with the elections. 5o let us
meet immediatelyand fix up the programme,
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{ Shri Bal Raj Madhok ]

%0'that all of us can attend. Otherwise, I
may. oot be able to attend.

__SHRI'Y. B. CHAVAN: T am also equa-
My interested in the clections, 8o we will
make it convenient of everyone of us,

SHRI SURENDRANATH DWIVEDY:
Byeezlections.

"SHRI Y. B. CHAVAN :

Bye-¢lections
also.

1 would make an appeal to hon, memb-
<rs through you that we in the Joint Comm-
Ittee should be able to submit our report on

the first day of the next session. Our effort
should be towards that.

Two or three points were raised and I

would deal with them. One was about
nqmqalion. I hope the hon. members
will give me a patient hearing. Shri Swell

said '_lhal'. this was not part of the press com.
munique igsued on 11 September. I will
invite his attention to the fact that itis a
question of drafting. If he refers o art.
239A (1) (a) which also provides for the
legislatures for Union Territories, he will
see that what we have put in here is practi-
<ally the same. We have said here:

“a body, whether elected or partly
nominated and partly elected™.

We have not said that there will necesse
arily be nominations to the legislature, but
wo are making it permissive. If Parliament
even at a future time or even the next time
when we discuss the Reorganisation Bill
<onsiders that nomination is necessary, then
there should be provision for it. Unless we
make this provision in the Constitution
amendment Bill now, it will not be possible
to do s0o, There may be some minoritics.
Even the APHLC leadership may feel it
mocessary to have nominations. It will not
be possible to do 30 unless we again amend
the Constitution. So this is a permissive
.provision, to be used depending on the
requirement of or necessity for, nominations,

SHRI DHIRESWAR KALITA (Gaubati):
The quantum is not specified; it must be
there.
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" SHRI Y. B. CHAVAN : Kindly read it:
“a body, whether elected or- partly
nominated and partly elected™. ‘

It can also be completely elected.
SHRI S. M. JOSHI : We want that,

SHRI Y. B. CHAVAN : That we can
certainly consider when discussing the Reo-
rganisation Bill. But suppose in future
even the APHLC leadership feels that in
order to work it out very properly, itis
necessary to give some little nomination, we
should have this provision here. Even this
Parliament has an element of nomination.
We all know, If we think that nomination
is mecessary, it is better to have some such
provision in the Constitution.

SHRI VASUDEVAN NAIR : It is only
in the context, he visualises it,

SHRI Y. B, CHAVAN Yes. 1am
not accepting the principle of nomination
as a compulsion. It is a permissive provi-
sion. If Parliament feels that way, that it
should have some element of nomination in
the legislature, when we discuss the Reorg-
anisatisn Bill, we can have it; if we do not
want to have it, then we may not have it,
But it is provided as a permissive provision
in case in future such an amendment is
necessary.

16 brs.

Prof. Swell also made reference to two
third majority. May I request him to accept
this because, as I said, the present arrang-
ement is a result of certain understanding
between the two sides. The two-third maj
ority will be required for what 7 ..not for
any other amendment, but for

“An amendment of any such laws
aforesaid in so far as such amend-
ment relates to any of the matters
specified in sub clause (a) or sub=
clause (b) of clause (2)".

What are those sub-clauses (2) wnd (b)
of clause (2) 1 They refer to the division of
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executive functions and legislative functi=
ons of the two wings of this Government,
Autonomous State and Assam State. These
dre vital'matiers and if any change in these
vital matters is to be made, it is better that
Parliament does it as if it is amending the
Constitution. It should not be done bya
simple majority. It is not that every amen-
dment of th: Reorganisation Act will require
two<third majority, only those amendments
which touch this basic distribution of legisla-
tive and executive functions will require
two-thicd majority. I think this is a very
wise provision, and I bzxg of Prof. Swell oot
to raise objectians to this.

1 do not want to let one point g0 unans-
wered, and that is about uniformiy. Some
members expressed the fear that once we
do it here, it will happzn everywhere. This
idea of uniformity is rather a very strange
idea in political matters. Political life can-
not be fitted into the strait jacket of uniform
formulas. You hiv: to s:e  life as it is.
Then again, the Coastitution itsell makes a
sp:cial distinction belween the tribal areas
of Assam and other tribal areas The Fifth
Sch:dule deals with the Scheduled Tribes,
and the Sixth Schadule is mainly meant for
the Assamese tribes. So, the Constitution
itself his recognised the spacial place of
th: tribal areas of Assam. Therefore, we
peed not feel that this is the beginning of
of som:=thing els:. This is not the begin-
ning of something e¢lse. This is merely a
solution t> the probl:m of Assam tribes.
Let us not be afraid of finding solutions on
thz merits of each and every problem. Shri
Vasudevan Nair made some remarks. I am
pot afraid of or frightened of the present
arrangement of linguistic States. I believe
in linguistic States, I have no doubt that
they have coms to stay permanently. Only
brave people can think of undoing the pre-
sent linguistic States as thsy are(/nterruprion).
I am not repudiating anybody, [ am only
cxpressing my own views, to which I am
ealitled,

SHRI SURENDRANATH DWIVEDY @

SHRI Y. B. CHAVAN : It is really
speaking a matter between the Assam Gover-
nment and the Election Commissioner.

_ Bill
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SHRI SURENDRANATH DWIVEDY :
How can you withhold this for more than

six months 7

SHRIY. B. CHAVAN :1 sec some
politizal wisdom in that, but I do not wan!
to attribute political wisdom to the Election
Commission. As these gquestions are still
under discussion and being solved, I do

‘not think we should unnecessarily...

SHRI SURENDRANATH DWIVEDY :
Under the Constitution how can you do it?

SHRI Y. B. CHAVAN : You better
leave this matter to the Election Commi-
ssion because I am sure thz Commission
will not do anything unconstitutional.

MR. DEPUTY-SPEAKER :1 shall put
motion for circulation moved by Mr. Abdul
Ghahi Dar to the vote of the House.

SHRI ABDUL GHANI DAR: (Gurgaon)
I want to spcak.

MR. DEPUTY-SPEAKER : The debate
is ovet- We have got to take up Private
Member's Business. We have already exc-
ecded the time by five minutes.

SHRI1 ABDUL GHANI DAR :1am on
a point of order. How can you deprive me
of the opportunity or expressing my views |
on the amendment 7

_MR. DEPUTY-SPEAKER : This is not
the practice followed in this House that
because somebody moves a motion for circe- -
ulation ...

SHRI ABDUL GHANI DAR : 1 am on
a point of order. First of all T sent four
or five amendments to this Bill.

fecdt wiet agw & gz We
T F5MAT g § AT ww A 0
LN T % G W wgAT aT® 9qr
Wi

“3N QI T AT §% ¥ gAHA AW,
A e § T v & wEEE S
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{ Shri Abdul Ghani Dar ]

“If one comes mad, the other can
cure him 1f all come mad, none can cufe
that.”
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“If one comes mad, the other can
cure him. If all come mad, none
can cure that.”
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MR. DEPUTY-SPEAKER : As regards

‘the complaint that certain amendments were

submitted, I do not know. They must have
been looked into.

SHR1 ABDUL GHANJ DAR : Mr,
SPeaker said that I will be given time.

MR. DEPUTY-SPEAKER : The Bill is
going to the Joint Committee.  That is the
proper forum for any amendment, at that
deliberative stage, So far as circulation
;amendment is concerned, thisis the prac-
tices. If amendments are moved with a
view to get an opportuninty to speak, that
is not possible. That is not the practice.
I will put your amendment to vote.

' SHRI ABDUL GHANI DAR : Mr.
Speaker promised me that I will be given
:a'chamce, That may I take it that what the
Speaker said was a lie ? That is wrong.

MR. DEPUTY SPEAKER : So far as
“this Bill-is concerned 1 gave opportunity to
both sides.

st vafaqd (gix) = amga &
qiw faae 2 fafad, g amar s=ar &)

MR. DEPUTY-SPEAKER : It will be
quoted as a precedent next time. That is
. pot. possible.
SHRI ABDUL GHANI DAR
-'-on.i point of order, Sir.

MR. DEPUTY-SPEAKER : At this stage
‘or voting the process of voting has started,
Mo peint of order can be entertained now.
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_#MR. DEPUTY-SPEAKER : Nothing is
here on record that’any promise was given.
What can I do ? That is over-ruled.

Now, the question is :

“That the Bill be circulated for the
purpose of eliciting -opinion thergon
by the 15th February, 1969." (1)

The motion was negatived.

MR. DEPUTY-SPEAKER : I Shall now
put the motion of the Home Minister to
vote. The question is :

*“That the Bill further to amend the
Constitytion of India be referred to a
Joint Committee of the Houses cons-
isting of 45 members, 30 form lhu.
House, namely :—

Shri Dcbananda Amat
Shri Bedabrata Barua
Shri Bakhruddin Ali Ahmed
Shri ‘B. Bhagavati
) S!Il'j. .R. D, Bhandare
Shri Anil K. Chanda
Shri M, K. Nanja Gowder
. Shri Hem-Barua

eI T TR
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9. . Shri -Dhireswar Kalita
10. Shri K. M. Koushik

11. Shri Valmiki Choudhary
12. Shri Bal Raj Madhok

13. Shri K. Ananda Nambiar
14. Shri Nihal Singh

15. Shri Chaundhary Nitiraj Singh
16. Shri T. D. Ramabadran
17. Shri M. B. Rapa

18. Chaudhuri Randhir Singh
19. Shri J. Ramapathi Rao
20. Shri V. Sambasivam

21. Shri Shantilal Shah

Shri Naval Kishore Sharma
Shri Prakash VYi: Shastri
Shri Sheo Narain

Shri Vidya Charan Shukla
Shri G. G. Swell
Shri Om Prakash Tyagi
Shri Atal Bibari Vajpayee
. Shri G. Viswanathan
Shri Y. B. Chavan, and

sgRuRBRER

15 from Rajya Sabha;

that in oder o constitute a sitting of the

- Joint Committee the gquorum shall be one-

third.of ths total number of members of
the Joint Committee ;

that the Committee shall make a report
to this House by the first day of the next
session;

that in oth:r respects the Rules of Pro-
cedure of this House relating to Parliame-
ntary Committees shall apply with such

. umnu-ns and modifications as the Speaker

may make: nnd

that this House do recommed to Rajya
Sabha that Rajya Sabha do joln the sald Joint
Committee and communicate to this House
the of 15 by to be appointed
by Rajya Sabha to the Joint Committee.

The motion was adopted.

oft wg.;-liw&:'am uirw &
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w1 5w Ay fear qr ) 33 gan g fe el
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MR. DEPUTY - SPEAKER : So !'or as
the Chair is concerned, there is no notice.
I have no notice of it.

st ag famd: gt Az A}
IR WEE | wI9EY qar g 8 |
% 2 & gfgiar

wt dava wfwt aga F aaw
femr ar f§ uw g21 3z FIenl £ wIA
TaFgA F fag Iy aw g ? '

MR. DEPUTY-SPEAKER: I am talking
at this hour; at this moment. [ have no
potice; that is all. Afrer the Private
Members® business is over, then, of course,
thire will be a sort of second, what you
might call, Question Hour or a zero hoar,
whatever you like to call it. I do not want
to name it.

L=t us now take up Private Mambeu
Bills and Resolutions.

16.13hs

COMMITTEE ON PRIVATE MEM-
BERS BILLS AND RESOLUTIONS .

Forty'-second Report

SHRI BHALJIBHAI PAR MAR. (Dohld):
I beg to move:

“That this House do agre¢ with the
Forty-second Report of the Committes
on Private Members’ Bills and
Resolutions presented to the House
on the 18th December, 1968."

MR. DEPUTY-SPEAKER: The ques-

tion is:

“That this House do agree with the
Forty-second Report of the Commitiee
on Private Members' Bills and
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Resolutions presented to the House .
on the 18th December, 1968." Sretd 8 d ol ol S ad ol 98 US
Form 33l @@ S ol JOUE o
The motion was adopted. U"'"‘ (WY Is‘:ElllS‘sﬂlS"""l“‘
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16. 13} Hrs u.djbﬁ P I <23 3 oS
RESOLUTION RE: FOREIGN TRADE )7 © U2 b.ls"""h 257 "’h“u"ﬂ
POLICY Contd. K oretS sty

MR. DEPUTY-SPEAKER: We bave

MR. DEPUTY-SPEAKER: The House got just onc hour and 40 minutes.
will now take up further discussion of the

following Resolution moved by Shri D. N. How much time would the Minister
Patodia on the 6th December, 1968: like to take for reply ?
“In view of the adverse effcet caused THE DEPUTY-MINISTER IN THE

on india's forcign trade by the wrong MINISTRY OF COMMERCE (SHRI MOHD.
pattern of trading adopted in the SHAFI QURESHI): 20 minutes.
case of East Buropean countries,
including Russia, this House resolves MR. DEPUTY-SPEAKER: So we
that the foreign trade policy of the have one hour and 20 minutes. 1
Governmant of India, particularly request hon. Members to be very brief,
with East European countries and because there arc a number of Members
Russia, be suitably changed.” who would like to speak, and it should
be taken note of by all. The time is limited.
SHRI KANWAR LAL GUPTA (Dclhi The next resolution is also equally impor-
Sadar): I beg to move my amendment which  tant. After a good deal of consultation

is as follows: we have allocated this time.

SHRIMATI TARKESHWARI SINHA
(Barh): Mr. Deputy-Spcaker, Sir, I am
grateful to you for giving me opportunity
to participate in this discussion. Last time,
when this discussion was initiated by
Shri Patodia, I was in the House and I
listened to the points that he mentioned.
1 think he could not make his case well

MR. DEPUTY-SPEAKER : The resolu- bﬂﬂt.liﬁ his‘nrgumcn'ls were loaded with
certain prejudices. 1 would not really

tion and the amendment are now before the talk either in terms of favouring the castern

That in the resolution, add at the end.

“and a Committee of members of Par-
liament to be nominated by the
Speaker be set up to assess the
exact problem and suggest ways and
means to solve the same.”

House. European trade or the western block trade.
o qagw T I (qyi):  aw 1615 ho

wisz won § weive e ww s [SHRI GADILINGANA GOWD

T ar w1 faega wwm fem € WK in the chair]

ﬂ"ﬁmz]mim But I would like ¢ k letel
€ ut I wou ¢ to speak completely
T Y& T g fF elE AT A 4 economic considerations. It is & fact

F¢ g1 fecdl eftwT Iaw1 @18 & | Wiy that the trade with East Eurppean countries
including the Sovict Union bas increased

m‘?“ﬁgm w1 W qifrded from 1 per cent to 18 per cent of our total
FAR Y w7 cxports. It is quite a substantial trade.
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[Shri Gadilingana Gourd]
As any other trade. this trade also was

changed by devaluation. As a result of
devaluation, therefore, we have to re-assess
- the advantages and disadvantages of our
trade with the western bloc as well as the
Bast European Bloc. The Commerce Minister
has argued many a time that in the case of
any agreement entered into by us prior to
devaluation, even if it has not been fulfilled
and even if the goods have not reached one
another's frontiers, the pre-devaluation price
will be charged or paid mutually by the
two countries. Eeven then, talking in terms
of unit index numbers of major exports to
USSR and the rest of the world, since dev-
aluation, there has been a downfall in the
unit value whatever figures the ministry
may bring out. Invariably brochure are
put out by the ministry showing that the
trade has increased very much with the
Western bloc or East European bloc.

1 have got the latest figures in terms of unit
value after devaluation. I am taking 1960-
61 as the base year equal to 100. In 1965
66, our trade in tea was 949 with USSR
while with the rest of the world it was
92.7. In black pepper, the figures were 85.6
for USSR and 87.3 for the rest of the world.
In the case of coffce, thc figures were
131.1 and 123.8 respectively and so on and
so forth. In 1966-67, the unit value came
down to 81.2 in tea, 62.4 in black pepper,
82.9 in coffee and 173.9 in tobacco, In
1967-68, the figures were 87.1 in tca, 66.5
in black pepper and 266.8 in tobacco. There
has been an increase in tobacco, but in all
the other things, there has been a down-
fall in unit value. Therefore, the argument
of the ministry that there has becn a rise
in the real value of the trade is not proved
by these figures.

There has been a linkage of commodities
in which we are trading with East European
countries and they are trading with us.
But you know, Sir, there has bcen a rapid
process of economic liberalisation in East
European countries.

Now, suppose we link up our trade in
terms of the rupee payment agreement, fur-
ther liberalisation in those countries will

" make them more conscious to the economic
fedaibility ‘of the things whether they import
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from India or whether they import from
other countries of the world. Now take
for example Yugoslavia. To-day, Yugosle-
via has been following a policy of liberalis-
ation. It ‘is their producing industries
which decide as to what aid or what comm-
odity or raw materials they need for their
industry which they have to import. Becas
use they have been given this facility of
liberalisation, they can decide, as to whe-
ther they would like to get things from cou-
ntry. A or from country B and whether
they are going to take those goods from the
Western countries, it is upto them to deci-
de. This further liberalisation in those
countrics has made the rupee payment agr-
ecments rather out of-date. I1f 1 under-
stand it right, even on rupee payment ter-
ms if we revise our agreements and made
them uptodate by keeping economic feasi-
bility as the primary concern for trading, I
think that can work efficiently. But, what
1 am saying is that the best terms  of agree-
ments between those countrics and us, the
original rupece payment terms, will not be
cffective in the present context of import
liberalisation practice that is being followed
by those countrics.

My third poirt is this. I am glad to
note the criticisms about the past differen-
tials in incentives between the rupec pay-
ment countries in which every rupee paym-
ent country was being provided with a di-
fferent  sort of differential Exchange rate
about the capacity of the rupee to buy the
goods has been stopped. With Yugoslavia
we had different agreement; with Czechos-
lovakia, we had another different agreem-
ent and with the U. S§.S. R. We have
even today a different agreement. 1 am
glad that after so much criticism was made,
the Commerce Ministry has now been foll-
owing a practice which they hitherto not
followed, namely doing away with the pra-
ctice of differential between rupee trading
and trading in free foreign exchange. This
is a healthy development and I really appre
eciate this move of the Commerce Ministry.

o+

But, I would like to mention in this
connection that when we talk in terms of
equality between the rupee payment count-
ries and also free foreign exchange, 1 would
like to submit there was a study made by
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the Institute of Economic Growth which
was initiated by UNCTAD. Under the auspi-
ces of UNCTAD, they probably made a
feasibility survey about the outcoms, about
the results and the economic. utility of the
trade of India with rupec payment countr-
ies.

Shri Narayanan, who conducted this
survey, I understand, has mentioned that
we have been paying very much higher pri-
ces for the machinery from U. S. S. R.
1 am not like Mr, Patodia who would try to
deprive us of rupece payment agreement
completely. This is neither practicable nor
is it fair to say that nothing good has been
done by the rupee payment trade. But,
certainly, 1 would submit that when we
feel that a particular agreement or a parti-
cular deal is not to our advantage, we sho-
uld certainly keep our eyes open, I would
only submit that we have to constantly go
on balancing the advantages-and the disa-
dvantages of importing and exporting of
commodities from the East European coun-
tries. Of course we pay higher prices.

MR. CHAIRMAN : The hon. Member
should conclude now.

SHRIMATI TARKESHWARI SINHA :
1 have taken eight minutes only. I would
take four more aminutes only.

Now I would like to mention the case
of Bokaro. Bokaro to-day is going to
cost us more even according to the revised
estimate of our Goverment itself. Taking
all the steel plants-Bhilai, Durgapur and
Rourkela-Bokaro is going to cost us much
more than the costs of all the three plants
together. Under the agreements, for Bok-
aro, we are paying & higher price for the
Soviet machinery. Apart from that, there
has been re-valualim of the Russian rouble
and the devaluation of the Indian rupee.
As a reusit the parity between the rupee
and the rouble is much wider.

Here I would like to mention why we
are going to pay more for Bokaro, When I
raised this matter in the Congress Parlaime-
ntary Party meeting the Finance Minister
was not fully aware of this, Now I gota
pote from the Ministry of Finance, In that
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note 1 saw what I was saying was more or
less correct that there was a difference of
nearly 85.71% between the revalued rouble
and de-valued Indian currency.

Therefore this is the additional price
87.71 per cent that is going to be paid by
India for the Russian imports that we are
going to make.

How do I come to this conglusion ?
The Finance Ministry has given these figu-
res; they say that it is not 87.71 per cent.
According to them, the gold content of the
Rouble, which was 0.222168 gramme of
fine gold up to 31.12.1960 was increased to
0.987412 with effcet from 1.1,1961, when
the Russian Rouble was revalued.  As far
as the rupee is concerned, its gold content,
which was 0.186621 gramme of fine gold
up to 5.6 66 was reduced to 0.118489 with
effect from 6.6.1966. According to them,
the exchange rates of the Rouble and the
Rupee from time to time were Rouble 1=
Rs. 1.1905 before 1.1.1961, Rouble 1=Ra.
5.291 between 1.1.1961 and 5.6.1966 and
Rouble 1=Rs. 8.333 after 5.6.1966, That
means, after devaluation one Rouble is eq-
uivalent to Rs. 8,333, This is the parity
and the difference between the original wva-
lue of the Rouble and the Rupee
and the wvalue of the Rouble and tha
Rupec after devaluation Finance Ministry
says that the Change in the value
of the Rouble in terms of rupees |is
about 70 per cont between 1961 and 1966
and not 86.5 per cent as [ made out or
87.71 per cent as has been made out.

But I would like to mention that accord-
ing to the Explanatory Memorandum ¢n the
Budget, page 118, the total Soviet credit
prior to 1961 was 500 million Roubles; after
1961 it has become nearly 112 million Rou«
bles and after 1966 it has become 71.43
million Roubles. This is the parity even
according to the Explanatory Memorandum
on the Budget. The difference according
to my calculation is 85.71 per cent. But
I have no quarrel that there Is a little diff-
crence betweoen the Finance Ministry's figu-
re and my figure which I had taken from
the Explanatory Memorandum. But even
Fimance Ministry's figure shows that there
has been a parity difference of 70 per cent
between the original valuation of Soviet
imports and the Soviet imports now. That
is why Bokaro is going to be so costly.
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[Shrimati Terkeshwari Sinha]

I do not deny the bencfit of the rupee
trade; let us have it if it gives economic
bencfit to the country. But there are
certain abuses which have to be checked.
One abuse is the switch-over trade by the
eastern European countries which, accor-
ding to Government's own figures, was
anywhere from 15 to 18 per cent. This
switch-over trade is to be puta stop to
because itis depriving us of free foreign
exchange.

The second abuse is the dovetailing of
the big buying from us by the Soviet Union
and from the Soviet Union by us. If we
fnakc & long-term arrangement of big buy-
[ns and selling, any international increase
in the prices of Indian goods will not give
us any advantage. If the price of anything
that we export increases in the world
rrl?rkct, because of the long-term linking
w!th the Soviet demand and supply, we
will - not be able to take advantage of this.
Therefore these two things have to be
checked and stopped.

Before [ sit down, I would say that
there have been accumulations of the
rupee reserves in various countrics, We
have rupee rescrves in various countries.
1t has become a reserve either because we
have been exporting them the goods or
because things have becn exported from

those cauntries and the rupees are lying in
this country.

Out of the total rupee currency, when
we do not propose to buy from one country
and that country is not in a position to

convert that currency in foreign exchange, -

I submit, there should be a multi-lateral
agreement that one country's rescrve can
be utilised in buying another country®s goods
and commodities if it suits us. Therefore,
we must fight that we would not accept the
Soviet contention of unconditional gold
clause, Let the gold clause be conditional.
According to the Ministries of Economic
Affairs and Commerce and Industry, in a
Joint paper which they had prepared, they
themselyes. acgept that this unconditional
gold clause is not ideal to us from any
point of view. I would submit to the hon.
Minister that let all the agreements of the
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past, like that of Bhilai where you have an
unconditional gold clause, be changed and
put on the basis of conditional gold clause
30 that you can provide a safefy clause in
the agreements between [East Europeen
countries and our country.

ot wEewme gen (faeelt agw) : omar
afa Y, & & y@ra 9 w9y @AEA
STFY AT & AT g 0 N1 A SRS
¢t fF wem wteg wiffadc & gzedl
I OF FAY gNF A §F T W WAG-
#z &t frowrar fez gifoam #8w A
&0 & ML GT I ERU SANIT
g1 gr g 9a¥ fraar zH ®omr gur
T faaar qram QY 7z FHE ag 9
A1 Fem & 9@ AIFE.T ¥ A0 AT
Fzq Zz1a FfEd Fasd fF 2o 21 Awgr ?
§ 3a8 @i # &A@ &Y ug w23 A R
g1 fedll :a7 & w7r N ger gafeaa
=13 & g s g w2 ifgd o
Famar g owder qOfeT AT d
TTT FE F #N-Y3Z & MW 9T EH
grrrR # gg A A gar @ oaaife gf
73 faasa a1, g fer dfafafes
awl agfg %1, T §g Ffozw qEA
a7y # 3g gfang fasll | ¥fsq qam
¢ fe o gg oo @ w@r & srar qw WY
ey @w Earaff ? g¥ T dver ¥
gl wm fs #1€ Fegfae s g
#fefaee #8Y g1 g8 a1 ag d=Aw @
f& mrea # @A wra gar g arag
giar 31w ara g EE SN AgE
T8 a1 ) eFR S fe w9 Ao F
nEdT @ wy ) foEn faw $w
%z § 1g feawr g3 T} APAT F § AL
tad war @9 AFT &9 &y 1960-61,
61-62 YT 64-65, 65-66 ¥ gAIU
Zz v1 Afaee $317 & Arg 11 9@
§ 29 wd: @ af iwgT-aga o afew
gaX 2 ¥ Ag d'w fag af 1w axg
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¥ a3 & St st @ Aafawe s
¥ =6t gzEa & 15 feewm sarar & rar
g AN T sy @7 gz aam g
' @mis wigw far g s feaw fx
far g 1 g i 2gt wrw A9y § Ag Y-
FITIA A w2 gAd AT LN R
SgTar Iret A AV BrRA IAST FHATA
i avremy g ae wdza @ A
w e NFIH fE ag faw F3 gar &
¥ srrx weAY AP w@FT AL F9Q
a A 9w 7g wEdzE A A fd
¢ g gfestrsdima s oameda afy-
28§ 390 oF A foar g ag fawd
EAAT M ATT@IE ¢

“Cases of diversion and re-sale of
Indian goods at and through Hamburg,
Antwerp, Rijeka etc. have come to our
notice from time to time through indirect
sources. The items involved are cashew
nuts, H. P. S. groundnuts, spices, E. L.
tanncd skins, coffee, tea, mica, jule goods
etc. These diversions/re-sale were stated

to bhave been resorted to by almost all the
East European countries......,"

g  wEINZE a4 gRid mEar R
w7 IaF gATIr gary ST W -
ZT A A 20 yUET 1968 FY @y 57 a1
1 eNw fear g 5 @ sz
T WE Q-v3aNe 13 §1 Afea fegr
sai g, ¥y, oy mgm Agh A
LAFT HIAT @IF ¢ % F6 araw & qoeq
sram RN g ARt ¥ I § g 2at B
qg g@L 2W FY q1aT § W Ig ga W
T AT FL & BA FHAA FANL TG
FIA THASA FT gH TIET AT § WK T8
w1 e ag f qafE s
FTY ATAT F FHTAT § 1

g0 a17 ¥ 98 FEN AR § (F €
Y 9z 3o g A=ay w1 Ay &1 SfE
a1% ¥ 9@ gW I 9< feqw XA A AN

& o1 mifgear wfgemm gmTdr dfafedr
Tt ag arat @ fF gw 9w o fd gy
wTa & 6 AT OF Wwd wTHE @
ATdY @ Y ag wifgear wifgear e
A T A1 § NI HHT A § fgafeamge
1 § #ifs ¢ 7ar § fo o wear
A1 & 9T FWits W FE AT T
g1 W a0F & qET A Eg Al ¥ gAr
WwHFaay @ v & sew @
FATX AW FT 3 7 B FTE THAA gorr § 0
T ag X qg 9 60 gAR WA AW
FT ATET GATR 9719 ®747T &, 9% = fw
W1 I3l wa wifg aq i Ay, fe-
fedww aig samr afer o= gard
#afqer ag It A srfgear srfgear
wFdIforT g€ & ST | gafag & g
FY qaTT A18AT § fF ag Frew @

o e OF W FEAT AT §
TA FRTEC HEIT & qIG W1 WG THE &
HTATL T AT ENT & 36 § UF Gams
S WK H FWTT AT AT”AT F |
TR g T (A H WAz feg
gu & fegeam # o1 97 wwA qdAe g
vy g W @ded 0 W R W@
Wz ¥ T AaT 3 9§ ¥ waTEr 4y ¥
& & T gEL A @ B wIA wzE
Frz A F33 & 5 @ w9 197 o A
rawa gafeT ag T ¥ AR, e
FHA Tl & afce sarar dar ¥ wY
A E | A A FTEET Har § IER
ara A AR S AT A W EIT A, @
o azara AT ¥ ag Ao fafoew
wrsfearest &1 freg o s 1 &
TORTT HY A FT R GZATAGATE L .
(swawm) . ... W9 NI wg Afww K
Fdfrguz o fa% & T § w7 av
o a0 & G4 qgi Arar § | N s
gz § § 97 % AW o §, fes A o
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[ ot wia<eTe g )

fogd &: 7T ATl § oF UF F O =@
X WTE ™Y g qg T @Y
g &1 10 9% oF oo § ouver @ A
g1 ¥ A5 Y wy qrw @A § WK
gtw To¥ Fgface ardf & oma & | wgfre
qrdf ®Y frE FT w7, GAT AAATA FT 7Y
i OF araT § oY 9g w9 BT & ae
o< B §¥ v @, T ¥ wfeg ¥ ag v
t 1 v T ag & gy qifafesw sEw
¥ w ag N sgfrezg § g e e
wex ® Fifw £ <@ § 1 a7 oF wage
wTE R W A AFfEr & &
wrgm WA St T A A #1|
SHRI YASUDEVAN NAIR (Peermade)

He is making the most irresponsible allega-
tions.

st waT ﬂ'lﬂg"ﬂ':iﬁ'oﬂ'owrﬁot
wfte & @ & TAaEQ @At wifge
o AW & f5 /oAt wgiey 7 dlodtonrso
¥ Tl &OAl g WX gRaEd &
s yguEfam T g s waw @
A wff e F AR I T AT g 9w
¥ FTRT GET HAYET TS F IO Feglaey
®) AT § 1 A TOHT AFT AT ARG
qg Ha ¥ WRT @qAT® AT ! T
g § g TS whaw ¥ fawy qma
€ 7g w=E 719 qE) ¢ | gH A1 mEaw
"t @ R Fegfaer ard agh ¥ A
B2y, oy & A AT aeE ¥ e
TR &1 | afew fRfue % agmar @
AT AW F W /AU G FAT A A
YA ETEFE AT L |

¥ argm 5 gw S a & swrw w93

SHRI VASUDEYAN NAIR : Jan Sangh
is getting the CIA money.

"ot SUT AT™ e ¢ WY a2 q3 ST
t o Y wgw g fF A o A A
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fodmre % e amaT & 9@ ATe WAX 9
i gifew & 9 A ag TR FAN
ey Wiy, e A g AW
AT, §g AT A § FHFEQ I W
i1 ofte & oft W ¥V AW
TR RAAE @ F W F AT
feame e {1

wiferx ¥ T AT Y F AW FEM )
W g qfedres deew ¥ A W
affgd, g A &qn w1 fomd  SEEr
&) 7 &1 W wifgd | W O
¥ 41y ¥ 7 A, AiHT &F W A
b T e @ Y 1w wAIEE Aw
¥ §19 A9 FTAT ATEAT &, WHAHF WK
7 I 7T Q@ §, 1w Afedrwe w-
TR a9 ¥ AF) wvan, A @rd g
¥ i ¥ Qe s e war
foae g sfeame 2 asar g W
IR VF—FRHe, FE0 LT ¥ gw forw
TICATMY E, 39 § a0 q@E AW
2 71 w77, AfFT q@odToHo FY WTTA
a1 % famr | R g aTdw § WK 9w
FTT FT TAE

ot yegrs wewet (wadEn) - daEa
a1gd, §IUET & qTY AR A awEd
T & ¥ fgegeam ) THET gg=TT qUga
gidgusy F919 W a TH W
S FX ¥ WL FEIF & §I9 WAL
Y & H|IGTT ¥ T@E FE@T 9R/S &,
wa ¥ Y fegemt & g St A
g e R E ... (vawwm)- ..

oft ¥aT W g ;. gwwfa oo,
wegfae] &1 et wr adeer wrer & W
FAET ATE] ® T § | WIOHT &
et @ o g fegear St 30
X gATY &9 997 a1 & qg FgA71 Tgar
- (wmaam ) ...
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¥ A 7 A Ay §, e
A &, et M A A A &

gwmafa off, fqUzw 3 gark W &
FHTC & w7 fF gw # 200 Iy wfed,
afer gardt s 7 Afafedors T
I ¥ T w faar | g R AT F @y
fora® gaT 2w & fga @, &WOR FT@
Trfga—arg &= g1, wader g1, e
g1, =€ = 2w gy, Afew 2w & fgg g
wrfed |

gaQ a1q ® ag wgAr g e faaw
uitdE § §, 57 ) frargsr & =nfgy
1T S1aT<T 37 AT § FY FIAT Tigh )
1 A § HAl SEEE WAl WgAS
urEw & fear g-agr 7 @wa & fay
WA A1AN, 47 JGA @IAWTE g | Aq
gAIX T FILAT K T AMA a9 FF4F
g aY 97 1 wrsT Sfeaw FC F wrq gt
AT M W@ E, gg g Na g

SHRIMATI[ SUCHETA KRIPALANI
(GONDA) : Mr. Chairman, Sir, after the
very exciting speech of my previous speaker
my speech, I am sure, will fall very flat.
I want to speak on the basis of facts and
figures. I am not motivated by political
thinking or considerations. Our trade
with east Europzan countries has registered
a phenomenal increase, during the last
12 or 15 years. This was a new field where
our exports had gone. It gave us in the
beginning an advantage in bargaining also.
When we got new areas we could bargain
with other countries for better prices.
Therefore, since 1950, our trade has in-
creased in actual terms. From Rs. 3
crores of exports it has gone up to Rs. 220
crores and from Rs. 4 crores of imprris
it has gone up to Rs. 203 crores. ~ hese
figures are of 1967-68. If you take the rate
of growth, the rate of growth with eastern
European countries increased much beyond
some of our very traditional partners as
United Kingdom. But we have to soe in
our trade dealings that while the trade
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increases the national intercst
suffer.

does nat

Now, what is the composition of our
trade 7 Most of the items exported ate
traditional items like black pepper, cashew-
nut, coir yarn, cotton waste, coffee, tea,
tobacco, jute and hides and skins. The
value of these things constitute 75% of the
total export to this region. This trade
increase is good in a way but some of this
increase has been at the cast of fall of our
trade with frec forcign exchange arcas.
This point has already been referred to by
the previous speaker. So I need not dilate
upon it. Some of (hese commodities,
which we could have sold to the hard
currency areas, which is a free foreign
exchange arca, instead of being sold there,
had to be sold to this area. To that extent,
the country has suffered.

Then there are instances where these
East European countries after buying from
us sold the same goods to third countries
to our disadvantage. Shri Gupta has
referred to it. Thus they have competed
with our goods in those markets which
are of value to us. The free foreign
exchange area is today certainly a very
valuable area from the point of view of sur
trade. In these areas, they have acted as
our compelitors to our detriment.

Then thzre is also a tendency in the
East European countries not to take our
manufactured goods. Of late, under very
great pressure, they have agreed to buy
some of our manufactured goods. There=
fore, now 20 percent of our total trads
with these countries is in -.manufactured
goods like fans, lamps, machioc tools and
other things.

Then I come to the import position.
What do we import from these countries 1
We import capital goods, machinery, equip-
ment. For these we have paid compara«
tively higher prices than those prevailing in
western countries. In some cases, the
price we have paid is 25 percent over the
international price. These are the points
of criticism in the public.

The quality of some of thess goods
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coming from that area is also not good.
Because of the facility of import under
rupeec payment and the import control
being less rigid there, our STC has some-
times purchased goods from there which
we do not need, goods which we are our-
sclves producing. Therefore, dumping all
their goods here has operated against the
interests of our own manufactures.

What is the main problem ? The
difficulty, to which Shrimati Tarkeshwari
Sinha also referred, arises because we have
bilateral agrecments. This means that the
two partoers have to balance their trade.
We have no freedom to buy from or sell
to any other country. The trade must be
properly balanced. This position keeps
on from year to year till we are able to
equalise. Therefore, we are compelled to
buy from thosec countries goods to the
value of whatever is the surplus on our
side.

As Indian industrics develop, our
import requirements are becoming different
from what they used to be. For instance,
now India is looking forward to purchasing
industrial raw materials such as non-ferrous
metals, flat steel products, fertilisers,
etc. We want thesc things from the East
European countries. But they are unwilling
10 sell these goods to us, or taking advant-
age of our difficult position, scll them to us
at very high rates,

The othe; disadvantageous feature of
this trade is that we are very often pressu-
.rised to buy their high-priced products.
_Very recently the deal for the purchase of
‘planes has come to notice. It has been
eriticised in this House and outside in the
press. We wanted to buy ‘planes from
elsewhere, but because of Russian pressure,
we had to give up that idea.

Another item of trade, to which refer-
ence has been made in detail earlier- which
operates to our disadvantage is that after
we expand our capacity for the production
of a particular cummodity to be exported
to them, they start pressing us to reduce
price for example, like the casz of rolled
steel products from the Bhilai plant and
also railway wagons which Soviet Russia
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is going to purchase from us. In order
to build up this trade, our industrial

capacity has had to be expanded on that
basis, for those particular patterns, After
we have increased our capacity in those
items, they start squeezing us, because
we cannot sell these products to anybody
else.

Once we have invested money in order
to build up capacity to produce these
goods, once we are ready to do it, we are
tied to their market for a number of years,
and seeing that we cannot sell them any-
where else, they start squeezing us. Already
some of our products have suffered on this
account. For instance, our footwear,
cotton yarn, garment and woollens. In all
these, we have had a comparatively flourish-
ing trade for the last few years. Now we
are beginning to feel the squeeze ; because
of the built-in market there we have geared
our production to that market and seeing
that we cannot turn eclsewhere, they have
started squeezing us.

Why ? Because Russia is very anxi-
ous to have a continued assured market
for their goods here. In order to have
continued assured market for their goods-
it is along term plan- and by this kind
of bilateral arrangements they want to
keep no tied to them.

What are the main points of criticism ?
The critism is that we are importing at
higher prices from the East European
countries, that we are importing non-
esscntial goods, that we are importing such
goods which eompete with our production
in this country, that diversion of trade is
effected at the cost of our free foreign
exchange, that we are compelled to sell to
them things which we could sell to the
free foreign exchange area, and that East
European trade practices have not been
above board, because they have imported
our goods and at a disadvantage to us and
sold them in the free foreign exchange area
to our detriment.

Therzfore, what is the conclusion 7
The conclusion is that we do not want to
close this trade. This a new area and we



305 Foreign Trade

want to develop the trade with this areca,
but the increase in trade should not be so
much that we have so much surplus balances
that we arc compelled to buy anything that
they have to sell with out any regard to
the real requirements of the country. That
is, we should not be.compelled to give
special privilege to the rupee area in order
to have trade with them, thcy must also
realise that if they want an assured market
for their products in India they should
oot . . ..

SHRI VASUDEVAN NAIR :
are you anxious ?

Why

SHRIMATI SUCHETA KRIPALANI :
We want to trade with the whole world, we
are not thinking in terms of Mao and
Russia, we are thinking in terms of our
country, and we want our trade on fair
terms, non-exploitative terms.

SHRI JYOTIRMOY BASU (Diamon:
Harbour) : How convincing that you aro
a socialist !

SHRIMATI SUCHETA KRIPALANI :
I am not a soziulist, I am an Indian.

Another very peculiar sysiems that
obtains in our trade with Moscow is that
our goods can be rejected by thein after
it has landed in Russia. Th= usuil arrange-
ment is that there is a pre-shipment inspac-
tion, and on the basis of the pre-shipment
inspection report trade goes on with the
other countries, but Russia is the only
country where they can reject after it has
landed there. I think you will all remember
how much we suffered in our shos trade
when one such transaction took place.

Sometimes when we wish to purchase
commodities in short supply, very valuable
commodities like nickel, from countrics
with which we have a sizeable trade, they
charge exorbitint prices. Therefore, 1
suggest that every yecar when the trade
plan is made with these countries, it should
be not merely on a governmental basis,
but represenatives of trade should also be
associated. I repressntatives of trade arc
associgted, then some of thz snags which
wo suffer from can perhaps be avoided.
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If these countrics want trade with' us,
and we want trade with them, they must
also realise that with the changing pattern
of our development, they should not try
to peep us only to the traditional items.
They should try to take some of our
manufactured goods, they should allow
alteration in the items of trade, Other-
wise, we should curtail our trade with them,
we should not expand it to such an extent
but only seck a balance at the natural
level of trade.

Dr. RANEN SEN (Barasat) : 1 rise
to opposc the resolution moved by Shri
Patodia and to reject the speeches just now
made by Shri Kanwar Lal Gupta and
Shrimati Sucheta Kripalani because both
the resolution and the speeches are born
out of political and ideological bias.

Itisa well known fact that in India
the big business which is connected with
Woestern capital and collaboarating  with it,
docs often raise objections to this trade
with the East European countries, but
there is a scction of the industrialists who
are for this trade,

Today the Statesman has brought out
an article by one Dr. R, K. Singh, Secretary
of the Egineering Export Promotion Council,
in which hz not only approves of this trade,
but says that cngincering goods export
to the East Eurepzan countries should be
inzreaszd from 18 to 4) per cent and
that the Indian industrialists should try
for that.

I want now to refer to some of the
questions raised by Shri Patodia.

1 do not want to go into the gquestion
of industrial collaboration as raised by
Shrimati Tarkeshwari Sinha. That is a
matter completely outside the scope of
this rosolution. It is said here that India
is exporting only traditional ilems to these
Bast European countries. Here is an
article published in the Statesman, written
by the Secretary of the Engincering Export
Promotion Council. Not only that I have
got figures 10 show that in 195566 India
exported to the East European countrics
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Rs. 747 . crores worth of goods. The
shar¢ of the traditional goods comes to
Rs. 216 crores. In 1967-68 India's export
was Rs. 226 crores and the share of the
traditional goods came down to Rs. 171
crores. This clearly shows that the state-
ment made by some speakers here that we
are simply diverting our traditional goods
to these countries is totally unfounded and
pot based on facts. The items of Indian
sxports to these countries to-day constitute
not only some of the traditional items but
also engineering goods. We are exporting
quite a number of clectrical engincering
goods and then importing capital goods
which are necessary for the industrial-
isation of our country. Secondly, we are
getting industrial raw materials even from
small countries like GDR or Hungary,
leave alone USSR which is a big country.
They are giving us certain industrial raw
materials. These are the figures given by
the Goverament reports.

These bilateral agreements are helping
the stabilisation of prices of the traditional
items that we used to export to the Western
countries. Itis a well known fact that
on the question of jute exports how the
Americans were squeezing us trying to
reduce the price of jute. But since we
have started exporting jutc goods to the
Eait European countries, the prices have
become more or less stabilised. Therefore,
I want to say that our trade with th: East
European countries are balanced or some-
times in our favour. There are figures.
In 1966-67 they imported from India
Ras. 247 crores worth of goods., In 1967-68
they imported Rs. 226 crores and exports
to India were Rs. 203 crores. That means
it is to the advantage of India. Not only
that let us cxamine our trade with West
Germany and USA. In 1967-68 they (West-
Germany) imported from India 209 million
US dollar worth of goods. India had to
import 190.8 million US dollar worth of

goods. U.S. A, is another example
where the difference is much more. There-
fore, our tradc with these East European

countrics has been bencficial to us.

Now I come to the question of prices.
| do not know wherefrom Shrimati Kripa-
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lani or the other lady who spoke about
prices got the figures. There is a report-
a study made by the Indian Institute
of Foreign Trade. I will give you one or
two figures. 1960-61 was the base. The
unit index of the Soviet Union was 99.1
in 1961-62, and 101.4 in 1963-64 and 99.7
in 1964-65. The unit value index for
export to the rest of the world was between
78.8 to 83.9,

Therefore, we are losing our trade with
the west European countriecs I do not
say, “Do not trade with them,” but [ am
in favour of stating that it is very beneficial
for us to trade with east European countries.

Let us take cerlain items in which we
are trading. 1 would again quote certain
figures. USSR paid Rs. 492 per kilo for
black pepper, while the rest of the world
paid Rs. 4.19. For tea, USSR paid
Rs. 7.07 per kilo, while the rest of the
world paid only Rs. 6.16 per kilo.

17 brs.

MR, CHAIRMAN :

seven minutes,

You have taken
Pleasz conclude.

DR. RANEN SEN : 1 shall concludz
in a minute. Therefore, with regard to
the price, we are b:nzfiting by our trade
with east European countries. Secondly
there is the question of export and import
trade. In regard to our trade with east
European countries, what happencd ? Th:
shipping agreements with th: Sovist,
Union, the German Democratic
Republic and Poland are there. In those
agreemsnts, either India places her
ships for the transport or they place their
ships for the transport, and the whol:
agreement is carried on in rupees, whereas
il we are to trade with the USA, even for
the wheat that we import from USA, we have
to pay in dollars and the USA will supply
the ships ry for t port. There-
fore, I say that it is very beneficial for India
to trade with east European countries and
it is not against the interests of [ndia.
Only those people who by means of trade
with west European countries are capable of
resorting to wunder-invoicing and over-
invoicing and thereby cheating our ex
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chequer by nearly Rs. 300 crores every
year, they alone would be anxious to carry
on their trade or expanding their trade
with west European countries. 1 am afraid
that certain people belonging 1o the
Swatantra and the Jan Sangh parties ere
carning money that way, and that is why
they are so much opposed to our trade
with east European countries.

With these words, I conclude.

SHRI JYOTIRMOY BASU ( Diamond-
Harbour ): In this resolution, we sece
another cffort on the part of the sales
promotion lobby to the right of us, and
their counter parts in disguise on the left
side of us, those people who have been
pressing and canvassing that we should
purchase American planes for our use here.
This is the second effort in the current
session. If they want us to believe that
by having trade with the west this country
has cconomically gained, they are trying
to takc us to the fools” paradise. Our
business with east Europcan countries has
upsel those entrenched exploiters who had
the monopoly of exploiting the natural
resources and the man-power of this country
for centuries.

Trading in this country is noted for
many things -: firstly, for underselling and
overbuying. I will give an instance. A
famous sewing machine manufacturer in
this country exports sewing machines with-
out painting and without the brand to an
importer in Britaio for £5 landed London.
The same sewing machine, after it is being
painted and given thc trade-name, is sold
for £25 each. How generous the western
importers have been with us, you will be
the best judge to understand.

Then again, there is the racket of under~
invoicing and over-invoicing, thc monopoly
is of the gentlemen there, and the interests
which our friends cover here. Now, the
Administrative Reforms Commission had
tc say that under-invoicing and over-
invoicing are damaging this country to the
tune of no less than Rs. 300 crores every
year in terms of forecign exchange. The
income=tax colleclion will also be propor-
tionately damaged.
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We have known famous companies like
Bird and Company, Bunge and Company,
Jardine Hendersons, Mathison and Company
and hundreds others, where certain leaders
in Government are hand in glove with the
offenders and they cannot lift a finger to
stop them. We arc losing money by billions
every year.

There is a very interesting recemt cases
import of mirodh, the rubber contraceptive
from South Korea, for which Governmest
is subsidising to the tune of Rs, 30 lakhd,
Iam told that a prominert man in th
Congress Party, a minister’s son is involved
in the deal. You can verify it and satisfy
yourself. Rs. 16 lakhs were ‘spent by tie
Government of India in foreign exchan,
in subsidising four condoned factories in t
country and they have gone out of produt-
tion. That is the wonderful thing we ar®
getting from countries under the grip #F
Washington and London.

A lot of things have becn said abou'l
misuse. There are many other paradises
for them. There is what is known as the
over-board port. May I explain it 7 In
South Africa, if somcone wants to buy &
packet of tea, becausc you have no trade
rclations with them, they pay a lot of money.
The tea chest goes from here for being sent
to Norway. In Ramburg when the steamef
arrives-the stecamer belongs to the so-call
western democratic worlc=the chest is taked
out and put in some other steamer and
taken somewhere. Mr. Qureshi’s bookd
of account and Mr. Morarji Desai's bookd
of account will show that the tea has gond
to Norway and the Norwegians have paid
for it. But the Norwegians have never
seen this chest.

What is Government's policy with
regard to trade with countrics who have
been good to us-socialist friends like Cuba
and Vietnam ? The whole trade and fiscil
policies of this country are controlled by
Washington, by the Bell Mission who
dictated devaluation and many other things.
You know, Sir, about the circular issued
by the Maritine Conference Unit in
Amenca. The Amecricans have declared
that if you have any Urade relation with
Vietnam or Cuba, those steamers which
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carry such commodities will not be allowed
to touch the foodgrains that will come to
India from America. These are the black-
mailing tacties adopted by the western
countries and you want us to yield to it
and say nothing abovt it !

Under these circumstances, 1 say that
India must formulate a policy to sell its
own commodities, which are the produce
of our natural resources and human labour
combined together, to any customer who
pays the best price. We opposed any effort
in this House to canvass business for some
country or the other, as we see in this
resolution, which seeks to canvass busincss
for America or other western countries.

SHRI S. KUNDU (Balasore) : Sir, the
paramount consideration of our foreign
trade should be how for it serves our intcr-
pal and international intcrests and how far
it helps up to bring about international un-
derstanding. Looking at it from these
bremiscs, foreign trade is a matter which
has become very much complicated. Du.
ring the last 20 years, certain new things
have come up, partly due to politics and
partly due to other things like competition,
technical know-how, efficiency to sell our
goods, getting credit and other factors.

It is not time to view the cntire matter
from a closed angle or with a closed eye.
We shall have to look at this matter in a
dispassionate manner.

I know that our trade rclations with
Soviet Russia have given us a lot of bene-
fits and advantages. I know that w2z have
got credit of about Rs, 1,4000 crores from
Soviet Russia and that as much as 4) pub-
lic undertakings have been financed by
them, technical knowshow has been given
by them and impl its and machinery
have been given by them. Also, our rupee
agrecment with th: eastern European
countries and Soviet Russia has given us
an initial advantage. But I would like to
look at these problems from another pzrs-
peclive,

There has bezn some talk for the last
few years that we have not been able to
match with technological devclopment in
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the world due to our one-track trade with
pariicular countries. Some economists
have also said that after devaluation the
gap between the value of the rupee and the
rouble has increased to about 86 or 87 per
cent. This has increased the price of goods
which we buy from Soviet Russia and the
price of the machinery which we bought
for the Bokaro stcel plant. The Minister
will say that they are adjusting it by mutual
talks and all that, but, as 1 started by
saying in the beginning, the paramount
consideration of such international trade
should be how far it serves our national
and internal interests,

Therefore now there should be a reap-
praisal of our entirc attitude or policy as
regards trade. I do not agree with the
Resolution which say that it sould be suita-
ble changed. I do not say that it should
be suitably changed but I think that taking
all these things into account therc should
be a reappraisal, a rethinking. How it
should be done is for the Ministry to find
out, Quite possibly, a committec of ex-
perts may go into it and see how far it
serves our national and international inte-
rest.

entire world has
been divided by these two super powcrs.
On the one side is America and the West-
ern Europecan countries and on another
side is Soviet Russia and its satellites.
These super-powers have used small deve-
loping countries to further their own poli-
tical interests. Sometimes the developing
countries are really exasperated as to how
to build up an independent trade policy
which has no link with international politics.
T know that the developed countries, parti-
cularly the capitalist countries, hav: not
been responsive to the needs of the deve-
loping countries. So for no country in the
world has been able to give 1 per cent of
its national income to the developing coun-
tries in spite of the United WNat ons' reso-
lutions. The Government of 'India has
miscrably failed to see through the UNG-
TAD that the developed countries adherc
to the Algiers Charter which demand that
there should be a favourable trade agree-
ment between developing countries and the
western and capitalist countries.

Unfortunately, the
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If you look at the international trade
market you find that taking advantage of
the new demands of the developing coun-
tries the Per capita income of the deve-
loped countrics is on the increase by about
%60 a year while our Per capita income
of the developing country is increasing at
the rate of only $2 a year. The western
Europcan countries have increased their
trade to quite a large extent particularly
during the last six or seven years.

There international trade, I -am told, is
atout 46 per cent of the total global trade.
What I am going to say is this, We must
have a re-appraised, re-thinking, and we
must know where actually our ecxports do
not catch up with the demands of other
countries and where are the difficulties,

I feel that our Embassies in Europe or
in other places are not working properly.
Last August, I had been 1o Eurcpe and [
had an opportunity to look at the working
of our Embassics closely, They still have
a bureaucratic attitude and they have not
been able to convey or project the noeds of
our country. I may just tell you a litlle
conversation that I had with some of the
people Recently, the Government of
India had some sort of an Export Promo-
tion Fortsight of Handicrafts in Europe
and they put up a number of stalls, some
sort of an exhibition, Then one of these
Embassy officials with a sense of glee told
they should continuc for about a month and
that, when that they took some stalls for
seven  days but (ke big departmental store
wanted that they wanted aktout 7 or 8 stalls,
they gavc them about 200 stalls. He said that
a very favourable climate has been created
“Why for handicrafts in Europe. I asked
him, did not you do it 5 or 10 years back 7™
He replied saying, “Do you think that 10
years back there were those handicrafts in
India 7" I was sorry to know that the offi-
cer thought 10 years back there were no
handicrafts in India. The point is that
there is this kind of bureacratic attitude on
the part of the people and the real irrespo-
nsible persons are the Government of
India who are sittting here and the cmba-
ssics arc just its carbon copy. They are
doing routine work which the British people
used to do,
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1o the matter of trade, I think, there
should be a outlook. We have to take a
new jump. Otherwise, we will not be able
to meet the competition which we are facing
today from differcot countries. [ agree
that there should not be politics connected
with trade. But it does not mean that we
should sell our goods to South Africa. 1
am told that China which boasts of commu-
nism has trade with South Africa through
other countries, This has very conseque-
nces. It poses a challange to us. Japan
has trade with communist China. Japan
is a capitalist country, How wc will pro-
tect our trade while maintaining our own
nalional interest, is a question also to be
thought of. Therefore, I conclude by saying
that even in Asia, cxcept Japan, Indonesia
and Isrcal and East Africa are confronting
us with new challanges by producing cheap
and quality consumer goods and other
materials. They have improved their techni-
logy and knowshow. They are building
new materials, with new design and quality.
I think, there cannot be any barrier in
trade. If you produce good, cheap and
qualitative goods, they will go anywhere,
For example, Chinese pens are being smus-
geled into India in spite of lot of restrictions
because Chincse pens are cheap and of
good quality.

The paramount considcration of trade
should be the interest of our country sand
we should sce how far there should be rec
appraisal, re-thinking, of our trade policy,
particulary, with East European countries.
and how far as are going to improve our
trade,

SHRI BAKAR ALI MIRZA (Sccundera-
bad) : In the matter of international trade
the political philosophy or the policy of a
country is not really very important. In
fact, during the First World War when
England and Germany were at war, there
had becn charges framed against some ar-
mament-manufacturing firms that they were
secretly supplying arms to Germany. My
hon. friend, Shri Kundu, has pointed out
that Chira, after promising that it will not .
trade with South Africa, is still trading with
it.  So, the fact that the Government is
hostiled and it is following a policy which
is not really approved by us is not very re-
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levant; still, the trade can go on. So, we
have to keep this thing in mind. It
ls not a question of comparing the policy
of the United States or the policy
of Soviet Russia. The point is that we
should expand our international trade,
Even though we may be running at a loss
to have a bigger area of trade is important.
Everybody knows that Japan has been sub-
siding its exports; they were selling goods
outside at cost price by subsiding because
they wanted to capture the world market
80 that they will reap the benefit later on.
Therefore, the idea that because the coun-
try is hostile as far as some policy is con-
perned we should not trade with that, is
pot relevant here.

Then I come to the question of price.
Take the case of trade with the U. S. A,
They lend us money, charge interest on
that and they ask us to buy from very
sme market, i, e., America, at their price.
Naturally we pay interest plus the price.
The difference which I want to point out
ls this. In the case of trade with Soviet
Russia whether the qualitr of goods is good
or not, whether we get the type of goods
or not, there is the balance of trade.
We send goods to them and we get goods
from them. We have also got the choice.
The choice is with the Government of India
Exercising that choice, the Government
could say that they do not want a parti-
cular thing and thay want something ¢lse.
By this, the problem of balance of pay-
ment is removed. What is happening
with trade with freedom-loving countries is
that we are accumulating so much of debts.
A time may come when, at whichever price
they may sell, we may not be able to
buy. ...

MR. CHAIRMAN : He will conclude.

SHRI BAKAR ALI MIRZA: I will con-
clude by saying that the trade with
the Sovict Union is important because of
the type of trade which is different from
that with the U, §. A, Take the case of
China. The whole world has been helping
her. Russia also helped China. China
is free of debt. Why can’t we be so 7 The
population of China is 700 million whereas
our is only 500 million.

Thercfore, I disapprove of this Resolu-
tiog,
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SHRI RAJARAM (Salem) : I am really
happy to participate in this discussion. My
hon. friends, Shri Basu and Shri Kundu.
have said something about this Resolution
Whatever they may say, in the case of our
country, the trade is simple going down
and down. This is because the politicians
are taking to trade. * That is the real diffi-
culty, If they go out of the trade, them
everything will settle down to normal. The
first thing that a trader must know is how
to sell his goods. India is a trading couns-
try. We must develop our trade abroad,
Then, we must know how to sell our goods,
whether in castern,countrics or westesn Coun-
tries or even in the Moon. wherever there is
a possibility. Whenever we want to go abroad,
the Ministers just laugh at us and say,.*What
can we do ? There is no foreign exchange.’
Now take the cace of Japan. Japan, which
has no iron ore at all, manuflacturing won-
derful cars and selling them to the U. S. A.
and getting Dollers from them. We know
America is a fancy country. They leave
their cars on the road every sccond year.
People collect those cars, take them to the
stores, crush them and send them to Japan
as dumping things. Japan purchases those
things and from out of those scraps, they
again manufature cars and send them back
to America. That is how Japan is thriving.
We do not know the ‘A B. C." of that. We
know only one thing. We must support either
China or America. We do not know how
to support ourselves. That is the real diffi-
culty. Mobody is thinking about our own
country. Somcbody is making under invo-
icing, somebody is making over-invoicing,
whatever it may be. The fellow is doing
like that because the Government is an im=
potent Government. That is why they are
doing all these things. Rightly or wrongly
we are losing the trade. In those days we
have sent lot of things to America like
‘bleeding Madras’. There is no ‘bleeding
Madras’ now., Only Madras is bleeding
there. Even now there was a Trade Dele=
gation which went to Europe. We have
got wonderful embassies all over the world.
Even if the United States captures the
moon, we will send one ambassador there
because we have pot ready men here to be-
come ammbassadors. But they do not know
the A. B. C. D and trade. We must select
trained pcople in the trade and we must
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scnd them and we must give due publicity
abroad.

This Government itself appointed a
Committec. That Committee has sugges-
ted the same thing. Tlat Committee has
said that we must give due publicity abroad.
There is complete lack of publicity. There
is no publicity at all about our manufac-
tured things.

We started selling all of a sudden all
the raw materials available in the country
to foreign countries. Take for instance
the groundnut market. We have now com-
pletcly lost the groundnut market, In
those days groundnut market was a won-
derful market, for our country. It brought
us dollars and sterlings. Now there is no
groundnut market at all, It has collap-
sed.

Whether you talk of communism or
capitalism, you may talk as you like. But
whatever you talk. whatever your policy
is, you try to bring some trade, bring some-
thing into our country. Thatis the main
idea. Whether you talk of north or south
or east or west, it does not matter.  What
is important is, developing your trade.

Look at Japan. Japan, though itisa
smaller country, have developed its trade
very much. Taiwan is a small country. It
is the smallcst nation in the world. Itis
just like Tiruchirappalli and Salem districts
put together.  They arc manufacturing
cement and growing paddy and other things
and cxporting them to other countrics.

AN HON. MEMBER : They do not
have Congress Government there. That is
the reason.

SHRI RAJARAM : Mr. Chang-Kai-
Shek has understood where he has failed.
But our people have not understood where
they have failed so far. Any how the fu-
ture will teach them a lesson.

s ama.® fag (Re0gw) : wfawmr
AT, TF TGA AT ATAT TH A T
¢ 5 21 am € s Sifew & T
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¥ wrw gfan § o ww ¥ frgd godmd,
I % Ry oy § | ey ware A e
A Afrdmadig im I W
arfe ® o ogy Fmfew s faan
grar at wrx gard gg g A gt 1 &
AT q2ifear aea ®Y @ ara & fag
auré ¥ar g e SN TORrC w1 OW ATH
oM feamar & g T FER we
oFFHT A @A qIAr § ey FY, qoAr
ufirFerael @or AT % & AT Wl
o 2§ & fgrgeama & amfor! #1971 <,
st aeq 180 xq¥ ¥ grfaw gAY & w@
BT XA F AT 9T AL 2@ F 6 w9
¥AY 9T WY & | 79T Twh fr ogw oWt
TRFTET A T Y WA § T
F TR FT, g9 gEe W & g A
& TT W gET wrf fey ag A A
fraifea 7€t &Y 78 |

afaszar w3y, #1 I-a a®
fammar § fF a8 =g fadr v qrfest &
T o arr AdY & ) g dfa Sagw
g7, T 919 gaC § WA & Wiw 9Ny
& | waTreET 9= ¥ g1 wweesr o
o a §ar s sz & fs gardy
7 fivig wak @y faser & Wk feax
favardl o=t ¥ w9 903 § @ agr ar
FLFRY § 6 gaTd gEMA wo X
faerdit & | 5 AT & w19 EATS F @MY
7€ faer ot § 1 98 "I QAT 91ET 9T
# g9 qu g awdr § | fogd oete amwl
geqr agY WE acs a% #E  qrefifeww
qaIC A€ 99 & feas & garfas gm#
qiffeam &1 79T 14 af §, Wi fggeam
®T T 63 AT R | W FCHICH QEAT
arfgy fis ag sa%te a1 o a7 STl Wy
g gy Afgay qesgar sY @ A &
gy 7t frar &, faq & 7 ftar ag fF ag
T AT HT @ FFT E WA I A
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(o awarer fag ]

R FRE A AN | aTeq ®
arft § fFart ax der gwr ) efar &
At o o & A demr & 7 —am o
W9 9T qmEl ¥ ATO9 v d, | A
TUTEE KT A8 €, 98 Forw 1 wfeqew
foorr v &, fre & femr & 39 @
B § | qeedar $1€ qrfert A

wq w12 41 w02 /et F1 2w, fie,
B $ATH &7 AT 09 F aFAT 2,
52 #0790 F7 72 30 gt X A
§C ARA TR ¥ TO¥ 7} Fvwarz )
T we g, 5 ¥ ¥ wdl wd W IR
& | T gg Wi 78 v, A Fw g
T W& e 52§03 mEl F T
oo ¥ gfmr v amft, ag aesgaEdd
¥ Ara 7w @ Y

9 AT & FAT FIE aTeqH AL @,
ar Tor FEar 91 fF s @y drad
frgm ®T | wa gu 99 & 9w 2
FWE AN, AW Fr fE oFER F
ARY A A i AT g A IW F WA
¥ § o fqwifear, &t gox fag ok
wY g WA A g ¥ X s grfaa
fovat a1, Tan F arowr H T FT gW A
ag T qrfFeaT ®Y anfgw faemar o
o W T A =9 & qrg uiR fawra
mgre, ¥ 39 & qrfeeary w gfaad @
AraT-aTe §1 fear | fomar ag @
w # a6 st 91 G 2, I ag
TR o R

¥ xw g wt gg | A fewmAr
g g fF wae § am A o0 fea
Y g af oY, FfFT amE F g A
o woet £ Y F @gwn, faw o1 adn
aggur § & At w07 afed ar =g
oY WREw ST go Fo T A grer , T
UM AT T Y, N | &1 w6
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g FEA A g F, WA 0 9T AL
g1 T wTy g g & wmg AW A
FuFH g

Ffe ag s A A Y frar
21 ofedl, It Ak on ¥ Y ww
1 fggeam &1 qzx fFar & 1 s gETO
s qref ag) aimdt @, aEr wimdy §)
o1 ZHIL &7 @1% 98 A §, Wea
HiwE & | At & w1 goq T ¢ awl
7 dfaefasy &, 7 wrgfasa &, 7 Aiofaew
2, T 7l7-599 & SR 7 gEA-—Fgadr=-
e &1 & Ta-fer 7 w3 E o wot
YZAd 1 IN_T ATAT-AIA 1 T8 § 1 ™
& gETAT | AT /T #7 qTATS & AR
AY EHI AT FIA § |

T ue @ fF ooy A @R R
FI qIgARE! g1 # 79 43 9T @€Y
11 w7 q% 97 59 a4 ¥ 52 w0z A
&1 AN 95T F7 AfW TE0 P, a9 IF
Tz T ATADT AEL FX THAT E | AT AY
52 U3 T A Y UF FAT TWEL
FAT WO qFAFT DFAETE 1 A
Y ¥ @A Wi &g @ & wwar Oy
FE I & | IWACHIT & 61 § & 98
TH AT A wyr §N 9¢ @Ir HR WK
TANE T AL @AM F 52 FAE
AT 1 fgwTTT #t A< wogd & |
TRT 7 I FT qCEET BT

st ngivaw fag WAt (¥E)
gargfs gaiza, fad @t 2w & g
@A FT T T FA & fag
fagoly sy #1 @ gwr Fr
afwT forar Tor &Y cadwl samTe Y Hify
& 7w g, suwr fadst @mr sar
FT 9UEAT 7 3Ed AAET W AW S
faamr # #f weoafas @ sms
WE I aw g et qw ¥ ogew wwm
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2w wwdieT §, gEY AT QT T T
AT WR Ik arg @ FHAT | Afw ag
IR ot oF g anw @ @ fs fam
W F gw 8w g aw qAW W@, T®
Tade @ 3fmar ¥ gy A F gl
T O 1 fog gw A woFaAd
afas sqrqre e Hatg g @
FIFIT &Y 7 Y w54 fead v § W
q YT

ufr o wfesr & fog? go 2wl
® SART 7537 gfrardr gAT wedl A
& 1 9T gfqard sarr-ga) #Y aeard w3
¥ gad ufas awar sordsr ¥ & SR
AT qUEE ¢ | Afea gl & gfmad
IUN-T+8 FF F TUTT g7 Y WATH A
&, form® wafowr &1 ogar of gw 93 @ar
&, afr gad gd o1 @ @) ad=ar &

eifeT & qod # w5 gfaar ¥ wian
9% AT at, afv @R & wree faRw
¥ 919 AR T qE fwAT ) @rA-
ardy AT ¥ IrAnaar AT AR ;g9 A
T, Aafew gfardt sdm-eeEl &
N # ¥ wod 430 9@ ¥ W gw fag
¥ g gy suir-wed @ @ ¥ 3}
Tog ¢ v gt gfard v &1 wream
7 & § famrar)

3w I avg I fir wmfoer § ofers
v ¥ fazz ow wofer a1 ok =g
waifsw & graw § ofiaw T R
g, afew aw goafagl ® & agraa
¥AT qrgAT 9T, Aaw HAA T ewdwT FT
wregafs @73 & ae I@ ¥ gfew N e
T % Fifew ®Y ) €99 7 93 @AW
forat ot fr 7 fggeam & A w@wfa
T W1 7 BYATE FT FTEET 47, A
fot et firw Y ey w1 TRi 9T
WA (T 7 WA FYATZ FT FT@AT 4g74T,
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aY 9uq ae¥ d% ¥ wgwar &) oftmr
S R & ww W H o grea
A€ & ynforr #1 9g ¥ gfew e v
& qu fom, afe ag wmaw 4
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TR AR T & X FIHT F I frar F
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w1 Tqez ®7 ¥ % 27 wifgy «r fs g
ST %1 9% Gl §, TR €14 &g
fear ard ok g gfrardt sar-ue Ly
AT 5 g A UEr Al frar Wi
wifw ¥ g ¥ § ¥aw oF gFe
gfard sa-sR@m faad § Wit 92
W IqRIeAr arat fawar g

g Afa v afom ag
freen § e ow & ama afadl 8-
FreaiEl #1 fas uw gwA waf g,
walq arardt 3w o &@ W &) we
"X FT 94 & 09 AAT 9%AT §, 460w
a1 #1€ 3w gfardl FE-HREA & qrar
& g

Ty ¥ ORI B T AL ¥ ey
X gF@ &7 qar AT 91 9
AT B wAfaeg wAT AP 47, HAAT
®I gar & quT| WHOE § gl Aaw
*! gt gy a1 f5 & g w3

¥ AT qET 9X FE-HTI@IY EqriaE w

# agraar €1 Agdwion Sfe) vl
® qrg & 1 98 g WY SYIRT FA-HICATY
& wwar §, &few wo S 3few # qog
Yag AT e AE) T W@rg WA
g ag aeR gw Ak # Wi ww wwr

we

wiw g¥ ag 197 93 fis foaw ag
T -9 gH A el & a9 ¥ Q@ §,
IUY TH T F) wE a2 ATH A ) QU
¢ | T® W HT AR FATY-GATY AVKE,
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f%#ﬁ%wnmﬁﬁ'( g & grar
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wor o | fedt ¥w & ara Ao FA
¥t et ag 7EY & BF g {w amaard §
qr gty 1 @ wwar g f& g W
®Y GrEATEr AOf ¥ wrT F A Saer
We‘!tﬂtg&sﬁ*ﬁﬂ q'frar.y 2m
ﬁmm&mqﬁwihﬁfﬁ
& A felt ¥ Qs N A famar @ @R
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gl 2w g ¥am wrw W Wk
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t §ORT At e Afeat wrag
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framrge s &, saard AGAAS,
ag at &% & | AfeT SEd M @A aTer
wE g, qg TG g | WA gET 2@ A
QWA & 1@ foera 9X 9§, &Y
woar & | feT 3 xar W@ v ! Ag
ATH A adr gE & wwol ¥ 1 TR
AT gt Big, FEAT W e feErg
T 2@ &) SEar ag A AT A T
% fiF g aTeaardt W & gra wawias
=R T %A § 9T I8 w7 "re W
avx § | wrdEr F) wgraafor Sfed
agy wTET @ W1 ey ofews AT ®
firg gfrardt ww-wrean far s aw3 &
ug WY 77 FeET A A Af W )

Y aTE TR & fF owaw ¥ AW
W g W M At W SEd
frarm ¥ &, foagwr ofcam @ 3w A
YT 98 @ & | 97 W AT Ay frww

Y &, T A FT HAAC HfwAw

® awg ¥ IAH fwaar giewe g0

W Wl ¥ §1 AW ONETE W

‘fadry T §, wifE wd W & fe@

# w &7 9 § 0 AEA G2E
wizfaaraat & W oAl w1 T
SaTRT "IdY @ |

SHRI BEDABRATA BARUA (Kaliabor):
So far as the resolution is concerned, it

"demands incffect reduction of trade with
the Soviet Unlon and the East European
‘countrics.

Even China or Tor thdt maiter
any other country, however idcologically
inclined, is now secking trade relatidna

‘with a wider and widerarca and-it isalve-

ady known that even Britain is carrying on
a sort of trade with China and would also
Itke to increase it and also there arc tatks

“going on between USA and China, under

the table, for expansion of trade and other
relations or at least with the purposs “of
changing that typc of rciations that they
have had of extreme antagonism. 5o the
question of reduction of trade with the
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-Soviet Union or for that_matter with the
Epst Eurppopn  coupfrics, is ‘egsentially in-
spired by ideolggical cansiderations. I would
sather say that it is an allergy that we tend
to develop in our ideological considerations.
It is not important that we have a particular
idenlogy. In spite of our ideology all seil-
respecting countries in the warld, whether
it is China or U, K. or any other country,
have considered trade as apart from ideo-
Jogy. Japan has never tried to mix up trade
with ideological considerations. We must first
getrid of this ideological considerations we
must copsider trade as such. The allcgation
that has been made that the trade with the
Soviet Union has not been favourable to us
is not borne out by facts. It is not possi=
ble to go into all the facts. There has been
& sort of barter agreement. 1f we are prep-
ared to purchase from them they are prep-
ared to purchase from us also. The posi-
tion of trade with Western countries is in-
tolerable. When we want to purchase from
them, whatever it is and in terms of so
many things, wec cannot sell anything to
them. That is the position In spite of
whatever happened in the Kennedy Round,
I think it was a failure in spite of the little
success that was achicved and the Second
UNCTAD also was a failure. So far as
the opening up of the trade from this side
is concerned. it was a one way traffic, Even
all these much wanted foreign collabora-
tions are mere export promotions from their
side. That is what an Eurapcan Commen-
tator had to say. Theimperts from West
Germany should be reduced and so far as
the balance of payments is concerned it is
8ood that we should certainly try to maxi-
‘mige oyr trade with the Soviet Union. Coup~
trics liko Czechoslovakia have a vast poten-
‘tlal. They do not have this type of experi-
-ence of exploiting the people of other coun-
tries for 100 years or s0. There may be
something which may nced correction, But
these people in East Europe and the-Soviet
Unjon do not have the experience of exply-
iting the people or extending their tentacles
or.contsol over other people. We should
extend our trade with these countrics. Fhat

is the pnly way by which we can balance our
independence with our _peoessity for  deve-
zw.
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ot aaTw aive  (afqm  feelt) o
ounay wEEw, fadw Ay o acg fldd
SR WY gE: aia fgdl o e
1 WY | @ gy § §nfor gawey
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F A EE @i aff@gfs ariw
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q g f19 T & wud fael s
1 fqax &1 &1 FG 9AT qFw
% g0 %I =91 w9 T FY
qEIITATT S 9289 WIX 91T & §IgT
AT ¥ | AT w7 g ToF §F W=L
4t g 30 @ § o gEfan gw wike
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fﬁv&gﬂﬁ'}mﬂm%uamsq
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¢ fr waific gart arg fedet gur i
W ag w9 ¥ grarw A §, whag I
£ R WT | R Y ITa wE §)
q%g ag g A 1 gl
wafag f oF & 3g AN woar i § A
BETI P W § R ERIT § A
AT el | e 6 § fae s
£ TRk far g Am ¥ e
A R FT W AR W
R T AT, 9 X T R
§ g B gma e e § WX

g A fade g faw awdt @, €
S § ) gEfed @ EW 9T A

wifq | Wit ¥ T ¥ gmaw s e
¥aw GRf T o6 EM 3% %, 9K &
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1 a=Tw 78w
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ferdr aarr WA gr Nuw e &
s A qr AT ¢ fgegea & sy
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®TTgA Y AAT @Y qF FH & FATL
AT gedtqua ¥ A & FT I
B I9 TH W) I AW KT AwS & ™
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¥ 14T § g "ot 2 ¥ 9 ergafaar-
WH 1 gg AN 777 i@ w8 o}
A T o g, 38 A% W g g
FoRmgr A gew § omm &, A
ofira &, wieg faan &, wra &, ST &,
Afer wfom &, X g oy & @
g 9 AT AIA 9T §&al § ®C afg
T 9% A19 ¥ & Al gATY TR 9%
W AT § ) " § wEldtew 9947 8,
T WIS wegr g Ay gfAwi & |
JEwY FqEN, WX wew A @ ay
= A addm ) #wiw gura A=
wogr 7Y &, safae w7 v fadw &, ug
&% A ¢, woAr A AF *feq, Aife
gfmar 7T & v ag faw @&

T ATT FF $L A HAT f—FR
wgfaee ar§ gT awa wq &1 gk 2 §,
A% frarr qx wr www g ) ¥ Iy
&g A § qearen & fag 7 wdt @@
F aw T aY, WA wE ) g A
& fg1 ¥ frae v wfge | 9 wvg-
fredmd o 97 &1 @@ s
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QY e %7 g7 ¢ Sawr  fawr w1, ™
WO ATTC WY TATE | T WK & /TG
& ow gera w1 gwdA w1 g
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THE DEPUTY -MINISTER IN THB
MINISTRY OF COMMERCE (SHR1
MOHD. SHAFI QURESHI) : Sir. I am very
grateful 1o the hon. Members who havespo-
ken on this resolution. One thing has emerged
from the discussions, that at least every one
has agreed that our foreign trade has to
develop and diversify considerably if our
economy has to become viable and strong.
This is a very good thing which has emer=
ged from out of this discussion. I would
like to inform the House that for the econo=
mic viability of this country, a minimum
target of Rs. 2,000 crores is a must during
next decade.

Trade with cast European countries has
been discussed not only once but manytimes
in this House, but to understand the rcal
significance of this trade, one has to under-
stand the historical background of this
trade. We have to take two periods into
consideration; One is the pre-Independence
period and the other is the period after
Independence. Before 1947, our foreign
trade was decply involved with the British
Empire. and was conducted on the basis of
multislateralism in which the convertibility
of currency played a chiel role as a means
of clearing the balance of trade. At that
time, beciuse we had no industries and we
were mostly cxporters of raw materials,
before indepsndence, there was a small
balance of trade in our favour. That is
one aspect.

After independence, it was recognised
that for widening our industrial base, we had
to be more and more dependert on western
countries for import of capital goods
machines andspares. This would automati-
cally mean depletion of our foreign exchange
resources. It was at this stage that the
East European countries, including USSR,
who had gone through firc and hell during
the war, came together and formed a small
group known as the COMICON, and tried
to evolve their own pattern of trade. After
our independence, these countries have
made a very significant increase in their
industrial activities. Although the socialist
countries accounted only for one-tenth of
the world population, their share in world
trade increased to 30 per cent which was
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equal to the strength of USA and much
more than the combined strengath of the
whole of Europe.

It was at this stage that we tried to
develop our trade with East European
countries including USSR. Large scale
possibilitizs of trade with these countries
were openzd and ths trade agreement which
we signad with thzm revealed that this trade
was bznzficial not only to them but to India
as a whole. Short of becoming a school
teacher to explain what bilateral trade
means. [ hops hon. members who partici-
pated in the debate fully know that ilisa
balanczd trade, a trade to be blanced over
a period of line, Whatever blance of trade
remains, whether it is adverss or favourbale,
has t3 be balanced by imports from or exp-
orts to other countries. It is a benefit which
we should not ingore. At a time when India
was going to develop its industrial base,
countries like the USSR and east European
countries came to the reszue of our induse
trial development and gave us equipment
for which we would have had to pay in
much needed foreign exchange. Itisin
this context that we should look at it.

1 am sorry certain hon. members from
both sides have tried to bring in politics.
It is not a trade in ideclogy or in political
concepts. 1.do not believe in importing
certian ideas and exporting loyalties, That
must be the privilege of a particular section
on the opposite side, [ can say with force
that the Government of India is doing this
trade not under the pressure of any coun=
try. The only power which can dictate terms
to us is the conscience of the Government
of India and the will of its people and our
desire to ses that a  bright economic future
is ushered in for our people and our trade
and commercial development.

There has been a phenomenal growth
im our trade with the East European coun-
trics. As compared to Rs. 8.4 crores in
1953, it has risen to Rs. 440 crores in 1967.
With USSR, which is the largest country in
the group, the increase was from Rs, 7.1
crores in 1953 to Rs. 227 crores in 1967,
This has considerably improved our trade
asd comm.rcial relations with those coun-
tics,
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I ain sorry the maver, Mr. Patodia, is
not here and he was involved in some acti-
dent. He sald that our trade with East
Europe has grown, byt it has grown =t the
expense of our trade with West Europe. This
is not correct. Whereas India's global expo-
rts rose by about 18 per cent between 1960-
61 and 1967-68, the corresponding increase
in the case of exports to the East European
countries and USSR has been in the vicinity
of 200 per cent.

The only country outside this regiom
to which exports have shown a considerable
increase is Japan, where our exporis have
gonc up by 100 per cent. Whereas exports
to East European countries constituted only
7.7 per cent of our global exports in 1950-61
the percentage ros: to 18.8 in 1957-68. It
has not been merely a quantitative increase.
The growth of exports has been faster in
non-traditional goods.

1 must emphasize and make it clear that
India is no longer an exporter of traditional
commodities only but along with traditional
commodities we have now expanded our
field in non-traditional commodities also.
Our exports in enginecring goods have been
steadily going up and our monthly exports
are now to the tune of Rs. 7 crores 1o Rs. 8
crores. This is a very big stride so far as
our exports are concerned,

While it is true that the share of non-
traditional goods in our global exports
increased by 10 points from 28 per cent te
38 per cent between 1961-62 to 1967-68,
Shri Patodia, who is not here, said that our
trade with East European couniries has
gonc up by only 2points. The actual
increase has been from 14.3 percent ta
27.8 per cent, that is, an increase of 13.§
points. Morecover, there has been a sevens
fold increase in the exports of engineering
goods beiwzeen 1964 and 1967. Belween
1966-67 and 1967-68 the growth has been
by 135 per cent from Rs, 28 million to Rs.66
million to East European countries and
USSR. In contrast, our exports of engi-
neering goods to West Europe have incre
eased from Rs. 28.50 million to Rs. 32
million only. Exports of these goods to
East European couniries now constitute
15 per cent of our global exports.
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{ Shri Mohd. Shafi Qureshi ]
One point was made out by Shri Kaowar
Lal Gupta. He was very fond of cashew
kerpels. He said that because of exports
to East Curopean countries, our exports to
West European countries have decreased,
1 do not know wherefrom the hon. Member
got his figures. The authentic figures that

1 have are as follows.

SHRI JYOTIRMOY BASU :
by the American lobby.

Provided

SHRI MOHD, SHAFI QURESHI : 1 am
not talking of any lobby at this stage. 1 am
giving our own figurcs.

In 1963-64 the exports were valued at
Rs, 520 crores to East European countries
while they were to the tune of Rs, 1,623
lakhs to the rest of the world. In 1965-66
they increased from Rs. 520 lakhs to
“‘Rs. 781 lakhs in the case of East European
<ountries and from Rs. 1,623 lakhs to
Rs. 1,959 lakhs to the rest of the world.
“This aptly reveals that there has been an
‘increase both in our traditional markoets
‘and in the non-traditional markets also,

Qur trade, as | have made out, with
East European countries has not grown at
the cost of trade with West European
countries.  What has happened is that
there has been diversification of trade. It
‘has been the comstant endeavour of the
Ministry of Commerce and the Government
of India to diversify the trade, Unfort-
unately, whenever wec develop our trade
with East Europcan countries it is said that
it has been donc on tho basis of ideology
or whenever we develop our trade with
West European countries or the United
“States, it is said by some people that we
are doing it on ‘the basis of ideology. 1In
‘trade ideological barriers do not come; we
are not trading with these countries on the
basis of ideology but we are trading simply
‘on one principle, that it gives benefit to our
~<ountry. Interdependence of mpations so
far as trade is concerned is A must these
days. We cannot live'in isolation. 1If we
have to exist 48 ‘this. world, we have to

-trade mot unbr ﬂth the | Wea-l but with tllc
East alsgi~ 10 - '
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Some people said that we are gjving
most of our raw materials to East European
countries and arc taking junk machjoery
from them. This is absolutely wrong. The
waole pattern of trade is changing and 80
it is changing with the East European coun-
tries also. There was a time when we had
nothing to export but only traditional goods
like tea, coffee, jute, cashew and ground-
nuts. With the dgvelopment or out indus-
try, our dependence on the machinery andl
the compenents of these countries has
decreased because of our own selt'-suﬂ'lca-
iency in these things,

18 : hrs.

Now, we have been able to push lhrough
certain very good sophisticatyd enslnce(lnp
goods in these markets. 1f we look at the
goods., what new things we have been able
to push through, we can sec that from raw

skins, we are sending finished leather to

these countrics. We arc also sending
textile machinery, machine tools, tippes
trucks, railway wagons, electric fans, auto-
ancillary equipment, electrical equipment,
and other enginecring goods. This is real
diversification. These are non-traditional
goods. It is not that because we ar: not

.able to sell our goods in Western markots

that we are iyring to sell goods to these
countries. It is because we find these
markets for our goods. We. are selling our
goods there.

Then, we have to see the pattern of
imports from these countries. Taking the
imports from these countries, there has boen

a considerable change. Certain machinety
which we were importing from these count-
ries we are not importing now. What we
are importing from these countries is ships,
equipment, oil drilling machinery and we
have imported large quantities of urca and
sulphur from these countries. I weuld like
to give figures which will convigce mg
friends who say lndia is expocting saw
material and getting useless mcmnary "Iﬂm
these countries.

Under the recent trade: lmtl with
Poland, Hungary, Romania and Bulgaria,

“-we have increaved-the-import of .urex: fsom

these countries by 75,000 tonnes. 1
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+ We are having an agreement with Poland
for the supply of 100,000 tonnes of urea and
it will go upto 200,000 tonnesin 1973.
‘Thém. we have got an agreement with Poland
for sulphur. 100,000 tonnes of sulphur
will be supplied in 1969 and it will be
‘doabled by 1973, For These goods, urea
‘and sulphur, which are required for our
“fertiliser factories we should have spent a
fot of foreign exchange. But because of
bilateral agreements, we are not spending
mny forzign cxchinge. What we are selliing
‘to these countries is sophisticated machinery
-and engincering poods. So, it is nota
question of only exporting traditional
wommodities as is being said by members
opposite.

Coming to the switch trade, much has
‘boca said about switch trade by these coun-
tries. [Itis true, unscruplous traders on
both sides have indulged in some sort of
‘gwitch trade. But the magnitude of the
trade is so small that we can ignore it.
After all, all trade in the world is not without
any faults, There is hardly any trade.
whether it is East or ‘West, where we do
not find faults. There is a yearly review
-of the trade between the countries. dt'is
being impressed upon these countries that
the goods destined for thesc particular
‘eountries, for the consumption of these
countries, should be consumed within these
countries. A vigil is kept that whatever
~goods are exportcd to these ‘countries are
‘otilisd within these countries. Sometimes
'it so happens that the people who do not
sce cye toeye or those who want to ruin
the trade indulge in unscrupulous things
and bad name is brought to this particular
trade. In the interest of mutual trade and
friendship which we have devloped in these

' Countries, wo have taken this matter into

-<consideration and wherever it is possible,
wherever the switch trade is possible, we
-a00 that the goods which are destined for
any particular country are not switched
over to other countries,

Then, the hon. Minister, Mr. Raja Ram
raised a point which is not concerned with
this at all, about the sending of trade deleg-

‘o’ oonnected with Bleeding Madras. He
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rather gave a word of advice to me that
we should draw delegations not from
politicians but from the people who know
the trade very well. From his Party, we
sent one person who led a trade delegation,
not because he belonged to the D. M. K.
Party or he was a politician, but because
he knew about the handloom trade. That
is why he was sentand he led a trade
delcgaticon. He should not have said
about that. So far as Bleeding Madras s
concerned, [ do not know who is bleeding
whether my friend should bleed or Madras
should bleed or the interest of trade should
bleed-«that was the sort of state of affuirs at
that time. Tt is not connected with this.

SHRI S. KANDAPPAN ( Mettur ) :
Even according to our delegate who went
there, the trader representatives in various
Embassies do not know 1he business pro-
perly. 1 was given tlo undersiand that in
Germany, in one place we have got good
market, in one particnlar city, whereas our
offices are located -.in seme other place,
100 or 200 miles away from ihat, 1f ithat
is going to b: the practicz, 1 am afraid, we
cannot promole our trade. That was the
point made by our delegate who went
there.

SHR1 MOHD. SHAFI QURESHI :
These are suggestions. This'is ot ‘Within
the scope of this discussion.

There was an allegation 'fromthe Jan-
Singh side that the Communist Party'is.
getting funds from certain tradeérs and
agents.

SHRI VASUDEVAN NAIR : It is an

irzesponsible aHegation.

SHRI MOHD. BHAFI QURESHI : 1
do not know. Government do not subscribe
to it-that-some sort of a trade is going on
betweea the Communist Party here and the
Soviet trading agency. .| do mot want to
I wanted to avoid this. Mr.
Basu also sald certain things and bo clsimed
that the Government takes dictates feom
Bell or Hell, I do not kmow; 1 donel want
t0 touch -on that,
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One point was raised by Mrs, Tarkesh-
wari Sinha. She said that we are getting
Jess price for our commniodities; whenever
we offer things to them, those countries
dictate the pricc to us. If we take onc
example, between 1958 and 1965, the sale
of tea to USSR increased from Rs. 8.2 to
Rs. 17.3 crores while the total exports of
the commodity fell from Rs. 136 to Rs. 115
crores During 1960-61, the price which the
USSR paid was Rs 7.01 per kilogram as
compared to the price in the rest of the
world, i. €., Rs. 6.16. We have not been
selling our commodities at cheap rates.

The other thing which has been said
and the logic of which 1 do not understand
is this. They say that, after thc liberalisa.
tion of imports, we aie being forced to
purchase from these countries certain goods
which we do not require. Hon. members
know that our trade is not centralised. Our
tradere are frec to make their choice. We
must give credit to our traders that they
can at least purchase those wvery goods or
the machinery which they require for them-
selves; they will not purchase junk machi-
nes.  After the liberalisation of the import
policy, the disadvantage is to these coun-
tries because our traders are free to make
their purchases from other countrics also.

Then, within these East European coun-
trics also, there is an element of competition
they are also producing the same things and
hence, there is an element of cocmpetition.

. If we can get tractors cheaper from
Rumania than from Bulgaria or Poland,
naturally we will purchase from Rumania.
So, within these countrics there is also an

1 of competition

Weo are not purchasing those good
which are not required by us. This idea
must be glven up ~ompletely that we are
only purchasing things which are being
thrust on us. The same is the case with
regard to .exports. In our exports also,
these calintrics arc free to purchase from
anybody they like. Then, the prices which
bave boen paiddor imports, for sulphur urea
or tractors or other materiais, are exactly on
the international level; may be, a little higher
or lower, but to say .that we have been
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paying much more than the international

prices is not correct.

I will not like to touch upon the other
points which are extraneous to this debate.
I would like to end by saying that our trade
with East Europe and USSR is a unique
experiment which has created new hopes
and aspirations for expansion of mutual
trade. The new dimensions and vistas of
collaboration at different levels augur well
for the future of these countries and for
India's commercial devclopment. With
mutual conflidence and trust, the new co-
operation will ultimately benefit millions
of people in East Europe, USSR and India.

SHRI S. K. TAPURIAH ( Pali): He
has not replied to one wvalid point. One
very important point was raised, Asa
result of de-valuation of rupee or fouble,
the price parity has not been re-fixed.
After the devalvation of the rupce and the
rouble we will have to pay over Rs. 70,000
more to Bokaro, That charge was made
by Mrs. Sinha,

SHRI MOHD. SHAFI QURESHI : ‘It
is a very intricate matter and the hon.
Member does not understand the intricacics
of these matters. ‘

SHR1 S. K. TAPURIAH
paying more 7 ( Interruption )

: Are we

MR. DEPUTY-SPEAKER : [ will now
put Shri Kanwar Lal Gupta's Amend-
ment to the vote of the House. The quesion
is :

That in the resolution- *
add at the end--

uand a Committee of members of
of Parliament to be nominated by the
Speaker be set up to assess the exact
problem and suggest ways and medns
to solve the same.” '

The amendment was negatiued

MR. DEPUTY-SPEAKER : 1 will now
put Shri Patodia’s Resolution to the vots
of the House. The question is :

*sIn view of the adverse sffect caused
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on India’s foreign trade by the wrong
pattern of trading adopted in the
case of East European countries,
including Russia, this House resolves
that the foreign trade policy of the
Government of India, particularly
with East European countries and
Russia, be suitably changed.”

The motion was negatived.

18.12 hrs.

RESOLUTION RE : FUNCTIONING
OF CENTRAL SERVICES

MR. DEPUTY-SPEAKER : We are pre-
ssed for time.  Your Resolution is very im-
portant. In fact, every Resolution is im=
portant, no doubt. But today, as we are
pressed for time, may 1 request you to ma-
ke a reference and just confine your rema-
arks for five minutes ? Just confine youre
self for five minutes and you may continue
later on.

SHRI SHRI CHAND GOYAL (Chandi-
garh) 24 hours has been provided for
Private Members® business. [ don't think
the House should take away any part of
that time. We should spend full time,
that is 2} hours and we should continue. ...

MR. DEPUTY-SPEAKER :
‘outside Private Members' purview. It has
been said that all sorts of complaints are
there. Certain grievances are to be venti-
1aied.

That is

AN. HON. MEMBER : Free for all.

MR. DEPUTY-SPEAYXER : That Is
also Private Members® time in a way.

SHRI SHRI CHAND GOYAL :
“The Speaker said something else could be
-done after the non-official hour. . .,

MR. DEPUTY-SPEAKER :1 am gui-
ded by the House. [ don't want to impose
decision.

'SHRI SHRI CHAND GOYAL : He
* wras specific on that,

MR. DEPUTY-SPEAKER : The Mover
is agreeable. But if the House agrees then
alone I can doit. This is my suggestion.

SHRI 8. R. DAMANI (Sholapur) : There
is a Half-an-Hour Discussion, [ want to
submit certain points.

MR. DEPUTY-SPEAKER : That malter
is total’y different. Because, after Private
Members' Business is over, there is a Z:ro-,
hout, if I may put it that way; there is
some time for Members, Whatever you
call it, that is there. Itisa good thing.
Due to procedural things certain matters
could not be brought up on the floor of
the House. So the Speaker has said that.
So, the House now agrees with my sugge
estion. The hon. Member may just move.

SHRI NAMBIAR (Tiruchirappalli) :1I
Just want about fifteen minutes. At about
6-=30 I will finish.

SHRI SAMAR GUHA (Contai) : I want
to make a submission. It is not free for all.
In the morning we made a representation
to the Speaker on certain specific points.
On the basis of those specific points, he
said, you can rise and speak for just n few
minutes. Therefore it is not free for all. ..

MR. DEPUTY-SPEAKER : Others also
will come forward.

18.13 brs.
[MR. SPEAKER in the Chalr)

SHRI NAMBIAR : Free for all, at 6-30.
Sir, I move the following Resolution :

“In view of the serious situation crea-
ted by the policy of victimisation that is
being pursued by the Central Govern-
ment following the one-day token strike
by the Central Government employees
on the 19th September, 1968, resuliing
in the removal from service, launching
prosecution against, issue of suspension
orders on and issue of orders effecling
break in service of a very large number
of Central Government employees, this
House is of opinion that a serious thr-
eat has arisen to the smooth and effici-
ent functioning of the Central servizes
spread all over India in the prevailing
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atmosphere of tension and bitterness
among the employees and recommends
that all the above acts of victimisation

be withdrawn forthwith and normalcy
be restored.” -

At the bzginning of my spsech I would
like to bring to the notice of the House
that we in India hid agreed to the Interna-
tional Labour Organisation’s decision,
which is enshrined in Article 863 which
reads as under.

The Freedom of Association and protec-

tion of the right to organise convention
1948, art. 8:

“(1) 1In exercising ths rights provided for
in this section, worksrs and emaloy-
ers and thzir resp:zctive organisations
like other parsons....shall respect the
law of the land;

“(2) The law of the land shall not be such

as to impair, nor shall it be so appli-

ed as to impair the guarantees provi-
ded for in this section.”

It is found in the footnote that the role
that India played in connection with this
<convention is significant. As a compromise,
the Indian Government member withdrew
his amendment and proposed in #s place,
the following new article :

“(1) Jn exercise of the rights provided for
§o this convention, workers and emp-
loyers' organisations shall respect the
law of the land;

*¢2) The law of the land shall not be such

as to impair, nor shall it bz so inter-

preted as to  impair the guarantees
provided for in this convention.”

This was agreed to by our representa-
tive in the ILO, and it is evident that India
is & party to ths agreement that ths funda-
mzntal right of labour to organisz and carry
on with ths legitimate right to strikes etc.
should be allow:d and should not be im-
paired, That is ths meaning aad spirit of
this articls.

But what is ths resalt of the 19 Ssptem-
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ber strike 7 How far has our Govern-
ment respected this convention T How far
have they violated this accepted convention
of ILO can be szen from th: victimisations.
that have bzen parp:trated.  Figures which
1 shall quote will convince you about the
extent to which victimisations have taken
place for th: sa-called off:nce of ths exer-
cise of the right which is guaranteed, which
was agreed to by our own representative in

ILO. Thesz are the figures I could collect:

Northern Railway : Suspensions 3534,
terminations 30J), arrests 3,600;North Fron-
tier Railway: susp:nsions 53), terminations
150, arrests 63); For th2 South C:ntral Rail-
way, I have nat got th: figures; Southern
Raiilway, susp:nsions 25), terminations 311,
arrests 264; South Eastern Railway: suspen=
sions 452, terminations 85, arrests 397; No-
rth Eastern Railway: suspznsions 700, ter-
minations 30J, arrests 700. The total on
the railways is : Suspensions 5,668, termi-
nations 1158, arrests 5793. Th= total now
out of employment is 12,624,

On the posts and telegraphs side, the
figures are : terminations 1209, arrests 4251,
suspensions 3744, total : 92)4.

~ On the audit and accounts department
side, arrests 131. terminations 91, suspen-
sions 414, total 636.

On thz Civil Aviation side, break in ser-
vice 3592; in Dxfanzz departmaznt, suspension
176, discharge 476. Mainy other smaller
departmeats are also there which have - tcess
ted the staff liks this. In all, you will find
that the figure is more than 2)000. Go-
verpment may give soms other figures. 1
do not mind. In fact, in thzir answers
they have said that their figures aro not
complete.

From this, you will sz¢ what a calamity
has been created in this country by Govera-
msnt breaking th:ir own rules and accep-
ted principl:s and procedures and solemn
agrezmezats to which thzy are a party. How
will Governnz:at appaar bsfore ths eyes of
ths internatiozal organisations, ths ILO
sad piop'e of ths ounkide world that
thsy hive 0o respect for asmd . of
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these things.  Otherwise, for exercising
that right to strike, which is guaranteed

not only in this country but the world over,
these men would not be kept out of service.

There was another instance of a similar
oature. In 1960 there was a strike which
was also declared illegal by an ordinance.
It was not a onc-day strike, it was a genc-
ral strike. When it was brought to the no-
tice of the th:n Prime Minister, Pandit
Nchru, that 1he right to stiike is a legiti-
“mate right of the workers and he could not
penalise them for exercising it. he told the
departments that there should not be any
victimisation, and within a minute there
was a clean slate,

MR. SPEAKER : He may continue on
the next occasion.

SHRI S, M. BANERIJEE ( Kanpur) :
He may also start and continue next time
if you agree,

MR. SPEAKER : No question of conti-

ouing next time. It may be over in 10, 15
minutes.

18.22 brs.

DISCUSSION RE; NON-IMPLEMEN-
TATION OF ASSURANCES GIVEN
DURING DEBATE ON DELHI PREMISES
(REQUISITION AND EVICTION) AMEND-
MENT BILL

MR. SPEAKER : We will now take the
discussion under Rule 193. Shri Sambhali.
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Rule 193 2

fagaz 1951 & gmt g WY
o dto TrEfirer & gt ww vy fear
foad ogis a8 war a1 fr o) feecdrew
i cfear f qeftw & aemt o
o Wk IER WM §8 wevwT w7
o & s g ot w81 &5 1 § oY Sy
&t IOTET W rET I AEN g awaAr |
T WTE 7E § :

‘... any building or part of a buil-
ding on such land before the 15th
August, 1950, such persons shall not

be evicted.”

Tg 927 WY ATOW H owEr §
mEfw YEw faasa are &« o s
T I A FEr T4 § S9N WY ag qgamr
R W fE W gl Wi IEwy
qAE & ITH! GIAT A 47 AT AGA WB
SR T it 3 9R & Sgarg fe
IU WY 9 9 TR &7

“Where eviction is necessary, altor-
native accommodation should be pro-
vided on developed land and as far as
practicable pear the place of business/
employment of the displaced persoa.”

i e sl fzm € oet
grarag wo awert w€ & et
YR W & A agi & Twgehe y
U 91T ¥ WIT T I OF THIAT 0T
gig fear WX o7wr ag Iwiy gf fr Wy
ugt 9¢ gH WIHT W 9T AW GHA, wedy
W 9T IE aRT afeT wgw Tff e
T GO ¥ Wt Azt oY fis arafoe
waw ¥ tercw ®Y yor fear omr A
e i & fag sieea 0y
g i wfawT qrew & (aawr fs &

oy Y AT wrEAT, WY 96 awq Ayt

<its sfae ¥, agagu @ifrat wrfe
o qgo T, A wwwar e ag agm )
fefawer wrko dro THo WHHT U, TGN T4
iy Y AR AW W Al
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(=t mars § radh]

a0 A1 7F 7 foew fe a7 Agm
o¥ 5 gurdr g &7 T wfvedz § )
TEFT AaIT 7 gOT % OF wReT owm
TR A T A 9E | TG aERT = Wy
X T faed e a1 s oo T=
IEQ §, A AR A FX TAT § A
W w1 gg YwERa § w1951
¥ | AR WM FAT Y€ gar g
1960 & ok mw @mm & 1962
¥ ok asm m@ g f& ww
JETa FY ITH a7 T AT I, AR
CATT FATA & ATAT & IF ALY WSAT AT,
fomd fs oY wrgm @Y % v 0w
W wr 7€ Ffgedz § 1 agi 9 @ far
§ ? Azt emm wwar &, AT AN wE
urar & f& w9 w9 wEE gz, ww
g A%M S oW g e ay §
wrawt sfasm & faw wor w3ar § e 99
T iw s arey Avaw W WE 9T 9
gy & foo 1 ¥ aY sowma wRE IR
FEE AN g ag g g oY e fe
gAY S (e Al & Wi § qge
e a1, fagmam ar W agt | Ay A
fa aY «iY mrafasi w1 w=mT giewsr 91 o
g ag IH favgw FacaEe 4 o
e gart 97 Yg.ger wTEAT ¥ WTHL w=TAT )
IR AIFT IH G W FAAT | IR
T I FET F) Eyww AT SR
WTHT GUAT HEAT F 9T F JaT W w5,
£ET AT AT FT W FAT A9, THR
¥ g wER AT U@ ANE WY AT
I AN & AT FgA 5y aF e @
¥ Ay IR WX Qg e ao
oTed, gt ¥ wre gE wred oW Al
WTIRY gITaT ATY ? FeTHETan, Iy fEar
ATLWAT WA 7 gw o) Uy aEwd
§ 5 gt arfemiie & faeew & Qualiw
oY oad e ey § | ooy ow @ A}
Tl qwagfeg oT afaeda o gafe
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W arfgr A § Ffew Tt o) Aww
®Y fawge ¥ firer faar @ | 99 wgy
T fF e Ao g g Afad 9w

Ay A o SToeR T oan

I WY F FT@ETH A, A% @wr &
TTATH &Y ATFLTAT | 919 ¥ q16 /AT
T TH AT 9T A1 fRaT, W g amEY
Zar | & g ust weAr-fe ) gad S dF
N et 0 o, g drq mefir Ae-
T ®, gawr yamar a@n, ged W oo
€Y 7 a8 AT T AT 1t § &1 & aF=rar
g = 95 393 %1 ezt T g A@ran |\
Iq gqq w5 mm TG ofioee wear
qr | a0 5t ag & f& W sree<aiey
g qAATE T, WOR GT A T Q
gt fe arazfes oeaRew v
W Fgf METF 7 | ag W w7 g
qar A%, =gy 9 fwafas tfar &
wgt 9% f& gt wiggt arai w1 ot s
T FATAIGST AT T Feall FIT §

HR TG g1 I F A AT q9Mg 29T

219% fag oY e A 9
FOETC 9% qgi goir, wivEr '
g 28 21 ¥ aned qfg 4t Ty
g ¥ AW & agan § e s ag
arefirer Yegita W gt wiEY e
TF ¥ § AT 7 AT IR A A g
& arieft Wi agr 9% fag A ag waiw
g S 5 geft wivey arei & arq graw
27 wr wrefre YEEiia # A awaa
g W A ? own oWy mefre amgw
fafreex adl @ @Y I%  qeariw w A
¥ AE @ 7 R 9% SR R TR
grm 1 oy ws wEW fF g @
qT ATHT  ¥@T A1 F@ETET T fF wEw
S W R #) fad g fog e,
T fad gaue age W e Wi
o & fady fod e §weY ane & ww-
A1 I vy s W Wiy @Iw
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Yt FAT wIER Y g W wHA A
g Y & far A d AT Y
e 7dF | g@ fag orfge a7 g 5
wretifer gRYARTw Y fF 99 wQ-
AT F ATqz als og 7 WY gATfeR @Y
g A #ET ATERT W1 &Y A @9 | gAY
AHFI FY IF q9q ¥ 780 QYA § I
& 37 i e s FY wraTe fEa
OT | W 9@ qg 9T g g T ar
EAR WEEU & g § g Wiar § W
FTERIF A g d ot wraw A
W I T gace &) M, warE g T
Y #4T FYL AT ? 7g W A ¢ fw ww
TaE AT KT GHI FT FHT Y adY
& 3few ag 7w gfad f5 Toge) wrgal A
WOAT FgAd & woAT wxfael § 9@ ang
% ¥ fEar & 1 gad qref &1 @A
TEY | 99 FALY § wiw @ ¥ ANEY g
W AR WY SEd § 1 araddt off SEk
SgTlia § 1 gy 98l 9% g 9 & <&
fam ardf 7 9 famre fod g
aT gRTO ¥ gEE) 2|r, guadt ¥
w19 Ty 9T A fear WX gw cg A
X 9g¥ f g7 feader qEa & @g
argETaY g€ & WK T fag guw weER
& %< gg fid T qu) f& rafs -
W w1 e g gur | & qeeaed
s § 5 s7d @ Tate fear Mg,
STEY IATEN T AT, FHA TR ALY
W ¥ %Y TW@T AT | UF &1 BT TWEA
ar 7Y § 1 v wx gw W, Hfa-
i *Y feelr I o | 9w I
WY AHT IFA 9N g T T W
AT 9T AT TF ATSHG g X X270 )
T ORI AT waae 2 gwar 81
feran A F=3qwT  FTer ¥ AfeT Ia8
fafodta #Y A 3 | fafodw g’z ws

A, agd ¥ argz urE g ¥ A
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MR. SPEAKER : I would 1iké to place -

"before th¢ House oné point. Do the Mem-

bers want & regular discussion on the basis
of this rule, or, can I ask the Minister to
reply straightway ? The matter is such that

. one by one the Members may like to raise

their points, and it may be difficult. To
save time, I would ask the Minister to
reply now. 1f it is mot satisfactery or
sufficient, later on next time, we shall see.

st xHgTe gewwt ¢ s g § e
Nt wAE W e T f g N 3
TR

B N pIEB s grem slmm] yot
¥ 3B B e fia € B oS gniS
w2 ks 1S

MR. SPEAKER : 1 did not prevent him.
It is only after you agreed that 1 am
colling the Minister, otherwise, I would have
asked him to speaf.

&t wew fapd weRdt ;- (aew-
qT) TG AT AEA J€ g A ArwAw
q3mT |

THE MINISTER OF WORKS, HOUSING
AND SUPPLY (SHRI JAGANATH RAQ):
This * discussion ' érises ~ out of the
Gadgil assurances iy the year 195i. The
hon. Member who has initiated this dis-
cussion went onto sy that the assurances
were not respected at all. It is far from
true. I may point out that so far, 27,700
perions were given alternative accommoda-
tion or aid for rehabilitation, even though
7,200 of them were such as had squatted
after 15th August, 1950, to whom this
assurance would not apply. Besides that,
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the Delhi Municipal Committee provided
accommodation to 2,278 refugee shop-
keepers. Government also  decided to
write off approximately Rs. 20 lakhs which
was recoverable from such persons by way
of damages dus to unauthorised squatting
on Government land. Thus, the Govern-
ment have already been taking a generous
and humanitarian outlook. Therefore,
there was no hardship caused. Unfortuna=-
toly, somo persons were left over. Their
problem had to be solved.

Ths Chanda Committec went into the
question in 1960 and gave a report. Accor-
ding to this report, those persons who were
left over and who were in unauthorised
occupation of Government land should be
given land ranging between 80 and 200
square yards, depending upon the financial
capacity of the eligible squatters and dis-
placed persons and the size of the family.
This recommendation of the Chanda Commi-
ttee has been cndorsed by the Comniiltee
on Government Assurances (Fourth Lok
Sabha) in paras 51 and 54 of their report,

This recommendation would be imple-
mented, I agree that thesc unauthorised
persons should not be equated to the
jhuggi-jhopri dwellers and 25 square yards
would not be proper. Thatis why 80 to
200 square yards, as recommended
by the Chanda Committee, will be given.
This is being processed.

SHRI JYOTIRMOY BASU (Diamond
Harbour) : How soon will it be given ?

SHRI JAGANATH RAO ; As early as
possible. l_can_tiot fix a deadline, because
_ghe Master Plan was adopted in September
1952 and, icanml' allot any land for use
whizh is not in accordance with the Master
Plan. Objections should have been raised
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at the proper time. ~ When objections were
not raised or having been raised were. not
accepted by the DDA, it is difficult for me
to go against the Master Plan. ’

'SHRI ATAL BEHARI VAJPAYEE:
The Gadgil Assurances were given long
before th: Master Plan was formulated.
Why did you not take into consideration
the Gadgil Assurances while drawing up
the Master Plan ?

SHRI JAGANATH RAO : The Master
Plan came in 1952, They should have
raised the objection at that time. If they
did not raise any objection or if the objet=
tions were raised and over-ruled, I cannot
do anything. Taking all this into consi-
deration, we are trying to do whatever is
possible. There are five unauthorised
persons who have built houses in Pcorvi
Marg i. e. Ganga Ram Hospital Road. They
have not vacated. They have been given
alternative land, but they do not want to
demolish the houses. They went to court
and still they are in unauthorised occupa-
tion. We are anxious to settle the left-
over cases. There is no intention to by-
pass the assurances. The assurances given
by Government are being respectcd and
will be respected.

There is one recommendation in para 60
of the report that the left-over problem
should be given to the Rehabilitation
Department. We had a meeting with that
department, but they are not willing to take
it over, because they are winding up their
department. ‘Therefore, this problem will
have to be dealt with by this ministry and
this will be dealt with as early as possible.

st gegrs vt & qg Sreen
wgat § 5 fow aw ek A §AC
& @ r, @ ¥ I T fafed ¥
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SHRI JAGANATH RAO : I am not in

a position to say anything. In 1962 I was

not in charge.
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MR. SPEAKER : Assurances given by
Government continue, whichever Govern-
may come to office. Government may
change, but assurance continue.

SHRI S. M. BANERJEE : (Kanpur)
Mr. Mehr Chand Khanna did not fulfil
the assurances given and that is why he
" lost.

SHRI ATAL BEHARI VAJPAYEE:
Even the recommendations of the Chanda
Committec have not been implemented so
far,

AGRAHAYANA 29, 1890 (SAKA)

Messages from 354
R.S.

SHR1 JAGANATH RAO : That is the
left-over broblem, which was referred-to
by the hon. Member.

st e weRt (g e
wgzg, w ®f  fafwet 1962 ¥
fafaeez 7} a1, st fegrddz ot 9w gnq
AT 91 | 79 fav a7 w7+ *7 w1 79 @
g 5 ag 99 qww fafre<ad o)

SHRI JAGANATH RAO : 1 only said
that 1 am not mow in a position to say
anything about it.

18'40 hrs,

MESSAGES FROM RAJYA SABHA-
Contd,

SECRETARY : Sir, I have to report
the following messages received from the
Secretary of Rajya Sabha:—

(i) *“In accordance with the provisions
of sub-rule (6) of rule 186 of the
Rules of Procedure and Conduct of
Business in the Rajya Sabha, I am
directed to return herewith the
Approprintion (Railways) No. 5 Bill,
1968, which was passed by the Lok
Sabha at its sitting held on the 1Bth
December, 1968, and transmitted to
the Rajya Sabha for its recommen=
dations and to state that this House
has no recommendations to make to
the Lok Sabha in regard to the said
Bill.”

“In accordance with the provisions
of sub-rule (6) of rule 186 of the
Rules of Procedure and Conduct of
Business in the Rajya Sabha, I am
directed to return herewith the
Appropriation (Railways) No. 6 Bill,
1968, which was passed by the Lok

(i)
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Sabha at its sitting held on the 18th
December 1968 and transmitted (o
the Rajya Sabha for its recommen-
dations and to statc that this House
has no recommendations to make to
the Lok Sabha in regard to the said
BillL"

18.41 hrs,
HALF-AN-HOUR DISCUSSION
Closed Textile Mills

MR. SPEAKER The Half-an-Hour
discussion is arising out of an answer
given by the Minister about textile mills.
Shri Kandappan raised it yesterday. 1
allowed him to do it-and the Minister
replied to it. Evidently, Shri Damani was
not here yesterday, There is a subject
which is coming up almost every month.
Anyway, instead of spending hall an hour
over this, as Shri Sambhali cooperated, you
also raise it in two minutes and the Minis-
ter will give you information if there is
any.

SHRI S. R. DAMANI (Sholapur) : Sir,
I am very grateful to you for allowing me
to place the difficult position of the textile
industry before the House.  The textile
industry is situated in nearly all parts of
the country and the mills which are closed
down at present arc mostly in small towns.
The spinning mills are also situated in
mofussil areas. The cconomy of those
small towns entirely depends on the employ-
ment given by textile mills, Therefore,
those towns have suffered a great set-back
due to the closure of those mills. As you
have asked me to be very brief, I will not
claborate too much but T am going to touch
some important points which have caused
the difficult position of the textile indus-
try.

The main reasons which have got the
industry in a difficult position are firstly,
substantial increase in the cost of produc-
tion; secondly, heavy and irrational excise
duty policy; thirdly, inadequate funds for
modernisation; fourthly, competition from
man made fibres; and fifthly, slackness in
internal demand.

Rogarding substantial increase in the
cost of production, T would like to mention
that the index number of cotton, which is
the raw materiels for yarn and cloth, in
1963 was 177 and it has gone up to 173
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in 1968. That means there was an increase
of 48 per cent in the price of cotton. Colton
constitutes fifty per cent in the price of
cloth produced and this is reflected in an
incrcase of 20 per cent in the price of
cloth,

Coming to wages, wages constitute
about 25 per cent of the cost of production
of cloth and yarn. The increase in wages
in the last five ycars in Bombay was 6l
per cent, Ahmedabad 67 per cent, Madras
41 per cent, Kanpur 50 per cent, Delhi 64
per cent and Bengal 65 per cent. This has
increased the cost of productifon of cloth
by 15 to 16 per cent,

Twenty per cent increase in cotton
priccs and 15 to 16 per cent in  wages, in
total 36 per cent increases has taken plzce
in the cost of production of cloth and yarn.
Against this, the index nunber of clath
prices-whatcver figures I am giving are
from Governmen:. statistics-in 1963 was
132 and now in 1968 is.156. The increase in
the sale price of cloth is twenty per cent
against the rise of 36 to 40 pcr cent in the
cast of production. That means, the indus-
try has to absorb 15 to 16 per cent ol the
cost of production. That has brought the
industry to this prescnt condition. This is
onc substantial reason why the cost has
gone up and the industry is suffering.

Secondly, I have mentioned excise duty
as one of the main rcasons which have put
the industry in a difficult pesition. Ex-
cise duty in 1955-56 was only Rs. 28 crores;
now it has gone up to Rs. 117 crores an
increas of about 4 times whereas production
has gone up only 25 per cent. So, this has
also put a burden on the textile industry.

About the profitability, 1 would like to
give the Reserve Bank figures which have
been published recently. In 1960-61, the
total producticn was 611 crores and profit
before tax was about 4% crores. Now, in
1967-68, the production has gone upto 901
croros and profit has come down to only
Rs. 17 crores. While the production has
gone up, the profit has gone down. At
that time, the percentage of profit was 7
per cent and now it has come down to 2 per
cent only. The margin of profit has gone
down,
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About the excise duty, T would like to
give one or two examples., For 50s count
the excise duty is Rs. 3.50 P, per kilo and
the excise duty on 100s count is also Rs.
3.50 P. The selling price of yarn of 503
count is Rs. 12 and of 100s count is Rs.
30. On Rs. 30, the excise duty is Rs. 3.50 P.
and on Rs. 12 also, the excise duty is the
same.

Onc more thing is interesting. On the
50s count which is produced out of Indian
colton, excise duty is higher and on the
100s count which is produced by imported
cotton, Egyptian cotton, is lower. This is
a disincentive for wusing the indigenous
cotion We have to infor more cotton.
On indigenous cotton, there is heavy
excise duty.-~The growers are not benefited,
They get less price. That is a discourage-
ment to the grower of the cotton because
of the excise duty. There are so many
anomalies. If they are corrected, the pro-
duction of cotton will improve and also
our import will go down.

I would like to give a few suggestions.
I am only trying to touch major problems
which the industry is facing.

MR. SPEAKER : Minor problems you
can tell him privately.

SHRI S. R. DAMANI : Sir, in 15 years
the industry has made a profit, inclu-
ding depreciation, of about Rs. 420 crores
and they have invested Rs. 410 crores for
modernisation. So, the industry is not left
with any funds to keep as reserve. They have
entirely used the profits, including deprecia-
tion, modernisation. But that is not sufficient
for 600 mills, An amount of Rs. 410 crores is
not sufficient for modernisation. ‘The main
thing is, unless the cost of production goes
down, the industry cannot prosper. The in-
dustry requires funds for modernisation.
The Government has established the Tex-
tile Corporation. One year has passed.
The Chairman has been appointed
and the Directors also have been
appointed. But it has not started func-
tioning. So, T would suggest that the Tex-
tile Corporation should help the industry
from modernisation and also help the weak
mills which are closing down. Letit go
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out to finance them for modernisation. That
will also help the textile machinery manu-
facturers. At present, the textile machinery
manufacturers are not getting sufficient
work, As against their capacity of Rs. 30
to 40 crores annual production, they are
producing only Rs. 12 to 15 crores worth
of machinery. They will get work and our
raw material will be used. The industry
will be modernised if the Textile Corpora-
tion takes up tbe things.

Firstly, there should be the deferred
payment facilitiecs for the industry, for
getting plant and machinery for moderni-
sation. Secondly, it should take some mills
which are situated in small towns, run
them and modernise them.

I think, the Government will consider
all these things with this end in view that
our Indian cotton growers should get in-
centives. Therefore, I want to suggest
that excise duty on the cloth prodoced by
Indian cotton should be less and the excise
duty on the cloth produced by imported
cotton should be more. (I/nterruptions).
There should be a difference in the excise
duty lIcvied; the excise duty, as I said,
on the cloth produced by imported cotton
should be morc and the duty on the cloth
produced by Indian cotton should be less.
This is very esscntial and this will help the
Indian cotton growers,

SHRI S. M. BANERIJEE (Kanpur) : An
assurance was given in this House and also
outside by the Deputy Minister and also by
the Cebinct Minister that Government had
finally taken a decision to take over the
MNew Victoria Mill at Kanpur, and [ was
also told that the Authorised Controller had
been appointed. But today a delegation has
come from Kanpur and informed me that
the Mill hes pot yet been taken over. I
would, therefore, like to know what positive
action has been taken against that parti-
cular mill.

st sixeere g (faeelt wwY) ¢ we-
qm WA, FORTT ¥ A Swmerew faew
tmidfagagasa & gAE
S § W WX W 80 & wlw
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IaE A H ;T FgEE & @Y arfw
W @R fael # exq frar wma W
I wEAkw fgar @ SR fag
T AT FOATE T W 2 gH
ag it gmer fasy ¢ & o gaTa W
aTFz g1, TR FiTE 9w agg a8
ArHz F1 qifFeam ¥ oA s fRar g
TH §FEY ¥ §u] Aged #T FEAE
T WR gt ox dqmETEA -
A o Tl § A @y € agt wwd
g il FRORTT gEar & Al ¥ 9T
FTT 34T FTEIET HT W & 7

ot e wew (FRmdr) 59
fast av@ & W 03 50, 60 g}
qagT T A% § ) faw am @A @
IaF A A DA § IR A A v
gqx SraamT § feawa ad v &
afer o997 AR wY § 40fF ¥ FER
@t AT F/T FT @1 2 | &Y 27 S
1 garey 77 & fae 8 fafg @<
garaay faad dar frera #< & faai
1 HrzAtzw fear 9 ?

W fad T ot gf § AW R
9 g § e @ 2, 9 fiF wremg
Ftfaw ¢ ag arx qiw @ ¥ qEr gk
2 A w07 N IgRr eI § e |-
FCgg A g TG R, N AR
37 faeil w1 s W wagd 1 FyEedr
I FT 6 AT F 7

SHRI P. M., MEHTA (Bhavnagar) :
Mr Speaker, Sir, in a medium sized city like
Bhavnagar, one will namely, the Maha-
laxmi mill has been closed, since 1% years
and now 2200 workers are made unemp-
loyed. There was an investigation committee
appointed by the Government of India. That
commitiee held that the closed units is
an economic unit and the State Government
has recommended the appointment of an
authorised controller to take over the millg,
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In view of this I would like to know from
the Minister when the Government of
India will appoint the authorised controller
to take over the Mahalaxmi mills.

ot trex ofew (Faawe) @ W
wgreT, fae T @ &1 Fe fam
a2 ¥ a1 AfF T A9 F A A
AT A Arr a3 § 7 g @ e
wrfasl &1 W Evgergw Sfawe &1 0%
AR FAL § WX Ag A1 faeF %3
2 fod d5 1 gafer Fom s
f& 15 arel 5 w93 ¥ 77 at 73 § Sfew
IqF AT H FyrA F wiA faegw T@
g aamg g 5 s fews
Sr5| 9X F1eT faqdr § 1 & qgAr SwEar
§foafraa g ot fe sra o <@
& forad f& faw <=y &, 99 e & fag
FAT HHIX A T 159, 9IAS TA
fraifes foar & 7 fdam =yt S|
W A §OIIIT & T I9FF faq wIqY
ggras qeg fagifea fear g ? W ag
wiT g & g sqra & faq @gEs
gew fagifea 3

SHRI S. KANDAPPAN (Mettur): I had
occassion to raise this day before yesterday.
I did oot gst a satisfactory answer.

MR. SPEAKER : Arc you sure you are
getting it today 7

SHRI S. KANDAPPAN : 1 can get the
satisfaction that [ have done my best. I would
like to draw the attention of the Govern-
ment to the burning problem that is there
particularly in Tamilnadu. It has become
a grave problem to us, because of the la-
bour unrest that this thing is causing.
Apart from what my hon. friend Shri Kan-
war Lal Gupta has pointed out, it may defi-
nitely, lead to a substantial reduction in
the excise that we are getting. In view
of this, 1 would like to know what they arc
going to do in the matter. For the past
more than a yecar or 0 they bave been
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telling us that they are very much alive to
the problem, We had occassion to meet
the Minister, Shri Dinesh Singh and also
Shri Qureshi and we pointed out about the
various problems, the labour issue, and all
that. On thesc ocassions we were given
to understand that they did propose to
have a corporation which will look after all
these things and if necessary the Corpo-
ration will be empowered to take over the
mills, But of late, I am hearing a diffe-
rent story. That is, that the corporation
is not going to take over all the mills. Sir,
I would like to havea calegorical answer
from the hon. Minister. If they are not in
a position to compel the employers or the
proprietors to run the mills what is the
other alternative 7 The only alternative
is that they have to take over
the mills. So, [ would like to know
from the Government whether they are
prepared to come forward to take over the
mills 7 After all, Sir, the capacity that'is
created in this country is not a very much
surplus capacity. So I think the Govern-
ment, by a rational organisation, can cope
up with the problcm and they should be
prepared to take over the mills.

If the Centre is not prepared, the other
alternative which I would like to suggest
isto ask if they are prepared to concede
the demand of the State to take them over
if they could be finaced by the Centre for
that propose.

19 brs.

SHRI R.D. BHANDARE (Bombay
Central) : Since there are @ number of mills
closed in Bombay due to mismanagement
of the directors and managing agents, may
I ask Government what action is propsoed
to be taken immediately against thosc
managing directors and managing agents,
and secondly, what relief is sought to be
given to the mill workers of Bombay who
are unemployed for a long time and whose
numbers run into thousands 7 i

THE DEPUTY-MINISTER IN THE
MINISTRY OF COMMERCE ( SHRI
MOHD. SHAFI QURESHI) : This matter
has been discussed many a time in  ibis
House and | need not go into the details
slaborately, CF
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MR. SPEAKER :Itis a very difficult g% g | ST Y mmwﬁmg'ﬁ;

problem.

SHRI MOHD. SHAFI QURESHI : So
far as the Mahalakshmi Mills is concerned
the report of the State Government is under
Government’s consideration and a decision
will be taken soon.

 Regarding the New Victoria Mill’s refe-

rred to by Shri Banerjee, a decision has
been taken to take it over. The matter is
under the consideration of Government and
I assure the hon. Member it will not take
much time before it is taken over.

SHRI S. M. BANERJEE : (Kanpur) :
Let him please not allow me to raisc a
question about it next session.

SHRI MOHD. SHAFI QURESHI : No,
before that it will be done.

SHRI S. KANDAPPAN : 1 could not
name the mills in my State because they are
many.

SHRI MOHD. SHAFI QURESHI : Shri
Kandappan raised the question about the
mills in Tamil Madu. The Central Govern-
ment has already granted Rs. 50 lakhs as
relief to the mills there.

SHRI S. KANDAPPAN : That is a drop
in the ocean.

SHRI MOHD. SHAFI QURESHI : The
question was asked whether we would take
over the mills, this will cover the question
of Shri K. L. Gupta also,

qg W ETIE WA g q®
o fael F1 wevaTe Ag1 & fF sy Qe
g fr agt awm wdw ol @ g
w3 T § W T FIRAREA F I
WETATH q14 | Jg FIARAT I fae
LRI BE R SRR =l C i i
§ ford 80-80 &Ter #Y gTY AW TR
&, wogdi #Y g A AT qa @y Wi
¢ 7g faai & ragas iz @
g &, A gg A A AN gEea & S

wg fas fael &Y uw &ERER T
wifigy WK 7z A frel #1 O WA
R & g qowem g g fF oW
qE ¥ a7 Agaara TEY g | W ST
TR sy egn w somm & 709
fasll &1 seqarer Y qar Wy ¥
FLAT THW AT F) JAA, THEAIAE
FTCT M g ¥ T gara w1 @
FIT @ 1R e qad sser @ AR
wraT 99 faw w1 wwAr aafaw gar
gl | formsr ag arafew gamt SEEr
gEAT e 8 oy gwam fF ag
WATHIATTAE § WX 96 9TeT g IaE
g TRY FEI

WET IF W HAE T aegs &
LT A THH AT T W IJory E A
o9 ¥ qowe o owgr a9 g &%
FT A0 § (09 4% #1 qg e 41 %
ag @1 Ffs7 4.9 T § 9aq foa 45
& qmg fawrfaamg M@y fod & 7
Ia#! qum fawrfana sramr g1 ag
Y gt fawrfon 91 & fe ot griqfa-
FH FIF § W A wRAiE FE & AT
TG 5 T M ITIT I A S
fear 9@ | ww wRg ¥E # 9g FH wA
R

sRgud stad wHggga s
ST §TEE ®T cargT WY g ¥ o
TR, FTATAY qTET A Fgy § 6 vz
o1 SRFAT HT grE 7 Y, ST wqrq A
wga ¥ frdr, WK IR G f s @
YgAT 7 "WEX W e fad, @ wow
A% T w@rfgw FY At AT A <
AT § 1

SHRI S. R. DAMANI : He should not
misunderstand me. 1 said that the cost of
production is more then the sale price,
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ot AgEwT WY g FTW IFA
ag §F YERIgATT FaAT w1 wee T far
1T FfF I FeLw F I ¥ 9@}
& sfoen frw gar @ ol o9t e
Tt g s g g A s T
A Aoy fargmal 1 €l IATH w7 AW
Fifaaar 1w ag wfgx T g fs
FEAT I THE TARA  FT AYHT FAT
T W ) gEwT wT o § f5 Ay www
&1 F3A ATl 7Y qwTH e agfaga ]
HIX 378 I MY F1 BgAifea wrEw
feary qra & qw FrCE@RTd W WY
weE war afed wedtwesdt wogwe W
IEFT HIAST 9EA Tg R@AT AT AW
g | wgt o wifrefafady &1 awgs @
e T T T€d) F1 AT 3 T feawga
foar & | oY 77 & @ifqaQ freet g, T
gigwafagar g, @@ @ ¥ fa=
A fat &, sy Wi & W@TgA & FI@TA
@ fasd &, Y & Fream @ frax §
afeT o 39 A N FrEA TN
Tg adtA g € | A A g qar
g amar g dar @ @A TR A
AT AR IE T § faw ot T g
TG TS AT AF W A HAX AR
gaw! faar 23 § 1 afeT g sroaTIRl
FAr A fomafi g1 & A @t wusr
A, ag T9r9 A1 areAl & fag, Ao
% fag, wd fAg ok Fogmed s &
fod & 77 | g% Il § ¥ 9% Wl
1 o T F4r |

qifeer wifge A oF @a9 FerAT & )
IgR Ay g s ware fald ¥ 1/3 «f
gt & o 2/3 e far § 9w W AR
fear oo | BaT v g gfew @
Som 79 FI" A g a8 ofeEaes
fafrt s aga ot § &few gfd ag
wETISEAT At § wwH ¥ it 9k e
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fae wwar & @ frerey W Sfow &
JTat W FA &Y AT A S @),
W 9T € AT fFar e |

& T qTEw T Awg § fv I
¥ T &1 AT v g

SHRI MOHAMAD SHAFI QURESHI :
The question was asked whether we would
take over the milis; this will cover the
question of Shri K. L. Gupta also,
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Sl el Sl St L) 8 S it s b ey iy

vy ol Epa (TR SRR 1 N 3 IS

e d St
Oob S8 0 LSS el gl o Gl B Ul ! & e
S 2y on S i g e Sy o T e
Lol S oy ol oa Wlioef €y pe by € oo L1
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SHRI S. R. DAMANI : He should not
misunderstand me. I said thatthe cost of
production is more than the sale price.

SHRI MOHD : Shaffi Qureshi;

Jol Df s U 0o ¥ ot sl sve &y gl gl
[ETYC Y QPSUC T A P VIS T8 ST SR S S 3
el e Gt e B 1 e S e Ty per G o G 3
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SHRI R. D. BHANDARE : I had put
a specific question on mismanagement, what

action Government has taken.

MR. SPEAKER : That is all over now.
16.07 hrs.
MATTERS UNDER RULE 377

MR. SPEAKER : We have finished the
As I said, I am
few questions. Fricnds
questions. Only
the question

business on the Agenda.
going to allow &
have already sent me (h?
the hon. member who asks

Plhom o p L
it S e by el gl e ) g il Ty S g
L L By . L el = g
e
T DU S S
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will be allowed and the Minister will reply.
Otherwise it will take a long time, and only
one subject may be discussed, and it will
not be fair,

SHRI ATAL BIHARI1 VAJPAYEE
(Balrampur) : I thought there was no need
to write to you,

MR. SPEAKER : First I will allow
them, because they have already written
to me, not now but in the morning itself.
After that I will give a chance to others.

MR. §. M. BANERJEE (Kanpur) : I
have two questions to ask. News has
appeared in many newspapers that the
Kerala Government wanted to withdraw
all the cases pending against Central
Government employees who participated in
the 19th September strike, but the Central
Government has issued directions to all
Central Government undertakings in Kerala
to oppose withdrawal of the cases in the
courts. l1would like to know from the
hon. Home Minister how far this is true,
whether they have issued such instructions,
if so, what are those instructions and what
is their specific objection to the withdrawal
of the cases.

Secondly, today nearly 800 teachers have
come here from all over over U, P., especi-
ally from Meerut, and myself, Shri Joshi
and others addressed them. It is not a
party problem, it is a national issue before
us. Twentytwo lakhs of students in U. P.
are unable to attend their schools because
of the strike, The teachers, demands are
justified according to the Education Minis-
ter and according to the Prime Minister.
Everybody has got every word of sympathy for
them, but as we say in Hindi, 02} w1¢ &1
= 8, gw=dt &1 7 | You cannot have

bread out of sympathy, you require wheat.

I would like to know whether it is a
fact that thc Prime Minister or the Educa-
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tion Minister had any talk with the Gover-
nor and, il so, what is the outcome of it. Is
hte Centre prepared to give Rs. 2 crores and
5 lakhs-it is not 6 crores and 75 lakhs-so
that the strick can come :0 an end’ ?

Lastly, the Prime Minister promised to
take over one of the units called Cooper
Allen & Co., a unit of the British India
Corporation. The Government promised
and the Prime Minister wrote a letter that
they are going to take it over under the
Defence Ministry. Nothing has been taken
over with the result that they are closing
down this factory from tomorrow with the
result that 4000 employecs will suffer.

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
VIDYA CHARAN SHUKLA) : Only this
morning while replying to an unstarred
question No. 5357 wec had informed the
House that it had been conveyed to the
Kerala Government that it is the obligation
of a state Lo so cxercise ils cxecutive powers
as to ensure compliance with the laws made
by Parliament and that cases arising out of
the Essen‘ial S:rvices Maintenance Ordinance
and pending in the courts should not be
withdrawn rendering infructuous the legal
consequences of laws made by Parliament.
It would be in kecping with this position
that the Central Government officers in
Kerala or clsewhere oppose any application
that may bz made by any public prosecutor
under Section 494 Cr. P. C. with a view to
secure the due obscrvance of th: provisions
of the ordinance.

SHRI S. M, BANSRJEE: Punjab has
already withdrawn.

THE MINISTER OF STATE IN THE
MINITERY OF EDUCATION (SHRI
BHAGWAT JHA AZAD) : Only a few days
ago we had a 2 hour discussion in this
House. It is true, as Mr. Banerjee said,
that the Government have got full sympa-
thy with the genuine demands of the
teachers. The Prime Minister is fully in
touch with the Goveraor, this aftcrnoon the
Governor met the Prim: Minister.  We arc
trying our best that we should come to
some settlement regarding what should be
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the immediate demand that can be consi-
dered and what could be put off later,
keeping in view the genuineness of the de-
mands and the availability of resources.
On that basis talks are going on. 1 cannot
state at present anything but we hope that
very shortly pegotiations will be resumed
between the State Government and the tea-
chers, representatives. We hope it will lead
to some fruitful conclusion.

SHRI SHIVAJI RAO S. DESHMUKH
(Parbhani): I thank you, Sir, for permitting
me to raise a very important issue which
affects the lives of crores of cotton cultivators
in this country. Under your stewardship, I
am glad this House is finding some time,
though at the fag end of the session, to
devote to the cultivators, problems.  This
year it has been most unfortunate spectacle
for the cotton growers throughout the lcn-
gth and breadth of the country that for one
continuous month the prices went on falling
and now they are supposed to be picking
up. They went on falling by hundreds of
metres while they are picking up by inches.
That is the impression which any cotton cul-
tivator today has got, That is why when-
cver this question of falling prices is addre-
ssad to the Finance Ministry, the Finance
Ministry comes out with the reply that the
prices have not gonc below the support
prices.

The support prices of Jind and Deshi
cotton are supposed to be fixed by the Tex-
tile Commissioner who is under the Com-
merce Ministry. They are 40% below the
prevailing market prices even when the
socalled cciling prices were removed. When
the question of fixing of prices for raw
cotton is. raised, the Commerce Ministry
points out the Agriculture Ministry. The
most unfortunate fate of the cotton grower
is that he has been allowed to be drowned
on the ground that it is not below the
bottom of the well.  While the so-called
support price is fixed by the Finance Mini-
siry, the bottom is prescribed by the Com-
merce Ministry and the ceiling is fixed by
the Agriculture Ministry. Let us hope that
these Ministrics, very important  wings of
the Government, would put their heads
together and sort out this simple problem
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. [Shri Shivajirao 5. Deshmukh]

of fixing up the prices of raw cotton. It
involves so many difficultics. Difficulties
can be solved by fixing the prices of cotton
sceds at 2/3 of the weight and the balance
is the weight of the cotton, The number
of varieties of raw cotton are supposed to
be many. It would be a correct statement
to say that we have in this country cotton
varietics which are more in number than
in any other part of the world,

Thirdly, these varieties are grown only
in restricted areas. So, there are no possi-
bilities of fixing, and that is why both from
the administrative point of view and from
the fmancial point of view it is not only
possible to fix the prices of raw cotton
but it is possible to enforce them legally.
This ycar, cotton prices have fallen to the
tune of 20 per cent when the total fall in
the production of cotton approximately is 20
per cent. Today, Indian cotton prices are
below world parity prices, whilc the tex-
tile prices are still the highest. That is why
the Government's plea that cotton prices
have some relation to textile prices which
are fixed by them is also proved false.

In addition, what has been stated by
Shri Deorao Patil comes in. 1 may add for
the imformation of the House that for the
last 20 years, on the basis of the general
rise in the price index, when the general
rise in the price index had been to the tunc
of 120 per cent, on the basis of 1952-53
prices being taken as 100, the rise in cotton
prices is only 60 per cent, whilc in the case
of Agricultural Commcdities the rise in price
is 140 per cent, the rise in the case of cotton
is still 60 per cent. So, this is a clear in-
dication of the fact that it is as a result of
the Government's ill-designed policy solely
designed to suppress the cotton cultivator
that therc is a reduction in the cotton
acreage, If the Government really means
‘business, the Government hasto do two
things: firstly, they should stop with imme-
diate effect the import of cotton, because
the imported cotton goes for the manufa-
cture of superfine varietics, not a single
metre of which is exported. So,it has nothing
to do with expori either. Yet, il the Govern-
ment con allow import of luxury gouods
like cosmetics and lipsticks, I would like to
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know how it is not possible for them to
allow import of long staple cotton. 1
would also like to submit {hat cotton
prices should be fixed with relation to the
general textile prices.

MR. SPEAKER : Mr. Vajpayee may
also put his question now, since it concerns
the same Minister.

st wew fagrdt arde (FemgR)
HEqE WEIRG, @19 T97 FIq qHAT A9
¥ 7g AT s g# & f5 o 1 wiq
10 & == ghm, afsa 59 qqan § 99
oY framl ¥ = T gE A€ fear @
w17 7 faal 7 1 A I g fear &
ot el aeg 4, ¥ WY aF @@ § |
e HA & fF 10 & &1 W fagm &1
HIFE F & aas a2 &1 & geAr
wEleq § arAar wTg W & aer faa
%Y gedTe oy ag wfifma &9 %
S ar AeY g g9 e A feT
faame &%& g wlqur 3 7

SHRI CHENGALRAYA NAIDU
(Chittoor) : The Minister has assured the
House that if the groundnut prices conti-
nus to fall the Government will purchase
the groundnuts and see that the prices do
no fall. Now, ...

MR. SPEAKER : I am most sympathc-
tic tawords groundnuts, sugarcanc and all
that. But I cannot allow a discussion

now.

SHRI CHENGALRAYA NAIDU
Groundnut has become a hard nut for the
Minister.

SOME HON. MEMBERS rose,-

MR. SPEAKER : I can allow questions
which are relevant now, but if, every oth:r
point is raised, then there will be no useful
purpose served.
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THE MINISTER OF STATE IN THE
MINISTRY OF FOOD, AGRICULTURE,
COMMUNITY DEVELOPMENT AND
COOPERATION ( SHRI ANNASAHIB
SHINDE ) : In regard to the problem
raised by Shri Shivajirao S. Deshmukh,
I appreciate his anxiety for the cotton
growers. Many of the problems raised
by him are dcalt with by the Commerce
Ministry. But as for as the fixation of
prices of Kapas is concerned, that is a pro-
blem which is engaging the attention of
my Ministry. But at the moment, the
system is, the Commerce Ministry fixes the
prices of cotton. The point which has been
agitating many people is that the price of
ginned cotton should not be fixed but ins-
tead the raw cotton should be fixed, that
is one of the points which we are trying to
go into and this was also a problem raised
in the consultative committee meecting this
morning. The experts have advised that is
very difficult to fix the price of raw
cotton unless we have a grading system all
over the country in important mandies.
But a suggestion was made fo my minisiry
that we may consult Members of Parlia-
ment who know the subject. 1 have
assured them that we shall do that.

SHRI M. N. REDDY ( MNizamabad ) :
In Andhra, during the last 45 days there
is a strikc by sugarcane growers, with the
result that more than 11 factorics are
closed and there is a great shortfall in
sugar production. After the announce-
ment of the minister the other Jday that
Rs. 100 will be paid by the sugar factories
all over the countr,, so far po formal
orders have been issued. We have called
off the strike_on the assurance that millers
would pay Rs. 100, now they are saying
that the concessions to be given by the
Government are not yet clearly spelt out
and they arc not in a positior to know what
is going to them. On 17th morning, the
Prime Minister and Mr. Jagjivan Ram
agreed to raise the statutory minimum
price of sugar to Rs, 8.04 but it has not
yet been announced. 1If it is announced,
it would enable factories to pay Rs. 100.

Since the scason is delaycd in Andhra,
millers arc threatening that they would not
~
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crush the bonded cane with the result
that lakhs of farmers will suffer and there
will be a great short-fall in production.
The minister should ask the millers to
pay Rs. 100 and also crush the eatire
bonded cane,

There is a lot of maize, to the extent
of Rs. 20 crorcs worth, available in Andhra,
which is not allowed to be exported to
outside States. The statutory price fixed
by the Central Government is Rs. 55 per
quintal. But during the last four or five
years, neither the Food Corporation nor
any other central agency comes forward
to purchace it. Agriculturists are not able
to sell it even at Rs. 40. I would request
the minister to advice the FCI lo purchase

the maize or allow large-scale export to
outside States.

SHRI ANNASAHIB SHINDE : About
sugarcane price, the situation has completely
‘changed over the last one woek., Most
factories have gone into produciion. 1 can
only repeat the earlier assurance given that
we have advised the factories to pay Rs. 10
per quintal all over the country, and
if there is any dilliculty, we shall look
into it

Aboul maize, il Andhra Government
wants the movement restriction 1 be removed,
we shall b2 prepared to consider it favour-
ably if th: Audhra Governmesnt makes a
formal approach that it is not possible to
market it in their own State.(Interruptions).

SHRI CHENGALRAYA NAIDU:
The Minister has not replicd about ground-
nut,

SHRI ANNASAHIB SHINDE : This
matter was discussed on th: floor of the
House. 1 sympathise with him.

MR. SPEAKER :
discuss with him,

You can go and

sHRI & M. BANERJEE : About
Cooper und Alen Co., since they have
declded to take it over, the Board of
Diroctors is mecting tomorrow and 1 would
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only request them to see that this is not
closed down.

THE MINISTER OF STATE IN THE
MINISTRY OF INDUSTRIAL DEVELOP-
MENT AND COMPANY AFFAIRS (SHRI
RAGHUNATH REDDI): I hope the
management will not take any precipitate
step to close it down.

SHRI1 SAMAR GUHA (Contai) : Sir, 1
want to draw the atten.ion of the Governme-
nt, through you to a tragic incident that has
appeared in the papers several times about
Mrs, Geeta Bagchi, wife of a Delhi doctor,
who was carried away during the October
floods in north Bengal to East Pakistan.
It has been reported that she had been
rescued in East Pakistan and sheltered
in some placc. Various reports have
appeared in the papers. 1 had also given
notice of a Short Notice Question--that has
not been rejected=-and I had some corres-
pocdence with the Prime Minister also.
She assured mc that she was trying to do
everything possible and, through our
diplomatic office in East Pakistan, sh: was
trying to get correct information as to
where she has been rescued and where she
has been sheltered. 75 days have passad.
Not only I am getting numerous letters
from differcnt places but also the unfortus
pate father and the husband of that un-
fortunate lady are contacting me almost
every alternate day. I want to know from
Government why the Government has not
yet issued an authoritative statement on
behalf of Government as to th: result of
the enquiry made by our diplomatic
mission in East Pakistan and, actually,
‘what is the position. That shouald b2 made
clear becaus: it involves not only the
hanour of thz country but it involves
human question also, It would urge upon.
the Government to make a statement as
to the fate of that unfortunate lady.

SHRI M. L. SONDHI (N:w D:lhi) :
They have not don: anything about the
release of 17 year-old student, Trilok
Chand Gupta of Sarojini MNagar, Now
Delhi. Why are they so callous 7 H:
is detainzd  in Pakistan under very harsh
conditiogs in Muln and Lahore jail. Thay
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havc not done anything for the last 2 years.
It is shocking. It is the callous attitude on
the part of the External Affairs Ministry.

MR. SPEAKER : Order, order, When
Mr. Samar Guha is standing, jou are
asking something. Is it proper ? Let
him finish first.

SHRI M. L. SONDHI : Two Yyears
have passed and they have done nothing.
It is shocking !

MR. SPEAKER : Even if it is much.
worse, when one Member is standing and
asking something, it is not proper that you
get up and shout.

SHRI SAMAR GUHA: Then, I want
to draw the attention of the Government
to another matter about East Bengal
refugees. Today, I was shocked to find a
report in the press attributed to the Reha-
bilitation Minister, Mr. D.R. Chavan, in
which it is stated what the Minister has
said about thos: refugees who have come
to Delhi-I quote:

“They have come here with their
women and children to blackmail the
Government."

Isit true 7 It is not oaly shocking but
I should say it is unbecoming of a Minister
holding an important position in ths
Government. These unfortunitz refugees
are nz ghar ka. na ghat ka. Thay are the
victims of the sins of our national leaders.
Some of those refugees have come here
after five or six years; th2y tried to live
in Pakistan. Only those who know th:
condition of the minorities in Pakistan
can understand under what comp:lling
ciroumstances they had to leave their hearth
and home. We know the characteristics of
Bengalis, how they love their land, Swjalun
Subalum Malayaja Shitalam, how thzy lovc
their language Aa Mara Bangla Basha,
how they love their culture, So, this is a
human problem. I do not want to mak:
it u political issue, This is a human prolen,
Somewhere in India they should get a place
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to live as humanbeings. They do not
expect any thingelse. Those persons have
not come here on a merry-: o-round. They
have come here under certain compelling
circumstances. [Is it not shocking that in
this biting cold they have no clothings over
them ? If you look at them with tattered
dress and shattered homes Iam sure it
will be difficult for you to control the tears
in your eyes. They are all slceping on the
footpath near Kalibari and other areas in
this biting cold.

Therefore, I want to know from the
Minister concerned whether the sratement
attributed to him is factual. Secondly, 1
want to know from him whether the
Government will try to assess the condition
of the refugees, the conditions which
compelled them to come here. Thirdly, I
want lo know whether Government will
make a human approach and see that their
problems are solved, that they are sent
back to places where they can live as
humanbeings,

SHRI B. K. DASCHOWDHURY
( Cooch-Behar ): 1 sent a notice under
rule 377 on the same subject on which my
icarred friend, Shri Samar Guha, spoke
row. Those unfortunate refugess have
come here under certain compelling circu-
mstances. They have been housed in places
where no human habitation is possible. 1
will not narrate all those things. I would
simply like to say that thc statement that
has appeared in the Hindustan Times (he
statement that is said to have been made by
the Deputy Minister, Shri D. R, Chavan, is
very shooking and heart-rending; it has hurt
the sentimcats of all refugees and, I think,
of all the Members of Parliament. I request
the hon. Minister to clarify the position
about the remark that has been made.

Inthz end, I wish to maks it very
clear that my purpose is to stress the hum-
anitarian asp:ct of the problem and not to
have any argument with the hon, Minister.
T have no hasitation to accept thz clarifica-
tion and th: assurances of both thz Minis-
ters of Rehabilitation here, not only as
Ministers but alio as our colleagues in this
House,

AGRAHAYANA 29, 1890 (SAKA4)
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THE MINISTER OF STATE IN
THE MINISTRY OF EXTERNAL
AFFAIRS (SHRI B.R. BHAGAT) :

I entirely agree with the hon. Member
that the case of Mrs. Gecta Bagchi is a
matter of deep human concern. I can assure
the hon. Member that we arec energetically
and very actively pursuing this matter. Our
Deputy High Commissioner has becn in
continuous touch with the East Pakistan
Government. We have written to the High
Commissioner here also. Whatever clue we
got that the lady was in a particulars place,
we have tried to verify. The East Pakistan
Government has also assured us that they
will fully cooperate in this and they are
trying to do their best. But, so far, we have
not been able to trace the lady, We have
nothing to report to the House and to the
hon. Member for the simplc reason that we
have not been able to trace the lady. But
I can assure the hon. Member that we are

actively pursuing this and we will do
whatever we can,
SHRT M. L. SONDHI : What is this

answer 7 This is not worth the time. He
is holding out a blcak future .. {Interr-

uptionsj) 1 wish he getslost in Pakistan
one day.

MR. SPEAKER : Somebody else will
become the Minister. Opposition won't
get any gain.

THE DEPUTY MINISTER IN THE
MINISTRY OF LABOUR, EMPLOYMENT
AND REHABILITATION ( SHRI D.R.
CHAVAN ) : My hon. friend Mr. Samar
Guha has drawn my attention to remarks
which are appearing in certain newspapers
aboul sone persons coming to Delhi, men,
women and children, with the intention
of blackmailing the Government. I must
tell him that thisisa very unfortunate
statcment, which 1 have not made. I can
clarify the position as to what happened.
Som: 2 or 3 days beforc. after the House
was closed, 1 went home. Some person
from Hindastar Times gave me a ring, and
what he said was : “What have you dong ?
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What is the decision 7" His name was
not known to me even. He gave me a ring
He asked, ‘What is the decision 7 1 said,
‘1 Just now came back from the House
There was a Division. I don't know what
decision has been taken becausc I have not
gone to the Ministry. You please give a
ring to the Secretary, Rehabilitation Depart-
ment., When [ was talking this very
sentence, I received a call from Poona.
And then this gentleman whose name 1 do
not know--after [ got this call from Poona-
did not talk to me. This is what happened.
Had I made the statement I would have
owned it without any fear. But since I
bave not made the statement there is no
point about it.

Then, secondly. about these persons
who have comne all the way from Panna,
there are two batches as a matter of fact,
Some of the persons have come from Forb-
esganj and Madhubani. The total number
of familics is 180. Now, concerning these
persons, I may explain the pesition. The
position is like this. Out of 180 familics,
110 families are small trader families. To
these persons loans were given ranging
between Rs. 3.000 and Rs. 4,000. Financial
assistance for the construction of houses
was also given. Now, these persons have
frittered away all the resources and these
110 families have come over here and they
are squatting before the office of the
Department of Rehabilitation saying
*‘We have exhausted all. There is nothing
now. Therefore give us more financial
assistance and put us back in the relief
comps and restore our doles, that is
concerning 110 families. Now. there are
the other 60 families They are, what is
called unsponsored familics. Unsponsored
family means the family which never sought
any admission in any of the camps. Itis
only those families which seek admission in
the camp which are entitled for relief and
rehabilitation assistance. Nobody knows
where these families were, these unspon-
sored familics, and what they were doing
for all thess years. This is another category.

Now, concerning the Panna people, the
first batch came. It was scnt away.
Immediately after that, I went mysell to

DECEMBER 20, 1968

Rule 377 380

Panna, moved from place to place, village to
village, site to site, persuvaded those people
that T wculd look into their grievances.
According to me, the main difficulty was
providing irrigation facilities and all that.
There are schemes for various rehabilita-
tion zones in Madhya Pradsesh under the
consideration of the Department of Reha-
bilitation, costing Rs. 732 lakhs and we are
giving top mest priority to this. When
irrigation facilitics are provided they would
be economically rchabilitated. 1 told them
don't try to come to Dzlhi for everything.
Then, immediately after that the report
came that all these familics have deserted
Panna and are squatting in front of the
station at Satna. Immediately after receiv-
ing this report, 1, along with my Joint
Secretary, went to that place and then, I
spent nearly about three hours persuading
these persons to go back and not to come
down to Delhi, because human suffering is
involved in it. In spite of that, these
persons have comz. Now, we are request-
ing them to go back to. Panna. They say,
P.nna lands are not good. The basic thing
is this. The lands arc released by the
State Government.  Whatever lands have
been released,we are reclaiming those iands,
bulldozing them, terracing them, bunding
them, and giving them all types of assist-
ance, technical guidance, ctc.

An Hon. Member : Irrigation 7
SHRI D. R. CHAVAN : Irrigation also.

Therefore, under these circumstances,
unless these families go back to the place
and give us some opportunity for working
out these projacts and have some patience
for at least a couple of ysars, how could it
be possiblz to do it ? As if, I have a magic
wand at ths wielding of which I can
provide irrigation facilities.

SHRI M. L. SONDHI : Drinking water
not available and that in th: Gandhi Cent-
enary Year.

ot @Y7 wEw e (gOEETE)
cfaarT Y sqqear agy 41 oY qarar ¥91

gt 7
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SHRI D. R. CHAVAN : As regards
drinking water, I met Shri Sondhi and told
him : Why don’t you come and sce the site
for yourself 7 I moved from place to place
and I found that at present, there are no
drinking water difficulties. Not only that,
We imported two rigs from Dandakaranya
and we are trying to decpen the wells which
are there.

Another hon. member asked : why did
you relecse the land before getting the
itrigation facilities ready 7 This proceeds
fiom a lack of understanding of the process
of r.habilitation. The land is released by
the State Government. It is all jungle, sub-
marginal and marginal Jand. It has got,
first of all, to te cleared of the Jungle and
reclaimed, bull-dozed, terraced and bunied.
So many things have to be done. This is the
position.

SHRI SAMAR GUHA rosc-

MR. SPEAKER : No, no further quest-
ion. No answer necd be given,
SHRI SAMAR GUHA ; What will
happen to them. They have no  resources.
They have exhausted their resources. They
have not gol their harvest.
Shri

MR. SPEAKER Jyotirmoy

Basu.

SHRI JYOTIRMOY BASU ( Dizmond-
Harbour) : The Government or India-
managed India Electric Works in Bihala,
Calcutta, has been closed down and the
whole institution bas been given to a liqui-
dalor, Asa result of this action, nearly
1800 workers have been pushed on  to the
strects without any scope for immediate
employment for thzm. They have been given
at the time of closure, on 2n averzge Rs. 35
per head. what a big sum? which could ba-
rcly cover three days’ expenses for a family
in Caliutta. This is a matter of deep regret
and than.e Bcing faced with the desperate
situation, so far six workers have cven
commsuicide within a short time lcaving a
host of dependenis to starve.

The Goveramept bave pot paid their
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provident fun dond cther dues and thus
made things more difficult for them. I hereby
place on record my note of censure on the
Government in this regard.

MR. SPEAKER : He does not want
information ? He thought this was an hour
for censure. I thought it was for eliciting
information,

SHRI JYOTIRMOY BASU : Govern-
ment must immediatcly make some arrang-
ments to disburse the provident fund and
other dues to the.jobless workers.

SHR1 RAGHUNATH REDDI : I had
just received notice of this.

MR. SPEAKER : As [ said earlier.
there is no compulsion atall. If heisina
position to give information mnow, he may
do so. Otherwisc, he may say he is not
rcady.

SHRI RAGHUNATH REDDI : We will
certainly look into the matter and sce  what
can be done.

SHRI JYOTIRMOY BASU : IHow soon
do they proposec to give the provident
fund money dues to the workers ?

MR. SPEAKER : He wants notice.

SHRI S. KANDAPPAN (Mettur) : I
would prefer to ask two questions. But,
unfortunately, therc is onec difficulty for
I do not find the Minister to answer one
question.  So 1 will confine mysclf to only
one question. I hopd since the Minister
of Education is présent hcre he will be
in a position to give an answer. That is
with regard to th: closure of the Higher
Sccondary Education Schoo! at Madurai
about which two days ago I gave a calling
attention noticz, but duc to pressure of
work. the Lok Sabha Szcretariat informed
me that it was no! selected. That is a
good word that the Secretariat is now-a-
days using. Previously  they  used to
reject everything but now they inform us
that it is not sclected. That is the only
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consolation 1 got. Unfortunately the
situation has not improved as the Minister
himself knows it. In Tamilnadu the whole
question of languages is very inflammable.
Unfortunatel;, whenever a small spark
starts apy where it spreads throughout
the Statc resulting in stoppage of trains
and all kinds of things. That is happening
to-day. Thatis the unfortunate position.
With regard to the Central Schools also
that was the issue rai:ed. That is what
I have read in the papers. The Collector
informed the Press and he issued a state-
ment that because of the objection raised
by the local students to the teaching of
Hindi--they have been boycotting the
school--in order to avoid further trouble
he iis closing the school. This is with
regard to the Central Schools at least in
Tamilnadu or in the non-Hindi area. Is
the Education Ministry prepared to make
it clear that the Central School is there
only to maintain the standard and they
will not try to impose Hindi on them ?

SHRI BHAGWAT JHA AZAD : The
Central Schoo! has been established as a
result of the recommendation of the Pay
Commission to see that the Central
Government employees who arc transferable
from, say, Punjab to Kerala and from
Kerala to Nagaland should have onc
syllabus and should have such medium
as casily available to them and with this
object in view Government established
Central schools. It has becn decided by
the Government that the medium of the
Central School will'be English and Hindi so
that this transferable population, specially
in Defence and other Ministries, would
have the facilities. The Government
position is that these schools are bilingual.
That means the medium is Hindi or English.
It has been decided that by and large the
science subjects will be taught through
English and the arts subjects through
Hindi. This is the position. At present
in the South, in the Central Schools English
is the medium and Hindi as a subject. 1In
north India, the medium is Hindi and
English in a subject, We are not doing
anything upusual. We are only following
the general principles of having bilingual
medium. If this is objected to, we are
belpless. We capnot change the policy.

DECEMBER 20,1968

Rule 377 384

ft v (feeelt wR)
T AEA, F9 & wwrAReE F 1@
wrar & f arw fgg gfrafadY & amew-
FAAT X 777 & 5 wATETED wRE Az-
A7 FHE A FT IO gE &, 9 ST aH
¥ ¥ gt &, afrw ag fafrees a@m @
awd gEd 1 & fagr w0 wEew @
BT Agar § fF sg at § aew ;@ @,
g nARAEd FRE) KT aF gEE @
ST T FF KT BA WIB THIE 44T
gt |

s} WA W WG ; g NGHA  F
T & fr soz A oee ag wAEY fasrd o
fafsret agea ¥ ag faaig fear & fr ag
oY faorf 9% WX ag 9ex € 9w A
ST FX I | gt aF A gogAwfa
reele FT dad &, 9@ 9T FIGT G|

o UAEAT W (72A7) AL
wgren, & am #1 agr Faq g froom
g% g9 o fF wwnaq & 7w ggen
gw fagr ¥ 2,36,000 grragfra g
FHANE & qraeg T & | 719§ @Qq
g fF 37 &t 7 10 geré & 25 gon
aF ggg faal &1 geaw #r«ar 139§
qgy wa fagrd ¥ wifoq &= 1 g6
oY, a7 Y IFA g9 fam Fr gearw Fy
dr | IRY 25 gars # gy WA e
ST ¥ ¥7g AYAT EIATA GETT &Y |
a 7 w1 7 wvaraw fear a1 fs a &
T o1 ®OAEr wt TE g, 9T w A
fafezmream fear man & 9% fagr fean
I | g TET ¥ wen fF oag e
fazgr & o firdt @Y wdard A
AT TEY VY | QAT Yo qwi ¥ AAAT
qrge 7 W frar 91 | 9F ¥ AT AX TG
w4 wEYZT qEAT AT Y qewarardr afafa
&Y &5% ¥, @1 I AW A OF GAT T IA
¥ fear a1 woaefra sdwrd v
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TOF Y | ¥ v U § o e 9%, ge
afqr ¥« fowr g%, Tearoe & v faw
F | ¥feT gw IIg I FY THT AT IR
fawer war | ot wwamw ¥ wE TEl
waTH ISAT 74T A ag wET AT 5 wwi
g s yw & o i & fear &
wraaTfgar a8 #, T ¥ FT ¥ FFQW
aqw w3 fav wmgd, S AT
wTaadrat arew &Y sy | e =
wEgaf g A g g &
ox frr gq &t & wrdew s &1
¢xar fear & AR ot wEAT wEE &
®Rr ¥ gy w9 FOm fawm & agA
A FHA W g & W@ § 6N
SEIERE I TET FRA gU IE F
§aTg & varer &) 74t | § s smgan
£ 5 3w & fawrfaer & 97317 ot arer e
g1 a7 ¢ gt F TR A < qr ey fran
TR amA § A & far &0 "gm
7 TG w0 & e T O § 7

(gl qTa-gaAr I W & WAA
warg ot FrrvaT arew o 43 gu & ag
e faar @ win) SoiEEr sfiady
arfat frmr &Y g0 ¢ o g Owi
%l oF aga wfag s sEear f ok
39 ! SAGT 97 A F A FggAW
ST a1 | §HT geTHT afeT forer aga
foger gur 8 1 fage g9 & gfeami =
diz 761 3 faar nar @ wRY Y@
AT &9 "EA ¥ gorav | agt gfew ard
thafistagrar s & w ® @F
LugtNge o ¢ oAy gfww &
CWIY 9T T %) QWA KLAT § ) °W A
¥, ey wmar g 5 s 1Ok
Ew 1 A gfam & weEae £ s
& T FE AT AT A IW T
weerey agt § A 7 9w wwaw -
% fisd my 1 Hfsa g @ gt aEwr

AGRAHAYANA'R9; 1890 (S4KA4) -

@yu ot zaee off gr i
g aMT AR § | @ JW T W
TEANTH FT & T & FUC FAAT FLAAT
I TOR T N AR Y TWW wEAT
s § 1 ST AT Y AWAmE T E
wftg 6 95 &% 7 & Sfww &
geaedl # fozamr | wP faed @
forelt gg w4t ®Y v aner & srEare @
aogs wglem, w3 qup @ 5 oenm
AR I N3M & Fiwy frafar I &
waz-aeeq &1 aqfeey gear & fag soe
w01 ? o w1 A st famaw g
Feggawgfar?:

“T aTETC A g € ¢ e se
geeg ¥ faAerEsfa s Wik
mgTaAg g 1"

A 7z fer S Y e ?
FOFIX T 997 %5 4 uwy & 7 ag
% gferg a7l Y owT £ A N @ H
T ST WE § 1 aY & g ST g
g s 7ar gg ®ft agixw o A grAT X
oo dare § ?

(2) war azgt N gfew gwax *w
T § IA BT TAATEAT FH A 7 Al

(3) AT EHT AT FCE &
fasfaer & ar agr ot erdf ww W 3,
gfaa arx azerdt #3 @ § frg & wtm
o FART A G197 ¥ @ &, 77 A ugy
AT q¢ eraTadY ® 0 %< T wrdardy
s ?

TE-wr garew & wog-df («f
frorwo gww) : v wgiag, agt T
fagre % aA—ATT TATIH W AEATM
pra¥ oy ¥ guw oAt A wfare
wa ¥ ugAr feafys &Y ars fear §
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owAirralry

st fewrecy g : AT axed &
W Ot ard A vl &, Forer & T
IR AN 2o, afer it oF w1
39 I TET &I AN |

wgt ow aixr Y ar &, gw §w W
W kAR aw e e
foery ff ST weer §, vy et N
g, Jrer Bk g ¥ o w2
qefwr < ¢ K @ g o g S
OTar, g9 X @ & qFaew ¥ A% AW
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aeNTT WY quAr @ ot iy wiw-
qeare v ¥ faenrd ¥ orq vav fer
fr amat goer WY ¥t wwr Wi ¥
sarfry sare o Fo v g o
wrow w6 & fe a0 ¥ S afmma wt)
I gae X g AV A fee ¥ Jamar
tgw @ o we e ¥ 9wt s
HTHTT Y AATE ®C &7 |

MR. SPEAKER : The House stands
adjourned sine dle.
20. 00 bes.

The Lok Sabha then adjourred  sine dis,



